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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Development  of  Backward  Areas

 "1483,  Shrimati  Savitri  Nigam:  Wil!
 the  Minister  of  Planning  and  Social
 Welfare  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  40  on  the  llth  November,  965
 and  state  the  States  which  have
 identified  backward  areas  on  the  pasis
 of  indicators  of  development  and  the
 assistance  which  will  be  given  by  the
 Planning  Commission  to  the  States
 for  the  development  of  those  areas?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N.  Mishra):
 All  the  State  Governments  except
 the  Government  of  Madras  have  fur-
 nished  data  regarding  the  levels  of
 development  of  differen,  areas  within
 State  boundaries.

 Proposals  of  State  Governments  for
 accelerated  development  of  markedly
 backward  areas  within  State  bound-
 aries  wil]  form  part  of  the  States’
 draft  Fourth  Five  Year  Plans  and
 will  be  duly  considered.

 Shrimati  Savitri  Nigam:  May  7
 know  whether  the  grants  for  the
 backward  areas  would  be  given  from
 the  ceiling  of  the  Plan  expenditure
 or  separately  and  whether  those
 grants  will  be  earmarked  to  be  spent
 in  the  backward  areas  only?

 4660
 Shri  L.  N.  Mishra:  In  the  Fourth

 Plan  our  object  is  to  allot  specific
 sums  for  specific  backward  areas.

 Shrimati  Savitri  Nigam;  Accord-
 ing  to  the  findings  of  the  Patel  Com-
 mission  a  plan  was  made  and  expen-
 diture  was  continuously  being  incur-
 red  for  the  development  of  eastern
 districts  of  Uttar  Pradesh.  ]  would
 like  to  know  whether  that  has  been
 stopped  or  the  grants  are  still  being
 given,  because  my  information  _  is,
 after  three  years....

 Mr.  Speaker:  She  need  not  give
 any  information.  She  should  get  in-
 formation,

 Shri  L.  N.  Mishra:  I  cannot  say  off-
 hand  about  Eastern  Uttar  Pradesh.
 The  Government  of  Uttar  Pradesh
 was  to  give  special  attention  to  this
 area.  According  to  my  knowledge,  no
 special  allotment  has  been  made  in
 the  Plan  for  the  eastern  districts  of
 UP  alone.

 Shrimatj  Savitri  Nigam:  Then,
 what  would  be  the  fate  of  those
 schemes  which  have  been  left  half
 done,  because  the  UP  Government
 have  refused  to  finance  them  from
 their  own  funds?

 Shri  L.  N.  Mishra:  |  think  it  is  their
 baby.  They  should  pay  for  their  de-
 velopment  plans.

 Shri  Daji:  Will  (a)  the  execution
 be  left  to  the  State  Government  or
 undertaken  by  the  Central  Govern-
 ment  and  (b)  the  plan  be  an  inte-
 grated  plan,  including  industrialisa-
 tion,  education  and  agriculture  to
 be  executed  by  one  agency  or  it  wilt

 be  ad  hoc  grants  for  various  schemes?
 Shri  L.  N.  Mishra;  It  will  not  be

 ad  hoc  grant.  As  a  matter  of  fact,
 the  study  team  which  was  appointed
 has  drawn  up  categories  of  backward
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 areas,  divided  into  five  parts.  4  would
 not  like  to  go  into  the  details.  They
 have  givensome  indicators  for  deve-
 lopment,  It  should  be  uniform  deve-
 lopment,  industrial,  agricultural,  pro-
 vision  for  employment  etc.

 Shri  Daji:  Who  will  execute  it?

 Shri  L.  N.  Mishra:  Of  course,  the
 State  Government.

 Shri  Shivaji  Rao  S.  Deshmukh:
 What  are  the  specific  criteria  by
 which  the  backlog  of  development  is
 calculated  and  what  are  the  specific
 Steps  that  the  Central  Government
 have  advised  the  State  Governments
 to  take  in  order  to  remove  regional
 imbalance?  Are  they  thinking  of  the
 creation  of  some  statutory  boards  or
 some  special  machinery  for  entrust-
 iag  this  task?

 Shri  L.  N.  Mishra:  As  regards  re-
 gional  inbalance,  the  attention  of  the
 State  Governments  has  been  drawn
 to  this  problem.  The  State  Govern-
 ments  have  also  drawn  ¢he  attention
 of  the  Planning  Commission  to  the
 imbelance  in  the  different  regions  in
 their  own  States.  If  the  hon.  Mem-
 ber  looks  to  Chapter  IX  of  the  Third
 Plan  Report,  he  will  find  tiat  the
 Planning  Commission  has  made  spe-
 cific  reference  to  !t.  Some  special
 funds  were  also  allotted  for  this,  of
 course  within  the  allotment  of  the
 State  Plan.  That  continues.  It  is  for
 the  State  Governments  to  execute
 those  plans.

 Shri  Shivaji  Rao  S,  Deshmukh:
 What  are  the  specific  principles  on
 which  the  backlog  is  to  be  calculated
 and  what  are  ¢he  specific  measures
 which  the  Central  Government  have
 advised  the  State  Governments  to
 take?

 Shri  L.  ्,  Mishra:  We  have  not
 Riven  any  specific  advice.  The  fac-
 tors  taken  into  account  for  this  pur-
 pose  are  unemployment,  industrial
 development,  agricultural  develop-
 ment,  desert  areas,  cronically  drought- affected  areas,  hilly  areas  including
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 border  areas,  areas  with  a  high  con-
 centration  of  tribal  population,  areas
 with  high  density  of  population,  etc.

 Shri  Bade:  In  the  Fourth  Plan
 what  is  the  criterion  adopted  by  the
 Government  for  giving  grants  to  the
 State  Governments  or  the  develop-
 ment  of  these  areas?  Will  it  be  per
 capita  or  on  consideration  whether
 the  area  is  less  backward  or  inost
 backward?

 Shri  L.  N.  Mishra:  This  is  the
 question  of  allotment  for  backward
 areas.  It  differs  from  State  to  State.
 Population  alone  is  not  the  criterion.
 There  ase  other  considerations  also
 as  ]  have  stated  earlier.

 Shri  A.  P.  Sharma:  Have  the  differ-
 ent  State  Governments,  particularly
 the  State  Government  of  Bihar,  re-
 commended  specific  areas  as  bac-
 ward  areas;  if  so,  is  the  northern  part
 of  Shahabad  District  also  included  in
 them?

 Shri  L.  N.  Mishra:  The  State  Gov-
 ernments  of  Andhra  Pradesh,  Assam,
 Bihar,  Mysore,  Orissa  and  Rajasthan
 have  made  recommendations,  About
 the  constituency  of  the  hon.  Member
 I  cannot  say.

 श्री  मधु  लिमये :  भ्रध्यक्ष  महोदय,  मैं
 जानना  चाहता  हूं  कि  पिछड़े  क्षेत्रों  में  क्या
 उत्तर  प्रदेश,  बिहार  श्रौर  उड़ीसा  के  क्षेत्र  बड़े
 पैमाने  पर  समाविष्ट  हैं?  यदि  हां,  तो  इस
 वक्‍त  उड़ीसा  के  जिन  क्षेत्रों  में  श्रकाल  की
 स्थिति  है  क्‍या  ये  क्षेत्र  भी  उसमें  श्राते  हैं  ?
 यवि  हां,  तो  इन  क्षेत्रों  के लोगों  की  मौत  के  भ्रौर
 इन  लोगों  को  खाना  मिलता  है  या  नहीं,  हर
 झ्रादमी  की  सालाना  प्रामदनी  क्‍या  है,  इसके
 बारे  में  कोई  भ्रांकडे  इकट्ठा  किये  जा  रहे  हैं  ?

 श्री  wo  मा०  मिश्र :  जी  हां,  उड़ीसा
 पिछड़े  हुए  इलाकों  में  है,  छ:  प्रान्त  जो  इस
 तरह  के  हैं  उसमें  उड़ीसा  के  इलाके  भी  हैं  t
 अब  वह  जिला  है  या  नहीं  जिसके  बारे  में  सदस्य
 ने  बताया  है,  यह  मैं  प्रभो  नहीं  कह  सकता  ny
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 श्री  रूबु  खिमये :.  ये  मोत  वगैरह  के
 आंकड़े  इकट्ठा  किये  जा  रहू  हैं  य।  नहीं  ?

 Mr.  Speaker:  Next  question,

 Shrimati  Savitri  Nigam:  Is  the
 Jovernment  sanctioning  the  expendi-
 ture  out  of  the  Plan  expenditure?

 Mr.  Speaker;  Now  the  lady  Mem-
 ber  goes  on  arguing  the  case.

 Shrimati  Savitri  Nigam:  It  is  a
 very  important  question,  Sir.

 Mr.  Speaker:  But  five  supplemen-
 taries  have  been  asked  after  her
 question.  Next  question.  Shri  Subodh
 Hansda.

 Pollution  of  D.V.C.  Water
 +

 "1484,  Shri  Saubodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedl:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  frrigation  and
 Power  be  pleased  tu  state:

 (a)  when  the  last  survey  on  pol-
 lution  of  Damodar  Valley  Corpora.
 tion  water  was  done;

 (b)  the  result  thereof;  and
 (c)  whether  all  the  industries  have

 been  asked  to  release  the  effluents
 after  treatment  and  whether  they
 have  responded  to  the  suggestion?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Dr.  K.
 L.  Rao):  (a)  In  1965.

 (b)  The  survey  report  is  under
 compilation,

 (c)  Al}  industries  have  been  asked
 to  release  effluents  after  treatment
 and  they  are  responding  to  the  sug-
 gestions  of  the  D.V.C.  in  a  jarge
 measure.

 Shri  Subodh  Hansda:  ]  would  like
 to  know  how  this  survey  is  made,
 whether  there  is  any  permanent  or-
 Ranisation  for  this  purpose  and  whe-
 ther  in  the  past  the  survey  has  shown

 VAISAKHA  I5,  888  (SAKA)  Oral  Answers  4664

 any  kind  of  pollution  in  the  DVC
 waters;  if  so,  what  is  the  :eason  for
 that.

 Dr.  K.  L.  Rao;  The  survey  is  con-
 ducted  annually.  There  is  a  special
 organisation  for  this.  They  are  con-
 ducting  it  in  three  phases  all  round
 the  year  from  January  to  December.
 The  reports  have  been  extremely
 valuable.

 Shri  Subodh  Hansda:  1  would  like
 to  know  in  connection  with  part  (९)
 of  the  answer  whether  the  industries
 are  asked  not  to  discharge  the  water
 into  the  river  but  ¢o  utilise  the  water
 for  irrigation  and  power.  Js  there  any
 plan  like  that?

 Dr,  K.  L.  Rao:  The  industries  have
 been  asked  to  treat  these  waters  be-
 fore  they  allow  them  back  into  ‘he
 river  so  as  to  control  pollution  as  far
 as  possible,

 Shri  S.  C.  Samanta:  In  response  to
 the  request  of  the  Government,  have
 some  of  the  industries  come  forward
 with  the  request  that  effluents  may
 be  permitted  to  be  utilised  for  the
 purpose  of  compost  making?

 Dr.  हू.  L.  Rao:  I  have  not  heard  of
 any  such  very  definite  suggestion,  but
 the  main  point  is  that  there  are  a
 large  number  of  industries  in  this
 area  and  we  have  got  to  ensure  that
 the  effluents  do  not  carry  any  pollu-
 tion  to  the  detriment  of  the  river's
 purity.

 Shri  P.  C.  Borooah:  May  I  know
 whether  any  analysis  has  heen  made
 of  the  existence  of  manurial  value
 content  in  the  effluent;  if  so,  whether
 Government  has  any  proposal  to  set
 up  some  centralised  scheme  to  teke
 up  the  question  of  tapping  manurial
 value  content  if  there  is  suMfcient
 proof  that  there  is  existence  of  this?

 Dr.  K.  L.  Rao:  Each  industry  has
 been  asked  to  treat  the  effluent  in
 its  own  plants.  Each  method  depends
 upon  the  particular  type  of  industry.
 For  example,  the  coal  —  washeries
 have  got  a  closed  system  and  the  fer-
 tiliser  factory  has  got  a  recover
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 system.  So,  there  is  no  standard  me-
 thod.  There  are  series  of  methods
 adopted  by  different  industries.

 श्रीमती  जयाबेन  वाह  :  मैं  यह  जानना
 चाहती  थी  कि  य  एक  रेगुलर  फीचर  बन
 गया  है  कि  बीच  बीत  में  इंडस्ट्री  का  एफ्नुएंट
 बहुता  रहता  है  जिससे  बहुत  से  डिजीज  फैलते  हैं
 तो  कोई  ऐसा  विचार  सरकार  का  है  कि  जब
 कोई  एंडस्ट्री  लगे  तब  पढले  उनके  साथ  ऐसा
 पक्का  हो  जाय  कि  वह  एफ्लुएंट  ऐसे  पानी  में
 न  चला  जाय,  इसके  बारे  में  क्या  कुछ  सोचा  है  ?
 इम्मीडिएटली  हम  इसके  लिए  क्‍या  करने  जा
 रहे हैं?

 Dr.  K.  L.  Rao:  The  Ministry  of
 Health  is  having  conferences  in  order
 to  draft  a  Bill  on  the  contro]  of  river
 pollution,

 Shri  D.  C.  Sharma:  This  problem
 was  a  very  urgent  problem  in  U.K.

 Shri  Kapur  Singh:  It  is  a
 mentary,  not  a  supplementary.

 com-

 Shri  D.  C.  Sharma:  They  brought
 up  a  Bill  to  prevent  it,  May  I  know
 whether  this  problem  is  being  consi-
 dered  only  with  reference  to  the
 D.V.C.  or  with  reference  to  all  the
 rivers  of  India  which  are  being  pollu-
 ted  in  one  way  or  the  other  or  in
 more  ways  than  one,

 Dr.  K.  L.  Rao:  The  Ministry  of
 Health  is  considering  to  enact  a  Bill
 In  respect  of  all  the  rivers  of  India.
 Now,  in  particular,  in  the  D.V.C.
 there  has  been  a  large  industrial  ac-
 tivity  and  we  cannot  afford  to  wait
 till  an  all-India  Act  is  passed.  The
 D.V.C.,  under  its  own  reguiations,  is
 trying  to  contro]  the  pollution  of  the
 water.

 Shri  Narendra  Singh  Mahida;  In
 my  State  of  Gujarat,  in  Baroda,  there
 18  a  river  which  flows  right  into  the
 town  and  all  the  industrial  water
 flows  into  that  small  river....

 Wr.  Speaker:  That  is  not  connect-
 ed  with  the  D.V.C.
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 Shri  Narendra  Singh  Wahida:  It  is
 connected  with  the  pollution  of  the
 rivers,

 Mr.  Speaker:  That  i;  a  general
 question.

 Shri  Narendra  Singh  Mwhida:  Then,
 I  would  like  to  ask  a  specific  ques-
 tion.  May  I  know  whether  the  Gov-
 ernment  intends  to  help  all  those
 sufferers  who  suffer  hy  this  pollution
 of  rivers  by  way  of  providing  wells
 or  by  way  of  digging  canals?

 Mr.  Speaker:  That  is  what  he  has
 said.

 Shrimati  Savitri  Nigam:  {  would
 like  to  know  what  arc  the  main
 features  of  this  Bill  and  how  soon  it
 is  going  to  be  passed  because  this  is
 causing  havoc  not  only  in  the  D.V.C.
 but  in  all  the  rivers  like  that.

 Mr.  Speaker:  Only  the  latter  part
 may  be  answered  as  to  when  it  is
 going  to  be  passed.  The  Minister  can-
 not  tell  now  what  the  clauses  are.

 Dr.  K.  L.  Rao:  It  should  be  addres-
 sed  to  the  Health  Ministry.

 कृषि-कायों  के  लिये  बिजलो

 +  1485.  श्रीमसी  सावित्री  निगम  :
 श्री  Eto  ato  तिवारी  :
 शी  म०  ला०  द्विवेदी  :
 श्री  हुकम  खन्द  कलछवाय  :
 श्री  विदवनाथ  पाण्डेय  :
 शी  घलेष्वर  मोना  :
 श्री  रामचन्द्र  उलाका  :
 श्री  लक्ष्मो  वास  :

 क्या  सिचाई  ध्रौर  विद्या  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  बिजली  बोडो
 के  प्रध्यक्षों  द्वारा  नवम्बर,  i965  में  हुए
 सम्मेलन  में  की  गई  इन  सिफारिशों  के
 बारे  में  सरकार  की  क्‍या  प्रतिक्रिया  रही  है  :

 (क)  कृषि-कार्यों  के  लिये  प्रयोग  में
 लाई  जाने  वाली  बिजली  पर  शुल्क  नहीं
 लगना  चाहिये  ;  द्रौर
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 (ख)  केन्द्रीय  सरकार  तथा  राज्य
 सरकारों  को  बिजली  को  दर  2  4%  के०.
 डब्ल्पू०  एच०  से  श्रधिक  होने  पर  तदनुसार
 सहायता  देनी  चाहिये  ?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Dr.  K.
 L.  Rao):  (a)  and  (b).  A  statement  is
 laid  on  the  Table  of  the  House.

 STATEMENT
 (a)  The  recommendation  of  the

 Conference  of  Chairmen  of  State
 Electricity  Boards  held  in  November,
 1965,  in  regard  to  making  consumption
 of  electricity  for  agricultural  pur-
 Poses  duty  free  was  brought  to  the
 notice  of  the  State  Governments  and
 they  were  dequested  to  take  action
 in  the  light  of  the  recommendation.
 Government  of  Maharashtra  exempt
 levy  of  Electricity  duty  on  consump-
 tion  of  energy  in  the  working  of  the
 pumping  sets  of  capacity  not  exceed-
 ing  0  HP  used  for  Agricultural  pur-
 poses.  Madhya  Pradesh  does  not  levy
 any  electricity  duty  for  electricity  sold
 or  used  by  the  agriculturist  for  his
 land  or  in  chaff  cutting  or  in  crushing
 or  treating  the  produce  of  his  land.
 No  electricity  duty  on  consumption

 of  electricity  for  agricultural  pur-
 Poses  is  levied  in  the  States  of  Andhra
 pradesh,  Jammu  and  _  Kashmir,
 Punjab,  Rajasthan  and  Uttar  Pradesh.
 Other  State  Governments  are  still
 considering  the  matter.

 (b)  The  question  that  agricultural
 consumers  throughout  the  country
 should  not  be  made  to  pay  more  than
 12  paise  per  unit  has  been  considered
 by  the  Government  of  India.  It  has
 been  decided  to  subsidise  electricity
 Trates  for  agricultural  purposes  to  the
 extent  such  rates  were  in  excess  of  12
 Ppaise  per  unit  on  1.1.66,  The  expen-
 diture  on  the  basis  of  subsidy  will  be
 shared  50:50  between  the  Centre  and
 the  State  Governments  concerned.
 The  subsidy.  in  the  first  instance,
 will  be  limited  to  3  vears  from  19668-
 67  onwards.

 Shrimati  Savitri  Nigam:  In_  this
 statement,  it  has  been  mentioned  that
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 Kashmir,  Punjab,  Rajasthan  and
 Uttar  Pradesh  and  other  State  Gov-
 ernments  are  still  considering  the
 matter.  I  would  like  to  know  from
 the  hon.  Minister  how  long  it  is  go-
 ing  to  be  under  consideration  and
 why,  in  spite  of  our  repeated  requests
 to  the  Minister,  he  has  not  asked  the
 State  Governments  to  expedite  the
 matter  and,  if  he  has  asked  them,
 when  they  are  going  to  reduce  the
 rates  and....

 Mr,  Speaker:  So  many  questions
 there  are  and  if  answers  are  not
 complete.  the  Member  complains—

 Shrimati  Savitri  Nigam:  Only  one—
 when  this  unjust  behaviour  to  provide
 electricity  at  such  a  higher  rate  for
 agricultural  purposes  is  going  to  be
 stopped  and  when  uniform  rateg  are
 going  to  be  introduced?

 Mr,  Speaker:  How  many  ‘ands’  she
 has  put  in  this  question!

 Dr  K.  L.  Rao:  The  hon.  Member
 has  not  read  the  sentence  very  cor-
 rectly.  There  is  already  an  exemption
 from  the  electricity  duty  in  the  States
 of  Uttar  Pradesh,  Rajasthan,  Punjab  an
 so  on.  There  are  seven  States  like  that
 which  have  given  an  +xemption  from
 the  electricty  duty.  The  other  nine
 States  have  yet  to  upprove  of  this
 measure.

 Shrimati  Savitri  Nigam:  May  I
 know  what  is  the  difference  between
 the  rates  of  electricity  consumed  for
 industrial  purposes  and  for  agricultural
 purposes?

 Dr.  K.  L.  Rao:  This  question  has
 been  repeated  many  times.  You  can
 take  it  in  general  that  the  rate  of
 electricity  for  industrial  purpose  will
 be  less  than  what  is  for  agricultural
 purpose.

 Shrimat!  Savitri  Nigam:  In  one
 unit  wh~*  is  the  difference?  It  is  very
 easy.  You  can  tell  it  in  a  minute.

 Dr.  K.  L,  Rao:  As  I  have  submiited
 many  times,  the  industrial  rate  will
 be  somewhere  about  3  to  4  paise
 whereas  the  agricultura]  rate  will  vary
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 between  8  to  32  paise.  There  are  a
 number  of  reasons  for  this.

 श्री  सनर्भणि  लाल  चोधरी  :  उद्योग  के
 लिए  बिजली  के  रेट्स  बहुत  कम  रखे  गए  हैं  भौर
 कृषि  के  लिए  बिजली  के  रेट्स  बहुत  ज्यादा
 रखे  गए  हैं,  हालांकि  भारतवषं  में  खाद्यान्न  की
 कमी  है  1  इस  सम्बन्ध  में  सरकार  की  क्या  नीति
 है  ?  क्‍या  कृषि  के  लिए  इस्तेमाल  की  जाने
 वाली  बिजली  के  रेट्स  में  कमी  की  जायेगी  ?

 Dr.  K.  L.  Rao:  As  |  have  submit.  ced
 many  times,  it  is  not  possibie  to  reduce
 the  rates  and  have  same  rates  for
 agricultural  and  industrial  purposes
 for  these  reasons.  One  is  that  in  the
 industrial  sector,  the  electric  power
 that  is  consumed  is  very  large  and  it
 comes  to  several  lakhs  of  rupees
 whereas  in  the  agricultural  sector  it
 will  be  in  the  order  of  Rs.  0  or  Rs.
 20  or  Rs.  40.  Secondly,  the  amount
 of  power  that  is  taken  in  the  agricul-
 tural  sector  is  only  for  2000  hours  per
 year  whereas  in  the  industrial  sector
 it  is  taken  throughout  the  year.
 Thirdly,  the  industry  is  concentrated
 in  one  place  and  the  cost  involved
 in  putting  up  the  transmission  lines
 is  much  less  than  jn  the  rural  areas
 where  they  are  spread  all  over  the
 country.  That  is  why---the  inherent
 cost  being  much  higher-—it  ix  nat  2l-
 ways  possible  to  give  for  agriculture
 the  same  rate  as  for  the  other.

 Shri  Ranga;  Looked  at  merely  from
 the  electricity  production  and  distri-
 bution  department  alone,  what  the
 hon.  Member  has  said  may  appear  to
 be  reasonable  to  himself,  but  in  view
 of  the  fact  that  Government  wants
 to  give  first  priority  to  agriculture
 and  give  every  possible  facility  for
 it  to  utilise  more  and  more  electricity,
 for  getting  water  from  underground,
 when  would  Government  give  proper
 consideration  to  part  (b)  of  this
 question  that  the  Central  and  State
 Governments  should  subsidise  .  por-
 tion  of  the  rate  of  electricity  charges
 so  that  the  charges  made  for  agricul-
 ture  will  be  the  same  as  those  for
 industrial  uses?
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 Mr.  Speaker:  The  answer  is  piven
 in  the  statement  itself.

 Shri  Ranga:  When  would  _  they
 give  proper  consideration—-this  Minis-
 try  as  wel]  as  the  Agricuiture  Minis-
 try?

 Dr.  K.  L.  Rao;  In  the  main,  it  is
 not  possible  to  reduce  the  rate  for
 agriculture  below  what  they  huve
 thought,  namely,  12  paise  because
 the  amount  of  subsidy  will  then  run
 into  several  crores  of  rupees.  This
 matter  has  been  discussed  at  length.
 Actually  the  rate  of  generation  of
 power  for  agricultural  industry  will
 be  much  more—agricultural  pumping
 will  be  much  more;  it  will  be  -j2
 times  of  what  they  are  charging;  so
 that  itself  is  a  subsidy.  I  quite  up-
 preciate  the  hon.  Member's  stgges-
 tion.  Probably  our  Minister  will  take
 up  the  matter  again  to  see  whether  it
 can  be  reduced  further.

 aft  जगवेब  सिह  सिद्धान्ती:  वर्षा  क ेसमय
 में  जब  टयूबर्वल्ज़  की  बिजली  को  काम  में  नहीं
 लाया  जाता  है,  तब  उस  का  जो  खर्चा  लिया
 जाता  है,  ब्या  सरकार  उस  को  बन्द  करने  का
 विचार  रखती  है  या  नहीं  ?

 Dr.  K.  L.  Rao:  That  is  one  of  our
 very  strong  recommendations  to  the
 States.

 Shri  M,  R.  Krishna:  May  I  know
 whether  if  ig  a  fact  that  the  charges
 for  electric  power  supplied  fram  the
 projects  which  are  fully  financed  by
 the  Central  Government  vary;  and
 the  rates  charged  for  the  areas  in
 which  the  project  is  located  are  lower
 than  those  for  the  areas  outside  the
 State  where  the  project  is  located?

 Dr.  K.  L.  Rao:  I  am  not  able  to  fol-
 low  the  question  fully.  In  general,  I
 can  state  that  for  the  places  which
 are  farther  away  from  the  stations,
 the  rates  will  naturally  be  higher  be-
 cause  they  have  to  bear  the  trans-
 mission  cost.
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 Shri  M.  RB.  Krishna:  Even  in  the
 case  of  Central  Government  pro-
 ject?

 Mr.  Speaker;  Mr.  Tiwary.
 श्री  wo  ato  तिबारी  :  इस  स्टेटमेंट  में

 दिया  गया  है  :

 “Government  of  Maharashtra
 exempt  levy  of  electricity  duty  on
 consumption  of  energy  in  the
 working  of  the  pumping  sets  of

 capacity  not  exceeding  30  H.-P.
 used  for  agricultural  purposes.”

 इसी  प्रकार  मध्य  प्रदेश,  भ्रान्ध्र  प्रदेश  तथा
 कई  अन्य  स्टेट्स  के  बारे  में  कहा  गया  है  कि उन
 की  तरफ़  से  इस  सम्बन्ध  में  बहुत  सी  फैसिलिटीज़
 दी  गई  हैं  |  मैं  य८  जानना  चाहता  हूं  कि  जो
 स्टेट्स  इस  बारे  में  फ़ैसिलिटीज़  नहीं  दे  रही  हैं,
 क्‍या  उन्होंने  कोई  फ़िमांशल  डिफ़ीकल्टीज़
 बताई  हैं,  जिन  के  कारण  वे  इस  प्रकार  की
 फ़ैसिलिटीज़  नहीं  दे  रही  हैं;  यदि  हां,  तो
 सैंट्रल  गवर्नमेंट  इस  सः  “थर  में  उन  की  क्‍या
 मदद  करने  जा  रही  है

 Dr,  K.  L.  Rao:  They  have  not  given
 any  reply.  In  only  hope  that  they  will
 agree,

 Shri  Kapur  Singh:  May  I  ask  whe-
 ther  the  Government  propose  to
 abolish  or  lower  the  minimum  of  elcc-
 tricity  to  be  consumed  or  to  be  paid
 for  in  case  of  agricultural  connections,
 as  is  the  case  in  Punjab?

 Dr,  K.  L.  Rao:  There  was  also  a
 recommendation  to  this  effect  and  we
 are  expecting  quite  a  number  of  people
 to  agree  to  this—the  minimum  to  be
 charged  from  the  agriculturists.

 श्री  यशपाल  सिह  :  क्‍या  माननीय  मंत्री
 जी  के  ध्यान  में  यठ  बात  है  या  नहीं  कि  भ्रकेले
 उसर  प्रदेश  में  26,000  ट्यूअवंल  इस  लिए
 कके  पड़े  हैं  कि उन  को  इलेक्ट्रिक  कनेक्शन  नहीं
 मिल  सके  हैं,  जब  कि  उन  प्रदेश  के  सारे  52
 ज़िलों  में  एक  मी  सिनेझाघ-  ऐसा  है,  जो
 इलक्ट्रिक  कनेक्शन  न  मिलने  की  वजह  से  ढका

 यहीं
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 हुआ  हो,  यदि  हां,  तो  क्या  सरकार  इस  बात
 का  एलान  करने  के  लिए  तैयार  है  कि  जब  तक
 एश्रीकल्चरल  परपज़  पूरा  न  हो,  तब  तक  प्रौर
 कियों  मटकमे  को  बिजली  नहीं  दी  जायेगी  ?

 Dr.  K.  L.  Rao:  We  are  not  aware
 that  so  many  tube-wells  are  without
 electricity,

 Shri  Sinhasan  Singh:  May  I  know
 whether  Government  are  aware  that
 in  UP  there  is  a  command  area  of
 Governn:.  tube-wells  and  Govern-
 Meat  do  not  permit  the  electrification
 of  private  tube-wells  within  four  miles
 of  a  district  tube-well,  and  at  the  same
 time,  Government  have  no  objection
 to  the  putting  up  of  private  tube-wells
 run  by  diesel  oil?

 Dr.  K,  L.  Rao:  This  is  not  known  to
 us.  If  the  hon,  Member  sends  in  a
 letter,  we  shal]  take  necessary  action
 in  the  matter.

 Shri  Sinhasan  Singh:  Let  him  make
 enquirics.

 Mr.  Speaker:  He  says  that  he  is  not
 aware  of  that  and  the  hon.  Member
 may  send  ag  letter,  What  else  does  the
 hon.  Member  want  now?

 Shri  S,  N.  Chaturvedi:  May  I  know
 whether  this  recommendation  0
 decision  of  the  Central  Government
 that  the  agriculturists  will  not  pay
 more  than  2  paise  per  unit,  inclusive
 of  duty,  is  being  enforced  in  every
 State?

 Dr,  K.  L.  Rao:  22  paise  is  the  rate
 not  in  every  State;  wherever  the  rates
 are  lower  as  in  the  case  of  Madras
 and  Andhra  Pradesh,  we  do  not  ask
 them  to  raise  the  rates.  What  we  say
 is  that  the  maximum  rate  that  can  be
 charged  is  2  paise,  and  this,  we  ex-
 pect,  will  be  free  from  electricity  duty.
 One-man  Rural  Branch  of  State  Bank

 in  Rajasthan
 + #1486.  Shri  S.  C.  Samanta:

 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L,  Dwivedi:
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 Shrimati  Savitri  Nigam:
 Shri  Subodh  Hansda:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  State  Bank  of  India
 has  opened  a  one-man  rural  branch  in
 Rajasthan  State;  and

 (b)  if  so,  the  results  of  such  an  ex-
 periment?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  R.  Bhagat):
 (a)  Yes.  The  State  Bank  of  Bikaner
 and  Jaipur,  which  is  a  subsidiary  of
 the  State  Bank  of  India,  has  opened
 an  experimenta]  one-man  office  at
 Dudu  in  Rajasthan  with  effect  from
 the  l]th  December  1965.  The  office  is
 expected  to  cater  to  the  needs  of  about
 40  villages  in  the  Jaipur  district,

 (b)  As  the  bank  has  been  function-
 ing  only  for  a  few  months,  it  is  not
 Possible  to  indicate  the  extent  to
 which  savings  can  be  mobilised  in  the
 form  of  deposit  or  other  business
 which  may  be  transacted.

 Shri  S,  C.  Samanta:  May  I  know
 whether  rules  have  been  relaxed  in
 regard  to  the  getting  of  loans  by  culti-
 vators  from  these  banks?

 Shri  B.  R.  Bhagat:  Certain  facilities
 have  been  given,  and  even  the  rules
 have  been  relaxed,  but  I  would  not  be
 able  to  give  specific  information  about
 it  just  now.

 Shri  S,  C.  Samanta:  May  I  know
 whether  all  the  tehsils  in  Rajasthan
 have  been  provided  with  State  Bank
 branches,  and  if  so,  whether  the  rural
 banks  have  been  opened  after  that,  or
 this  is  a  special  case?

 Shri  B.  R,  Bhagat:  I  do  not  know  if
 all  the  districts  have  got  branches  of
 the  State  Bank;  probably,  they  may
 have.  But  this  bank  is  to  encourage
 savings  not  in  district  towns  but  in
 the  rural  areas,  and  this  will  cater  to
 the  villages.

 Shrimati  Savitri  Nigam:  Since  all
 the  banks  are  controlled  «r  governed
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 by  the  Reserve  Bank,  may  I  know
 why  the  hon.  Minister  is  not  aware  of
 the  rules  and  regulations  framed  by the  Reserve  Bank  for  the  running  of
 such  banks,  and  whether  this  experi- mental  bank  will  be  started  in  other
 States  also?

 Mr.  Speaker:  She  wants  to  have  the
 information  which  the  hon.  Minister
 does  not  have.  She  wants  to  know
 why  the  hon.  Minister  is  not  aware  of
 this,  When  he  is  not  aware,  what  in-
 formation  should  he  give?

 Shrimati  Savitri  Nigam:  I  want  to
 know  whether  this  experiment  will  be
 made  in  the  other  States  also.

 Mr.  Speaker:  That  is  the  only  ques-
 tion  which  needs  to  be  answered.

 Shri  8.  R.  Bhagat:  Already,  this
 has  been  done  in  four  other  places.
 One  is  in  Hyderabad,  another  5  in
 Saurashtra,  a  third  one  is  in  Patiala
 and  a  fourth  one  is  in  Mysore.  So,  in
 all,  this  has  been  done  in  five  States
 including  Rajasthan.

 Shrimati  Savitri  Nigam:  What  are
 the  rules?

 Mr.  Speaker:  The  rules  can  be  look-
 ed  into  in  a  printed  form.

 Shri  Subodh  Hansda:  What  is  the
 business  done  so  far  by  this  bank?
 Since  the  opening  of  this  experimental
 branch,  how  many  people  have  open-
 ed  accounts  and  how  far  have  they
 been  encouraged  by  the  opening  of
 this  new  experimental  branch?

 Shri  B,  R,  Bhagat:  The  main  func-
 tion  of  these  banks  will  be  to  attract
 savings  banks  deposits  and  also  to
 advance  money.  The  minimum  limit
 has  been  reduced  from  Rs.  5,000  to
 Rs.  200  for  fixed  advances  against  even
 grains  or  seeds  or  various  other  assets.
 As  for  the  amount  of  business  so  far
 done,  as  I  said  it  has  been  working
 only  for  a  few  months.
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 Shri  P.  C.  Borooah:  May  I  know
 whether  Government  is  aware  of  the
 fact  that  the  poor  peasants  are  still
 left  at  the  mercy  of  the  private  money-
 lenders  and  Mahajans,  particularly  in
 a  State  ike  Assam.  where  rural  credit
 facilities  are  practically  nil;  if  50.
 whether  there  is  any  proposal  to  set
 up  such  banks  there  to  augment  the
 credit  facilities  to  the  rural  people?

 Mr,  Speaker:  Here  the  question  is
 about  a  one-man  bank  at  one  parti-
 cular  place  and  the  result  of  that.  He
 can  raise  it  in  general  discussion  some
 time  later  on,

 Shri  Hari  Vishnu  Kamath:  Is  the
 Minister  aware  that  one  of  the  private
 banks  in  our  country  has  been  experi-
 menting  for  sometime  now  with
 branches  manned  wholly  by  women—I
 believe  a  branch  has  been  opened  in
 Delhi  also—ang  jf  so,  has  the  experi-
 ment  been  successful  and  does  the
 Government  propose  to  emulate  that
 example?

 Mr.  Speaker:  That  docs  not  arise.

 Shri  Hari  Vishnu  Kamath:  Like  a
 one-man  branch,  all  women’s  branch.

 Shri  8.  R,  Bhagat:
 of  that.

 Shri  Hari  Vishnu  Kamath:  You  are
 not  aware?  You  have  got  it  in  Delhi.

 lam  not  aware

 Shri  Narendra  Singh  Mahida:  May  I
 know  whether  other  banks  have  also
 opened  such  branches,  and  how  do
 they  compare  in  their  working?

 Shri  B.  R,  Bhagat:  As  I  said,  includ-
 ing  this,  five  banks,  all  subsidiaries  of
 the  State  Bank  have  opened  this  ex-
 perimenta]  one  man's  branch  in  five
 places,

 Shri  Balakrishnan:  Compared  with
 the  working  of  the  other  banks  there
 is  much  delay  in  the  State  Bank  in
 its  daily  routine  transactions.  So,  may
 I  ask  the  Government  to  see  that  the
 delay  is  not  there?

 Mr.  Speaker:  It  is  a  suggestion.
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 Shri  B,  R.  Bhagat:  Delay  in
 State  Bank  is  a  different  question.

 the

 सगरीय  तया  श्रामीण  जनसंख्या  में  बिवमता
 +

 * 1487.  शी  बु  लिसये  :
 क्री  य्ञपाल  सिह  :
 डा०  राम  मनोहर  लोहिया  :
 श्री  हुकम  चम्द  कछबाय  :
 श्री  बिभूति  मिशन :.

 क्या  योजना  तथा  समाज  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  भूतपूर्व
 इस्पात  तथा  खान  मंत्री  श्री  संजीव  रेड्डी
 के  हेदराबाद  में  इन्टक  सम्मेलन  में  दिये  गये
 उस  भाषण  की  श्रोर  दिलाया  गया  है  जिसमें
 उन्होंने  नगरीय  तथा  ग्रामीण  जनसंख्या  के
 जीवन  स्तर  में  समानता  लाने  की  पश्रावश्यकता
 पर  जोर  दिया  था  ;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  की  क्या  प्रतिक्रिया  है  ;

 (ग)  क्‍या  सरकार  ने  तीन  पंचवर्षीय
 योजनाभों  का  इस  विषमता  पर  जो  प्रभाव
 हुभा  है  उसका  प्रध्ययन  किया  है  ;  भौर

 (घ)  यदि  हां,  तो  उस  प्रध्ययन  के  क्‍या
 परिणाम  निकले  ?

 चित  मंत्रालय  में  उपमंत्री  पु्ी  ro
 ato  fat)  :  (क)  से  (च)  एक  विवरण
 सभा  पटल  पर  प्रस्तुत  है  t

 विधरण

 जी,  हां  ।  प्रपने  भाषण  के  दौरान  श्री
 रेड  डो  ने  कहा  कि  “ग्रामीण  तथा  नगरीय  क्षेत्रों
 के  मध्य  विपमता  स्पप्ट  थी  ।  उन्होंने  जो
 स्थिति  बताई  बह  वस्तुतः  टीक  है  ।

 इस  विषमता  पर  तीन  परचवर्षोय  याजनाप्रो
 के  क्‍या  सूक्ष्म  प्रभाव  पड़े,  इसके  बारे  भें  कोई
 माद्वात्मक  श्नुमान  नहीं  लगाया  गया  है
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 परन्तु  यह  सब  जानते  हैं  कि  तीन  योजनाओं
 में  सामाजिक  एवं  आ्थिक  विकास  के  सम्बन्ध
 में  जो  विभिन्न  योजनाएं  बनाई  गई  हैं  तथा
 कार्यान्वित  की  गई  हैं  उनका  उद्देश्य  ग्रामीण
 जनसंख्या  को  लाभ,न्वित  करना  था  t

 श्री  मधु  लिमये  :  जो  विवरण  रखा  गया
 है  उस  में  मंत्री  महोदय  ने  लिखा  है  कि--

 “No  quantitative  assessment  has
 been  made  of  the  precise  effects
 of  the  three  Five  Year  Plans  on
 this  disparity.”

 इन  योजनाओं  के  खत्म  होने  के  पश्चात्‌  भी  इन
 के  पास  ये  ज़रूरी  ग्रांकड़े  नहीं  हैं  कि  नगर्रीय
 तथा  ग्रामीण  क्षेत्रों  के  मध्य  क्या  विषमतायें
 हैं  तथ।  इनके  क्‍या  कारण  हैं  ?  राष्ट्रीय  स्वत  त्रता
 संग्राम  के  महान  सेनानी  दादाभाई  नारोजी,
 'रानडे  तथा  गोखले,  जिनकी  जन्म  शताब्दी
 हम  मनाने  जा  रहे  हैं,  इन्होंने  कहा  था  कि
 6-7  करोड़  लोग  बिना  खाये  हर  दिन  सो
 जाते  हैं  |  मैं  मंत्री  महोदय  से  जानना  चाहता
 हूं  कि  क्या  उनको  इस  बात  का  पता  है  कि  इस
 वक्‍त  करीब-करीब  10-12,  करोड़  लोग  ऐसे
 हैं  जो  एक  दफ़ा  खाते  हैं  प्रौर  रात  में  बिना  खाये
 सो  जाते  हैं  देहाती  तथा  शहरी  विषमता  के
 कारण,  इसके  बारे  में  वे  क्‍या  ठोस  योजना
 बनाने  जा  रह  हैं  ?

 श्री  ल०  ना०  मिश्र  :  ये  आंकड़े  तो  कल्पना
 की  बात  है...

 भी  मधु  लिमये  :  कल्पना  की  बात  नहीं  है,
 यह  दादाभाई  नारोजी  ने  जिला  था,  पश्रापके
 पास  तो  ग्रांकड़े  नहीं  हैं,  श्राप  मेरी  बात  किस
 आधार  पर  काट  रहे  हैं  ?

 श्री mo  ना०  मिथ :  मैं  काट  नहीं
 रहा  हूं,  लेकिन  ये  प्रांकड़े  भ्रभी  कल्पना  की
 बात  हैं।  मेरे  पास  इतने  साधन  रहते  हुए  भी,
 हम  किसी  ठोस  नतीजे  पर  नही  पहुंचे  हैं  t
 LO-92  या  65  करोड़  पर  श्राप  पहुंच  सकते

 हैं,  लेकिन  मैं  इतना  कहना  चाहता  हूं  कि  यह
 सत्य  है  कि  देहाती  इलाकों  में  रहने  बालों  की
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 व्यवस्था  ठीक  नहीं  है,  जितना  उनके  लिये
 होना  चाहिये,  उतना  नहीं  है  ।  भ्रापने  पूछा  की
 क्या  योजना  बना  रह  हैं,  जंच  वर्षीय  योजनाश्रों
 में  इनके  लिये  खास  ध्यान  रखा  है  ताकि  देहाती
 क्षेत्रों  पर  ज्यादा  ध्यान  दिया  जाये।  यदि
 माननीय  सदस्य  सुनना  चाहें  तो  मैं  कहना
 चाहता  हू  कि  प्रथम  याजना.  में  800  करोड़
 रुपया  देहाती  क्षेत्र  पर  ख्च  करने  की  व्यवस्था
 थी  a  द्वितीय  में  i670  करोड़  की  थी,  तृतीय
 में  4800  करोड़  की  थी  1  चोथी  का  जानना
 चाहें  तो  मैं  बता  सकता  हूं  कि  लघ्‌  सिंचाई  में
 जहां  पहले  990  करोड़  था  वहां  शब  2372
 करोड़  किये  जा  रह  है,  विल्लेज  एंड  स्माल  स्केल
 इंडस्ट्रीज  के  मामल  में  75  परसेंट  बढ़ाने  की
 बात  हो  रही  है,  रूरल  इलैक्ट्रिफिकेशन  के
 लिए  शत-प्रतिशत,  सौ  परसेंट  बढ़ाने  की  बात
 है,  एलीमैंटरी  एजुकेशन  में  l00  प्रतिशत
 बढ़ाने  की  बात  है  ।  बैकवर्ड  क्लासिस  के  लिए
 I88  करोड़  में  से  169°  करोड़  देहातों  में  खर्च

 होंगे  ।  देहातों  की  हालत  आप  देखेंगे  तो  पता
 चलेगा  कि  श्रच्छी  हुई  है  लेकिन  जितनी  होनो
 चाहिये  घी  नहीं  हुई  है,  यह  भी  मही  है  ।

 श्री  मदु  लिमये  :  बिहार  के  सिचाई  मंत्री
 ने  एक  ब्यान  दिया  था  कि  श्रब  की  बार  रबी
 की  जो  फसल  होगी  उस  में  हम  मुफ्त  सिचाई
 का  इंतज़ाम  करेंगे  ।  मैं  मंत्री  महोदय  से  यह
 जानना  चाहता  हूं  कि  देहाती  क्षेत्रों  क ेविकास
 के  लिए  सस्ती  बिजली,  मुफ्त  सिचाई  प्रादि
 का  इंतज़ाम  करने  के  बारे  में  चौथी  योजना  में
 क्या  वह  कोई  विचार  कर  रहे  हैं  ?

 श्ी  ल०  ला०  सिश्र  :  गो  मैं  भी  बिहार  का
 हूं  लेकिन  इस  तरह  के  किसी  व्यान  का  मुझे
 पता  नही  है  ।  मुफ्त  सिंचाई,  मुफ्त  बिजली.
 मेरे  ख्याल  में  यह  एक  नीति  की  बात  है  |
 व्यक्तिगत  रूप  से  में  इतना  कह  सकता  हूं  कि
 शायद  इससे  शौर  कोई  झच्छी  बात  नहीं  हो
 सकती  है  t  ग्राप  तो  समाज्छारी  है  शोर
 झाप  तो  इस  बात  को  जानते  होंगे  कि  इसके  लिए
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 एक  प्राइस  पालिसी  होनी  चाहिये  |  सोशलिस्ट
 सोसाइटी  जो  होती  है  उस  में  इस  तरह  की  बात
 नहीं  करते  हैं,  बढ़ावा  देने  की  भ्रौर  सहायता
 देने  की  बात  होती  है  ।

 श्री  यहापाल  सिंहू  :  पहले  खेती  के  लिए
 हफ्ते  में  एक  दफ़ा  नहर  का  पानी  मिलता  था
 अब  देहातों  में  खेती  के लिए  45  दिन  में  एक
 बार  पानी  मिलता  है  ny  लेकिन  इस  की  दरें
 वही  चली  झा  रही  हैं  ।  जो  प्राबपासी  टैक्स  हूं,
 जो  इरिगेशन  टैक्स  है  वह  ज्यों  का  त्यों  चला
 आरा  रहा  है  बल्कि  हाल  हो  में  पण्चीस  परसेट
 बढ़  गया  हैं  यानी  सौ  का  सवा  सौ  हो  गया  हे  ।
 मैं  जानना  चाहता  हूं  कि  सरकार  कंसे  इन
 किसानों  को  राहत  देगी  ।  पहले  हफ्ते  में  जहां
 एक  बार  पानी  दिया  जाता  था  वहां  वही  पानी
 अब  पैतालीस  दिन  में  एक  बार  दिया  जाता
 है  शौर  उसके  सवाये  चार्ज  किये  जाते  हैं।
 मैं  जानना  चाहता  हूं  कि  किस  तरह  से  गांवों
 में  रहने  वाले  किसान  को  श्राप  राहत  देने  का
 विचार  रखते  हैं  ?

 श्री  ल०  ना०  सिंथ  :  खास  जो  बात
 आपने  बताई  है  उसकी  सूचना  तो  मेरे  पास
 नहीं  है  ।  राहत  देने  का  जहां  तक  प्रश्न  है
 उसके  प्रयास  हो  रहे  है  1  भ्रधिक  भ्रश्न  उपजाने
 के  लिए  उनकों  प्रोत्साहित  किया  जा  रहा  है  ।
 देहाती  क्षेत्रों  की भलाई  के  और  भी  कई  कार्य
 हो  रहे  हैं।  माननीय  सदस्य  जो  कहते  हैं  बह
 भी  एक  तरीका  है  जिससे  देहाती  क्षेवों  के
 लोगों  की  भलाई  हो  सकती  है  ।  लेकिन  जहां
 तक  यू०  पी०  की  बात  है  वहां  जो  कुछ  परिवर्तन
 हुप्रा  है,  उसकी  मुझे  सूचना  नहों  है  ब्रौर
 मैं  उसको  देखूंगा  t

 ही  प्रकादायीर  शास्त्री  :  96]  की
 जन  गणना  की  र्पोर्ट  के  भ्राधार  पर  यह

 हा  जा  सकता  है  कि  82  प्रतिशत  भारत
 वो  में  रहता  है  ब्ौर  8  प्रतिशत  भारत
 जहर म.  में  रहता  है  |  लेकिन  जितने  भी
 जी  नियरिंग  कालेज  हैं,  मैडीकल  कालेज  हैं
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 ग्रौर  दूसरे  टेक्नीकल  कालेज  है  सब  के  सब
 शहरों  में  केन्द्रित  होते  जा  रहे  हैं।  मैं  जानना
 चाहता  हूं  कि  ऑ्ागे  पाने  बाली  योजनाप्रों
 में  भारत  सरकार  कया  कुछ  इस  प्रकाद  की
 व्यवस्था  भी  कर  रही  है  कि  इस  प्रकार  को
 इंस्टीट्यूशंड  देहातों  की  पोर  थी  ले  जाई
 जाये  ?

 श्री  ल०  सा०  मिथ् :.  इन्होंने  जो  पांकड़ा
 दिया  है  82  ग्रौर  8  परसेंट  का  यह  सही  है  t
 95)  में  83  झौर  V7  था  |  83  का  82

 बन  गया  है  भौर  7  का  तहो  गया  है  t
 एक  परसेंट  का  फर्क  हुभा  है  ।  किन्तु  इसका
 कारण  यह  नहीं  है  कि  लोग  शहरों  में  प्रधिक
 हो  गये  हैं  a लेकिन  इसका  कारण  यह  भी  है  कि
 देहात  शहर  बन  गये  हैं  ।  लोहे  के  कारखानों
 को  झाप  ले  लीजिये  ग्रौर  भी  कई  प्राजैक्ट्स
 देहातों  में  गई  है  ।  उसी  से  उन्होंने  शहरों
 का  रूप  ले  लिया  है  t  कुछ  लोग  बेहातों  से
 शहरों  में  श्राये  होंगे  ।  हसमें  कोई  शक  नहीं
 है  1  लेकिन  श्राप  देखिये  कि  स्टील  प्लांट्स,
 हैवी  मशीन  प्लांट्स  देहातों  में  लग  रहे  हैं  ।
 दुर्गापर,  भिलाई  वगैरह  को  ही  देख  लें  ।
 यह  देखा  जाना  चाहिये  कि  देहाती  इलाकों  का
 विकास  हो  ताकि  लोगों  को  वहां  काम  मिल
 सके  I

 करी  प्रकाशवीर  झारत्री  !  .  मेरा  प्रश्न
 दूसरा  था  ।  मैंने  यह  कहा  था  कि  मैड़ीकल
 कालेज,  इंजीनियरिंग  कालेज  ब्र  जितनी  भी
 टैक्नीकल  इंस्टीट्यूशंज  है  वे  सारी  शहरों  में
 खल  रही  है  ।  82  प्रतिशत  हिन्दुस्तान  देहातों
 में  रहता  है  |  मैंने  यह  जानना  चाहा  है  कि
 देहातों  की  पश्रोर  भी  हन  इंस्टीट्यूशंश  को  ले
 जाने  की  क्‍या  कोई  व्यवस्था  सरकार  ने
 की  है?

 व्वी  wo  mo  fest:  यह  प्रापका  एक
 सुझाव  है  ।  इस  पर  भी  झमल  हो  रहा  है
 टूर  का  मेरा  खयाल  है  कि  रूरल  यू  निवर्स्टी  का
 प्रोग्राम  है,  पालिसी  है  शौर  उसको  हम  करना
 चाहते  हैं
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 भी  हुकम  बन्द  कछवाय  :  सरकार  ने
 1954-55,  में  एक  इनक्वायरी  कराई  थी

 कि  देहाती  जनता  के  ऊपर  कितना  कर्ज  है  ।
 उस  में  यह  पाया  गया  था  कि  देहाती  जनता
 दिन-प्रति-दिन  कर्जे  से  दबती  जा  रही  है  ।
 वह  कर्ज  से  मुक्त  हो  इसके  लिए  सरकार  ने
 क्या  कोई  विशेष  योजना  बनाई  है  और  यदि
 बनाई  है  तो  वह  क्‍या  है  ?  क्‍या  सरकार  ने
 हाल  ही  में  इस  बात  की  जांच  की  है  कि  देहाती
 जनता  कितने  कर्जे  में  है  ?

 श्री  Fo  ato  सिश्र  :  इधर  जांच  हुई  है
 या  नहीं,  मैं  नहीं  कह  सकता  हूं  ।  लेकिन  मुझे
 याद  है  कि  एक  बार  रूरल  क्रेडिट  सर्वे  हुआ
 था  ।  लोग  कर्ज़  में  थे  ।  रूरल  इंडेटिडनंस
 था  ।  यह  बात  सही  है  ।  उसके  बाद  कुछ
 चीप  क्रेडिट  प्रोवाइड  करने  की  बात  हुई  श्रौर
 लैंड  मार्टगेज  बैक  वगैरह  की  योजना  थी  ।
 मैं  विस्तार  में  नहीं  जा  सकता  हूं  लेकिन  इतना
 मैं  प्रवश्य  कह  सकता  हूं  कि  यह  एक  समस्या
 है  जिसकी  ओर  सरकार  का  ध्यान  गया  है  |

 श्रीमती  जयाबेन  शाह:  सारा  जो
 आपका  फोर्थ  प्लान  है  इसको  क्‍या  श्राप.  रूरल
 झोरियेंटिड  बनाना  चाहते  हैं  या  नहीं  ?
 क्रेडिट  की  बात  भी  की  जाती  है।  भ्राज  तक
 सिर्फ  तीन  प्रतिशत  क्रेडिट  ही  कोश्रोप्रेटिव
 सैक्टर  द्वारा  दिया  जाता  है  v  मैं  जानना
 चाहती  हूं  कि  कौन  से  ऐसे  मैजज  पाप  लेना
 चाहते  हैं  जिससे  रूरल  शोर  झबन  लोगों  के
 बीच  में  जो  हतना  फासला  पड़  गया  है,
 बह  कम  किया  जा  सके  ?  मैं  कहना  चाहती
 हूं  कि  स्पेसिफिक  तौर  पर  बताया  जाना  चाहिये
 कि  झाप  क्‍या  करना  चाहते  हैं  ?

 शी  ल०  ato  few  :  रूरल  एरियाज  के
 लिए  हम  जो  कुछ  कर  रहे  हैं  वह  मैं  प्रापको
 बता  चुका  हूं  ।  यह  सही  है  कि  जो  फासला
 है  लिविंग  स्टेंडड  का,  एक्सपेंडीचर  का  वह
 काफी  बढ़ा  है  ny  हमारी  पूरी  महानुभूति
 देहात  के  लोगों  के  साथ  है  1  लेकिन  मैं  एक
 झांकड़ा  देना  चाहता  हूं  |  शहर  के  लोग
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 प्रति  व्यक्ति  32  रुपये  और  देहात  के  22  रुपये
 खर्च  करते  हैं  पचास  परसेंट  के  ग्रास-पास
 का  फर्क  है,  यह  सही  है  t  लेकिन  देहात  के
 लोगों  को  राहत  दी  जाये,  इस  में  कोई  दो  रायें
 नहीं  हैं  ।

 श्री  तन  सिंह  :  तृतीय  योजना  में  यह
 भ्रनुमान  नहीं  लगाया  गया  है  कि  शहर  और
 गांवों  के  क्षेत्रों  में  कितनी  विषमता  बढ  गई  है  ।
 मैं  यह  जानना  चाहता  हूं  कि  चतुर्थ  योजना
 बनाने  के  अवसर  पर  सरकार  क्‍या  इस  बात  को
 ध्यान  में  रखेगी  ब्रौर  इसका  भ्रनुमान  लगायेगी
 और  क्‍या  भविष्य  में  इस  विषमता  को  कम
 करने  के  दृष्टिकोण  से  योजना  बनाई  जा
 रही  है  ?

 श्री  ल०  ना०  सिश्र  :  भ्रनुपात  के  रूप  में
 विषमता  ज्यादा  नहीं  बढ़ी  है  -  लेकिन  यह
 बात  भी  सही  है  कि  देहात  के  लोगों  की
 तरक्की  हो  रही  है  श्रौर  शहर  लोगों  की
 ज्यादा  तरवणी  हो  रही  है  ।  भी  भी  फर्क
 बहुत  है  ।  दोनों  के  रहन  सहन  में  और
 झामदनी  में  भी  बहुत  फर्क  है  लेकिन  यह
 कहा  जाये  कि  दहात  के  लोगों  में  कोई  सटे  गनेशन
 है  और  शहर  के  लोग  ऊपर  चले  जा  रहे  हैं,
 यह  सही  नहों  है  ।

 शी  किद्दान  पटनायक  :  ग्रामीण  पिछड़ेपन
 की  एक  बड़ी  निशानी  श्रौर  वजह  है  प्रति
 व्यक्ति  आय  में  कमी  1  पभ्रगर  इस  कमी  को
 दूर  करने  के  लिए  मुफ्त  सिचाई  पौर  लगान
 मुफ्त  उपाय  पर  झाप  झमल  नहीं  करना
 चाहते  हैं  जैसा  कि  प्रभी  भापने  बताया  है  तो
 किन  उपायों  वर  धाप  भ्रमल  करके  प्रति  व्यक्ति
 श्ाय  बढ़ाना  चाहते  हैं  ?  क्या  इसकी  कोई
 योजना  झापत  पास  है  ?

 थ्मी  ल०  भा०  सिश :  हम  चाहते  हैं  कि
 उनको  साधन  उपलब्ध  हों  सिचाई  के,  बिजली
 के,  उद्योगों  के  शौर  उन  से  उनकी  दौलत
 बढ़ेगी  ।  माशनीय  सदस्य  तो  भपने  श्रापको
 समाजवादी  ब.हते  हैं  ।  बह  जानते  ही  होंगे  कि
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 समाजवादी  शमाज  का  विकास  किस  तरह  से
 होता  है

 श्री  किश्षन  पटनायक  :  एक  बहुत  बड़ा
 वर्ग  है  जिसके  लिए  मुफ्त  सिचाई  चाहिये

 श्री  स०  ना०  सिश्र  :  दौलत  बांटने  से
 कोई  समाज  श्रमीर  नहीं  होता  है  ।  साधन
 उपलब्ध  होने  चाहियें  -

 शी  गणपति  राम  :  भी  कहा  गया  है  कि
 सिवाई,  बिजली  श्रौर  उद्योग  बढ़ा  कर  ग्रामीण
 समस्याश्रों  को  हम  हल  करना  चाहते  हैं  ।
 क्या  सरकार  को  मालूम  है  कि  गांवों  में  जो
 शैड्यूल्ड  कास्ट,  शेड्यूल्ड  ट्राइब्क  और  इको-
 नोमिकली  बेक्वर्ड  कलासिस  के  लोग  हैं  श्रौर
 एग्रिकलचरल  लेबर  है  उनके  पास  कोई
 सिचाई  जौर  बिजली  के  साधन  नहीं  पहुंच
 सके  हैं,  इन  से  उनको  कोई  फायदा  नहीं  पहुंच
 सका  है  ?  पिछली  तीन  योजनाओं  में  जो
 रुपया  हाउसिंग  के  लिए  या  और  चीज़ों  के  लिए
 रखा  गया  था  वह  भी  रिटन  हो  गया  ।  ब्लाक्स
 का  रुपया  भो  उनके  पास  नहीं  पहुंच  सका  |
 मैं  जानना  चाहता  हूं  कि  उनके  विकास  के
 लिए  सरकार  क्‍या  सोच  रही  है  ?  किस  तरह
 से  सरकार  उनका  झ्राथिक  उत्थान  करना
 चाहती  है  !

 श्री  ल०  ना०  मिश्र  :  खेती  में  जो  मजदूर
 काम  करते  हैं  सिचाई  से  उनको  फायदा  नहीं
 होगा  यह  कहना  सही  नहीं  है  ।  बेक्वर्ड
 क्लासिस  वे  बारे  में  मैंने  बताया  है  कि  i88
 करोड़  में  से  69  करोड़  देहातों  में  बेक्वर्ड
 क्लासिस  के  वेलफेयर  के  लिए  हम  खर्च
 करना  चाहते  हैं  ।

 Shri  Kanda,  The  stat  t  says
 that  in  spite  of  the  emphasis  given  for
 rural  development  in  al]  the  three
 Plans,  there  is  marked  imbalance  bet-
 ween  the  development  of  the  rural  and
 the  urban  areas.  Either  there  is  no
 emphasis  or  all  the  three  Plans  have
 miserably  failed.  The  statement  also
 says:  “No  quantitative  assessment  has
 been  made  of  the  precise  effects  of  the
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 three  Five  Year  Plans  on  this  dispa-
 rity....""  May  I  know  whether  the
 government  is  in  a  position  to  give  a
 general  indication  as  to  whether  the
 disparity  has  widened  or  lessened
 after  the  implementation  of  the  three
 plans?

 Shri  L,  N.  Mishra:
 figures  and  the  hon.  member  can
 draw  his  own  conclusion.  In  1958-59
 the  per  capita  expenditure  in  urban
 areas  was  Rs.  28  and  odd....

 I  will  give  some

 Shri  Kandappan:  J  do  not  want  any
 figures;  I  want  a  general  indication.

 Mr.  Speaker:  Can  he  say  whether
 the  disparity  has  widened  or  narrowed
 down?

 Shri  L.  N,  Mishra:  It  is  a  question
 of  calculation.  It  was  Rs.  28  as  against
 Rs,  20.  Today  it  is  Rs.  32  as  against
 Rs.  22.

 Shri  Daji:  Therefore,  it  has  widened.
 Mr,  Speaker:  He  might  have  it  cal-

 culated  and  give  the  answer.
 Shri  Daji:  He  is  the  Deputy  Minis-

 ter  of  Finance  and  he  does  not  know
 mathematics!

 Mr.  Speaker:  He  has  not  got  if  cal-
 culated,

 Shri  R.  5.  Pandey:  We  find  there
 is  concentration  of  industries  in  big
 cities.  In  order  to  improve  the  eco-
 nomic  condition  of  the  villages,  may
 l  know  whether  the  government  is
 thinking  of  de:entralising  industries
 and  making  them  go  towards  the  vil-
 lages?

 Shri  L.  N.  Mishra:  Decentralisation
 and  dispersal  of  industries  is  one  of
 our  main  policies.

 Shri  Ranga:  Apart  from  the  politi-
 cal  propaganda  indulged  in  here  by
 this  minister  and  other  ministers  also
 regarding  this  matter,  does  he  admit
 or  is  he  not  aware  of  the  fact  that  the
 disparity  in  facilities  provided  in  the
 rural  areas  and  in  cities  and  alsb  the
 disparity  in  per  capita  income  in  rurat
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 and  urban  areas  has  increased  by  and
 large  during  the  last  5  years?  Only
 this  morning  his  colleague;  Dr.  Rao,
 was  saying  that  the  rate  charged  for
 electricity  for  industrial  use  is  only
 One-third  of  what  is  being  charged
 for  agricultural  use.

 Shri  L.  N.  Mishra:  I  cannot  say
 that  the  disparity  has  increased.  It
 will  be  difficult  for  me  to  accept  that
 position  that  the  disparity  has  increas-
 ed.  I  have  told  the  House  what  efforts
 have  been  taken  to  improve  the  con-
 ditions  of  the  rural  population.  The
 hon.  member  must  realise  thut  82  per
 cent  of  India’s  population  live  in  rural
 areus  and  only  8  per  cent  live  in
 urban  areas.  Therefore,  naturally,  the
 people  living  in  urban  areas  get  better
 opportunities  to  improve  their  plight
 than  the  people  living  in  rural  areas.
 Therefore,  the  development  in  urban
 areas  is  more  than  in  the  rura]  areas.

 Shri  Daji:  The  cxercise  of  the
 minister  reminds  me  of  the  lines  in
 Oliver  Goldsmith's  “Village  School
 Master":

 “Though  vanquished,  he  could
 argue  still!”

 He  says  the  disparity  has  not  increased,
 ‘but  if  we  calculate  from  the  figures
 he  mentioned,  it  has  definitely  increas-
 ed.  This  clearly  shows  that  unless  the
 whole  approach  gives  pla:e  to  a  new
 approach  of  a  concerted  drive  for  rural
 development,  more  money  spent  on
 planning  will  only  result  in  further
 growth  of  this  disparity,  Therefore,  is
 the  government  going  to  give  any
 thought  to  the  reorientation  of  the
 policy  so  that  the  disparity  can  be
 narrowed  consciously  and  in  a  plan-
 ned  manner?

 Shri  L.  N.  Mishra:  It  is  a  question
 of  policy.  The  hon,  member  referred
 to  political  propaganda.  I  must  enun-
 ciate  and  explain  here  what  our  poli-
 cies  are.  Our  policies  are  to  develop
 rural  areas.  We  stand  for  the  rural
 people.  It  is  one  of  the  basic  policies
 of  the  plan  to  develop  rural  areas.  We
 have  taken  a  number  of  measures  to
 improve  the  plight  of  the  rural  people.
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 Creation  of  Asian  Food  Trust
 +

 #1489,  Shrj  Shree  Narayan  Das:
 Shri  Hari  Vishnu  Kamath:
 Shri  Subodh  Hansda:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  any  suggestion  for  the
 creation  of  the  Asian  Food  Trust  con-
 trolled  by  the  Asian  Development
 Bank  has  been  made;

 (b)  if  so,  the  precise  nature  of  the
 suggestion  and  the  way  of  its  func-
 tioning;

 (c)  whether  Government  have
 been  sounded  on  the  point;  and

 (d)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Fimance  (Shri  B.  R.  Bhagat):
 (a)  No,  Sir,

 (b)  to  (d).  Do  not  arise.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  attention  of  the
 government  has  been  drawn  to  a  news
 report  in  the  Hindustan  Times  dated
 6th  January,  966  that  some  such
 suggestion  has  been  made  to  the  US
 Government  to  contribute  all  its  sur-
 plus  in  food  for  the  creation  of  an
 Asian  Food  Trust?  If  so,  has  the
 government  considered  the  implica-
 tions  of  this,  whether  India  would  get
 any  real  advantage  by  the  establish-
 ment  of  this  Food  Trust  or  whether
 it  will  be  in  a  disadvantageous
 position?

 Shri  B.  R.  Bhagat:  The  question  is
 whether  the  Asian  Development  Bank
 which  is  to  be  constituted  will  take
 up  the  Asian  Food  Trust.  The  Asian
 Development  Bank  has  not  come  into
 being.  So,  the  question  of  managing
 food  trust  or  any  other  trust  does  not
 arise.

 Shri  Shree  Narayan  Das:  The  pre-
 sent  position  is  that  we  have  been
 importing  foodgrains  on  a  large  scale
 from  America  under  PL  480.  Will  the
 position  improve  after  the  creation  of
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 this  Trust?  Have  Government  given
 consideration  to  this  proposal?

 Shri  B.  R.  Bhagat:  We  have  not
 considered  that  question  because  there
 is  no  proposal  before  us  of  any  trust.
 So,  the  question  is  hypothetical.

 Shri  Hari  Vishnu  Kamath:  Answer-
 ing  a  question  in  the  last  session,  the
 Minister  of  Commerce,  Shri  Manubhai
 Shah,  said  that  among  the  countries
 which  are  not  contributing  to  the
 finances  of  the  Asian  Development
 Bank  was  Russia  while  the  United
 States  has  already  joined  it.  Has
 anything  happened  since  then  or,  are
 there  reasons  to  believe,  that  Soviet
 Russia  will  join  the  Asian  Develop-
 ment  Bank  if  it  has  not  already  join-
 ed  it?  And  is  there  a  move  at  the
 instance  of  the  Director-General]  of
 the  FAO  to  have  a  World  Food  trust
 so  as  to  extend  help  to  the  under-
 developed  countries,  half-starved
 countries  by  the  affluent  countries?

 Mr.  Speaker:  It  is  a  different  ques-
 tion.  Would  he  kindly  look  into  the
 main  question.

 Shri  Hari  Vishnu  Kamath:  It  re-
 lates  to  the  Asian  Development  Bank.

 Mr.  Speaker:  The  question  is  whe-
 ther  the  Asian  Food  Trust  is  to  be
 taken  up  by  the  Asian  Development
 Bank  or  not.

 Shri  Hari  Vishnu  Kamath:  I  know,
 but  the  Asian  Food  Trust  is  a  sort  of
 corollary  or  ancillary  to  the  Asian
 Development  Bank.

 Mr.  Speaker:  He  should  not  extend
 it  so  far.

 Shri  Hari  Vishnu  Kamath:  Then  the
 other  question  may  be  answered,
 whether  there  is  a  move  to  have  8
 World  Food  Trust,  not  Asian  Food
 Trust.

 Shri  B.  B.  Bhagat:  I  am  not  aware
 of  it.  Perhaps,  my  colleague,  the
 Minister  of  Food  and  Agriculture  may
 be  knowing  more  about  it.

 Shri  Subodh  Hansda:  In  view  of  the
 chronic  shortage  of  foodgrains  not

 550  (Ai)  LS—2.
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 only  in  India  but  the  world  over,  may
 I  know  whether  the  Government  con-
 siders  that  there  should  be  such  a
 trust  to  help  the  under-developed
 countries  with  supply  of  foodgrains
 in  times  of  need?

 Shri  B.  R.  Bhagat:  The  hon.  Mem-
 ber  says  that  there  is  shortage  of  food
 all  the  world  over.  वा  that  case,
 there  is  no  question  of  having  any
 trust.  The  only  solution  to  this
 problem  is  to  set  up  agricultural  pro-
 duction  by  countries  like  India.

 Thermal  Power  Stations
 +

 *49l.  Shri  P.  Venkatasub.
 baiah:

 Shri  Hukam  Chand  Kach-
 havalya:

 Shri  Yashpal  Singh:
 Shri  Ravindra  Varma:
 Shri  P.  L.  Barupal:
 Shrimati  Sharda  Makerjee:
 Shrimati  Tarkeshwari

 Sinha:
 Shri  R.  8.  Pandey:
 Shri  Thirumala  Rao:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  principles  enunciated  by
 the  Planning  Commission  in  locating
 thermal  Power  station;

 (b)  the  power  stations  sanctioned
 in  the  last  two  years,  which  are  away
 from  coal-fields  and  their  capacity;
 and

 (c)  the  annua]  financial  loss  likely
 to  occur  in  each  of  these  stations  due
 to  conveyance  of  coal?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Dr.  K.  L.
 Rao):  (a)  to  (c).  A  statement  is  laid
 on  the  Table  of  the  House.

 STaTEMENT
 (a)  According  to  the  principles

 iated by  the  Planning  Commi
 sion,  thermal  power  stations  should
 be  sited  near  Collieries,  Coal-Washe-
 ries  and  Oi]  Refineries  as  far  as  prac-
 ticable.
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 (b)  Three  new  thermal  power  sta-
 tions  which  are  located  away  from
 coalfields  have  been  sanctioned  during
 last  two  years.  These  are  (i)  Ennore
 Thermal  Station  (installed  capacity
 330  MW)  in  Madras  State,  (ii)  Nasik
 Thermal  Station  (installed  capacity
 280  MW)  and  (iii)  Purli  Thermal
 Station  (installed  capacity  60  MW)  in
 Maharashtra  State.  The  last  two
 were  approved  in  principle  in  1963.

 dc)  The  cost  of  conveyance  of  coal
 from  the  coalfields  in  the  case  of
 Ennore  Thermal  Power  Station  will
 be  Rs.  90  lakhs  per  year.  In  the  case
 of  Nasik  Power  Station,  it  will  be
 Rs.  76  lakhs  and  in  case  of  Purli
 Power  Station  Rs.  36  lakhs  per  year.
 All  these  do  not,  however,  represent
 financial  loss  as  the  alternative  sche-
 mes  of  transport  of  power  will  entail
 expenditure.

 श्री  हुकम  चन्‍्द  कछुवाय  :  |  बक्‍तव्य  को
 देखने  के  बाद  ऐसा  लगता  है  कि  इन  कोयला
 खानों  के  पास  जो  ताप  बिजलीघर  हैं  उन  में
 402  लाख  २०  भ्रधिक  खर्च  हुआ  है  ।  इसलिये

 मैं  जानना  चाहता  हूं  कि  खानों  के  पास  जो
 बिजलीघर  बनाये  गये  हैं  क्या  इसका  प्रमुख
 कारण  यह  है  कि  कोई  राजनीतिक  दबाव
 पड़ा  है।  यदि  हां,  तो  वे  कौन  से  दबाव  हैं  1

 Dr.  K.  L.  Rao:  I  generally  accept
 the  principle  that  thermal  stations
 should,  as  far  as  possible,  be  located
 near  the  coalfields.  But  there  are
 some  special  considerations  which
 should  be  taken  into  account  in  each
 individual  case  before  we  decide  upon
 the  location  of  a  station.  In  this  par-
 ticular  case,  in  the  case  of  Ennore,  it
 has  been  thought  that  the  alternative
 would  take  much  more  time.  There
 was  pressure  of  demand  of  power  in
 Madras  State  and  also  there  ig  con-
 centration  of  loads.  So,  other  consi-
 derations  had  to  be  taken  into  acco-
 unt  and  that  is  why  it  was  decided
 to  locate  it  at  Ennore.

 Mr.  Speaker:  Did  it  include  any
 political  pressures?
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 Dr.  K.  L.  Rao:
 sures,

 No  political  pres-

 Mr.  Speaker:  That  is  what  he  want-
 ed  to  know.

 श्री  हुकम  चन्द  कछवाय :.  मैं  जानना
 चाहता  हूं  कि  क्या  सरकार  ने  इन  कोयला
 खानों  के  पास  एक  भी  बिजलीघर  नहीं  बनाये
 इसका  क्‍या  कारण  है  और  यदि  बनाये  तो
 कितने  बनाये  और  यदि  सरकार  का  विचार  है
 तो  कहां  कहां  बनाने  का  विचार  है  ?
 Dr.  K.  L.  Rao:  Recently  it  has  been

 our  policy  to  locate  these  power
 stations  ag  far  as  possible  near  the
 collieries.  Pathratu  in  Bihar,  San-
 thandi  in  Bengal,  Kothagudem  in
 Andhra  Pradesh  and  Nagpur  power
 stations  in  Maharashtra—al]  these  are
 located  right  at  the  coal  pitheads.

 Mr.  Speaker:  He  wants  to  know
 whether  for  the  future  also  there  is
 a  proposal  to  construct  others  also.

 Dr.  K.  L.  Ra®:  Others  also  as  far
 as  possible,

 श्री  यशपाल  सिह  :  पभ्रभी  किसान  को
 इतना  टैक्‍स  बिजली  का  देना  पड़  रहा  है  तो
 कया  माननीय  मंत्री  जी  यह  बतला  सकेंगे  कि
 थर्मल  पावर  स्टेशन  बनाने  के  बाद  इस  टैक्स  में
 राहत  मिलेगी,  उसे  यह  सस्ती  मिलेगी  या  शौर
 ज्यादा  कास्टली  पड़ेगी  ?

 Dr.  K.  L.  Rao:  I  think,  the  hon.
 House  seems  to  be  very  persistent  that
 the  agriculturists  must  receive  more
 consideration  and,  I  think,  we  wil
 take  up  again  whether  the  agricul-
 tural  rates  must  be  reduced.

 Shri  Bade:  In  the  statement  it  is
 said  that  there  will  be  expenditure  of
 Rs.  90  lakhs  in  Madras,  Rs.  76  lakhs
 in  Nasik  and  Rs.  36  lakhs  in  Purli.
 In  all  these  stations  we  are  to  incur
 an  expenditure  of  Rs.  402  lakhs  to
 bring  coal  from  the  coalfields.  The
 explanation  —given  here  is:—

 “All  these  do  not,  however,  re-
 present  financial  loss  as  the  alter-
 native  schemes  of  transport  of
 power  will  entail  expenditure.”
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 This  explanation  is  not  correct.  If
 coal  is  brought  at  lesser  expenditure,
 the  rates  of  electricity  will  be  lesser
 and  the  agriculturists  will  be  benefit-
 ed  more  thereby.

 Dr.  K.  L.  Rao;  What  has  been  stated
 in  the  statement  is  that  these  are  the
 costs  of  conveying  coal  to  the  respec-
 tive  places.  On  the  other  hand,  if
 power  stations  are  located  at  the  coal
 pits  and  power  is  transmitted,  there
 is  a  large  amount  of  money  spent  also
 on  transmission  lines  and  so  on.  If
 we  consider  the  loss,  it  has  to  be
 taken  to  be  the  difference  between
 these  two.  The  costs  of  conveyance
 of  coal  do  not  represent  the  losses.

 श्री  qo  ला०  बाक्ष्याल  :  मैं  माननीय
 मंत्री  जी  से  जानना  चाहता  हूं  कि  राजस्थान
 के  पलाना  कोलियरी  में  एक  तापिक  विद्युत्‌
 यंत्र  स्थापित  करने  की  जो  योजना  थी  उसमें
 कहां  तक  प्रगति  हुई  है  ?

 Dr.  K.  L.  Rao:  It  is  true  that  in
 Palana  recently  lignite  has  been  dis-
 covered  and  it  is  under  investigation
 as  to  how  much  of  jignite  will  be
 there.  Depending  on  that  a  thermal
 station  will  be  located  there.

 Shri  M.  R.  Krishna:  What  are  the
 reasons  that  compelled  the  Govern-
 ment  to  change  the  location  after
 spending  a  considerable  amount  at
 Ramagundem  and  shift  it  to  Kotha-
 gudem?

 Dr.  K.  L.  Bao:  That  power  station
 was  to  have  been  built  by  Dr.  Dharma
 Teja.  Since  we  have  not  been  able
 to  enter  into  an  agreement  and  as  we
 wanted  the  work  to  be  done  quickly,
 taking  advantage  of  the  conveniences
 at  Kothagudem,  we  have  located  it
 there.

 Shri  M.  है.  Krishna:  Why  should
 you  do  it  after  spending  lakhs  of
 rupees?  Already  a  lot  of  money  has
 been  spent  there.

 Shri  Muthiah:  May  I  know  whether
 the  Advisory  Committee  on  Irrigation
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 and  Power  Projects  has  considered
 the  project  report  of  the  Tuticorin
 thermal  plant  and,  if  so,  their  recom-
 mendations?

 Dr.  K.  L.  Rao:  The  sub-committee
 has  not  yet  submitted  its  report.
 Arbitration  on  Dearness  Allowance

 +
 "1492.  Shri  S.  M.  Banerjee:

 Shri  Mohammad  Elias:
 Shri  Daiji:
 Shri  Indrajit  Gupta:
 Shri  Buta  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  a  formal]  decision  has
 since  been  taken  by  Government  to
 refer  the  question  of  dearness  allow-
 ance  to  arbitration;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  whether  this  dispute  could  not
 be  resolved  by  bi-partite  talks?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 A  scheme  to  settle  this  question  has
 been  tentatively  framed  and  is  under
 consideration  now.  Before  the  ques-
 tion  of  arbitration  can  be  taken  up
 the  feasibility  of  this  scheme  has  to
 be  examined.

 (c)  In  the  matter  of  the  final  fram-
 ing  of  the  scheme  it  ig  intended  to
 have  discussions  with  some  represen-
 tatives  of  the  parties  interested.

 Shri  S.  M.  Banerjee:  Without  doubt-
 ing  the  good  intentions  of  the  hon.
 Minister  I  would  like  to  know  whe-
 ther  the  proposed  meeting  of  the  Cen-
 tra]  Government  employees’  represen-
 tatives  is  likely  to  take  place  before
 the  session  ends  so  that  Members  of
 Parliament  who  are  connected  with
 it  can  also  be  present.

 Shri  Sachindra  Chaudburi:  Actual-
 ly,  I  think,  Shrj  Banerjee  should  know
 that  I  have  told  him  that  we  will  try
 and  get  this  done  before  the  end  of
 the  session.  I  had  invited  schemes
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 from  the  representatives  of  the  em-
 ployees  but  I  did  not  get  any  unfor-
 tunately.  Therefore  I  have  to  work
 out  the  scheme  myself.  I  have  to  put
 that  scheme  before  the  representatives
 of  the  employees  as  well  as  the  minis-
 tries  concerned  to  find  out  whether
 there  could  be  any  agreed  settlement
 on  that.

 Shri  S.  M.  Banerjee:  I  would  like
 to  know,  in  case  a  bipartite  agree-
 ment  is  not  reached,  whether  Govern-
 ment  is  prepared  to  refer  the  whole
 question  to  arbitration.

 Shri  Sachindra  Chaudhuri:  7]  was
 taught  early  in  life  never  to  take  a
 jump  before  I  come  to  a  stile.  If  I
 fail,  other  questions  will  have  to  be
 considered.

 Shri  Daji:  In  view  of  the  fact  that
 this  move  was  mooted  on  the  360
 of  February  and  more  than  two
 months  have  elapsed  and  the  emplo-
 yees  have  waited  patiently  and  in
 between  the  price  index  has  again
 jumped  by  four  points  and  it  is  like-
 ly  to  jump  up  further,  thereby  im
 creasing  their  anxiety  for  a  fair  neu-
 tralisation  for  the  rise  of  cost  of  liv-
 ing  index,  is  it  not  desirable  that
 before  the  scheme  is  prepared,  the
 views  and  the  opinions  of  the  emplo-
 yees  are  ascertained  by  the  Govern-
 ment  in  a  committee  so  that  the
 scheme  can  be  better  one  and  more
 comprehensive?

 Shri  Sachindra  Chaudhuri:  As  I
 said  earlier  on,  I  had  asked  the  emplo-
 yees  to  give  their  schemes.  But  they
 have  not  given  the  schemes.  I  had
 to  prepare  the  scheme  myself.  As  I
 said  just  now,  it  is  my  desire  and  my
 effort  to  have  that  scheme  put  before
 the  representatives  of  the  employees.

 Shri  Indrajit  Gupta:  Apart  from
 the  question  of  neutralisation,  may  I
 know  what  is  the  Government's  think-
 ing  on  the  concretising  of  earlier
 statement  made  by  the  Finance  Min-
 ister  that  in  future  they  would  not
 like  the  rise  in  the  cost  of  living
 index  to  be  compensated  in  cash  but
 by  some  other  alternative  means
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 which  are  not  being  defined  up  to
 date?  What  is  their  thinking  on  that
 and  what  are  the  concrete  proposals
 of  the  Government?

 Shri  Sachindra  Chaudhuri:  As  I
 said,  I  have  prepared  the  scheme  and
 if  Mr.  Indrajit  Gupta  is  interested  in
 it,  he  will  be  asked  to  come  and  look
 at  the  scheme  and  he  may  take  it  or
 modify  it  or  reject  it.

 Shrimati  Ramdulari  Sinha:  May  I
 know  what  efforts  were  made  to  re-
 solve  the  disparity  in  bipartite  meet-
 ings  and  what  were  the  differences  in
 approach  on  this  matter  between  the
 Government  and  the  representatives
 of  the  employees?

 Shri  Sachindra  Chaudhuri:  As  I  said
 earlier,  there  was  a  preliminary  meet-
 ing  at  which  we  discussed  the  matter.
 We  said  that  we  would  prepare  the
 scheme  whereby  it  will  not  be  neces-
 sary  to  make  cash  compensation  for
 any  rise  in  the  cost  of  living  index
 and,  on  that  basis,  I  invited  the
 schemes  from  them  but  those  schemes
 have  not  come  from  the  employee's
 side.  I  had  to  go  into  the  matter
 myself  and  prepared  the  scheme.  I
 am  prepared  to  discuss  that  with
 them.

 Shri  A.  P.  Sharma:  In  view  of  the
 rise  in  cost  of  living  index  and  in
 view  of  the  fact  that  Government  has
 never  been  able  to  compensate  the
 employees  fully  according  to  the  rise
 in  the  cost  of  living  index  so  far,  is
 the  Government’  considering  the
 scheme  to  provide  these  employees
 foodgrains  and  other  essential  com-
 modities  through  subsidised  grain
 shops  in  lieu  of  the  dearness  allow-
 ance?

 Shri  Sachindra  Chaudhuri:  I  do  not
 wish  to  anticipate  the  scheme,  But  if
 the  hon.  Member  is  interested,  he  can
 see  it  and  the  eSsential  commodities
 are  being  thought  of  and  included  in
 the  scheme.

 Shri  Nath  Pai:  Among  the  inequali-
 ties  with  regard  to  the  dearness
 allowance,  one  that  is  prominent  has
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 been  that  the  Government  invariably
 fails  in  taking  ameliorative  steps.
 whenever  the  living  cost  index  goes
 high,—it  ig  not  even  the  basic  one—
 and,  I  think,  the  living  cost  index,  as
 framed  in  India,  is  not  framed  in  a
 scientific  manner.  Due  weightage  is
 not  given  to  those  items  which  count
 very  much  in  the  living  cost  index  of
 the  working  class.  I  think  one
 method  of  formulating  the  living  cost
 index  in  a  scientific  manner  as  is
 known  to  more  advanced  countries
 will  be  accepted.  That  is  what  I  would
 like  to  know  from  the  Minister.

 Shri  Sachindra  Chaudhuri:  That
 does  not  arise  out  of  the  Question
 put  before  me.

 Shri  Nath  Pai:  The  whole  thing  is
 based  on  the  living  cost  index.  He
 is  a  scholar  and  I  want  to  know  from
 him....

 Mr.  Speaker:  He  has  not  got  the
 answer  at  this  moment.

 Shri  Hari  Vishnu  Kamath:  Let  him
 say,  “I  want  notice”.

 Shri  Nath  Pal:  You  agree  that  this
 arises  out  of  this.

 Shri  Harj  Vishnu  Kamath:  Other-
 wise,  he  would  have  ruled  it  out.

 श्री  हुकम  चन्‍द  कछबाय  :  मैं  जानना
 चाहता  हूं  कि  राज्य  सरकारों  के  कर्मचारियों
 को  महंगाई  भत्ता  ग्रभी  तक  नहीं  मिला  श्रौर
 जब  वह  मांगते  हैं  तो  राज्य  सरकारों  का
 कहना  होता  है  कि  हमें  केन्द्रीय  सरकार  से
 मिला  नहीं  है,  तो  क्या  सरकार  राज्य  सरकारों

 के  कर्मचारियों  को  महंगाई  भत्ता  मिले,
 इसके  लिए  राज्य  सरकारों  को  कुछ  पैसा  देगी  ?
 यदि  हां,  तो  वह  कब  तक  देने  का  विचार
 रखती  है  ?
 Shri  Sachindrg  Chaudhuri:  Eessen-

 tially  the  question  of  dearness  allow-
 ance  to  employees  of  the  State  Gov-
 ernments  is  a  matter  of  the  State  Gov-
 ernments  and  the  Central  Govern-
 ment  cannot  undertake  to  go  on  sub-
 siding  the  increased  cost  of  living  in
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 the  States  without  depleting  the  reve-
 nues  of  the  Central  Government.  It
 ig  a  matter  on  which  I  am  not  pre-
 Pared  to  give  an  answer.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 प्रायवेंदिक  स्नातक

 * 1488.  श्री  विभूति  मिथ:
 क्या  स्वास्थ्य  तथा  परिथार  नियोजन
 मंत्री  यह  बताने  तपा  करेंगी  कि  :

 (क)  क्‍या  सरकार  देश  में  प्रायुवेंदिक
 स्नातकों  के  लिये  समान  वेतन-क्रम  निर्धारित
 करने  की  कोई  योजना  बना  रही  है;  श्रौर

 (ख)  यदि  हां,  तो  कब  तक  इस  योजना
 के  बन  जाने  की  सम्भावना  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्रालय

 में  उपमंत्री  (औब०  Yo  मूति) :  (क)
 जी,  नहीं  ।  यह  विषय  राज्य  सरकारों  से
 सम्बन्धित  है  ny

 (ख)  यह  प्रश्न  नहीं  उठता  ।

 Jodhpur  Commercial  Bank
 #1490,  Shri  U.  M.  Trivedi:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  assets  of  the  Jodh-
 pur  Commercial  Bank  were  frozen  on
 the  2th  September,  1961,  and  trans-
 ferred  to  the  Central  Bank  of  India;

 (b)  whether  Government  have  re-
 ceived  any  complaints  from  the  share-
 holders  of  the  Bank  regarding  these
 transferred  assets;  and

 (c)  the  value  of  the  assets  so  trans-
 ferred?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  The  Jodhpur  Commercial  Bank
 was  granted  a  moratorium  with  effect
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 from  the  6th  July  96]  and  was  sub-
 sequently  amalgamated  with  the  Cen-
 tral  Bank  of  India  with  effect  from
 the  !6th  October,  ‘1961,

 (b)  Yes.  Certain  share-holders  have
 suggested  that  arrangements  should
 be  made  for  ensuring  that  the  value
 of  all  the  assets  of  the  transferor
 bank  will  be  fully  realised,  so  that
 payments  in  full  can  be  made  to  the
 share-holders.

 (c)  Assets  of  a  book  value  of
 Rs.  0.24  lakhs  were  transferred  to
 the  Central  Bank  of  India  on  the  date
 on  which  the  scheme  of  amalgama-
 tion  came  into  force.  Of  these
 assets,  advances  and  certain  other
 items  of  a  book  value  of  Rs.  3.25
 lakhs  were  not  considered  to  be  readi-
 ly  realisable  or  were  classed  as  doubt-
 ful  of  recovery.  Efforts  are  being
 made  to  realise  the  value  of  these
 assets,  to  the  extent  possible.

 Loss  of  Revenue  to  Assam
 Government

 *1393.  Shri  R.  Barua:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  President’s  assent  has
 been  given  to  the  Government  of
 Assam  to  re-introduce  the  Carriage
 Tax  on  Tea  and  Jute  levied  under
 the  Assam  Taxation  (on  Goods  carried
 by  Road  etc.)  Act,  +1954;

 (b)  if  not,  how  long  the  matter  is
 pending  with  Government;  and

 (c)  whether  Government  propose  to
 re-imburse  the  State  of  Assam  for  the
 loss  of  revenue  to  the  tune  of  Rs.  2.5
 crores  per  year  for  the  last  few  years?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  No,  Sir.

 (b)  The  matter  ig  not  pending  with
 the  Government  of  India.

 (c)  No,  Sir.
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 U.S,  Agency  for  International
 Development

 *1494,  Shri  P.  C.  Borooah:
 Dr.  Ranen  Sen:
 Shrimati  Renu  Chakravartty:
 Shri  S.  M.  Banerjee:
 Shri  Sarjeo  Pandey:

 of  Finance  be

 Written  Answers

 Will  the  Minister
 pleased  to  state:

 atten-
 the  U.S.

 (a)  whether  Government’s
 tion  has  been  drawn  to
 Agency  for  International  Develop-
 ment's  statement  reported’  in  the
 Statesman  of  the  l6th  April,  966
 headlined  “AID  Quotes  Peace  as
 Price  for  Loans”  adding  in  clucidation
 that  future  loans  to  India  will  depend
 on  the  continuation  of  efforts  to
 improve  stability  and  peaceful  rela-
 tions  in  the  sub-continent;  and

 (9)  if  so,  Government's  reaction
 thereto?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.

 (b)  The  Government  of  India  has
 not  received  the  US  AID’s  summary
 presentation  to  the  U.S.  Congress.  In
 his  message  to  the  U.S.  Congress  on
 February  I,  +1966,  the  US  President
 said:  “Aid  (other  than  food)  to  both
 India  and  Pakistan  will  remain  sus-
 Pended  till  there  is  reasonable  cer-
 tainty  that  hostilities  between  the
 two  countries  wil]  not  recur”.

 Stabilisation  of  Prices
 #1495.  Shri  0.  0.  Sharma;  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  any  steps  have  been
 worked  out  to  ensure  price  stability;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  steps  taken  to  implement them?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B,  R.  Bhagat): (a)  to  (ce).  It  ig  the  continuing  en-
 deavour  of  the  Government  to  ensure
 price  stability  to  the  maximum  extent
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 feasible  by  efforts  to  increase  pro-
 duction,  to  keep  a  restraint  on  demand
 by  appropriate  fiscal  and  monetary
 policies,  and  to  regulate  the  prices  and
 distribution  of  essential  articles  of
 mass  consumption  in  times  of  short-
 age.

 Thefts  in  Silver  Refinery,  Calcutta
 #1496,  Shri  A.  S.  Saigal:

 Shri  Maheswar  Naik:
 Shrimati  Tarkeshwari  Sinha:
 Shri  N.  R,  Laskar:
 Shri  Liladhar  Kotoki:
 Shri  BR.  Barua:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  a  large  quantity  of
 silver  has  been  stolen  from  the  Silver
 Refinery,  Calcutta;

 (b)  if  so,  the  quantity  stolen;  and
 (c)  the  steps  taken  to  recover  the

 same?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  No,  Sir.

 (b)  and  (c).  On  two  recent  occa-
 sions  process  scrap,  of  fairly  high
 silver  content,  totalling  8.85  kgs  was
 detected  outside  the  security  area  of
 the  Silver  Refinery.  On  the  first
 occasion  circumstantial  evidence  indi-
 cated  that  there  had  been  an  attempt
 at  theft  by  a  certain  employee  and
 the  investigation  was  accordingly  en-
 trusted  to  the  police.  On  the  second
 occasion  no  specific  connection  with
 any  person  could  be  established  and
 hence  the  scrap  was  brought  to  the
 account  of  the  Refinery.  ‘Ihe  scrap
 recovered  on  the  earlier  occasion  will
 presumably  be  returned  to  the  Silver
 Refinery  after  the  police  proceedings
 have  taken  their  course.

 Horse  Races  in  India
 Will

 pleased
 the

 to
 +1497,  Dr.  P.  Srinivasan:

 Minister  of  Finance  be
 state:

 (a)  whether  there  are  any  proposals
 to  abolish  horse  races  in  the  country;

 888  (SAKA),  Written  Answers  74700

 (b)  if  not,  whether  there  are  any
 proposals  to  ban  import  of  Jockeys  at
 least  to  save  foreign  exchange;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  This  is  a
 State  subject,  Sir.

 (b)  and  (c).  Engagement  of  foreign
 Jockeys  is  being  controlled  under  the
 foreign  exchange  regulations.  The
 Government  keep  a  close  watch  on
 any  proposed  engagement  of  any
 foreign  Jockey.

 Renting  of  Government  Quarters  by
 Albottees

 #1498,  Shrimatj  Tarkeshwari  Sinha:
 Will  the  Minister  of  Works,  Housing
 and  Urban  Develop  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  Government  employees
 who  have  been  allotted  Government
 accommodation  have  rented  the  whole
 of  such  accommodation  on  exorbitant
 rents;

 (b)  whether  it  is  also  a  fact  that  a
 handsome  amount  is  extracted  as  pre-
 mium  or  pugree  by  such  employees;
 and

 (c)  if  so,  the  steps  taken  by  Governe
 ment  to  prevent  these  illegal  activi-
 ties?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Wehr  Chand
 Khanna):  (a)  and  (b).  No.  As
 against  the  total  number  of  39,000
 general  poo!  residences  allotted  to
 Government  servants  in  Delhi,  the
 average  number  of  complaints  of  :in-
 authorised  subletting  andior  charging
 of  high  rents  etc.  was  only  38  per
 month  during  the  last  one  year.

 (c)  The  complaints  are  duly  investi-
 gated  and  wherever  the  allegations  are
 substantiated,  appropriate  action  is
 taken  against  the  defaulters.

 U.K.  Loan
 #1499,  Shri  Panna  Lal:

 Shri  Vishwa  Nath  Pandey:
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 Shri  P.  C.  Borooah:
 Shri  D.  C.  Sharma:
 Shri  “Firodia;
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  loan
 Pact  was  signed  between  U.K.  and
 India  recently;

 (b)  if  so,  on  what  terms;  and
 (c)  the  total  amount  of  loan  given

 by  U.K.  to  India  under  this  agree-
 ment?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  to  (c).
 Two  loan  agreements  totalling  £5
 million  (Rs.  6.67  crores)  were  signed
 between  the  Government  of  the
 United  Kingdom  and  the  Government
 of  India  on  20th  April,  1966.  The
 larger  loan  was  in  the  amount  of
 £  4.833  million  (Rs.  6.44  crores)  for
 financing  the  import  of  components
 and  specialised  raw-materials  from
 the  U.K.  by  the  Bhopal  Heavy  Elec-
 trical  Project.  The  other  loan  in  the
 amount  of  £  0.167  million  (Rs.  0.23
 crore)  was  for  providing  foreign  ex-
 change  for  the  construction  of  a  Sul-
 Phuric  Acid  Plant  at  Sindri  for  the
 Pyrites  and  Chemicals  Development
 Company  Limited.  These  loans  form
 part  of  British  Consortium  Assistance
 to  India  for  1965|66  and  are  repayable
 over  a  period  of  25  years  inclusive  of
 8  grace  period  of  7  years  and  no  in-
 terest  payment  is  involved.

 Increase  in  Power  Rates  by  N.D.M.C.
 #1500,  Shri  Maheswar  Naik:

 Shri  Onkar  Lal  Berwa:
 Dr,  L.  M.  Singhvi:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Yashpal  Singh:
 Shri  Bade:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 New  Delhi  Municipal  Committee  has
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 announced  that  the  rates  of  power
 supply  for  both  d»mestic  and  com-
 mercial  purposes  are  going  to  be  en-
 hanced  from  9  and  3  paise  to  l]  and
 5  paise  respectively  from  the  lst
 June,  1995;  and

 (b)  whether  Government  propose  to
 intervene  in  the  matter  and  if  so,  in
 what  way?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  Yes,  Sir.

 (b)  No,  Sir.

 D.A.  to  Employees  in  States

 *I50l.  Shri  Nath  Pai:
 Dr.  Mahadeva  Paasad:

 Will  the  Minister  of  Fimance  be
 Pleased  to  state:

 (a)  the  names  of  State  Governments
 which  had  announced  the  grant  of
 Dearness  Allowance  at  par  with  the
 allowance  given  to  the  Central  Gov-
 ernment  employees;

 (b)  whether  any  of  these  Govern-
 ments  asked  for  Central  assistance  in
 this  connection;  and

 (c)  if  so,  the  amount  given  or
 offered  to  be  given  from  the  Central
 resources  to  the  States?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B,  R.  Bhagat):
 (a)  Though  a  number  of  State  Gov-
 ernments  have  announced  increases  in
 the  rates  of  Dearness  Allowance  of
 their  employees,  only  the  Madras
 Government  have  decided  to  bring
 them  on  par  with  the  existing  Central
 rates.

 (b)  Yes,  Sir.

 (c)  No  Central  assistance  has  elther
 been  given  or  offered  for  this  purpose.
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 जीवन  वीमा  मिगम  के  पालिसीधारियों  को
 बोनस

 +]502. श्री  म  लिसये  :

 शी  यद्ापाल सिह  :

 भरी  सुहम्भद  इलियास  :
 शी  झोंकार लाल बेरा लाल  रवा  :
 श्री Io  Go  बरझा  :
 की म० to  ला०  हिबेदी  :
 धी  भागषत  झा  भ्रा्ाव
 श्री  स०  Wo  सामनन्‍्त  :

 ह  _ सुबोध  हंसवा :
 क्या  चिस  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  जीवन  बीमा  निगम  ने  झपने
 पालिसीधारियों  की  वर्ष  i965  का  बोनस
 बढ़ाई  गई  दर  के  झ्राधार  पर  देने  का  निश्चय
 किया  है;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है;  शौर

 (ग)  पिछले  वर्ष  की  तुलना  में  बह
 कितना  कम  प्रथवा  श्रधिक  है  ?

 जिस  संत्रासय  में  राज्य-संत्री  (जी
 ब०  रा०  भगत)  :  (क)  जी,  हां  t

 (ख)  भोर  (ग).--

 निगम  की  पालि-
 सियों  पर  घोषित
 किया  गया  बोनस

 मूल्यांकन
 भूतपूर्व  बीमा  कम्पनियों  ढ्वारा  जारी  की

 गयी  पालिसियों  पर  घोषित  किया
 गया  बोनस

 सावधिक  पूरे
 बीमे  जीवन  के

 बीमे

 (बीमाकृत  रकम
 पर  प्रति  वर्ष  प्रति
 हजार  रुपये  पर)

 जैसी  3I-3-963  4.00  47.50  चौथी  श्रौर  पांचवीं  मूल्यांकन  रिपोर्ट  की
 प्रनुसूची  में  दिखायी  गयी  बोनस  की
 रकमें  ।  ये  रिपोर्ट  सदन  की  मेज
 पर  पहले  ही  रखी  जा  चुकी  हैं।

 कोथी

 जैसी  31-3-1965,  6.00  20.00
 को  थी

 Wage  Policy
 #1503.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  the  study  group  on
 wage  policy  set  up  by  the  Planning
 Commission  has  suggested  a  national
 minimum  wage  for  every  wage  earner;
 and

 (b)  if  so,  reaction
 thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N.  Mishra):
 (a)  and  (b).  The  need  for  a  national

 Government's

 minimum  wage  was  stressed  by  sever-
 al  members  of  the  Study  Group  on
 Wage  Policy  constituted  by  Planning
 Commission’s  Panel  on  Labour.  The
 subject  is  to  be  considered  further
 shortly  at  a  meeting  of  the  Chairmen
 of  the  Seven  Study  Groups  set  up  by
 the  Panel  which  have  already  held
 their  separate  meetings.

 Installed  Power  Capacity  in  States
 °504.  Shri  P.  Venkatasubbaiah:

 Shri  Hukam  Chand
 Kachhavalya:

 Shri  Yashpal  Singh:
 Shri  P,  L.  Barupal:
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 Shri  Ravindra  Varma:
 Shrimati  Sharda  Mukerjee:
 Shrimati  Tarkeshwari  Sinha:
 Shri  R.  S.  Pandey:
 Shri  Thirumala  Rao:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  total  sanctioned  installed
 capacity  of  power  in  different  States
 expected  to  be  commissioned  by  the
 end  of  the  Fourth  Plan;

 (b)  the  estimated  demand  of  power
 in  different  States  at  the  end  of  the
 Fourth  Plan;

 (c)  the  States  where  adequate  power
 is  yet  to  be  sanctioned  according  to
 the  load  survey;  and

 (d)  the  steps  taken  to  sanction  the
 project  to  make  up  the  deficiencies
 first?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT*6226/66].

 (c)  and  (d).  According  to  the  Third
 Annual  Load  Survey,  large  power  de-
 ficits  are  anticipated  in  the  States  of
 Andhra  Pradesh,  Bihar,  Gujarat,
 Madhya  Pradesh,  Maharashtra,  Mysore,
 Punjab,  Uttar  Pradesh  and  West
 Bengal,  Additional  power  generation
 schemes  are  under  consideration  to
 meet  the  deficits  in  these  States.

 Cultivation  of  Opium

 1505.  Shri  U.  M.  Trivedi:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  the  Narcotics  Depart-
 ment  carried  out  cultivation  of  opium
 as  a  test  measure  at  Neemuch;

 (b)  the  yield  recovered  per  hectare;
 and

 (९)  whether  Government  have  com-
 pared  its  yield  with  the  yield  fixed  for
 cultivation  under  the  principles  for
 licensing  opium  cultivation?
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 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shrj  8.  R.  Bhagat):
 (a)  Experimental  cultivation  of  opium has  been  undertaken  at  Neemuch  for

 a  variety  of  reasons  such  as  cross-
 check  on  yield  obtainable,  the  search
 for  seed  that  could  give  the  maximum
 yield  or  high  morphine,  and  the
 manure  or  type  of  manuring  that
 would  give  the  best  results.

 (b)  Yield  recovered  ranges  between
 25  to  54  kgms.  per  hectare  in  1965-66
 season  in  different  plots.

 (c)  Yes,  Sir.  This  is  one  of  the
 several  factors  which  are  taken  into
 consideration  while  fixing  the  mini-
 ‘mum  qualifying  yield  under  the
 Licensing  principles  for  the  cultiva-
 tors  to  determine  their  eligibility  for
 a  licence,

 Non-cash  Relief  to  Central
 Government  Employees

 *1506.  Shri  Shree  Narayan  Das:
 Shri  Gulshan:

 Wil]  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  whether  Government  have  fins
 ally  considered  the  question  of  pro-
 viding  ‘non-cash’  relief  to  the  Central
 Government  employecs  to  neutralise
 the  rise  in  the  cost  of  living;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 The  matter  is  still  under  consideration
 but  a  tentative  scheme  has  been  work-
 ed  out  and  is  now  being  further  exa-
 mined.

 Land  and  Housing  Policy  in  Delhi
 *1507.  Shri  D.  ९.  Sharma:

 Shri  P.  C.  Borooah:
 Will  the  Minister  of  Works,  Hous-

 ing  ang  Urban  Development  be  plcas-
 ed  to  state:

 (a)  whether  the  desirability  of  a
 revision  of  land  and  housing  policies
 for  Dethi  in  view  of  the  acute  housing
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 shortage,  particularly  in  the  low  and
 middle  income  groups,  has  been  con-
 sidered;  and

 (b)  if  so,  with  what  results?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  Government  is
 seized  of  the  problem.  Discussions
 with  the  concerned  authorities  have
 been  initiated.  It  would  take  a  couple

 of  months  before  some  definite  results
 can  be  achieved.
 Income-Tax  on  Research  Fellowships

 1508.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  the  research  fellowships
 offered  by  the  University  Grants  Com-
 mission,  University  Departments  and
 similar  other  institutions  are  exempt under  Section  0(I6)  of  the  Income-
 Tax  Act,  ‘1961;

 (b)  whether  the  Central  Board  of
 Direct  Taxes  is  following  any  uniform
 policy  in  this  regard;  and

 (c)  if  not,  the  reasons  for  the  discri-
 mination?

 The  Minister  of  State  in  the  Mimis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Yes,  Sir.  All  Scholarships  grant-
 €d  to  meet  the  cost  of  education  are
 exempt  from  Income-tax.

 (b)  Yes,  Sir.

 (c)  Does  not  arise.

 Impact  of  Birth  Control  Measures  on
 Birth  Rate

 1509,  Shri  Madhu  Limaye:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  any  estimate  hag  been
 made  of  the  likely  birth  rate  during the  decade  1960-70;  and
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 (b)  the  impact  of  birth  control  mea-
 sures  and  propaganda’  during  the
 period  of  planning  on  this  problem?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  Yes,  Sir.

 (b)  The  impact  of  propaganda  dur-
 ing  the  period  of  planning  has  been
 quite  encouraging  as  is  reflected  by
 the  fact  that  while  in  the  beginning
 of  the  Family  Planning  Programme  in
 the  country  in  about  1956,  people
 were  Very  much  hesitant  in  adopting
 family  planning  method,  the  prevail-
 ing  situation  is  quite  different.  As  a
 result  of  wide  publicity,  quite  a  large
 section  of  population  has  been  moti-
 vated  in  favour  of  Family  Planning.
 More  and  more  women  are  accepting
 the  loop  ang  more  and  more  males
 are  coming  forward  for  the  steriliza-
 tion  operations,  even  from  rural  areas.
 However,  it  is  too  early  to  say  whe-
 ther  the  birth  contro]  measures  car-
 ried  out  so  far  have  had  any  measur-
 able  impact  on  the  overall  bith  rates
 in  the  country  although  it  has  been
 observed  that  in  some  areas  especially
 where  intensive  work  has  been  done
 to  promote  Family  Planning,  a  defi-
 nite  trend  in  the  reduction  of  birth
 rate  has  been  noticed.  As  for  instance:

 (l)  In  Athoor  Block,  Gandhi-
 gram,  Maduraj  District,  regis-
 tered  birth  rate  has  declined
 from  44.4  in  1961,  to  37.72  in
 964  4S  per  cent  fall),
 A  rural  field  study  in  Singur
 near  Calcutta  has  shown  !2.l
 per  cent  reduction  in  register-
 ed  birth  rate  fram  42.0  in  957
 to  36.9  in  ‘1961.

 Reductions  in  registered  birth
 rates  have  also  been  report-
 cd  by  States  of  Maharashtra,
 Orissa  and  Punjab  from  3.8
 in  960  to  28.8  in  964  (9.4  per
 cent  fall).  from  27.79  in  956
 to  24.07  in  963  (13.4  per  cent
 fall),  and  from  39.49  in  960
 to  32.42  in  964  (10.3,  per  cent
 fal])  respectively.

 (3)
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 Rise  in  Prices  in  Delhi  The  Minister  of  Irrigation  and

 *1510.  Shri  P.  C.  Borooah:  aes  a  Fakhruddin  Ahmed)  7
 Sh  t!  Savitri  N  .  (a)  No,  Sir.  It  is  the  Delhi  State

 Shri  Tulshidas  Jadhav:
 Shri  D.  C.  Sharma:
 Shri  Shiv  Charan  Gupta:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Prices  of  most  of  the  consumer  goods
 have  risen  in  the  Capital  by  0  per
 cent  to  20  per  cent  during  the  past
 ten  weeks;  and

 (b)  if  so,  how  the  present  prices  of
 different  items  compare  with  those
 prevalent  at  the  end  of  February,  966
 and  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  and  (b),  No,  Sir.  Weekly  retail
 prices  of  25  consumer  goods  are
 maintained  by  the  Delhi  Administra-
 tion.  Over  the  ten  weeks  period
 ended  April  25,  1966,  there  was  no
 change  in  the  prices  of  3  commo-
 dities;  prices  of  six  commodities
 Tegistered  price  rises  below  0  per
 cent;  prices  of  five  commodities
 increased  by  0  per  cent  and  above;
 and  price  of  one  commodity  was  not
 quoted  during  this  period.
 Strike  Notice  by  D.E.S.U,  Employees

 *5ll.  Shri  9.  0.  Sharma:  Will  the
 Minister  for  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  DESU_  Technical
 Supervisory  Staff  Association  had
 given  a  notice  to  go  on  strike  from
 the  22nd  April,  1966;

 (b)  whether  the  talks  between  Delhi
 Electricity  Supply  Undertaking  and
 the  DESU  Workers’  Union  have  failed
 and  the  strike  has  been  put  off  to  the
 5th  May,  966  following  intervention
 by  the  Chief  Commissioner  and  the
 Labour  Commissioner;  and

 (९)  जु  so,  the  reaction  of  Govern-
 ment  thereto  and  the  steps  taken  in
 the  matter,  if  any?

 Electricity  Workers’  Union  and  not  thr
 DESU  Technical  Supervisory  Staff
 Association  which  had  given  notice  to
 go  on  strike  from  22-4-1966,,  The
 DESU  Technical  Supervisory  Staff
 Association  which  is  an  unrecognised
 one  had  also  given  notice  to  go  on
 strike  from  4th  April,  1966.  The  Con-
 ciliation  Officer  had  discussions  with
 both  sides.  The  demands  on  which
 there  was  no  scope  for  settlement
 during  conciliation  proceedings  have
 been  referred  for  adjudication  by  the
 Chief  Commissioner  under  sub-section
 qd)  of  Section  0  of  the  Industrial
 Disputes  Act,  1947,  but  the  DESU
 Technical  Supervisory  Staff  Associa-
 tion  went  on  strike  with  effect  from
 midnight  of  30th  April,  1966.

 (b)  No,  Sir,  the  talks  had  not  failed.
 The  Union  had  deferred  the  proposed
 strike  till  the  5th  May,  1966,  Subse-
 quently,  as  a  result  of  an  agreement
 arrived  at  on  27th  April,  966  between
 the  Union  and  the  Chairman,  Delhi
 Electric  Supply  Committee,  the  pro-
 posed  strike  has  been  given  up.

 (c)  Does  not  arise.
 Government  Employees  on  Study

 Leave
 #1512.  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  during  study  leave,  a
 Government  servant  is  granted  a  study
 allowance  in  addition  to  his  leave
 salary  equal  to  half  average  pay;

 (b)  whether  the  study  allowance  is
 ordinarily  not  admissible  to  a  person
 in  receipt  of  scholarship  or  stipend;
 and

 (c)  whether  the  study  allowance  or
 the  amount  of  scholarship  received  in
 lieu  of  the  admissible  study  allowance
 is  taxable  under  the  Income-tax  Act?

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shri  L.  N.  Mishra):
 (a)  Yes,  Sir.
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 (b)  Yes,  Sir.  However,  if  the  net
 amount  of  scholarship  or  stipend  is
 Jess  than  the  amount  of  study  allow-
 ance,  it  is  permissible  to  allow  the
 difference  between  the  two.

 (c)  No,  Sir.
 Trichur  Hospital

 4809.  Shri  A,  K.  Gopalan:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  the  Trichur  Hospital
 Advisory  Committee  has  recommended
 for  the  appointment  of  more  doctors,
 since  the  in-patients  and  out-patients
 have  increased  in  the  Trichur
 Hospital;

 (b)  whether  the  Committee  has
 also  recommended  that  the  rent  for
 pay-ward  be  reduced  and  provision
 made  for  a  public  telephone;  and

 (९)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Ministry
 of  Health  and  Family  Planning  (Shri
 B.S.  Murthy):  (a)  Yes.

 (b)  At  present  Rs.  8  is  charged  for
 a  double  room  and  Rs.  6  for  a  single
 room.  This  seems  quite  modest.  The
 question  of  revision  of  the  rate  of
 rent  will  be  taken  up  if  it  is  found
 to  be  necessary.  A  public  telephone
 has  already  been  installed.

 (c)  The  State  Government  is
 examining  the  various  recommen-
 dations  made  by  the  Advisory
 Committee.

 Cochin  Water  Supply  and  Sewage
 Scheme

 4810.  Shri  A.  K,  Gopalan:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  the  World  Health  Or-
 ganisation  experts  visited  Ernakulam
 in  December,  965  and  made  an  on-
 the-spot  technical  and  financial  study
 of  the  Cochin  Water  Supply  and
 sewage  scheme;
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 (b)  if  so,  their  recommendations;
 (c)  whether  the  State  Engineers

 have  already  prepared  a  report;  and

 (d)  besides  the  five  crores  of  rupees
 approved  by  the  Planning  Commis-
 sion,  how  much  more  money  would
 be  necessary  to  complete  the  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B  S,  Murthy):  (a)  Yes.

 (b)  and  (c).  The  required  infor-
 mation  is  given  in  the  statement  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-6227/66}.

 (d)  Rs.  34.8  crores.
 Ayurveda  Board

 48il.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  the  Kerala  State
 Ayurveda  Advisory  Board  has  recom-
 mended  to  Government  to  organise
 under  the  public  sector  and  coopera-
 tive  sector  an  Ayurvedic  pharma-
 ceutical  factory;

 (b)  whether  they  have  also  recom-
 mended  to  form  an  Ayurveda  Board
 just  like  coir  Board  and  Rubber  Board
 so  that  Ayurvedic  medicines  may  have
 markets  in  foreign  countries;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Mints-
 try  of  Health  and  Family  Planning
 (Shri  B.S.  Murthy):  (a)  and  (b).  No.

 (c)  Does  not  arise.
 Cholera  in  Kerala

 48i2.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Health  and  Family  Plen-
 ning  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  by  eating  ‘Pazham  Temple’  pra-
 sadam  brought  by  certain  pilgrims
 who  had  gone  there  in  November-
 December,  1965,  cholera  has  spread
 recently  in  some  parts  of  Kerala;
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 (b)  if  so,  how  many  persons  died
 due  to  this;  and

 (c)  whether  Government  propose
 to  make  an  enquiry  into  the  causes
 for  the  outbreak  of  this  disease?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  8,  Murthy):  (a)  The  Kerala
 Government  has  reported  that  no
 cholera  case  is  known  to  have  been
 caused  due  to  eating  Pazhani  Temple
 Prasadam  in  November  &  December,
 965  and  that  the  attacks  during  these
 months  were  only  a  continuation  of
 the  epidemic  which  started  in  Janu-
 ary,  1965.

 (७)  and  (c).  Do  not  arise.
 Sholayar  Project

 Shri  A.  K.  Gopalan:
 Shri  Vasudevan  Nair:
 Shri  D.  C.  Sharma:
 Dr.  Mahadeva  Prasad:

 4813,

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  first  three  units  of
 the  Sholayar  Project  are  nearing
 completion;

 (b)  if  so,  when  they  will  be  com-
 pleted;  and

 (c)  the  capacity  of  these
 units  when  commissioned?

 three

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  The  first  unit  ret  MW)
 of  Sholayar  Power  Station  which  is
 now  under  trial  run  is  expected  to
 be  commissioned  shortly.  The  other
 two  units  are  expected  to  be  com-
 missioned  in  July,  966  and  Septem-
 ber,  966  respectively.

 (c)  The  installed  capacity  of  the
 3  units  when  commissioned  will  be
 54  Mw.

 T.  B.  in  Kerala
 48i4.  Shri  P.  Kunhan:  Will  the

 Minister  of  Heatth  and  Family  Plan-
 ming  be  pleased  to  state:

 (a)  whether  any  survey  has  been
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 made  to  find  out  growing  incidence
 of  T.B.  disease  in  Kerala;

 (b)  if  so,  the  regions  where  it  is
 more  prevalent;  and

 (c)  whether  it  is  a  fact  that  the
 T.B.  disease  is  spreading  among  the
 bidi  workers  due  to  bad  conditions
 prevailing  in  the  factories?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B,  S.  Murthy):  (a)  to  (c).  The
 required  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  Sabha  as  soon  as  available.

 Houses  for  Scavengers  in  Kerala
 48I5.  Shri  P.  Kunhan:  Wil]  the

 Minister  of  Phanning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  the  total  number  of  houses  so
 far  constructed  for  the  scavengers  in
 the  Municipalities  and  Corporations
 of  Kerala;

 (b)  whether  any  allocation  has  been
 made  for  this  purpose;  and

 (c)  if  so,  the  allocations  made  and
 the  expenditure  incurred  during  the
 Third  Five  Year  Plan  period?

 The  Deputy  Minister  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  78  scavengers
 and  sweepers  were  given  grants  for
 the  acquisition  of  house  sites  and  68
 for  the  construction  of  houses  in  all
 the  Municipalities  and  two  Corpora-
 tions  in  Kerala  State.  Both  these
 schemes  are  in  various  stages  of  com-
 pletion.

 (b)  Yes.
 (c)  Allocation  Rs.  3.l2  lakhs.  Ex-

 enditure  Rs.  2.98  lakhs.

 Houses  for  Plantation
 in  Kerala

 48i6.  Shri  P.  Kuhan:  Will  the
 Minister  of  Works,  Housing  and
 Urban  Development  be  pleased  to
 state:

 Labourers
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 (a)  the  total  number  of  houses  so
 far  constructed  for  the  plantation
 labourers  in  Kerala;

 (b)  the  number  of  houses  vonstruct-
 ed  in  Vayanad  and  _  Nilliyampathi
 areas;

 (c)  the  amount  set  apart  for  this
 scheme  in  Kerala  during  the  Third
 Plan;

 ¢d)  whether  it  is  a  fact  that  the
 management  is  unwilling  to  cooperate
 with  this  scheme  in  spite  of  all  faci-
 lities  provided  by  Government;  and

 (e)  whether  it  is  a  fact  that  the
 amount  allocated  are  unspent  every
 year?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  ‘152.

 (७)  Nil.
 (c)  Rs.
 (d)  Yes.  The  scheme  has  not  evok-

 ed  the  necessary  response  from  the
 planters.  It  has  therefore  been  de-
 cided  to  liberalise  it  from  ist  April ‘1966.  Now  planters  will  be  given
 financial  assistance  up  to  75  per  cent

 of  the  cost  of  house—50  per  cent  as
 loan  and  25  per  cent  as  grant.  Pre-
 viously  the  entire  amount  was  to  be
 advanced  as  a  loan.

 0  lakhs.

 (e)  Yes.

 Low  Income  Group  Housing  Scheme
 Orissa vin

 4817,  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Works,  Hous-
 tug  and  Urban  Development  be  pleas-
 ed  to  state:

 (६)  the  total  amount  ranted  to  the
 Orissa  State  under  the  Low  Income
 Group  Housing  Scheme  during  the
 Third  Five  Year  Plan  period;

 (b)  the  amount  utilised  so  far;  and
 (९)  the  number  of  triba]  recipients of  the  loans  during  the  above  period?

 7476

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  and  =  (०).  Rs.
 5.08  lakhs.

 (c)  The  required  information  is
 being  collected  from  the  State  Gov-
 ernment  and  will  be  placed  on  the
 Table  of  the  Sabha  as  soon  as  it  is
 received.

 Income-Tax  Offices
 4818,  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  the  number  of  Income-Tax

 Offices  at  present  in  Orissa;
 (b)  whether  all  of  them  have  been

 housed  in  the  departmental  build-
 ings;  and

 (c)  iff  not,  the  reasons  therefor?
 The  Minister  of  Finance  (Shri

 Sachindra  Chaudhuri);  (a)  2
 (9)  No,  Sir.
 (c)  Since  the  Emergency  in  1962,

 the  construction  work  for  office
 buildings  had  to  be  kept  in  abeyance
 in  view  of  the  pressing  need  for  eco-
 nomy-_  in  Civil  expenditure.  The
 question  of  constructing  buildings
 for  locating  Income-Tax  Offices  is
 under  constant  review.

 Rodent  Control  Committee
 4819.  Shri  Ram  Harkh  Yadav:

 Shri  Harj  Vishnu  Kamath:
 Will  the  Minister  of  Health  and

 Family  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  25  on  the  l4th  April,  966
 and  state:

 (a)  whether  the  report  of  the
 Rodent  Control  Committee  has  since
 been  fimalised;  and  submitted  to
 Government;

 (b)  if  so,  whether  a  copy  of  the  Re-
 Port  will  be  laid  on  the  Table;  and

 (c)  if  not,  the  reasong  for  the
 delay?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  and  (b).
 No.  The  report  of  the  Committee
 which  was  to  be  submitted  by  the
 end  of  April,  966  is  now  expected
 to  be  submitted  by  the  end  of  June,
 1966,

 (c)  A  meeting  of  the  Committee
 for  finalising  its  report  could  not  be
 held  in  April,  966  due  to  other  pre-
 occupations  of  the  members.

 Public  Health  Engineering  Sub-
 Division  in  Kuttanad,  Kerala

 4820.  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  start  a  Public  Health  Engineering
 Sub-division  for  Kuttanad,  in  Kerala
 State;  and

 (b)  if  so,  when  the  proposal  will  be
 implemented?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  Yes.

 (b)  The  proposal  is  under  consi-
 aeration  of  the  Government  of  Kerala.

 Report of  Commissi:  for  Scheduled
 Castes  and  Scheduled  Tribes

 482i.  Shri  Siddiah:  Will  the  Minister
 of  Planning  and  Social  Welfare  be
 pleased  to  state:

 (a)  whether  the  Commissioner  for
 Scheduled  Castes  and  Tribes  has  sub-
 mitted  his  report  for  the  year  1964-65;
 and

 (b)  if  so,  when?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Yes.

 (b)  On  24th  November,  1965.
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 Scheduled  Cates  and  Scheduled  Tribes
 Commissioner's  Reports

 4822.  Shri  Siddiah:  Will  the  Minister
 of  Planning  and  Social  Welfare  be
 pleased  to  state:

 (a)  whether  the  statement  of  action
 taken  on  the  recommendations  made
 by  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  in  his
 reports  for  the  year  1962-63.  and  1963-
 64  will  be  laid  on  the  Table  during
 the  current  session  of  Parliament;  and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b),  The
 statement  of  action  taken  on  the
 1962-63  Report  will,  as  usual,  be  laid
 on  the  Table  of  the  House  before  the
 Report  for  the  year  1963-64  is  taken
 up  for  discussion  in  the  House.  Simi-
 larly  the  statement  of  action  taken  on
 the  1963-64,  Report  will  be  laid  on  the
 Table  of  the  House  before  the  next
 Report,  viz.  1964-65,  Report,  is  taken
 up  for  discussion.

 Survey  for  Incidence  of  Bonded
 Labour

 4823.  Shri  Manoharan:
 Shri  A,  १.  Raghavan:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  the  progress  made  in  the  matter
 of  conducting  a  special  survey  to  find
 out  the  incidence  of  bonded  labour
 amongst  the  Panniya  of  Wynad  Taluk
 in  Kerala;

 (b)  the  result  of  the  study;  and
 (c)  the  progress  made  in  drafting

 the  Kerala  Panniya  Labour  Contract
 (Vallukuvu  Panam)  System  Abolition
 Bill?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  to  (c).  The
 information  is  being  collected  from
 the  State  Government  and  will  be
 laid  before  the  House  when  received.
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 दिल्‍ली  राज्य  हरिजन  कल्याण  बोई

 4824.  भ्री  दे”  शि०  पाटिल  :  क्‍या
 घोजना  तथा  समाज  कल्याण  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  राज्य  हरिजन
 कल्याण  बोई  ने  ५  लाख  रुपये  की  भप्रयुक्त
 राशि  वापस  लौटा  दी  है  जो  केन्द्र  ने  उसे  वर्ष
 I964-65  में  हरिजनों  में  बांटने  के  लिये

 दी  थी;  शीर

 ख)  यदि  हां,  तो  उक्त  राशि  लौटाने
 के  क्‍या  कारण  थे  ?

 समाज  कल्याण  विभाग  में  उपमंत्री
 (श्रीमतो  चन््रशेखर)  :  (क)  दिल्‍ली  में

 टहरिजनों  तथा  अन्य  पिछड़े  वर्गों  के  कल्याण
 के  लिये  केन्द्र  ने  00  लाख  रुपये  की  नहीं,
 बल्कि  4.36  लाख  रुपये  की  राशि  की
 ‘1964-  65  में  बजट  व्यवस्था  की  थी,  जिस  में
 73.  लाख  रुपये  की  राणि  खर्च  हो
 गई  थी  ।

 (ख)  4.25  लाख  रुपये  को  कमी  के
 कारण  नीचे  दिये  गये  हैं

 (1)  सिर  पर  विष्टा  डोने  का  आचरण
 समाप्त  करने'  की  योजना  के
 लिये  जो 1.  00  लाख  रुपये  की
 व्यवस्था  की  गई  थी,  उसका
 दिल्ली  नगर  निगम  ने  उपयोग
 नहीं  किया  ।

 2)  श्रभिग्रहन  कार्रवाइयों  को  अन्तिम
 रूप  न  दिये  जाने  के  कारण
 मकानों  के  लिये  जमोनों'  की
 योजना  के  लिये  की  गई  0.  20
 लाख  रुपये  की  व्यवस्था  का
 उपयोग  नहीं  किया  जा  सका  ।

 (3)  लघु  तथा  कुटीर  उद्योगों  के  लिये
 उपदान”  की  योजना  के  लिये.
 की  गई  0  05  साख  रुपये  की
 व्यवस्था  का  उपयोग  नहीं  किया
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 जा  सका  क्योंकि  प्रापात  के  कारण
 इस  ब्रोजना  पर  प्रमल  नहीं
 किया  गया  ।

 Foreign  Exchange  to  Orissa  for
 Power  Projects

 4825.  Shri  DhuleshWar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  total  foreign  exchange  allot-
 ted  to  the  Government  of  Orissa  for
 training  its  personnel  abroad  and
 inviting  foreign  consultants  for  its
 major  power  projects  during  the
 Third  Five  Year  Plan  period;  and

 (b)  the  details  thereof?
 The  Minister  of  Irrigation  and

 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  The  requisite  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  as
 early  as  possible.

 Sales  Tax  Appellate  Tribunal  in
 Delhi

 4826,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government
 for  the  establishment  of  a  Sales  Tax
 Appellate  Tribuna}  in  Delhi  on  the
 pattern  of  the  Income-Tax  Appellate
 Tribunal;  and

 (b)  if  so,  when  it  is  likely  to  be
 established?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.

 (b)  A  Bill  to  give  effect  to  the  pro-
 posal  will  be  introduced  ag  soon  ag
 possible.

 Damodar  Valley  Corporation
 4827.  Shri  Subodh  Hansda:

 Shri  8,  C,  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  ्,  C.  Borooah:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  ७  fact  that  the
 land  requisitioned  for  Damodar  Valley
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 Corporation  is  in  excess  of  their  de-
 mand  for  construction  of  dams  and
 reservoirs;

 (b)  if  so,  the  tota]  excess  Jand  still
 with  the  Damodar  Valley  Corporation;
 and

 (c)  to  whom  it  belongs  and  whether
 this  will  be  released  back  to  the  State
 Government  for  distribution  to  culti-
 vators?

 The  Minister  of  Irrigation  §  and
 Power  (Shri  Fakhraddin  Ahmed):

 (a)  No.

 (b)  and  (c).  Do  not  arise.

 यादी  का  मूल्य

 4828.  श्री  ‘fe  Ato  faery  :  क्‍या
 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  पिछले  दो-तीन  महीनों  में
 ब्यांदी  का  मूल्य  बढ़  गया  है;  भ्रौर

 ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 जिस  मंत्री  (भी  दाचीन्द  चोघरी)  :
 (क)  जनवरी  i966  भें  चांदी  के  मूल्य  में

 लेजी  से  बृद्धि  हुई  थी  ।  अम्बई  में  चांदी  का
 झौसत  मुल्य,  जो  दिसम्बर  i965  के  अन्तिम
 सप्ताह  में  319.17  रुपया  प्रति  किलोग्राम
 था,  26  जनवरी,  966  को  समाप्त  हुए
 सप्ताह  में,  बढ़कर  357.  00  रुपया  किलोग्राम
 हो  गया  अधत्‌  उसमें  ru  प्रतिशत  की  वृद्धि
 हो  गयी  ।  2  फरवरी,  1966  को  चांदो  का
 मुख्य  405.  00  रुपया  किलोग्राम  तक  पहुंच
 मंबा,  जो  भ्रम  तक  का  भ्रष्िकृतम  मूल्य  है।
 ज्लेकिन,  शाम  तौर  पर,  तबसे  ांदो  का  भाव
 a  हो  फो  घोर  रहा  है।  26  भपेल,  i966
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 को  चांदी  का  बाजार  बन्द  होते  समय  का
 भाव  361,  0०0  रुपया  प्रति  किलोग्राम  था  tv

 (ख)  चांदी  के  भाव  पर  मौसमी  बातों
 शौर  सटटेबाजी  का  बहुल  जल्दी  असर  पड़ता
 है  ।  हाल  ही  में  चांदी  के  मुल्यों  में  जो  घटबढ़
 हुई  है  वह  मुख्यतः  व्यापारियों  केः  झ्नुमानों
 का  परिणाम  है  ।
 Hostels  for  Scheduled  Castes  in  U.P.

 4829,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  the  number  of  hostels  opened
 for  the  Scheduled  Castes  in  Uttar
 Pradesh  during  1965-66;

 (b)  the  number  of  hostels  proposed
 to  be  opened  in  1966-67  in  the  State;
 and

 (९)  the  amount  sanctioned  by  Gov-
 ernment  for  the  construction  of  such
 hostels  in  the  State  during  the  above
 period?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Nil.

 (b)  Three  hostels  for
 Castes  girls  students.

 Scheduled

 (c)  A  provision  of  Rs.  225  lakhs
 has  been  made  for  this  scheme  during
 1966-67.

 Bharat  Sewak  Samaj
 4830,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  any  grant  was  sanc-
 tioned  by  Government  to  the  Bharat
 Sewak  Samaj  during  1965-66:

 (b)  if  so,  the  total  amount  given  so
 far  during  the  above  period;  and

 (c)  the  total  amount  sanctioned  for
 the  Bharat  Sewak  Samaj,  Uttar  Pra-
 desh  Branch  during  the  same  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrt  L.  न्य,  Mishra):
 (a)  to  (९),  Information  is  being
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 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Foreign  Exchange  to  Students  going
 Abroad

 Nath  Pandey:
 Finance  be

 483l.  Shri  Vishwa
 Will  the  Minister  of
 Pleased  to  state:

 (a)  the  total  number  of  students
 who  were  given  foreign  exchange  for
 study  abroad  during  1985-66;  and

 (b)  the  amount  of  foreign  exchange
 given  to  them  during  the  above  period?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):

 (a)  Fresh  permits  issued  during
 965—2,897.

 (b)  Fresh  permits  965—
 Rs.  2,18,43,576.

 Fresh  permits  issued  during  Ist
 quarter  of  966—263.

 Renewal  permits  for  students  al-
 ready  abroad  issueq  during
 965—  3,222.

 Renewal  permits  for  students  al-
 ready  abroad  issued  during
 Ist  quarter  of  1966—638.

 Fresh  permits  Ist  quarter  966—
 Rs,  -17,60,097.

 Renewals  965—Rs_  +1,95,96.069,,
 Renewals  Ist  quarter  966—

 36,24,737.

 Thermal  Power  Stations

 4832.  Shri  C.  K.  Bhattacharyya:
 Will  the  Minister  of  Irrigation  and
 Power  be  picased  to  state:

 (a)  whether  it  has  been  decided  to
 construct  a  number  of  thermal  power
 stations  at  ९०9]  pit  heads  during  the
 Fourth  Plan  period;  and

 (b)  if  so,  their  capacity  of  power
 production?

 The  Minister  of  irrigation  and
 Pawer  (Shri  Fakhrefdja  Abmed): (a)  Yes.

 (b):  The  name  of  the  stations  and
 their  capacities  are  given  below:

 Exist-  Capa-  9  Addi- Name  of  the Station  ing  capa-  city  —  tional
 city  under  capacity

 cups-  —  salction-
 truction  ed/pro-

 posed to  be
 senction-

 ed

 iMW)  (MW)  (MW)
 62.5 i.  Ramgeundam  37.5

 2.  Ki  240  80
 3.  Chandraptra  2Ro  340  240
 4.  Pathratu  4००  400
 5.  Korba  100,  200  370
 6.  Satpura  332
 7.  Nevvelt  300  00  200
 8.  Nagpur  400
 a  Talcher  250

 i0.  Singrauli  250  300
 rt.  Santaldih  Ako
 12,  Durgapura (West  Bengal)  20  75  350

 3.  Durgapur 79९४८)  50  40
 I077.6  2469.5  2550 "TOTAL  :

 Rural  Electrification  in  Orissa

 4833.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  723  on  the  2nd  December,  4905
 and  state:

 (a)  the  amount  actually  paid  to
 Orissa  Government  for  rural  electri-

 1965-66; fication  in  the  State  during
 and

 (b)  the  number  of  vilages  actually
 electrified  in  that  State  during  the
 abave  period?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhraddia  Ahnted):  (a)

 Rs,  4992  lakhs.

 (b)  39  villages  have  been  electri-
 fied  during  1985-68.
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 Housing  Schemes  in  Orissa  available  in  about  June  986  when
 the  accounts  for  the  year  are  finalis- 4834.  Shri  Ramachandra  Ulaka:  ed. Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Urban  Development  be  pleas-
 ed  to  state:

 राज्यों  में  भिक्षार्वत्त

 (a)  the  allotment  made  for  diffe-  4836.  श्री  राम  सेवक  यादव  :
 rent  Housing  chemes  in  Orissa  dur-  श्री  बागड़ो  :
 ing  1965-66;  and  श्री  यशपाल  सिंह  :

 (b)  the  schemes  so  far  executed?  श्री  लखमू  भवानी  :
 The  Minister  of  Works,  Housing  and

 मंत्र Urban  Development  (Shri  Mehr  क्या  योजना  तथा  समाज  कल्याण  मंत्री
 Chand  Khanna):  (a)  and  (b).  The  re-  यह  बताने  की  कृपा  करेंगे  कि  :
 quired  information  is  given  in  the
 statement  below:  (#)  किन-किन  राज्यों  में  भिक्षावत्ति

 पर  प्रतिबन्ध  लगाया  गया  है; Name  ot  Scheme.  Plar  Funds  LIC.  Funds
 ८  aad  (ख)  किन-किन  राज्यों  में  ऐसा  प्रतिबन्ध

 (Rupees  in  lakhs)
 i.  Subsidised  Industrial  ब्रभी  तक  नहीं  लगाया  गया  है;  और

 Housing  Scheme.  «4.00  = 2.  Low
 Income  Group  (ग)  शेष  राज्यों  द्वारा  भिक्षावृत्ति  पर Housing  Scheme.  I5.00

 3.  Village  Housing  Pro-  प्रतिबन्ध  लगाने  के  लिये  कब  कानून  बनाये
 4.  cers  Scheme  carance

 7.60  जाने  की  सम्भावना  है  ?
 Scheme.  +  3.75

 $.  Middle  Income  Group
 Housing  Scheme.  3.00  भर  में  मंत्रो 6.  Land  Acquisition  and  समाज  कंस्याण  विभाग  में  उप!
 Development  Scheme.  I§.00  (श्रीमती  अम्प्रवोलर  )  :  (क)  से  (ग)० 7.  Rental  Housing  नियं: Scheme  for  State  भिक्षावृत्ति  रोकने  तथा  उस  पर  नियंत्रण  करने
 Government F  mployees  १3०४  का  प्राथमिक  उत्तरदायित्व  राज्य  सरकारों  पर

 Total  :  3०.35  t2t.00  है  ।  भिक्षावृत्ति  निरोधक  विशिष्ट  कानून
 बनाये  गये  हैं  श्रौर  एक  सीमा  तक  प्रांध  प्रदेश,

 Rural  Electrification  in  Orissa  बिहार,  महाराष्ट्र,  केरल,  गुजरात,  मद्रास,
 4835.  Shri  Ramachandra  Ulaka:  मैसूर  झोर  पश्चिम  बंगाल  राज्यों  तथा  दिल्ली

 Shri  Dhuleshwar  Meena:  संघ  राज्य  क्षेत्र  में  लागू  हैं  ।  प्रमम,  जम्म्‌
 शौर  कश्मीर,  उत्तर  प्रदेश,  मध्य Will  the  Minister  of  Irrigation  ana  ग्रौ  कश्मीर,  उत्त  ,  मध्य  प्रदेश,

 Power  be  pleased  to  state  the  total  उड़ीसा,  पंजाब,  राजस्थान  शर  नागालैंड
 expenditure  incurred  for  the  electri-  राज्यों  तथा  हिमाचल  प्रदेश,  मनिपुर,  पांडि-
 fication  of  villages  in  Orissa  during  चरी.  गे the  Third  Five  Year  Plan?  बिपुरा,  गोधा,

 दमन  शौर  दीव,  दादरा
 शौर  नगर  हवेली,  प्रंडमान  श्रौर  निकोबार

 The  Minister  of  Irrigation  and  T  लक्कादीय,  ओर Power  (SHH  Fakhruddin  Ahmed):  An  |
 7  ऐथा  लक्कादीव,  मिनिकाय  प्रौर  भ्रमिनदीब

 expenditure  of  Rs.  301.3,  lakhs  was  in-  द्वीप  संघ  राज्य  क्षेत्रों  मे ंकोई  विस्तृत  भिश्नादृत्ति
 curred  upto  1964-65.  and  the  probable  निरोधक  विधान  नहीं  है  1  इनमें  से  कुछ  राज्य
 expenditure  during  the  year  1965-66  निकट  भविष्य  में  क्‍्रावश्यक  विधान  बनाने  के is  Rs.  63.67  lakhs.  The  figures  of  ac-

 मे  ऋ ै tual  expenditure  of  1965-66,  would  be  बारे  में  विचार  कर  रह  है  V
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 Kothagudem  Thermal  Station

 4837.  Shri  Kolla  Venkaiah:
 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass:

 Will  the  Minister  of  Irrigation  and
 Power  be  picased  to  state:

 (a)  whether  a  project  report  for
 the  third  stage  of  Kothagudem  Ther-
 mal  station  in  Andhra  Pradesh  has
 been  prepared;

 (b)  if  so,  the  details  thereof;
 (ed  whether  Government  have  taken

 any  decision  thereon;
 (d)  if  so,  what;  and
 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  Yes.

 (b)  .Kothagudem  (third  stage)  Ex-
 tension  Project  involves  —  installation
 of  3  Nos.  60  MW  generating  units.  The
 coal  requirements  for  this  Extension
 will  be  met  from  the  Singareni  coil
 fields.  Cooling  water  will  be  drawn
 from  Kinnersani  reservoir.  All  other
 facilities  are  readily  available  at  this
 site.  Power  generated  at  I3-8kv  will
 be  stepped  upto  220  kv  through  65
 MVA  3°8  kv'220  kv  unit  transfor-
 mers  for  feeding  into  the  State  Grid.
 The  scheme  ig  estimated  to  cost  Rs.
 1965-00.  lakhs,

 (c)  and  (d).  The  Technical  Advisory
 Committee  of  the  Planning  Commis-
 sion  has  found  the  scheme  as  accep-
 table.  The  formal  sanction  of  the
 Planning  Commission  is  expected  to
 be  issued  shortly.

 (e)  Does  not  arise.

 Inter-State  Power  Supply
 4838.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  there  is  any  scheme  to
 formulate  principles  for  inter-State
 power  supply:  and

 4728

 (०)  if  so,  when  a  legislation  o;¢  re-
 solution  is  likely  to  be  brought  up  in
 thig  regard?

 The  Minister  of  Irrigation  and  Power
 (Shri  Fakhrauddin  Ahmed):  (a)  Yes.
 A  Committee  has  been  set  up  to
 envolve  sound  principles  and  guide
 lines  for  fixation  of  suitable  tariff  for
 inter-State  sale  of  power.

 (b).  The  best  course  of  action  to  be
 taken  further  will  be  decided  after
 the  report  of  the  above  Committee  is
 received.

 Medical  College  for  Kerala
 4839.  Shri  P.  Kunhan:  Will  the  Min-

 ister  of  Health  and  Family  Planning
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  to  start  a  new
 Medical  College  in  Kerala  during  the
 Fourth  Plan  period;  and

 (b)  the  criteria  accepted  by  Gov-
 ernment  for  sanctioning  new  Medical
 Colleges?

 The  Deputy  Minister  in  the  Mints-
 try  of  Health  and  Family  Palnning
 (Shri  BL  Ss.  Murthy):  (a)  No.

 tb)  The  norm  of  one  medical  col-
 lege  for  5  million  population  as  re-
 commended  by  the  Mudaliar  Com-
 mittee  is  kept  in  view  besides  other
 factors  such  as  availability  of  resuu
 ees,  qualified  teachers,  equipment,  on!
 bed  facilities  for  giving  clinical  prac-
 lice  for  the  establishment  of  new  me-
 dical  colleges.

 Gola  Bonds
 4840.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  Ram  Sewak  Yadav:
 Shri  Bagri:

 Will  the  Minister  of
 Pleased  to  state:

 (a)  the  amount  of  gold  invested  in
 the  gold  bonds  up-to-date,  State-wise;
 and

 Finamce  be

 (b)  whether  the  response  to  them  is
 encouraging?
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 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  State-
 wise  subscriptions  to  the  National  De-
 fence  Gold  Bonds  1980,  received  upto
 the  23rd  April,  1966,  are:

 State  Gold  ten-
 dered  in
 Kilogram- mes

 Andhra  Pradesh  993
 Assam.  ML

 Bihar  SI

 Gujarat  T.T08

 Jammu  &  Kashmir  द

 Kerala  260

 Madhya  Pradesh  207

 Madras  T,860

 Maharashtra  59948

 Mysore
 8

 Orissa
 73

 Punjab  246

 Rajasthan  ATS

 Uttar  Pradesh.  338

 West  Bengal  470

 Delhi  264

 Crow  lo

 Pondicherry  I

 L2.08. “Lota

 (७)  Although  the  response  has  not
 been  upto  the  expectation,  it  has  not.
 been  unsatisfactory,

 D.V.C,  Power  Rate
 484l.  Shri  Mohammad  Elias:

 Shri  S.  M.  Banerjee:
 Dr,  Ranen  Sen:

 Will  the  Minister  of  Errgation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
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 ernment  have  constituted  a  Committee
 to  look  into  the  question  of  power
 ratc  increase  by  the  Damodar  Valley
 Corporation  on  the  objections  of  the
 'wo  State  Governments  of  Bihar  and
 West  Bengal,  who  are  the  consumers
 of  the  D.V.C.  Power;

 (b)  how  an  impartial  review  can  be
 made  by  the  Committee  which  in-
 cludes  the  representatives  of  the  State
 Governments,  which  have  direct  inte-
 rest  in  the  matter;  and

 (c)  whether  Damodar  Valley  Cor-
 poration  ig  not  competent  enough  to
 design  its  policy  and  if  so,  under
 which  provisions  of  the  law  the  above
 Committec  hag  been  formed  by  the
 Central  Government?

 The  Minister  of  Irrigation  and  Power
 (Shri  Fakhruddia  Ahmed):  (a)  Yes.

 (७).  The  Government  considered
 the  inclusion  of  representatives  of  the
 two  State  Governments  as  essential
 for  a  correct  and  proper  understand-
 ing  of  their  viewpvuints  and  that  such
 inclusion  would  not  stand  in  the  way
 of  the  Committee  reaching  objective
 and  reasonable  conclusions.

 (c)  The  Committee  was  constitul-
 ed  with  the  concurrence  of  DVC  and
 the  purticipating  State  Governments
 with  a  view  to  facilitating  an  agrecd
 solution.  The  provisions  of  the  DVC
 Act  do  not  preclude  such  a  course.
 L.LC,  Advances  for  Housing  Schemes

 4842.  Shri  Daljit  Singh:  Will  the
 Minister  of  Works,  Housing  and  Urban
 Development  be  pleased  to  state  the
 amount  advanced  by  the  Life  Insur-
 ance  Corporation  for  Housing  Sche-
 mes  under  the  Low  and  Middle
 Income  Group  Housing  Schemes  in
 Punjab  during  the  years  965  and
 966  so  far?

 The  Minister  of  Works.  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  In  1964-65,  Rs.  82.04
 lakh:  for  the  Low  Income  Group
 Housing  Scheme  and  Rs.  3.50  lakhs
 for  the  Middle  Income  Group  Housing
 Scheme.



 7473

 In  1965-66,  Rs.  49.50  lakhs  for  the
 Low  Income  Group  Housing  Scheme
 and  Rs.  4.50  lakhs  for  the  Middle
 Income  Group  Housing  Scheme.

 उसर  प्रदेश  में  जलरुद्रध  क्षेत्र

 4843.  श्री  विश्वनाथ  पाण्डेय  :  क्‍या
 सिचाई  धौर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  965-66  %  उत्तर  प्रदेश  में
 कितना  क्षेत्र  जलरुद्ध  हों  गया  था;  शौर

 (ख्र)  जलस्द्ध  क्षेत्र  को  कृषि  योग्य
 बनाने  के  लिये  उक्त  प्रवधि  में  कितनी  केन्द्रीय
 सहायता  दी  गई  ?

 सिचाई  श्रौर  विद्युत  मंत्री  (क्री  फलरुद्दोन
 अहमद  )  :  (क)  मिली  हुई  सू  बना  के  भ्रनुसार
 अधी-भूमि  जल  स्तर  में  वृद्धि  के  कारण
 4076  एकड  भमि  में  जल  जमाव  हो  गया  है

 परन्तु  वर्षा  के  पानी  के  इकट्ठा  हो  जाने  क ेकारण
 निकास  प्रणाली  में  अ्रवरोध  हो  जाने  से
 I,4,725  एकड  क्षेत्र  प्रभावित  हमा  है  ।

 (ख)  1965-66,  वर्ष  के  लिये  राज्य
 की  बाढ़  नियंत्रण,  जल-जमाव-रोध  बौर  जल
 निकास  की  सारी  स्करीमों  पर  धन  लगाने  के
 लिये  राज्य  सरकार  को  ब  50  लाख  रुपये
 स्वीकार  किये  गये  4  |

 उतर  प्रदेश  की  सिचाई  को  क्षमता

 4844.  ञ्  विश्वनाथ  पाण्डेय  :  क्‍या
 सिचचाई  और  विशत्‌  मंत्री  यह  बसाने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या  यह  सत्र  है  कि  केन्द्रीय
 सरकार  ने  उत्तर  प्रदेश  सरकार  को  सुझाव
 दिया  है  कि  वह  झपनी  सिचाई  ग्रोजनाओं  का
 अच्छी  तरह  कार्यान्वित  करने  के  लिये  राज्य
 की  सिचाई  की  क्षमता  के  सम्बन्ध  में  एक
 वहद  योजना  तैयार  करें;  और

 (ख)  यदि  हां,  तो  इसके  बारे  में
 उत्तर  प्रदेश  सरकार  की  क्‍या  प्रतिक्रिया  है  ?
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 सिंचाई  बौर  चिथयुत्‌  मंत्री  (भी  'कलर्हीन
 ्रहमव) :.  (5)  जी,  हां  ।  सभी  राज्य
 सरकारों  को  यह  सुझाव  दिया  गया  है  कि
 वे  सिचाई  के  विकास  के  लिये  बृहद  योजनाप्रों
 की  रूपरेखा  तैयार  करें  ।

 (ख)  राज्य  सरकार  इस  मामले  पर
 विचार  कर  रही  है  ।

 4845.  श्री  प०  ला०  बारूुवाल  :  क्‍या
 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  संघ  लोक  सेवा  प्ायोग  द्वारा
 वित्त  मंत्रालय  की  मांग  पर  ्ाय  कर  प्रधरि-
 कारियों  के  पदों  पर  नियुक्ति  के  लिये  को
 जाने  वाली  परीक्षा  में  रखी  गई  इस  शर्त  को
 पांच  बर्द  का  सरकारी  कार्य  में  उत्तरवायी
 पद  पर  कार्य  का  ग्रनुभव  होता  झ्रावश्यक  है,
 क्या  श्र्थ  है;

 (ख)  क्‍या  सरकार  का  स्थायी  कर्मचारी
 इस  प्रयोजन  के  हेतु  उत्तरदायी  नहीं  समझा
 जाता  है;

 (ग)  यदि  नहीं,  तो  केन्द्रीय  सरकार  के
 अपर  दिविजन/लोप्नरर  डिविजन  कलकों  को
 इस  परीक्षा  में  बैठने  का  हृकदार  होने  देने  के
 सम्बन्ध  में  विचार  न  किये  जाने  के  क्‍या
 कारण  हैं;  श्रौर

 (घ)  क्‍या  ग्रनसूचित  जातियों  के
 उम्मीदवारों  के  लिये  शर्तों  में  कुछ  छट  है  ?

 बिस  मंत्री  (क्री  शाचोसा  चोघरी) :
 (क)  से  (ग).  कि  परीक्षा  में  बैठने  के

 लिये  उम्मीदवारों  की  पाव्नता  का  विचार
 संघ  लोक  सेवा  प्रायोग  करता  है,  इसलिए
 “जिम्मेदार  पद”  किसे  समझा  जाय,  इसका
 फैसला  भी  प्रायोग  को  ही  करना  होता  है  ।

 (घ)  प्रनुसूचित  जाति  के  उम्मीदवारों
 को  उम्र  श्रादि  के  मामलों  में  कुछ  छूट  देने  का
 नल्लेख  विशेष  रूप  से  विज्ञापन  में  ही  कर
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 feat  गया  है  |  इसके  अ्रलावा,  सरकार
 द्वारा  समय-समय  पर  जारी  किये  गये  सामान्य
 झनुदेशों  का  झायोग  द्वारा  निःसन्देह  ध्यान
 रखा  जायगा

 Loan  to  Punjab
 4846.  Shri  Daljit  Singh:  Will  the

 Minister  of  Finamce  be  pleased  to
 state:

 (a)  whether  the  Central  Government
 have  granted  any  loan  to  the  Punjab
 Government  for  the  improvement  of
 their  ways  and  meuns  position  during
 1965-66;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (b).
 A  ways  and  means  advance  of  Rs.  2
 crores  was  sinctioned  to  the  Govern-
 ment  of  Punjab  in  June,  1965.  The
 advance  carried  interest  at  4  per  cent
 per  annum  and  was  recovered  by
 adjustment  against  the  State  Govern-
 ment's  shure  of  Central  taxes  and
 duties  in  September  and  October,
 1965.

 सिचाई  के  लिये  पानी

 4847.  श्री  हुकम  रद  कछवाय  :
 श्रो  बडे :.
 श्रो  युठझथोर  सिह  :

 क्या  सिचाई  और  विद्युत  मंत्री  यह  बताने
 वी  क्षपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  नगर
 निगम  के  कारोनेशन  पिलर  के  मल  (सीवेज)
 टैंक  से  सिचाई  के  लिये  पानी  न  दिये  जाने  के
 कारण  दिल्‍ली  के  ग्यारह  गांवों  (मुकन्दपुर,
 भलसावा,  झड़ोदा,  कमलापुर,  सजापुर  झादि)
 में  फसलें  नष्ट  हो  जाने  के  परिणामस्वरूप  वहां
 के  किसानों  में  काफी  झसंतोष  व्याप्त  है;
 बोर

 (ख)  इस  सम्बन्ध  यें  सरकार  ने  क्‍या
 बायेबाही  को  है  ?
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 सिचाई  शौर  विद्युत्‌  मंत्री  (भी  फखरद्ीन
 ग्रहमब ):  (क)  जी,  हां  ।  नजफगढ़  नाले
 में  कम  पानी  पड़ने  की  वजह  से  जब  किसानों
 को  पानी  की  सप्लाई  कम  हुई  तो  वे  कुछ
 असंतुष्ट  हो  गये  |  यह  नजफगढ़  नाला
 कारोनेशन  पिल्लर  पर  सीवेज  ट्रीटमेंट  प्लांट
 को  पानी  देता  है  ।

 (ख)  किसानों  की  सिचाई  सम्बन्धी
 मांगों  को  यथा-सम्भव  अधिकतम  पूरा  करने
 के  लिये  पम्पिग  स्टेशन  के  रेगुलेटर  के  सभी
 द्वार  बन्द  कर  दिये  गये  थे  श्रीर  कारोनेशन
 पिल्लर  प्लांट  पर  नजफगढ़  के  लगभग  सारे
 पानी  को  उपचार  के  लिये  तथा  बाद  में
 सिंचाई  के  लिये  पम्प  किया  गणा  था  किन्तु
 रेगुलेटर  के  प्रतिस्रोत  नाले  पर  TS  काम  करने
 के  लिये  94-66  को  ये  द्वार  खोलने  पड़े
 श्र  24-4-66.  को  फिर  बन्द  कर  दिये
 गये  t

 Hazards  of  Smoking

 4848.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  speecn
 delivered  by  Dr.  R.  Vishwanathan
 Emeritus  Scientist  at  a  Seminar  on
 Smoking  and  health  organised  by  the
 Akhil  Bhartiya  Shareerik  Shiksha
 Parishad  in  New  Delhi  on  the  27th
 March,  1966,  stating  that  Government
 should  take  immediate  steps  to  warn
 the  public  against  the  hazards  of
 smoking;  and

 (b)  if  so,  the  reaction  of  Govem-
 ment  thereto?

 The  Deputy  Minister  in  the  Ministry
 of  Health  and  Family  Planning  (Shri
 B.  S.  Murthy):  (a)  Yes.

 (b)  Government  agree  that  publi-
 city  regarding  harmful  effects  of
 smoking  should  be  intensified  as  part
 of  general  health  education  activity
 of  the  Central  and  State  Health  Edu-
 cation  Bureaus.
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 Payment  to  Blood  Donors
 4849.  Shri  Yashpal  Singh:

 Shri  Maheswar  Naik;
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  state:
 (a)  whether  Dr.  Douglas  Stewart,

 a  Canadian  Red  Cross  official  has  sug-
 gested  the  stoppage  of  funds  to  hos-
 pitals  for  payment  to  professional
 blood  donors  and  collection  of  blood
 through  Red  Cross;  and

 (b)  if  so,  the  Government’s  reac-
 tion  thereon?

 The  Deputy  Minister  in  the  Ministry
 of  Health  and  Family  Planning  (Shri
 B.  S.  Murthy):  (a)  Yes.

 (b)  It  is  the  policy  of  Government
 to  discourage  professiona]  donors  To-
 wards  this  objective.  efforts  are  being
 made  to  organise  Voluntary  Blood
 Transfusion  Services  in  the  principal
 towns  und  cities  of  the  country.  The
 Indian  Red  Cross  Society  is  also  par-
 ticipating  in  this  effort.

 District  Parks  in  Delhi
 4850.  Shri  Maheswar  Naik:

 Shri  Dharmalingam:
 Will  the  Minister  of  Works,  Housing

 and  Urban  Development  be  pleased
 to  state:

 (a)  whether  the  Landscape  Com-
 mittee  of  his  Ministry  have  approved
 a  major  scheme  of  the  Delhi  Deve-
 lopment  Authority  envisaging  the
 development  of  lands  for  district
 parks  in  and  around  Delhi:

 (b)  the  main  features  of  the  scheme;
 and

 (c)  the  financial  aspects  of  the
 scheme?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  and  (b).  The
 Landscape  Committee  considered  a
 note  for  the  phased  development  of
 green  areas  in  Delhi  and  New  Delhi
 and  decided  that  the  Recreational  and
 Park  areas  Sub-Committee  of  the  Delhi
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 Development  Authority  should  exa-
 mine  the  proposals  and  draw  up  a
 detailed  phased  programme  for  the
 consideration  of  the  Landscape  Com-
 mittee.

 (c)  A  rough  idea  of  the  cost  of
 laving  gardens  is  about  Rs.  6.20  crores.

 Manufacture  of  Contraceptives
 485i.  Shri  Warior:

 Shri  Vasudevan  Nair:
 Will  the  Minister  of  Health  and

 Family  Planning  be  pleased  to  state:
 (a)  whether  ७  new  company  called

 the  Hindustan  Latex  Ltd.  had  been
 registered  in  the  public  sector  to
 manufacture  contraceptives;  and

 (bh)  if  so,  the  details  of  the  venture?

 The  Deputy  Minister  in  the  Ministry
 of  Health  and  Family  Planning  (Shri
 8.  S.  Murthy):  (७१  Yes,  Sir.

 (b)  The  required  information  is
 contained  in  the  statement  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-6228/66],
 Tax  Liability  of  Ex-Chief  Minister  of

 Orissa
 4852.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Special  Investiga-
 tion  squad  which  investigated  the  tax
 liability  of  Shri  Bijavananda  Patnaik,
 former  Chief  Minister  of  Orissa  has
 submitted  a  report  ad  interim  if  not,
 final;

 (b)  the  findings  contained  therein;
 and

 (९)  if  so,  what.  action  has  been,  or
 is  being  taken  thereon?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  No,  Sir.
 Investigations  regarding  the  tax
 liability  of  Shri  Patnaik  are  still  im
 Progress.

 (b)  and  (c).  Do  not  arise.
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 होस्योपंधिक  बोर्ड  ओ  प्रिय  गुप्त  :

 4853.  ओ हुकस  न्द  कछंवाय  :  ो  बाजी  :
 श्री  स०  मो०  बनर्जो  :
 श्री  वाजी  :  क्या  स्वास्थ्य  तथा  परिवार  नियोजन  मत्ती
 श्री  काशो  रास  गुप्त :.  यह  बताने  की  कृपा  करेंगे  कि  :
 श्री  प्रिय  गप्त  :

 (क)  963-64,  964-65,  और
 क्या  स्वास्थ्य  तथा  परिवार  मियोजन  मन्त्रो  1965-66,  %  केन्द्रीय  सरकार  ने  होम्यो-

 यह  बताने  की  कृपा  करेंगे  कि  पैथिक  चिकित्सा  पद्धति  पर  कितनी  घन  राशि

 (क)  किन  किन  राज्यों  में  श्रभी  तक
 होम्योपैथिक  बो  नहीं  बन  सके  हैं

 (ख)  इसके  क्‍या  कारण  हैं

 (ग)  उनके  कब  तक  बनाये  जाने  की
 सम्भावना  है  ;

 (घ)  क्‍या  यह  सच  है  कि  जिन  राज्यों  में
 होम्योपैथिक  बोर्ड  नहीं  बन  सके  हैं  वहां  भ्रवाछ्त-
 नीय  संस्थाओं  द्वारा  बोगस  होम्योपैथिक
 डिग्रियों  की  बिक्री  की  जा  रही  है  ;  और

 (=)  यदि  हां,  तो  इस  सम्बन्ध  में  सर-
 कार  का  क्‍या  कार्यवाही  करने  का  विचार  है  ?

 स्वास्थ्य  तया  परियार  नियोजस  मंत्रालय
 में  उपसंत्रो  (भी  wo  go  मूति)  :  (क)  मद्रास,
 राजस्थान.  मैसूर  तथा  पंजाब  ।

 (ख)  श्रौर  (ग).  यर  विषय  राज्य
 सरकार के  क्षेत्र  में  आता है  ।

 (घ)  ग्रौर  ($).  ग्रभिकथित  जाली
 डिप्रियों  के  दिये  जाने  की  रिपोर्टों  के  प्रति  राज्य
 सरकारों  का  ध्यान  ग्राकृष्ट  किया  गया  है  ।

 होौस्थोपंजिक  जिकित्सा  पड़ति

 4854.  ह | उ  Gwe  कन्  क््षयाथ  :
 ो  qo  ह  बनों  :

 खच  की  है  ;

 (@)  केन्द्रीय  सरकार  किन  किन  हें  म्यो-
 पैथिक  चिकित्सा  कालिजों  को  कितती  कितनी
 प्राथिक  सहायता  दे  रही  है  ;

 (ग)  965-66  में  सरकार  ने  किन
 किन  कालिजों  की  भाथिक  सहायता  में  कटौती
 की  है  श्रौर  बह  कटौती  कितनी  है  और

 (घ)  इस  कटौती  का  क्‍या  कारण  है?

 स्थारथ्य  तथा  परिवार  नियोजन  मंत्रालय
 में  उपमंत्री  पुश्री  wo  स०  मति)  :  (क)
 केन्द्रीय  सरकार  द्वारा  इन  वर्षो  में  दिये  गये
 श्रनुदान  इस  प्रकार  हैं  —

 1963-64.  3,  16,458  रुपये
 1964-65.  2,26,879  रुपये
 1965-66.  2,28, 367  रुपये

 (ख)  एक  विवरण  सभा  पटल  पर  रखा
 गया  है,  [पुस्तकालय  में  रखा  गया।  देखिये
 संख्या  एल०  टी  (== 6229/  66]

 (ग)  इन  सस्थानों  को  दिये  गये  भ्रन॒दानों
 की  रकम  में  कोई  कटौती  नहीं  की  गई  है
 क्योंकि  ये  अनुदान  वास्तविक  खज  के  भ्राधार
 पर  दिये  गये  हैं  ।

 (घ)  यह  प्रश्न  महीं  उठता  v
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 Tungabhadra  High  Level  Canal
 (Stage-T)

 4855.  Shri  P.  Venkatsabbaiah:
 Shri  Eswara  Reddy:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (8)  whether  Government  are  aware
 that  severe  famine  conditions  are  pre-
 vuiling  in  the  Rayalaseema  area
 which  is  to  be  served  by  the  Tunga-
 bhadra_  High  Level  Canal-second
 phase;  and

 (b)  if  so,  the  steps  Government
 will  take  to  execute  the  Second  Stage
 of  Tungabhadra  high  level  canal
 scheme  to  alleviate  the  distress  of  the
 people  of  that  area?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  Drought  conditions  are  prevailing
 in  Ravalaseema  area,

 (b)  The  Second  stage  of  Tunga-
 bhadra  high  level  scheme  is  expected
 to  be  taken  up  for  execution  in  1967-
 68  in  continuation  of  the  First  Stage.
 Allotment  of  Flats  by  Delhi  Develop-

 ment  Authority
 4856,  Shri  Yashpal  Singh:

 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Works,  Housing
 and  Urban  Development  be  pleased
 to  state:

 fay  whether  the  Delhi  Development
 Authority.  received  few  applications
 for  allotment  of  flats;

 (b)  whether  it  is  a  fact  that  there
 wus  poor  response  to  the  recent  sale
 of  flats  in  the  Tagore  Gardens  and
 Nauroji  Nagir  Colonies,  Delhi  by  the
 Delhi  Development  Authorities;

 (c)  if  so,  the  number  of  applications
 and  the  flats  to  he  sold  and  those
 actually  sold:

 ‘d)  whether  any  assessment  85
 been  made  to  find  out  the  reasons  for
 poor  response:  and
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 (९)  if  so,  what  they  are  and  the
 steps  being  taken  to  popularise  the
 scheme”

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  to  (०).  The  num-
 ber  of  flats  released  by  Delhi  Deve-
 lopment  Authority  in  the  Safdarjang
 and  Najafgarh  Residential  Schemes
 was  60  and  100,  respectively—in  all
 60  flats.  For  the  60  flats  in  Safdar-
 jang  Scheme,  75  applications  were
 received  and  all  the  60  flats  have  been
 disposed  of.  In  the  case  of  flats  in
 Najafgarh  Scheme,  44  applications
 were  received  and  the  Delhi  Deve-
 lopment  Authority  has  been  able  to
 dispose  of  only  38  flats.

 (d)  and  (e).  The  matter  is  under
 consideration,

 किशन  बांध

 4757.  भी  हुकम  चम्द  कछवाय  $
 श्री  बड़े  :
 श्भी  किसवर  लाल  :
 शी  बिलवनाथ  पाण्डेय  :

 क्या  सिलाई  और  विद्युत  मन्त्री  यह
 बताने  की  कृपा  करगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिजली  की
 सप्लाई  के  प्रयाजनार्थ  सरकार  यमुना  शौर
 टोन्स के  संगम  से  लगभग  0  मील  दूर  730
 फुट  ऊंचे  किशन  बांध  बना  रहो  है,  ;

 (ख)  क्या  बांध  का  निर्माण  केन्द्रीय
 तथा  राज्य  सरकार  के  संयोग  से  किया  जा
 रहा  है  ;

 (ग)  केन्द्रीय  तथा  राज्य  सरकार  का
 हिस्सा  निर्माण  कार्य  की  लागत  में  किस  श्रनु-
 तान में  होगा;  प्रौर

 (घ)  निर्माण-कार्य  कब  तक  प्ररा  हो
 जाने  की  सम्भावना  है  ?

 लाई  ihe  Fwy  as  (लौ  ower
 wenn):  (क)  उत्तर  प्रदेश  सरकार
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 अभी  किशाऊ  में  बांध  के  निर्माण  के  लिये  भ्रा व-
 श्यक  भ्रनुसन्धान  कर  रही  है  ।

 (@)  से  (घ)  इस  समय  इसका
 प्रश्न  नहीं  उठता

 Kamla  River

 4858,.  .  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Irrigation  and
 Power  bc  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  fact
 that  the  rivey  Kamla  ता  which  a
 barrage  has  been  recently  constructed
 near  Jainagar  in  Bihar  is  showing
 tendency  to  leave  its  present  bed  and
 flow  towards  cast  direction  upstream
 in  the  territory  of  Nepal  thus  making
 the  barrage  useless;  and

 (b)  if  so.  its  present  position  and
 the  steps  taken  to  prevent  the  tend-
 ency  of  the  river?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  Some  spill  channels  of
 river  Kamla  in  Nepal  territory  are
 tending  to  develop  and  are  likely  to
 become  regular  channels  in  course  of
 time.  In  order  to  meet  this  situa-
 tion,  the  Government  of  Bihar  have
 formulated  a  scheme  to  extend  the
 existing  embankments  on  either  side
 of  river  Kamla  from  the  JIndo-Nepal
 border  for  a  few  miles  into  Nepal
 territory.  The  permission  of  His
 Majesty's  Government  |  Nepal  has
 been  sought  for  undertaking  this  work,

 Work  Charged  Staff  of  C.P.W.D.

 4859,  Shri  Vishram  Prasad:  Will  the
 Minister  of  Works,  Housing  and  Urban
 Development  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  under
 orders  issued  by  the  Government  in
 3962  transferring  work-charged  staff
 of  C.P.W.D.  to  regular  (classified)
 establishment  on  pensionable  basis,
 their  age  of  retirement  was  reduced
 from  60  to  58  veers;
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 (b)  whether  it  is  also  a  fact  that
 as  a  result  of  the  above  orders,  a
 number  of  Work  Assistants  thus  trans-
 ferred  to  regular  establishment  have
 been  rctired  on  attaining  the  age  of
 58  years  without  any  pensionary  bene-
 fits  due  to  want  of  permanent  posts
 in  which  they  could  be  confirmed;
 and

 (c)  if  so,  whether  Government  have
 ‘any  proposal  under  consideration  to
 make  these  affected  persons  eligible for  pension  and  to  enhance  their  age
 of  retirement?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr  Chand
 Khanna):  (a)  No.  8  number  of
 categories,  non-industria]  की  nature,
 were  transferred  from  workeharged
 establishment  where  the  age  of  retire-
 ment  is  60  to  the  Regular  Classified
 Establishment  where  the  age  of
 retirement  is  58  for  Class  III  em-
 plovees.  Options  were  given  to  the
 incumbents  of  the  posts  either  to
 continue  to  remain  on  the  work-
 charged  establishment  or  to  come  over
 to  the  regular  establishment,

 (०)  Yes.

 (९)  There  is  no  proposal  to  cn-
 hance  the  age  of  retirement  of  the
 Work  Assistants  who  opted  to  come
 over  to  the  regular  establishment.
 Proposals  are,  however,  being  framed
 to  create  additional  permanent  posts
 in  the  category  of  Work  Assistant
 with  effect  from  the  Ist  April,  1964.
 All  workers  who  were  in  service  on
 that  date  will  be  confirmed  in  these
 posts  according  to  their  seniority  and
 suitability.

 स्टाफ  कारों  का  उपयोग
 श्री  विश्वास  प्रसाद  :
 श्री  गुलझम  :
 श्री  qo  be  भील :.

 क्या  जिस  मन्त्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  की
 स्टाफ  कारों  का  उपयोग  प्राय:  मन्वियों

 4860.
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 तथा  उच्च  पदाधिकारियों  द्वारा  किया  जाता
 है;  ब्रौर

 (ख)  क्‍या  यह  भी  सच  है  कि  स्टाफ
 कार  उन  कमंचारियों  को  भी  नहीं  दी  जातीं
 जिनको  श्राधी  रात  के  बाद  तक  बैठना  पड़ता
 है?

 विक्त  मंत्री  (श्री  शब्योन्द्र  चोषरी)  :
 (क)  स्टाफ-कारों  का  उपयोग  वास्तविक
 सरकारी  काम  के  लिए  मन्त्रियों  द्वारा  श्रौर
 वरिष्ठ  प्रधिकारियों  सहित  सरकारी  कमं-
 चारियों  द्वारा  भी  किया  जाता  है  1

 -(ख)  सरकारी  काम  के  लिए  स्टाफ-
 कारों  का  उपयोग  हर  समय  किया  जा  सकता  है।
 पर  कार्यालय  और  निवास  स्थान  के  बीच  की
 यात्रा  श्राम  तौर  पर  ड्यूटी  की  यात्रा  नहीं  मानी
 जाती  ्रीर  उसके  लिए  निर्धारित  दर  पर
 रकम  वसूल  की  जाती  है  ।  जिन  प्रराजपत्रित
 कमंचारियों  को  काम  के  सामान्य  समय  के  बाद
 काम  करना  पड़ता  है  उन्हें  क्षतिपूति  के  रूप  में
 समयोपरि  भत्ता  दिया  जाता  है|  कुछ  हालतों
 में  यावा-खर्च  भी  दिया  जाता  है  ऐसे  मामलों
 में  स्टाफ  कार  का  उपयोग  स्टाफ  कार  की  श्रन्यत्र
 ग्रावश्यकता  और  प्रशासनिक  बातों  पर,
 जिनमें  ड्राइवर  को  देय  समयोपरि  भत्ते  के
 अ्रतिरिक्त  खच  की  बात  भी  शामिल  है,  निभर
 करता  है  ny  कुछ  विभागों  में,  वक्वां  के  काम  की
 प्रकृति  को  देखते  हुए,रात  में  इयूटी  करने  वाले
 कमंचारियों  के  लिए  सरकारी  गाड़ियों  का
 प्रबन्ध  किया  जाता  है  ।

 सिक्‍कों  की  कमो

 4861.  श्री  विश्राम  प्रसाद  :  क्‍या  जिस
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  य८  सच  है  कि  देश  में  एक
 पैसे  के  सिक्‍के  से  लेकर  दस  पैसे  तक  के
 सिक्‍कों  की  भारी  कमी  है  ;  द्रौर

 (ख)  क्या  दिल्‍ली  से  बार  किसी  बाजार
 में  इसके  बारे  में  काई  सर्वेक्षण  किया  गया  है  ?

 जिस  मंत्री  (भी  हालीसा  चौधरी)  :
 क)  जी,  नहीं  ।
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 (ख)  जी,  नहीं  1  चूंकि  यह  मालूम  है
 कि  सिक्‍कों  की  भ्रनुमति  मांग  की  दृष्टि  से
 उनकी  पूर्ति  की  स्थिति  बिल्कुल  सन्‍्तोष जनक  है,
 इसलिए  सर्वेक्षण  करना  भ्रावश्यक  नहीं  समझा
 जाता  ।

 प्ररवतालों  पर  ख

 4862.  श्री  चिश्राभ  प्रसाद  :  क्‍या
 स्वास्थ्य  तथा  परियार  नियोजन  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  में  केन्द्रीय  सरकार  के
 अ्न्तगंत  चल  रहे  एलोपैथिक  अस्पतालों,
 चिकित्सा  प्रनुसन्धान  केन्द्रों  तथा  प्रयोगशालाधों
 पर  गत  दो  वर्षों  में  कुल  कितना  खर्च  ह्धा  है;

 (ख)  उक्त  भ्रवधि  में  झ्रायु्व दिक  डिस्पें-
 सिरयों  पर  कितना  खर्च  किया  गया  है  ;  और

 (ग)  स्वास्थ्य  मन्त्रालय  में  पग्रायवेंदिक
 विशेषज्ञों  (वैद्या)  धौर  एलोपैिथिक  विशेषज्ञों
 की  प्रलग  प्रलग  संख्या  क्या  है  ?

 स्थास्थ्य  तथा  परियार  नियोजन  मंत्रालय
 में  उपमंत्री  (श्री  wo  qo  सूलि)  :  (क)
 केन्द्रीय  सरकार  के  नियन्त्रण  में  सफदरजंग
 श्रौर  विलिग्डन  प्रस्पताल  तथा  केन्द्रीय  स्वास्थ्य
 योजना  शौर  उससे  संलग्न  प्रयोगशालाएं  हैं  ।
 इन  सीन  एककों  को  खलाने  के  लिए  पिछले  दो
 वर्षों  का  बजट  इस  प्रकार  है  i

 1964-65  1965-66
 (वास्लविक  )  संशोधित

 प्राक्कलन
 Fo  Fo

 सफदरजंग
 झस्पताल  80,82,909°  91,50,000:

 विलिग्डन  प्रस्प-
 ताल  एवं
 उपचर्या गृह  36,76, 208  .  37,05, 400

 केन्द्रीय  स्थास्थ्य
 योजना  =  1,33, 40,884  1,39,28,300
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 (ख)  हाल  ही  तक  केन्द्रीय  स्वास्थ्य
 योजना  के  प्रन्तर्गत  केवल  एक  आयुर्वेदिक
 डिस्वैन्सरी  थी  ।  इस  पर  गत  दो
 बर्चों  में  किया  गया  खर्च  इस  प्रकार  है  —

 ‘1964-65,  =  09,700.  रूपग्रे  (वास्तविक  )
 ‘1965-66  1,82,200  रूपये  (वास्तविक  )

 8-3-1966,  से  एक  दूसरी  आयवंदिक
 डिस्पेंसरी  काम  करने  लग  गई  है  ।

 (ग)  मेडिकल  प्रफसरों  (विशेषज्ञों
 सहित)  की  कुल  संख्या  इस  प्रकार  है  :-

 सफदरजंग  प्रस्पताल  265  (रजिस्ट्रारों  श्रौर
 हाउस  सर्जनों  सहित  )

 बिलिग्डन  श्रस्पताल
 और  उपचर्यगृह  १6  (474)

 केन्द्रीय  स्वास्थ्य  णोजना  3४2

 झायवंदिक  डिस्पैसरी.  5

 स्थास्थ्य  सवाझों  क ेमहानिदेशालय  सहित
 स्वास्थ्य  एवं  परिवार  नियोजन  मन्वालय  के
 स्टाफ  में  54  एलोपैथिक  मेशिकल  अफसर  भ्रौर
 8  भ्रायुवेंदिक  प्रफसर  हैं  t

 समयोपरि  भा

 4863.  भी  'थिभास  प्रसाद  :  क्या  वित्त
 मन्नी  यह  बताने  को  कृपा  करेंगे  कि  961-
 65  तथा  1965-66  में  मन्वियों  तथा  केन्द्रीय
 सरकार  के  अधिकारियों  के  सम्बद्ध  स्टेनो-
 म्राफरों  तथा  अन्य  निजी  कमंचारियों  (परस-
 नल  स्टाफ)  को  कितना  समयापरि  भक्ता
 दिया  गया  ?

 जिस  सती,  (शी  हालोसा  चोबरी)  :
 खूचना  इकट्ठी  की  जा  रही  है  और  मिलते  ही
 उसे  सभा  की  मेज़  पर  रस  दिया  जायगा ।
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 क्या  सिच्चाई  शौर  विद्युत  मन्‍्त्री  यह  बताने
 की  छुपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रामगुण्डम
 परियोजना  का  श्रौर  विस्तार  करन  के  सम्बन्ध
 में  डा०  जन  धर्म  तेजा  के  साथ  की  जा  रही
 बातबीत  श्रफफ्रल  हो  गई  है  ;

 ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं;

 (ग)  क्‍या  सरकार  उक्त  परियोजना  के
 लिये  वित्तीय  सहायता  देने  के  लिये  सहरत  हो
 गई  है  ;  और

 (घ)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है?

 सि्चाई  और  बिदत  मंत्री  (भी  फलरुहीस
 अहमद)  :  (क)  तथा  (खि).  रामागुण्डम
 में  टने-की  के  भ्राघार  पर  66  मैगावाट  के  तीन
 यूनिट  वाले  बिजली  उत्पादन  केन्द्र  के  प्रतिष्टा-
 पित  करने  के  सम्बन्ध  में  बातचीत  करने  के
 पश्चात्‌  7  मई,  (965  को श्रान्ध्र  प्रदेश  के
 राज्य  बिजली  बोई  के  ्रघ्यक्ष  और  डा०  जे०
 धम  लेजा.  के  बीच  एक  समझौते  पर  हस्ताक्षर
 किये  गये  थे  ।

 समझौते  के  प्रनुसार,  इससे  पहले  कि
 समझौता  लागू  हो,  डा०  जा  को  समझौते  की
 तारीख  से  दो  मास  के  भीतर  कुछ  शर्ते  पूरी
 करनी  ीं  |  डा०  नेजा.  झभी  तक  उन  शर्तों  को
 पूरा  नहीं  कर  पाये  हैं  बौर  उन्होंने  राज्य  बिजली
 बोर्ड  बो  उनके  ढारा  पहले  स्टीकार  की  गई
 शर्तों  में  कुछ  संशोधन  करने  का  सूझाव  दिया
 है  ।  इस  परिवतित  स्थिति  को  तथा  इसके
 परिणामस्वरूप  हुई  देरी  को  श्र्यान  में  रखते
 हुए  राज्य  सरकार  ने  इस  स्कीम  को  त्याग  दिया
 है  और  इसके  स्थान  पर  कोटागुडम  चरण-)
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 स्कीम  की  स्वीकृति  के  लिये  प्रार्थना  को  है  ।
 तदनुसार  रामागुण्डम  (as  66  मैँगावाट  )
 स्कीम  को  छोड  देने  का  फैसला  किया  गया  है  |

 (ग)  तथा  (घ).  जी,  नहीं  ।  प्रश्न  नहीं
 उठता  t

 क्षय  रोग  ह
 4865.  भी  श्ॉकार  लाल  वरण  :

 क्या  स्वास्थ्य  तथा  परियार  नियोजन  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  का  विचार  श्रागामी
 25  वर्षों  में  क्षय  रोग  को  समाप्ते  करने  का  है;

 (खि)  यदि  हां,  तो  इस  बारे  में  गत  वर्ष
 की  तुलना  में  इस  वर्ष  कितनी  प्रगति  हुई  है  ;

 (ग)  गत  वर्ष  किये  गये  व्यय  की  तुलना
 में  इस  बय  कितना  ग्रतिरिक्त  व्यय  किया
 जायेगा;  और

 (घ)  क्‍या  सरकार  का  बिचार  देश  में
 कोई  नये  क्षय  रोग  प्रस्पताल  खोलने  का  है  ?

 स्थास्थ्य  तथा  परियार  निग्रोच्नन  मंत्रालय
 में  उपमत्रो  पु्भी  fo  qo  wir):  (क)
 जीहां।

 (ख)  गत  वर्ष  की  तुलना  में  इस  वर्ष
 कितनी  प्रगति  हुई  है  इतनी  जल्दी  इसका
 निर्धारण  नहीं  किया  जा  सकेगा  1

 (ग)  क्षय  रोग  सम्बन्धी  योजनाप्रों  पर
 केन्द्रीय  सरकार  ने  गत  बत्च  जितना  व्यय  किया
 इस  बच  उससे  भ्रधिक  ब्यय  न  करने  का  भ्न-
 मान  है  ।

 (4)  इस  वर्ष  सरकार  का  कोई  नया
 ह्म  शेष  अस्पताल  खोलने  का  विचार  नहीं  है
 रोनियों  का घर  पर  उपचार  करना  उतना  हो
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 प्रभावकारी  होता  है  जितना  भ्रस्पतालो  में  श्रौर
 इस  पर  प्रपेक्षाकृत  खर्च  कम  ्याता  है  t  क्षय
 रोग  क्लीनिकों  के  माध्यम  से  जितना  भ्रधिक
 हो  सकेगा  उतने  सक्रिय-रोगियों  का  उपचार
 करने  का  लध्य  है  श्रौर  इस  प्रकार  प्राथमिकता
 जिला  क्षय  रोग  क्‍्लीनिकों  के  खोलने  को  दी
 जा  रही  है।

 Girl  Medicos
 4866.  Dr.  P.  Srinivasan:  Will  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  the  percentage  of  girls  admitted’
 into  the  vurious  Medical  Colleges  in
 various  States  in  ‘1964-65.  and  ‘1965-66;

 (b)  whether  there  arc  any  proposals
 to  advise  States  to  inercase  their  per-
 centage  of  admission  into  Medical  Col-
 leges  upto  50  per  cent  in  the  context
 of  Family  Phanning  expansion  pro-
 gramme;  and

 (c)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Mints-

 try  of  Health  and  Family  Planning
 (Shri  B,  S.  Murthy):  (a)  The  requisite
 information  is  given  in  the  statement
 laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No,  LT-
 6230/66}.

 (by  There  is  no  such  proposal.
 (c)  Does  not  arise.

 Ceiling  on  Urban  Property
 4867.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  Government  have  fina-
 lised  its  devision  :cgarding  the  imponsi-
 tion  of  ceiling  on  urban  property  as
 demanded  9५  the  All-India  Congress
 Committee's  meeting  at  Guntur  in
 ‘1964;

 (b)  if  so,  the  proposed  ceiling;
 (c)  the  purpose  of  it;  and
 (d)  if  the  reply  to  part  (a),  above

 be  in  the  negative,  the  reasons  for  the
 delay?
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 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shri  L.  N,  Mishra):  (a)
 No,  Sir.

 (b)  and  (ce),
 arise,

 Question  does  not

 (d)  The  question  of  fixing  a  ceiling
 on  urban  property  raises  complex
 issues.  These  are  under  examination.

 Diversion  of  Godavari  Waters

 4868.  Shri  Firodia:  Will  the  Minister
 of  Irrigation  and  Power  be  pleased  to
 state:

 (a)  whether  it  has  been  found
 practicable  to  divert  the  waters  of
 river  Godavari  to  Krishna  basin
 while  undertaking  seismic  studies  of
 possible  sites  for  a  barrage  thereon;
 and

 (b)  if  so,  the  extent  of  extra  area
 which  can  be  brought  under  irriga-
 tion  with  this  water?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  No  seismic  studies  have  been
 undertaken  in  this  connection.

 (b)  Does  not  arise.

 केय  जल  की  सप्लाई

 4869.  श्रीमती  जोहराबेन  चावडा
 क्या  स्थास्थ्य  तथा  परियार  मियोजन  मन्तो  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  कितने  ऐसे  गांव  हैं  जहां  पर
 शुद्ध  पेय  जल  की  सप्लाई  की  कोई  व्यवस्था
 नहीं  है  ;  श्रौर

 (ख)  इन  गांवों  में  यह  व्यवस्था  कब
 तक  कर  दी  जायेगी  ?

 स्थास्थ्य  तथा  परियार  सियोजन  संत्रालय
 में  उपसंत्री  (भो  wo  go  मृति)  :(क)  धौर
 (ख  )  सूचना  राज्य  सरकारों  से  एकक्ष  की  जा

 रही  है  भौर  प्राप्त  होते  ही  सभा  पटल  पर  रख
 दी  जायेगी
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 Smallpox  in  Delhi
 4870..  Shri  D.  0.  Sharma;

 Shri  Rattan  Lal:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  the  incidence  of  small-
 pox  hus  increased  lately  in  Delhi;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  steps  taken  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  8.  S.  Murthy):  (a)  Yes.

 (b)  A  statement  showing  the  num-
 ber  of  cases  and  deaths  due  to  small-
 pox  recorded  in  Delhi  during  the
 period  from  January.  965  to  April,
 966  (29-4-1966)  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-623/66).

 (c)  The  following  steps  have  been
 taken  to  check  the  spread  of  the
 disease:

 (i)  Vaccination  drive  in  the
 affected  areas  has  been  inten-
 sified.

 (ii)  Vaccination  staff  has  been
 augmented.

 (iii)  Affected  areas  are  under
 surveillance.

 (iv)  Health  Education  and  publi-
 city  measures  have  been
 intensified.

 सहाराध्ट्र  में  प्राम्य  मकान  सिर्माण  योजना
 AB71.  शी  to  शि०  पाटित्व  :  क्या

 निर्माण,  झावास  तथा  नगरीय  जिकास  मन्‍्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  1965-66  4  महाराष्ट्र  सर-
 कार  को  ग्राम्य  मकान  निर्माण  योजना  के
 ्स्तगंत  कितनी  राशि  दी  गई  थी  श्रौर  राज्य
 सरकार  ने  इस  झवधि  में  उस  पर  कितनी  राशि
 खर्च  की  ;  और
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 (7)  (1966-67,  में  महाराष्ट्र  को
 कितनी  राशि  देने  का  विचार  है  ?

 निर्माण,  ग्रावास  तथा  नगरीय  विकास
 मंत्री  श्लो  मेहर  चन्द  खज्ना)  :  (क)  965-
 66  के  दौरान  महाराष्ट्र  में  ग्रामीण  झावास
 बोजना  के  लिए  70  लाख  रुपये  की  राशि  की
 व्यवस्था  थी  ।  965-66  में  वास्तव  में
 खर्च  की  गयी  राशि  उपलब्ध  नहीं  है,  किन्तु
 वास्तव  में  जारी  की  गयी  केन्द्रीय  सहायता
 69  9५४  लाख  मरूपये  है  ।

 (ख)  40  लाख  रुपये  ।

 भारत  सरकार  के  मुद्रणालयों  (प्रेसों)  में
 रिक्त  पद

 4872.  श्री  नरदेथ  स्नातक  :  क्‍या
 निर्माण,  झावास  तथा  नगरीव  विकास  मन्त्री
 यह  बताने  की  बू.पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  सर-
 कार  के  सभो  मुद्रणालयों  के  प्रत्येक  विभाग  में
 काफी  बडी  संख्या  में  पद  रिक्त  पड़े  हैं  प्रौर  उन
 पर  नई  नियुक्तियां  नहीं  की  जा  रही  हैं  जिससे
 उत्पादन  पर  बुरा  प्रभाव  पड़  रहा  है  ;

 (ख)  यदि  हां,  तो  प्रत्येक  मुद्रणालय  में
 अत्येक  विभाग  में  कितने  पद  गत  दो  वर्षों  से
 रिक्त  पड़े  हैं  ;  श्रौर

 (ग)  उन  पदों  पर  नियुक्तियां  न  करने
 के  क्‍या  कारण  हैं  ?

 निर्माण,  पश्रावास  तथा  नगरीय  विकास
 मंत्री  (श्री  मेहर  खन्द  खन्ना):  सूचना  इकट्ठी
 की  जा  रही  है  तथा  सभा  पटल  पर  रख  दी
 जायेगी  t

 Seizure  of  Gold  and  Currency  in
 Bombay

 4873.  Shri  Baswant:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 customs  authorities  made  one  of  the

 360  (Ai)  LS—4.
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 biggest  haul  in  the  second  week  of
 April,  ‘1966.  at  Bombay  when  they
 seized  3,000  tolas  of  gold  and  currency
 worth  Rs,  45  lakhs;  and

 th’  if  so,  the  action  Government
 are  considering  to  take  in  the  matter?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.
 On  ‘Ldih)  April,  966  the  Bombay  Cus-
 toms  authorities  seized  3,000  tolas  of
 gold  avd  currency  worth  Rs.  5,24,975.

 (b)  Seven  persons  have  been
 arrested  in  this  connection.  Further
 investigations  in  the  matter  are  in
 progress.

 Oral  Contraceptives

 4874.  Shri  P.  C,  Borooah:  Will  the
 Minister  of  Health  and  Family  Plaa-
 ning  be  pleased  to  state:

 (a)  whether  suitability  of  the  first
 British  Oral  Contraceptive  discover-
 cd  by  Dr.  Vladimir  Petrow  to  India
 conditions  has  been  tested;

 (b)  if  so,  the  result  thereof  in  terms
 of  fertility  control  in  India;  and

 (c)  the  overall  progress  made  in
 the  development  of  an  oral  contra-
 ceptive  suited  to  the  Indian  condi-
 tions?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  Ss.  Murthy):  (a)  and  (b).  The
 first  British  Oral  Contraceptive  dis-
 covered  by  Dr.  Vladimir  Petrow  was
 a  compound  containing  Megestrol
 acetate  4  mg.  &  Ethiny!  Oestradiol
 0:05  mg.  The  I.C.M.R.  received  50,000
 tablets  (trade  mark  Volidan)  on  the
 2lst  January,  964  and  the  trial  is
 in  progress.  The  results  are  expect-
 ed  by  the  end  of  966  or  the  begin-
 ning  of  ‘1967.

 (c)  The  control  trials  with  several
 oral  contraceptives  are  in  progress  in
 different  parts  of  the  country  and  it
 is  too  early  to  decide  on  their  maszs
 use.  The  indications  so  far  are  not
 very  encouraging,
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 Kopilj  Project
 4875.  Shri  P,  0.  Borooah:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given
 tu  Unstarred  Question  No.  774  on
 the  2nd  December,  965  and  state  the
 reasons  for  not  including  the  Kopili
 Project  in  the  Fourth  Plan?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 The  detailed  investigations  on  the
 Kopili  Project  are  now  in  progress.
 The  question  of  its  inclusion  in  the
 Fourth  Plan  will  arise  after  the
 investigations  are  completed  and  the
 feasibility  of  the  project  is  establish-
 ed.

 Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  jig  Orissa

 4876.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  the  amount  proposed  to  be
 spent  on  the  welfare  of  the  Scheduled
 Castes  and  Scheduled  Tribes  in  Orissa
 State  during  ‘1966-67;  and

 (b)  the  items  on  which  the  amount
 will  be  spent?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Rs.  85.73
 lakhs.  (Rs.  72.73  lakhs  for  Sche-
 duled  Tribes  and  Rs.  3.00  lakhs  for
 Scheduled  Castes).

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-6232/66).

 Penal  Rent
 4877.  Shri  Yashpal  Singh:

 Shri  Manoharan:
 Shri  Priya  Gupta:
 Shri  Onkar  Lal  Berwa:
 Dr,  M.  S.  Amey:
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 Shri  Kapur  Singh:
 Shri  Sezhiyan:

 Will  the  Minister  of  Works,  Housing
 and  Urbam  Development  be  pleased
 lo  state;

 (a)  whether  it  is  a  fact  that  certain
 appeals  of  Government  servants  re-
 presenting  against  the  recovery  of
 alleged  penal  rents  which  are  in
 arrears  for  Government  accommoda-
 tion  are  lying  with  his  Ministry  for
 over  20  months;

 (b)  if  so,  the  normal  time  taken
 by  his  Ministry  to  dispose  of  such
 appeals;  and

 (c)  whether  Government  propose  to
 fix  a  time  limit  by  which  such  appeals
 are  finally  disposed  of  and  no  recove-
 Ties  are  made  during  the  pendency  of
 appeals  with  Government?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  No.

 (b)  and  (c).  Representations  from
 Government  servants  are  dealt  with
 as  expeditiously  as  possible,  but  no
 specific  time  limit  can  be  fixed.  En-
 hanced  rents  are  to  be  recovered  only
 when  an  officer  retains  Government
 accommodation  after  the  cancellation
 of  his  allotment  under  the  rules.
 Normally  the  rules  are  not  relaxed.
 and  recoveries  have  to  be  made  to
 prevent  accumulation  of  arrears  of
 rent.  The  amount  so  reovered  ‘is,
 however,  refunded,  if  the  represen-
 tation  is  accepted.

 Eviction  Notices  to  Families  of
 Jawans

 4878.  Shri  P.  R.  Chakraverti:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Works,  Housing
 and  Urban  Devel  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  evic-
 tion  notices  have  been  served  on  the
 dependents  of  those  allottee-Govern-
 ment  employees  holding  Government
 accommodation  under  the  General
 Pool  in  New  Delhi,  who  had  offered
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 their  services  in  the  army  and  select-
 ed  for  Emergency  Commission  and
 posted  at  out-stations  including  the
 frontiers  in  contravention  of  the
 declared  Government  policy  not  to
 dislodge  families  of  armed  personne};

 (b)  if  so,  how  many  families  have
 been  served  with  such  notices:

 (c)  how  many  have  already  been
 evicted  since  the  allotee  went  out  on
 selection  for  Emergency  Commission;

 (d)  the  period  of  notice  already
 allowed;  and

 (e)  whether  any  representations
 against  such  evictions  are  pending?

 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chand  Khanna):  (a)  According  to
 the  existing  policy  of  Government,  a
 Government  servant  who  is  sclected
 for  an  Emergency  Commission  can  be
 allowed  to  retain  General  Pool  ac-
 commodation  during  the  period  of
 training  and  thereafter  for  a  further
 Period  of  two  monthg  if  he  is  posted to  a  ‘non-concessional  area’.  If  he  is
 posted  to  a  ‘concessional  area’,  his
 family  is  permitted  to  retain  the  civil
 accommodation  or  to  occupy  suitable
 alternative  accommodation  until  he
 is  re-posted  to  a  family  station  or  until
 he  avails  of  the  concession  that  may
 be  given  by  the  Ministry  of  Defence
 to  move  his  family  to  a  selected  place
 of  residence  at  another  station,  sub-
 ject  to  normal  rules  applicable  to
 regular  service  officers'personnel.
 There  has  been  no  caSe  of  contraven-
 tion  of  this  policy.

 (b)  Does  not  arise.
 (९)  to  (e).  No  families  have  so  far

 been  evicted.  However,  in  one  case
 of  an  officer,  who  was  selected  for
 Emergency  Commission,  and  posted  to
 a  ‘non-concessional  area’.  a  notice  to
 show  cause  why  eviction  should  not
 be  done  has  been  served  as  the  officer
 did  not  vacate  the  accommodation  at
 the  end  of  the  concessional  verind
 permissible  in  his  case.
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 निर्माण,  झावास  तथा  नगरोय  जिकास  मंत्रालय
 के  कमंचारियों  हारा  प्रदान

 4879.  शी  ग्लोंकार  लाल  बरवा:  क्‍या
 निर्माण,  ‘are  तथा  सगरीय  जिकास  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  14.  अप्रैल,
 I966  को  उनके  मन्वालय  के  000  से

 झधिक  कमंचारियों  ने  प्रदर्शन  किया  था  ;

 (ख)  यदि  हां,  तो  उनकी  मांगों  का
 ब्यौरा  क्‍या  है  ;  शौर

 (ग)  उनकी  मांगों  पर  सरकार  ने  क्‍या
 निर्णय  किया  है  ?

 निर्माण,  झावास  तथा  नगरोय  जिकास
 मंत्री  (भी  मेहर  बम्ब  wer):  (क)  जी  हाँ,
 लेकिन  संख्या  का  पता  नहीं  1

 (ख)  यह  अभिवेदित  किया  गया  था
 कि  इस  मन्‍्त्रालय  के  कार्यालय  ज्ञापन  संख्या
 24/i5/65-0  डी  एम  दिनांक  प्रप्रैल
 966  के  प्रनुसार  सहायकों/उच्च  श्रेणी-

 लिपिकों  का  |  प्रप्रेल,  .966  से  परावतंन,
 गृह  मन्त्रालय  के  कार्यालय  ज्ञापन  संख्या  एफ०
 3(27)/65-सी  एस  I],  दिनांक  25
 फ़रवरी,  966  #  दिये  गये  प्रादेशों  के  विरुद्ध
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 (ग)  परिवर्तित  सहायकों  में  से  दो  तथा
 परावतित  उच्च  श्रेणी  लिपिकों  में  से  तीम  को
 क्रमश:  सहायकों  तथा  उच्च  श्रेणी  लिपिकों  के
 रूप  में  पदोन्नत  किया  जा  चुका  है  ।  गृह  मन्वा-
 लय  से  कहा  गया  है  कि  बह  शेष  परिवलित
 व्यक्तियों  के  लिए  सहायकों  /उच्च  श्रेणी
 लिपिकों  के  उचित  रिक्त  स्थानों  का  पता
 चलाएं।

 Reservoir  on  Cheyyer  River

 4880.  Shri  Eswara  Reddy:  Wil!
 the  Minister  of  Irrigation  and  Pewer
 be  pleased  to  state:

 (a)  whether  the  project  reports  of
 Pulivendala  channel  and  reservoir  on
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 river  Cheyyer  in  Cuddapah  district
 of  Andhra  Pradesh  was  submitted  by
 the  State  Government;

 (b)  if  so,  the  action  taken  thereon,
 (c)  whether  it  is  a  fact  that  founda-

 tion  stones  were  laid  for  both  the  pro-
 jects  as  early  as  in  96l-62,  ang  no
 work  has  been  done  since  then  on  the
 projects;  and

 (d)  if  30,  the  reasons  for  the  delay
 in  their  execution?

 The  Minister  of  Irrigation  anc
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  No.

 (b)  Does  not  arise.
 (c)  Yes.
 ‘d)  These  two  schemes  were  in-

 cluded  in  the  list  of  additional  new
 irrigation.  schemes  on  which  a  view
 had  yet  to  be  taken  by  the  Planning
 Commission,  regarding  their  inclusion
 in  the  Third  Plan.

 Street  Lights  in  Government  Colonies
 488l.  Shri  Himmatsinbji:

 Shri  Yashpal  Singh:
 Shrj  Sudhansu  Das:
 Shri  8.  K.  Das:
 Shri  S.  0,  Samanta:
 Shri  N.  R,  Laskar:

 Will  the  Minister  of  Works,  Housing
 and  Urban  Dev:  it  be  pl  d  to
 state:

 (a)  whether  street  lights  have  not
 been  provided  in  certain  Government
 Colonies  occupied  by  Government
 servants;

 (b)  if  so,  the  names  of  these  Colo-
 nies;

 (c)  the  reasons  therefor;
 (d)  for  how  long  the  street  lights

 have  not  been  provided’  in  these
 localities;  and

 (e)  when  Government  propose  to
 provide  street  lighting  in  these  areas?
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 The  Minister  of  Works,  Housing
 and  Urban  Development  (Shri  Mehr
 Chang  Khanna):  It  is  presumed  that
 information  has  been  sought  for  in
 regard  to  Government  colonies  in
 Delhi  only.  If  so,  the  answer  is  as
 follows:—

 (a)  Yes.
 (k)  and  (d)—

 (i)  Shahjahan  Road-—-Since  Octo-
 ber  1963.

 (i>  Part  of  Pandra  Road—since
 ‘1954.

 (iii)  Punchkuin  Road  (type  I
 quarters)—  since  December
 1964,

 (iv)  Multi-storeyed  flats  in  R.  K
 J  ‘Puram—Since  September

 1965.
 (v)  Part  of  Neighbourhood  II  and

 Neighbourhoods  IV,  V_  and
 and  VII  of  R,  K.  Puram—
 Since  September,  ‘1965.

 (c)  Provision  and  maintenance  of
 street  lights  is  the  responsibility  of
 the  local  bodies.  Except  in  part  of
 Pandara  Road,  street  lights  have
 been  provided  by  Government  in  the
 other  colonies  but  these  have  not  yet
 been  taken  over  and  energised  by  the
 local  bodies,

 Of  the  colonies,  Shahjahar  Road,
 Pandra  Road  (part)  and  the  multi-
 storeyed  flats  in  R.  K.  Puram  fall  in
 the  area  of  the  New  Delhi  Municipal
 Committee  who  have  not  agreed  to
 energise  the  street  lights  and  maintain
 them  as  the  roads  are  not  ‘public
 streets’  within  the  meaning  of  the
 Punjab  Municipal  Act.

 Sanction  for  the  provision  of  street
 lights  on  Pandra  Road  (part)  has
 been  given  by  Government  but  the
 work  has  not  been  executed  as  the
 New  Delhi  Municipal  Committee  are
 not  agreeable  to  taking  over  the  street
 lights  for  maintenance,  etc.

 The  other  two  colonies  are  within
 the  jurisdiction  of  the  Delhi  Munci-
 pal  Corporation.  The  street  lights  pro-
 vided  by  Government  will  be  energised
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 after  the  roads  are  taken  over  by  the
 Corporation  for  maintenance.

 (९)  In  the  areas  falling  under  the
 Municipal  Corporation  of  Delhi,  street
 lights  are  expected  to  be  energised
 within  a  month  or  two.

 The  question  of  maintenance  of
 street  lights  in  the  colonies  in  the  New
 Delhi  Municipal  Committee  area  35
 being  pursued  with  them  and  the
 street  lights  will  be  energised  as  5607
 as  an  agreement  is  reached.

 Mcdicinal  Plants

 4882,  Shri  D  C.  Sharma:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  the  desirability  of
 having  a  herbarium  at  the  Centre  as
 well  as  in  the  States  for  the  proper
 identification  of  medicinal  plants

 has  been  considered;
 (b)  if  so.  with  what  results:
 (९)  the  steps  proposed  to  be  taken

 in  the  matter;  and
 (d)  if  not.  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  Yes.

 (b)  and  (c).  Two  herbaria,  one
 at  Hardwar  and  the  other  at  Kani-
 khet  have  been  set  up.  The  quest:on
 of  setting  up  morc  herbaria  is  under
 consideration.

 (ad)  Does  not  arise.

 2  hrs.

 RE.  EXPLOSION  IN  BHUSAVAL
 GOODS  YARD

 Mr.  Speaker:  I  have  received  seve-
 Tal  notices  about  the  Railway  acci-
 dent  at  Bhusaval.  Earlier  I  had  re-
 ceived  an  intimation  from  the  Rail-
 way  Minister  that  he  wanted  to  make
 a  statement.  That  statement  is  a

 VAISAKHA  J5.888  (SAKA)  in  Bhusaval  yo
 Goods  Yard  (Adj.  M.)

 long  one;  he  wil]  place  it  on  the
 Table  of  the  House  and  |  will  allow
 questions  tomorrow,

 Shri  Hari  Vishnu  Kamath  (Hos)-
 angabad):  Will  it  be  circulated?

 Mr.  Speaker:
 culated.

 श्री  बागड़ी  (हिसार)  प्रध्यक्ष
 महोदय,  इस  बारे  में  मेरा  एक  कामरोको
 प्रस्ताव  था  ।  उसके  बारे  में  मन्‍्त्री  का  बयास
 होना  चाहिए  था,  लेकिन  आपने  उनका  बयान
 सुने  बर्गर  मेरे  इस  प्रस्ताव  को  नामंजूर  कर
 दिया  है  t

 ग्रध्यक्ष  महोदय  :  यह  ठीक  है,  कि  उस
 कामरोको  प्रस्ताव  को  मैंने  नाम जूर त्र  कर  दिया
 है,  लेकिन  मैंने  कॉलिंग  एटेन्शन  नोटिस
 मंजूर  किये  हैं  ।

 श्री  बागड़ी  :  हम  बारे  में  मेरा  व्यवस्था
 का  प्रश्न  है  ।

 Yes;  it  will  be  cir-

 eran  महोदय  :  जिसको  मैंने  नामंजूर
 किया  है,  उसको  ध्राप  इस  वक्‍त  हस  तरह  रेज़
 नहीं  कर  सकते  हैं  ।  प्रगर  भाप  चाहते  हैं  कि
 मैं  इसको  फिर  देखूं,  तो  श्राप  मुझे  लिख  दें  ।
 मैं  उसको  फिर  देखने  के  लिए  तैयार  हूं  ।  मिनि-
 स्टर  साहब  का  स्टेटमेंट  श्र्भी  धराना  है  ।  पैंने
 वह  कामरोको  प्रस्ताव  क्‍यों  नामंजूर  किया  है
 ्रौर  वह  भ्राता  चाहिए,  इसकों  इस  वक्‍त  नहीं
 लिया  जा  सकता  है  t

 थी  बाणड़ी  :  उसको  नामंजूर  करने  के
 बारे  में  मेरा  व्यवस्था  का  प्रश्न  है  प्रासाम  के
 मुख्य  भन्ती  ने  बयान  दिया  है  कि  ये  सब  रेल
 दुघंटनायें  एक  मृतज्ज़म  कार्यवाही  का  नतीजा
 हैं।

 भ्रध्यक्ष  महोदय  :  वह  दूसरा  सवाल  है  b
 are  स्टेटमेट  को  श्राने  दोजिए  ।  श्राप  मुझे
 लिखिए  ।  तब  तक  स्टेंटमेंट  श्रा  जायेगा  ।  मैं
 इस  को  फिर  देख  लूगा  t
 Shri  Indrajit  Gupta:  ्  the  stute-

 ment  is  not  a  very  long  one,  it  cam
 be  read,



 Papers  laid

 रलव  मंत्रालय  में  राउट-मंत्रो  (डा०  राम
 सुभग  सिह  )  :  डेढ़  पन्ना  है  ।
 Mr,  Speaker:  I  have  another  diffi-

 culty.  The  time  available  for  the
 Finance  Bill  is  very  limited  and  we
 cannot  take  up  any  other  business.
 Therefore,  I  will  request  the  hon.
 Members  that  we  can  take  it  up
 tomorrow.

 32.02  hrs.
 RE.  POINT  OF  PRIVILEGE

 श्रो  मधु  लिसये  (मंगेर)  :  अध्यक्ष  महो-
 दय,  विशेषाधिकार  को  लेकर  मेरा  एक  पायंट
 झाफ़  श्राडर  है  ।

 भ्रध्यक्ष  महोदय  :  इस  वक्‍त  श्राप  उसको
 रहने  दीजिए  ।  मैं  कल  देख  लगा  ।  मैं  कल  श्राप
 को  इजाजत  दे  दंगा  ।

 शी  मधु  लिमपे  :  दे  देंगे  ?  बहुत  अच्छा  ।

 प्रध्यक्ष  महोदय  :  कल  सुन  लगा  t

 “122-1/2  brs,
 PAPERS  LAID  ON  THE  TABLE

 Auopit  Report,  ‘1966,  ETC.,  IN  RESPECT  OF
 THE  STATE  OF  KERALA

 The  Minister  of  Fimance  (Shri
 ‘Sachindra  Chaudhuri):  |  beg  to  lay
 on  the  Table:

 (i)  Audit  Report,  19664,  under
 article  ‘151 (2),  of  the  Consti-
 tution  read  with  clause  (c)
 (iv)  of  the  Proclamation
 dated  the  24th  March,  ‘1965,
 issued  by  the  Vice-President.
 discharging  the  functions
 of  the  President  in  relation
 to  the  State  of  Kerala.
 {Placeq  in  Library.  See  No.
 LT-629  66].

 «it)  Appropriation  Accounts,  964—
 65.  [Placed  in  Library.  See
 No,  LT-6220/66).
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 (ii)  Finance  Accounts,  1964-65.
 [Placed  in  Library.  See  No.
 LT-622],66].

 NOTIFICATION  UNDER  Customs  Act,
 1962,  ETC.

 The  Minister  of  State  in  the  Minis-
 try  of  Fimance  (Shri  B.  R.  Bhagat):  I
 beg  to  lay  on  the  Table:

 (dd)  A  copy  of  Notification  No.
 G.S.R,  526  published  in
 Gazette  of  India  dated  the  9th
 April,  1966,  under  section  59
 of  the  Customs  Act,  ‘1962.
 {Placed  in  Library.  See  Na.
 LT-6222/66].

 (2)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Thirty-ninth
 Amendment  Rules  1966,  pub-
 lished  in  Notification  No.
 G.S.R,  528  in  Gazette  of  India
 dated  the  9th  April,  +1966,
 under  section  59  of  the  Cus-
 toms  Act,  962  and  section  38
 of  the  General  Excise  and
 Salt  Act,  1944.  [Placeq  in
 Library.  See  No.  LT-6226/
 66}.

 (3)  A  copy  of  the  Kerala  Planta-
 tions  (Additional  Tax)  Re-
 vision  Assessment,  Rules,
 1965,  published  in  Notifica-
 tion  ‘S.R.O.  No,  68/66  in
 Kerela  Gazette  dated  the
 22nd:  February,  1966,  under
 sub-section  (3)  of  section  27
 of  the  Kerala  Piantations
 (Additional  Tax)  Act,  1960,
 read  with  clause  (c)(iv)  of
 the  Proclamation  dated  the
 24th  March,  1965,  issued  by
 the  Vice-President,  discharg-
 ing  the  functions  of  the  Pre-
 sident,  in  relation  to  the
 State  of  Kerala.  [Placed  in
 Library.  See  No.  LT-6224/
 66].

 INDIAN  ELectricrry  (AMENDMENT)
 Rugs,  966

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Dr.  K.  L.
 Rao):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Indian  Electricity
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 (Amendment)  Rules,  1966,  published
 in  Notification  No.  G.S.R,  523  in
 Gazette  of  India  dated  the  9th  April.
 1966,  under  sub-section  (3)  of  section
 38  of  the  Indian  Electricty  Act,  9I0.
 [Placed  in  Library.  Se¢e  No.  LT-6225/
 66].

 2.04  hrs.
 RELEASE  OF  MEMBERS

 Venkutah  and  Narayana-
 swamy)

 (Sarvashri

 Mr,  Speaker:  I  have  to  inform  the
 House  that  I  have  received  the  follow-
 ing  letter,  dated  the  298th  April,  1966,
 from  the  Superintendent,  Central
 Jail,  Hyderabad:

 ‘Tt  have  the  honour  to  inform
 you  that  Sarvashri  Kolla  Ven-
 kaiah  and  Madala  Narayana
 Swamy,  Members,  Lok  Sabha
 were  released  from  detention  on
 the  28th  April,  1966.”
 Shri  Nath  Pai  (Rajapur):

 was  the  intimation  received?
 Mr.  Speaker:

 before  yesterday.
 Shri  Hari  Vishnu  Kamath

 angabad):  Why  so  late?

 When

 It  was  received  day

 (Hosh-

 Mr.  Speaker:  I  shall  look  into  it.

 Shri  Hari  Vishnu  Kamath:  This  is
 not  the  first  case.

 Shri  Nath  Pai:  They  were  released
 on  the  28th  April.

 Mr.  Speaker:  I  shall  look  into  it.

 2.65  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Ercuty-ficutH  Report
 Shri  Krishnamoorthy  Rao  (Shi-

 moga):  I  present  the  Eighty-eighth
 Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 888  (SAKA)  74764

 ‘12.05-1/4  hrs,
 PUBLIC  ACCOUNTS  COMMITTEE

 Frrry-seconD  REPORT
 Shri  Morarka  =  (Jhujhunu):  I  pre-

 sent  the  Fifty-second  Report  of  the
 Public  Accounts  Committee  on  Ac-
 tion  taken  by  Government  on  the
 Recommendations  of  the  Committee
 contained  in  their  27th,  28th,  29th,
 3lst,  33rd,  34th,  35th.  36th,  38th,  39th
 and  40th  Reports  relating  to  Civil,
 Defence  and  Finance  Accounts  and
 Revenue  Receipts  as  well  as  a  Review
 of  Action  taken  by  Government  on
 Recommendations  made  by  the  Com-
 mittee  from  time  to  time.

 12.05-1/2  hrs,
 RE.  EXPLOSION  IN  BHUSAVAL

 GOODS  YARD
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  I  lay  on  the  Table  a  state-
 ment  regarding  explosion  in  Bhusa-
 val  Down  Goods  Yard  of  Central
 Railway  on  2nd  May,  1966.  [Placed
 in  Library.  See  No.  LT-628/66}.

 ‘12.05-3  hrs.
 SUSPENSION  OF  RULE  29

 APPLICATION  OF  GULLOTINE  FOR  Dt5-
 POSAL  OF  BILL

 The  Minister  of  Parilamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  I  beg  to  move:

 “That  rule  2I9(2)  of  the  Rules  |
 of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha,  in  its
 application  to  the  Finance  Bill,
 1966,  in  so  far  as  if  relates  tu  the
 hour  at  which  every  question
 necese""v  to  dispose  of  the  Bill
 hag  to  be  put,  be  suspended.”

 ‘
 Mr.  Speaker:  According  to  the

 | rule,  the  guillotine  has  to  be  applied  |
 at  frve  o'clock.  J  am  extending  it
 by  one  hour.
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 Shri  Hari  Vishnu  ‘Kamath  (Hosh-
 angabad):  You  are  extending  the
 time  and  not  curtailing  it,  I  hope.

 Mr.  Speaker:  The  time  is  not  being
 curtailed;  rather,  we  are  having  it
 extended  so  that  the  guillotine  could
 be  applied  at  six  o'clock.

 Mr.  Speaker:  The  question  is: ao
 “That  rufe  292  (2)  of  the  Rules

 of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha  in  its  ap-
 plication  to  the  Finance  Bill,
 +1966,  in  so  far  as  it  relates  to  the
 hour  at  which  every  question
 necessary  to  dispose  of  the  Bill
 has  to  be  put  be  suspended.”.

 The  motion  was  adopted.
 Mr.  Speaker:  The  motion  is  adopt-

 ed,  and  the  rule  ig  suspended,
 Shri  Satya  Narayan  Sinha:  |  wou'd

 like  that  this  guillotine  should  be  ap-
 plied  at  six  o'clock,  including  all  the
 stages,  including  the  passing  of  the
 Bill.

 Shri  Hari  Vishnu  Kamath:  If  neces-
 sary,  it  may  be  extended  to  7  p.m.

 Mr,  Speaker:  That  would  not  be
 possible,  because  the  President  is  un-
 veiling  the  portrait.

 Sbri  Ranga  (Chittoor):
 mean  that  the  third
 would  be  over  today?

 Does  it
 reading  also

 Mr.  Speaker:  Yes.
 Shri  Ranga:  How  much  time  would

 be  available  for  the  third  reading?
 Mr.  Speaker:  We  shall  finish  that

 within  one  hour.

 2.0)/hrs.

 JS.
 FINANCE  BILL,  966—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  —  Shri
 Sachindra  Chaudhuri  on  the  29th
 April,  1966,  namely:—

 “That  the  Bill  to  give  effect
 to  the  financial  proposals  of  the

 MAY  5,  966  Bill,  966  7  47%

 Central  Government  for  the
 financial  year  1966-67,  be  taken
 into  consideration.”.

 श्रो  शिव  नाशायण  (वांसी)  :  जब  गिलो-
 टीन  हो  रहा  है,  तब  पांच  बजे  क्‍यों  न  खत्म  कर
 दिया  जाये  ?

 अध्यक्ष  महोदय  :  पूरा  वक्‍त  भी  तो  मिलना
 चाहिए  ।
 Shri  Sheo  Narain:  If  guillotine  is

 going  to  be  applied,  why  should  we
 sit  unnecessarily  till  6  P.M.?

 पांच  बजे  गिलोटीन  करा  दीजिए  ।

 To  राम  सरनोहर  लोहिया  (फरुखा-
 बाद)  :  ग्रध्यक्ष  महोदय,  मेरा  एक  विशेषा-
 घिकार  का  सवाल  था  ।  वह  खाद्य  मन्‍्त्री  के
 खिलाफ  नहीं  है  वह  दूसरा  है  1

 अध्यक्ष  महोदय  :  वह  श्रन्‍्न  मंत्री  के
 खिलाफ़  हो  या  किसी  श्रौर  के  खिलाफ़  हो,
 उसको  इस  वक्‍त  नहीं  लिया  जा  सकता  है  V

 डा०  रास  सनोहर  लोहिया  :  श्राप  सुन
 तो  लीजिए  ।  महाराष्ट्र  के  एक  ग्रखबार  में
 प्रधान  मन्त्री  के  ये  शब्द  छपे  हैं  कि  सुम्रह्मण्यम्‌
 साहब  किसानों  के  यहां  जा  रहे  हैं,  लोक  सभा
 थोड़े  ही  भ्रनाज  दे  देगी  ।  लोकसभा  का  इतना
 जबरदस्त  भ्रपमान  हुआ  है  कि  मैं  श्राप  से  कह
 नहीं  सकता  हूं  ।

 अध्यक्ष  महोदय  :  भच्छी  बात  है  |  मैं  इस
 वक्‍त  इस  को  नहीं  ले  सकता  हूं  |

 Vo  रास  सनोहर  लोहिया  :  कब  लेंगे  ?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  जब
 चाहे  किसी  बात  को  उठा  दें,  तो  उस  को  उसी
 वक्‍त  नहीं  लिया  जा  सकता  है

 डा०  रास  भनोहर  लोहिया  :  मेरा  कोई
 भी  विशेषाधिकार  का  प्रश्न  श्राप  ने  नहीं
 लिया  है  t  मैं  कहां  जाऊं  ?

 प्रध्यक्ष  महोदय  :  यह  नहीं  हो  मकता  है.
 कि  माननीय  सदस्य  जब  चाहे  कोई  सवाल
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 उठायें  भौर  उसको  उसी  वक्‍त  ले  लिया  जाये  t
 माननीय  सदस्य  इस  सवाल  को  इस  तरह  गेज
 रहीं  कर  सकते  हैं  t

 डा०  राम  मनोहर  लोहिया  :  प्राप  बता
 दीजिए  कि  मैं  इस  को  कब  उठा  सकता  हूं  t
 मैं  आप  से  पूछता  हूं  कि  क्या  मन्त्रियों  क ेखिलाफ़
 विशेषाधिकार  का  प्रश्न  प्रा  सकता  है  या  नहीं  t

 अध्यक्ष  महोदय  :  हमेशा  प्रा  सकता  है  t

 डा०  राम  मनोहर  लोहिया  :  आपने  कब
 लिया  ?  कोनसा  प्रशन  लिया  ?

 इ्रध्यक्ष  महोदय  :  मैंने  लिया  नहीं  है,
 इसका  मतलब  यह  नहीं  है  कि  वह  नहीं  प्रा
 सकता  है  t  माननीय  सदस्य  बैठ  जाये  ।

 Now,  Dr.  M.  8.  87९५  may
 continue  his  speech.  We  have  only
 55  minutes  now  left  for  the
 general  discussion.  I  have  received
 a  request  from  Shri  A.  K.  Gopalan  as
 well  that  he  has  .»me  back  and  he
 wants  to  speak.  He  has  all  my
 sympathies.  But  I  would  —  suggest
 that  if  it  is  possible  for  him,  he  might
 speak  during  the  clause-by-clause
 consideration;  I  shall  give  him  that
 much  time  then  and  he  can  say  any-
 thing  that  he  wants,  because  now
 only  55  minutes  are  left  and  the
 hon,  Minister  has  to  reply.

 Shri  A.  K.  Gopalan  (Kasergod):  I
 hope  you  wil]  have  some  sympathy
 for  me....

 Mr.  Speaker:  He  has  that;  I  have
 said  that  already.

 Shri  A,  K.  Gopalan:  It  would  be
 impossible  for  me  to  speak  during
 the  clause-by-clause  «-  sideration,
 because  |  have  not  gone  through  all
 the  budget  papers;  also  I  have  not
 Biven  any  cut  motions.  Thercfore.  J
 would  request  you  to  kindly  see
 that  I  am  allowed  some  time  now,
 because  I  have  prepared  only  as  fa)
 ag  the  genera]  reactions  of  my  party
 are  concerned.
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 Mr.  Spéaker:  It  is  so  unfortunate

 that  he  could  not  speak  day  before
 yesterday;  he  was  here  then  and  he
 could  have  been  accommodated,  but
 Probably  his  doctor  did  not  advise
 him  to  speak.  Would  he  be  satisfied
 with  45  minutes?  I  can  ask  the  hon.
 Minister  to  speak  after  5  minutes.

 Shri  A,  K.  Gopaian:  5
 would  be  too  short  a  period,

 minutes

 Mr.  Speaker:  He  should  realise  our
 difficulties  also.

 Shri  A.  .  Gopalan:  The  sittings  of
 Parliament  have  been  extended  by three  or  four  more  days.  5  minutes
 more  would  not  make  much  differ-
 ence,

 Mr,  Speaker:  All  right,  I  shail  give him  20  minutes.  Now,  Dr.  M.  S.
 Aney;  he  will  be  very  brief.

 Dr.  M.  S.  Aney  (Nagpur):  When  I was  interrupted  on  the  3rd  May,  on an  objection  for  want  of  quorum,  I was  trying  to  explain  the  principles laid  down  by  the  Dar  Commission. But  the  most  important  conclusions
 which  virtually  amounted  to  the  sub- ordination  of  the  principle  of  linguis- tic  affinity  in  the  matter  of  the  forma- tion  of  autonomous  States  are  laid down  by  the  committee  known  as  the J.V.P.  Committee.  It  was  the  first
 body  that  sounded  a  note  of  warning against  the  linguistic  principle.  They are  reproduced  at  page  16,  in  para 62  of  the  States  Reorganisation  Com- mission’s  Report.  It  contains  (a), (b),  (c)  and  (d).  I  shall  read  only two  clauses:

 “(c)  language  was  not  only  a
 binding  force  but  also  a  separat-
 ing  one;  and

 (d)  the  old  Congress  Policy  of
 having  linguistie  provinces  could
 only  be  applied  after  careful
 thought  had  been  given  tu  each
 separate  case  and  without  creat-
 ing  serious

 tual  contig
 ye  dislo-

 cation  or  mutual  confligig  which would  jeopardise  the  Political and  =  economic  stability.  of  the
 country.”
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 I  have  taken  this  trouble  to  show
 that  the  latest  policy  statement  ot
 the  Government  of  India  was  not  in
 favour  of  recognition  of  the  linguis-
 tic  principle  but  opposed  to  it.

 It  is  true  that  J.V.P.
 stated  that  a  beginning  could  be
 made  with  the  creation  of  Andhra.
 Since  April,  1949,  when  the  J.V.P.
 Committee’s  Report  was  adopted,
 the  Congress  Party  has  _  broadly
 adhered  to  the  views  expressed  in
 this  report.  The  Election  Manifesto
 issued  by  the  Congress  in  95]  is  the
 last  word  so  far  as  the  Congress  is
 concerned.  And  the  Government  of
 India  endorsed  the  views  of  the  Con-
 gress  in  this  behalf.  The  Manifesto
 declared  that  the  decision  about  the
 reorganisation  of  States  would  ulti-
 mately  depend  on  the  wishes  of  the
 people  concerned.

 Committee

 One  more  fact  about  this  J.V.P.
 Report  deserves  to  be  mentioned
 specifically.  It  stated  that  the
 Marathi-speaking  territorics  may  join
 together  in  one  State  if  they  want
 to.  But  the  merger  of  Vidarbha  dis-
 tricts  in  them  is  entirely  a  matter
 for  the  people  of  Vidarbha  to  decide.
 I  want  the  hon.  Minister  to  take  note
 of  that  particu'ar  remark  made  in  the
 J.V.P.  Committee's  Report.

 This  right  of  the  people  of  Vidarbha
 was  not  only  conceded  by  the  States
 Reorganisation  Commission,  but  |
 has  shown  in  Chapter  VIII,  and  par-
 ticularly  in  paragraphs  444  and  457
 that  it  will  be  in  the  interests  of  all
 concerned  if  the  Marathi-speaking
 districts  of  Madhya  Pradesh  which
 form  a  compact  unit  are  constituted
 into  a  separate  State.  This  is  the
 finding  of  the  States  Reorganisation
 Commission.  the  only  authoritative
 document  which  exists  with  the  Gov-
 ernment  of  India:  it  should  be  com-
 pletely  followed  and  adhered  to,

 The  area  is  36,380  square  miles  and
 the  population,  according  to  the  cen-
 sus  of  96l  is  a  little  short  of  one
 crore,  but  I  am  sure  that  it  must  be
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 greater  than  one  crore  now  if  the  rate
 of  increase  in  the  population  in  the
 last  five  years  is  taken  into  consider-
 ation.  I  am  sure  that  the  Govern-
 ment  of  India  will  be  imaginative
 enough  to  understand  the  consequ-
 ences  that  are  bound  to  follow  if  the
 legitimate  demand  for  the  creation  of
 the  State  of  Vidarbha  is  left  unsatis-
 fied  in  spite  of  its  being  strongly
 supported  and  unanimously  recom-
 mended  by  the  SRC.  While  those
 that  have  been  positively  turned
 down  by  that  body  are  being  taken
 up  by  the  Government  on  the  insis-
 tence  of  the  people  of  Punjab  and
 Hariana,  and  rightly  too,  those  which
 had  been  turned  down  had  been  taken
 up  and  those  which  had  been  accep-
 ted  had  been  discarded.  That  is
 the  position.  The  Central  Govern-
 ment’s  obstinate  attitude  will  mean
 nothing  but  a  challenge  to  ag  law-
 abiding  but  sensitive  people  of
 Vidarbha  to  give  more  dynamic
 proof  of  their  keenness  for  the  de-
 mand.

 Sir,  I  can  assure  the  Government
 that  their  callous  attitude  towards  the
 people  will  only  create  a  situation
 wherein  the  law-abiding  people
 will  be  thrown  more  and  more  in
 the  hands  of  certain  sections  of  the
 political  parties  which  have  more
 affinity  with  the  expansionism  of  the
 people  of  the  Chinese  republic  and
 the  religious  bigotry  and  fanaticism  of
 the  Pakistani  dictator,

 I  am  now  coming  to  my  _  second
 point  The  Government  of  India
 must  look  at  the  picture  of  the  deep
 discontent  that  is  seen  throughout
 the  whole  country.  Many  sections
 of  the  people  occupying  large  parts
 of  some  of  the  big  States  are  wholly
 dissatisfied  with  the  treatment  meted
 out  to  them.  Take  the  case  of  tribal
 areas  in  the  State  of  Assam.  They
 were  not  against  remaining  —  inside
 the  Indian  Union  but  they  are  against
 being  dominated  by  the  people  of
 Assam  in  the  Brahmaputra  valley.
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 What  is  the  discontent  in  Madhya
 Pradesh  prevailing  among  the  sche-
 duled  tribes  area  due  to?  They  will
 feel  unhappy  and  miserable  under
 the  rue  of  a  majority  which  has
 failed  to  do  justice  to  them  in  the
 last  eighteen  years.  The  Bastar  tra-
 Bedy  has  a  deeper  meaning  than
 what  is  made  to  appear  on  the  sur-
 face.  It  is  a  revolt  against  remain-
 ing  in  a  state  of  slavishness  under
 those  who  have  done  nothing  for
 them  for  centuries  together  and  who
 are  unable  to  appreciate  the  enorm-
 ous  sacrifices  the  ruling  chiets  of  the
 tribal  people  have  made,  in  the  inte-
 rest  of  forming  and  promoting  the
 Progress  of  the  Indian  nation  ७४
 abdicating  peacefully  their  sovereign
 rights  and  agreeing  to  live  like  ordi-
 nary  citizens  in  the  hope  that  the
 majority  which  will  dominate  over
 them  will  befriend  them  and  help them  more  and  more  quickly  to  the
 uplift  of  their  own  people.  Instead
 of  that  they  come  to  see  that  they
 are  treated  like  beasts  of  their  own
 forests  who  can  be  killed  and  slaugh- tered  by  the  shikari  if  they  happen to  displease  those  who  hold  the  autho-
 rity  in  their  own  hands.

 Now,  I  come  to  the  third  point. The  third  thing  which  is  not  yet
 thoroughly  understood  is  that  there
 are  symptoms  of  a  growing  grouping
 among  the  smaller  States  of  India
 for  protecting  their  own  interests
 against  the  autocratic  authority  of  a
 few  big  and  scheming  States  in  the
 north  ang  south  of  India.

 Mr.  Speaker:
 time  is  up,

 The  hon,  Member's

 Dr.  M.  5.  Aney:  Within  two  minu-
 tes  I  will  conclude.  The  Pradesh
 Congress  Presidents  of  Bihar  and
 Maharashtra  combined  together  in
 the  name  of  holding  conferences  of
 the  Chief  Ministers  are  giving  power in  the  hands  of  those  who  have  be-
 come  the  satrapg  and  nabobs,  reduc-
 ing  the  statutory  institution  of  the
 Parliaments  and  their  Cabineis  to
 position  of  less  consequence  in  the
 so'ution  of  the  problems  of  the  na-

 VAISAKHA  ‘15,  888  (SAKA)  Bill,  966  4772
 tion.  In  regret  to  say  that  even  the
 Ministers  of  Cabinet  rank  show  sia...
 courtesy  to  the  parliamentary  insi.-
 tutions.  A  parliamentary  committee
 duly  constituted,  under  the  express
 desire  of  the  Home  Minister,  by  the
 Speaker  for  considering  the  problem
 of  the  demand  of  a  Punjabi  Suba
 was  virtually  trifled  with  by  the
 Home  Minister  himself.  This  has  en-
 couraged  the  lesser  and  irresponsible
 elements  to  take  up  an  attitude  of
 antagonism  to  that  Committee,  its
 members,  and  to  their  duties  and  res-
 ponsibilities.  and  the  Committee’s
 report.  To  this,  the  President  of
 the  Congress,  whoever  he  may
 be,  was  a  party  along  with  the
 Home  Minister.  This  is  an  un-
 holy  combination  against  which  the
 Indian  democracy  must  be  very
 vigilant  and  conscious.

 I  will  conclude  by  saying  that  the
 conduct  of  the  Minister  of  Home
 Affairs,  for  whose  integrity  I  have
 personally  great  respect,  has  shown
 that  the  interests  of  Indian  demo-
 cracy  require  to  be  placed  in  the
 hands  of  those  who  have  greater
 regard  for  parliamentary  democracy
 and  Jess  for  glorification  of  personali-
 ties.

 Shri  A.  K.  Gopalan:  Mr.  Speaker,
 Sir,  first  of  all  I  thank  you  for  giving
 me  an  opportunity,  after  6  months,
 to  say  a  few  words.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  He  is  not  responsible  for

 that.

 Shri  A.  हैं,  Gopalan:  I  do  not  say
 that  you  are  responsible,  because  I
 know  that  you  are  not  responsible
 It  was  Shri  Nanda  who  wanted  to
 give  me  some  rest.  and  when  the  DIR
 is  hanging  on,  I  do  not  know  whether
 I  will  be  able  again  to  speak,  and
 that  is  why  I  requested  you  to  give
 me  some  time.  I  would  be  short.

 The  hon.  Finance  Minister,  in  his
 egoech  moving  the  Finance  Bill,  has
 claimed  generosity  by  granting  some
 relief  in  taxation.  The  so-called
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 generosity  of  the  Finance  Minister
 comes  out  only  after  imposing  a
 crushing  burden  of  nearly  Rs.  00
 crores  on  the  Indian  people  whose
 belts  are  alvady  too  tight.  If  at  all
 one  has  to  call  his  tax  concession  as
 an  act  of  generosity,  it  would  be  the
 generosity  of  a  highway-man  who
 returned  the  valet  to  a  traveller  after
 relieving  him  of  all  his  cash.  More-
 over,  the  concessions  that  he  has
 announced  will  not  reach  the  com-
 mon  man  in  this  country  who  deserves
 not  only  concessions  but  also  a  tax
 holiday.  The  Finance  Minister  claims
 that  the  burden  of  taxation  is  so
 distributed  that  the  economically
 weaker  sections  of  society  have  less
 of  these  rigours.  It  is  indeed  difficult
 to  accept  this  contention  because  his
 main  direction  of  attack  is  against
 the  weaker  and  weakest  sections  of
 the  community,  whose  conditions
 have  deteriorated  considerably  as  a
 result  of  the  government’s  policies
 The  Finance  Bill  is  in  reality  a  Bill
 which  strengthens  the  big  business
 and  increases  the  grip  of  the  foreign
 monopolists  on  our  economy.  No
 platitudes  on  the  part  of  the  Finance
 Minister  can  hide  this  hard  reality
 that  is  facing  our  country  today.

 Let  us  look  at  the  proportion  of
 direct  and  indirect  taxation  that  the
 Central  as  well  as  the  State  Govern-
 ments  have  been  levying  in  the  total
 tax  revenues  since  1950-51.  As  I
 have  no  time,  I  will  not  give  all  the
 figures,  but  I  will  give  a  few  figures.

 MAY  5,

 Year  Direct  taxation  Indirect
 percentage  taxation

 percentage

 950-5i  36.8  63.2
 1955-56  33.7  66.3
 1960-61  29.9  70.1,
 ‘1964-65.  29.4  70.6

 So,  direct  taxation  comes  down  from
 36.8  to  294  per  cent  and_  indirect
 taxation  goes  up  from  63.2  to  70.6
 per  cent.
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 The  bankrupt  policies  of  the  gov-
 efnment  are  leading  our  economy  to
 utter  ruin  and  disaster.  The  over-
 reliance  of  government  on  foreign  aid
 and  loans  igs  increasingly  exposing
 our  economy  to  foreign  pressure  as
 well  as  blackmail.  India’s  reliance

 on  foreign  doles  had  been  increasing
 steadily  during  all  these  three  plans.
 The  total  foreign  aid  received  during
 the  first  plan  wa:  Rs.  94  crores,  i.e.
 5.8  per  cent  of  the  total  investment.
 The  total  foreign  aid  received  during
 the  second  plan  was  Rs.  1,422  crores
 ie  1.1  per  cent  of  the  total  invest-
 ment.  The  total  foreign  aid  received
 during  the  third  plan  reached  Rs.  2.650
 crores,  i.e.  25  per  cent  of  the  total
 investment.  The  fourth  plan  is  so
 much  dependent  on  foreign  doles  that
 even  the  sovereign  Parliament  cannot
 dicuss  the  plan  draft  unless  it)  is
 okayed  by  Washington  and  the  World
 Bank.  Every  budget  is  subject  to
 close  scrutiny  by  World  Bank  and  if
 this  trend  continues,  soon  the  Plan-
 ning  Commission  would  become  a
 defacto  subsidiary  of  the  World  Bank.
 The  Hindustan  Times  of  Ist  May  gives

 u  very  startling  report.  The  PTI
 report  says:

 “Back-seat  driving  has  its  own
 advantage,  Asoka  Mehta  remark-
 ed  amidst  laughter  and  cheers
 from  an  audience  of  industrialists
 and  businessmen  and  _  scholars
 interested  in  India.  He  said  the
 Indian  Finance  Minister  has  given
 some  incentives  and  that  perhaps
 something  more  could  be  done
 after  general  elections.”

 Something  more  is  coming  after  the
 general  elections.  The  only  inference
 is  that  there  is  a  general  election  in
 the  near  future.

 Another  का  report  of  the  same  day
 says:

 “Much  of  the  change  in  the
 Indian  economic  policies  was  the
 result  of  steady  pressure  from
 the  United  States  nd  World
 Bank.
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 In  its  analysis  of  news  from
 Delhi,  Times  said,  US  pressure
 had  been  particularly  effective
 because  US  provided  the  largest
 part  of  the  foreign  exchange
 needed  to  finance  India’s  deve-
 lopment  and  keep  her  industry
 moving.

 Whether  these  are  called  strings
 or  conditions.  the  Times  ‘sain,
 India  has  little  choice  now  but  to
 agree  to  many  of  the  terms  that
 the  World  Bank  is  putting  on  its
 aid.  For  India  has  nowhere  else
 to  go.”

 How  can  the  government  of  a  self-
 Tespecting  nation  shut  its  eves  to  this
 level  of  self-degradation?

 The  foreign  loans  have  to  be  paid
 back  with  interest.  More  than  one-
 third  of  the  Rs.  4,000  crores  of  foreign
 aid  which  the  government.  expects
 during  the  fourth  plan  would  he
 required  for  repayment  of  loans  and
 interest.  The  per  capita  indebtedness
 of  India  to  the  foreign  countries  has
 now  reached  a  record  figure  of  Rs,  85.
 The  leaders  are  saying  everyday  that
 we  need  more  aid  to  end  aid.  I  am
 sure,  in  this  way  we  shall  never  end
 aid.  Every  free  nation  has  to  decide
 whether  or  not  it  would  permit  its
 Plans  and  policies  to  be  based  on
 habitual,  chronic,  incurable  beggary.
 More  slavery  to  end  slavery  is  im-
 possible.

 The  February  966  issue  of  West-
 minister  Bank  Review  pointed  out
 India  as  the  most  heavily  indebted
 developing  country  in  the  world  and
 said:

 “Some  countries  with  debts
 maturing  in  the  next  few  years can  repay  them  only  by  diverting
 funds  from  development  plans

 and  others  cannot  repay  at  all
 unless  rephasing  is  allowed  so  that
 payment  is  postponed.  But  that

 is  hardly  solving  the  problem.”
 The  journal  noted  that  during  964
 the  debt  repayment  of  the  develop-
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 ing  countries  amounted  to  more  than
 half  the  net  aid  which  the  countries
 received.  The  growing  proportion  of
 debt  repayment  to  the  net  aid  received
 is  a  dangerous  portent  and  will  result
 in  mortgaging  the  economy  of  the
 aid-receiving  countries.

 I  am  not  surprised  to  see  the  World
 Bank  Mission  resorting  to  blackmail-
 ing  tactics  or  the  US  monopolists
 insisting  on  more  concessions  before
 agreeing  to  invest  in  India.  It  is
 their  notorious  role  which  they  are
 playing  in  every  aid-receiving  coun-
 try  Unless  they  use  these  under-
 hand  methods,  they  cannot  eaTn  a
 fabulous  profit.  The  Government
 should  expect  more  such  _  pressures
 and  blackmail  if  it  has  to  rely  on
 forcign  aid  and  private  capital.  J  am,
 however,  extremely  surprised  to  see
 the  Indian  Government  surrendering
 to  these  pressures  and  blackmail.

 The  official  spokesmen  of  the  Gov-
 ernment  of  India  have  lost,  I  am  sorry
 to  suy,  every  sense  of  national  dignity
 and  honour.  They  do  not  think  that
 suspension  of  aid  to  India  by  the
 imperialist  powers  was  in  any  way
 insulting  to  our  country’s  honour.

 They  do  not  feel  the  crude  interfer-
 ence  by  the  World  Bank  Mission  in
 the  economic  affairs  of  the  country  as
 a  virtual  dictation  of  terms  for  giving
 aid  to  India.  The  obnoxious  role
 played  by  the  Government  of  India
 in  signing  the  notorious  fertilizer  deal
 has  been  rightly  compared  by  some
 to  the  role  of  Mirjafars  and  Mir-
 kasims  during  the  days  of  East  India
 Company.

 There  is  no  parallel  in  the  modern
 world  history  to  the  begging  mission
 launched  by  the  Government  during
 the  last  few  days.  All  the  countries
 in  the  world  have  been  approached
 for  alms  and  the  Union  Food  Minis-
 ter  even  went  to  the  extent  of  con-
 vening  a  meeting  of  Ambassadors  of
 other  countries  to  initiate  the  Govern-
 ment's  begging  operation.  The  Indien
 Government  did  not  feel  it  a  matter
 of  shame  even  to  receive  funds  col-
 lected  from  pocket  money  of  school
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 children  of  other  countries.  More
 than  24  countries  threw  alms  into  the
 begging  bowl  of  the  Indian  Govern-
 ment  and  the  begging  operation  is
 still  continuing  in  full  swing.

 The  abject  dependence  on  PL  480
 imports  has  played  havoc  in  our  agri
 cultural  economy  during  the  recent
 years  and  the  country  is  importing
 more  and  more  food  from  United
 States  as  the  days  go  by.  Instead  of
 introducing  genuine  land  _  reforms,
 Government  prefers  to  import  food
 and  other  agricultural  commodities.
 The  crores  of  rupees  pumped  into  the
 rural  sector  during  the  three  plans
 has  only  enriched  the  upper  strata  in
 the  villages,  keeping  the  mass  of  pea-
 sants  impoverished.

 Why  is  it  that  we  have  not  succeed-
 ed  in  increasing  agricultural  produc-
 tion?  The  reforms  for  rights  in  land
 had  been  taken  in  isolation  from  the
 measures  for  reform  in  the  system  of
 cultivation.  Government  looks  only
 to  the  system  of  reform  in  cultiva-
 tion  and  not  to  the  reform  of  right
 in  land.  There  is  a  very  strong  con-
 nection  between  these  two  and  the
 Government  has  not  understood  it.
 So  jong  as  the  fruits  of  cultivation
 do  not  reach  the  tiller,  we  can  never
 expect  him  to  feel  enthused.  The
 tiller  is  the  key  factor  deciding  the
 success  or  failure  of  production  scheme
 is  the  basic  truth  which  our  planners
 and  Government  have  consistently
 ignored.

 Instead  of  solving  the  problem  of
 foodgrains  production  and  distribution
 domestically,  the  Government  has
 sought  the  shameless  course  of  suc-
 cumbing  to  blackmail  by  American
 Government,  World  Bank  and  Ameri-
 can  big  business,  and  accepting  the
 now  inglorious  fertilizer  deal,  about
 which  I  have  just  now  explained.

 Before  my  arrest  in  1964,  I  made
 an  humble  attempt  to  focus  the  atten-
 tion  of  the  Government  on  the  dete-
 riorating  food  situation  in  the  coun-
 try.  I  particularly  pointed  out,  you
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 might  remember,  Sir,  the  food  situa-
 tion  in  Kerala,  which  was  alarming
 in  those  days.  The  Food  Minister,
 however,  was  complacent  and  assured
 me  that  Government  was  doing  all
 that  was  needed.  Events  have  shown
 that  the  Food  Minister  was  not  serious
 then,  and  also  now,  about  the  most
 vital  requirements  of  people’s  liveli-
 hood.  So,  we  see  in  newspapers  that
 in  Orissa  50  people  have  died  of  star-
 vation.  That  is  what  is  seen  as
 reported  in  newspapers.  There  may
 be  many  other  unreported  starvation
 deaths  also.  Perhaps,  the  Food  Minis-
 ter  is  thinking  that  PL-480  is  the
 solution  to  all  the  agrarian  problems
 of  the  country.

 One  and  a  half  year  have  passed
 but  the  Food  Minister  has  failed  to
 learn  the  lessons  from  the  criminal
 mistakes  committed  by  his  Govern-
 ment.  He  now  says  that  everything
 will  be  OK  and  there  will  be  self-
 reliance  by  1970.  However,  the  so-
 called  priority  given  to  agriculture
 during  the  Fourth  Plan  will  only
 further  fatten  the  rural  rich  and  the
 food  production  would  continue  to
 remain  stagnant.  The  Food  Minister
 is  almost  echoing  the  statements  of
 the  US  Secretary  of  Food  on  India’s
 agricultural  problems.  What  the  US
 Secretary  of  Food  says  today,  the
 Union  Food  Minister  will  say  it
 tomorrow.  Instead  of  calling  him
 Food  Minister,  it  would  be  more
 appropriate  if  we  call  him  Minister
 for  PL  480.  He  needs  assistance  of
 US  Aid  officials  even  to  calculate  the
 quantum  of  food  deficit  in  India.

 Every  imported  grain  of  wheat
 killed  a  grain  which  could  grow  on
 our  own  soil.  Foreign  food  had
 rendered  the  implementation  of  our
 accepted  national  policies  impossible.
 Let  us  understand  that  the  problem of  achieving  self-sufficiency  in  food,
 which  is  yet  an  incomplete  national
 task,  is  an  integral  part  of  our  inde-
 pendent  national  development.  India
 can  never  be  self-sufficient  unless  we
 complete  the  agrarian  revolution.  We



 34779  Finance

 will  have  to  implement  our  land  re-
 forms  programme  with  a  national  will
 and  determination.  We  will  have  to
 build  up  a  socialised  system  of  food
 distribution  and  evolve  remunerative
 price  policies  for  our  peasants.

 I  will  now  deal  with  only  two  or
 three  other  topics  before  I  conclude.
 The  by-product  of  PL  480  doles  is
 the  Indo-US  Foundation  which  is
 being  severely  criticised  by  prominent
 educationists  in  the  country  every
 day.  The  new  organisation  wi!
 enable  US  Government  to  ~ontro]  the
 vast  field  of  our  educational]  activities
 by  utilising  our  own  money.  In  the
 name  of  research  projects  the  Central
 Intelligence  Agency  of  the  United
 States  will  be  free  to  carry  on  sub-
 versive  activities  in  the  country.
 Many  persons  can  be  bought  over
 systematically  with  the  heap  of  funds
 in  the  hands  of  the  Foundation  and
 use  them  for  furthering  the  interest
 of  the  US  Government.  One  is  really
 shocked  to  see  the  Prime  Minister  of
 our  country  giving  her  consent  to  such
 a  neo-colonialist  venture.  This  is  the
 most  shameless  deal  after  the  VOA
 episode.  It  is  serious  enough  to  open
 the  eyes  of  the  country  to  the  real
 dangers  to  our  freedom  and  national
 integrity.  Thus,  America  will  be  con-
 trolling  us  with  our  own  money  in
 our  own  country.

 The  reckless  borrowing  from  the
 imperialist  powers  is,  to  a  great
 extent,  responsible,  for  the  serious
 foreign  exchange  crisis  that  is  facing
 the  Indian  economy.  That  is  another
 big  danger.  Nearly  20  per  cent  of
 our  exports  are  mortgaged  for  the
 payment  of  foreign  debts  which  is  no
 doubt  causing  concern  among  those
 who  wish  India  to  be  independent  of
 foreign  exploitation.

 The  Government  is  trying  to  come
 out  of  the  crisis  by  borrowing  more
 from  the  imperialist  countries  and
 increasing  the  exports.  I  have  already
 dealt  with  imperialist  aid.  As  regards
 export  promotion,  I  will  give  only  one
 example  of  the  sugar  industry.  In
 the  name  of  earning  foreign  exchang?
 of  so  many  lakhs  of  rupees  durinr
 1906-67  the  Government  of  India  is

 VAISAKHA  15,  888  (SAKA)  Bill,  966  4780

 likely  to  incur  a  loss  of  about  Rs.  20
 crores  on  export  of  3.5  lakh  tonnes
 of  sugar.  The  Government  recovers
 this  amount  from  the  Indian  consumer
 by  way  of  excise  duty.  The  Finance
 Minister  proposes  to  increase  this
 excise  duty  in  the  Finance  Bill.  As
 he  has  admitted,  “the  increase  in
 duty  is  meant  primarily  to  cover  the
 substantial  subsidy  that  has  to  be  paid
 on  exports  of  sugar”.

 This  vear  the  export  loss  has  gone
 up  because  the  prices  of  sugar  in  the
 international  market  have  gone  up.
 The  loss  to  India  in  one  year  has
 increased  by  Rs.  2.5  crores.  The  Gov-
 ernment  now  proposes  to  sell  sugar
 to  other  countries,  mainly  to  US,  at
 Rs.  37l  per  ton  which  means  about
 three  kilos  per  rupee.  Just  compare
 this  cheap  price  with  the  price  that
 the  Indian  consumer  is  being  made
 to  pay  for  sugar  by  paying  additional
 excise  duty.  At  present  the  control-
 led  rate  of  sugar  is  Rs.  1:25,  per  kilo.
 In  the  black  market  it  may  be  more,
 about  Rs.  2.  What  a  high  price  our
 people  have  to  pay  in  order  to  earn
 foreign  exchange!

 This  is  only  as  far  as  sugar  is  con-
 cerned,  but  if  we  study  commodity
 by  commodity,  the  price  at  which
 India  is  exporting  to  other  countries,
 the  picture  is  indeed  revealing.  Every
 year  the  international  prices  of  India's
 traditional  exports  are  going  down
 while  the  prices  of  products  we
 import  from  imperialist  countries  are
 increasing  by  leaps  and  bounds.  Only
 one  example  I  will  give.  Recently,
 the  prices  of  sulphur  have  been
 increased  by  20  per  cent  by  US  mono.
 polists  and  India  was  compelled  १6
 accept  those  conditions.

 As  far  as  the  question  of  shippiny
 of  foodgrains  is  concerned,  the  US  is
 taking  full  advantage  of  India's  diffi-
 culties.  India  has  now  to  pay  freight
 for  50  per  cent  of  the  foodgrains  in
 dollars.  The  charges  paid  by  India
 are  substantially  higher  than  the
 market  rates.  The  London  corres-
 pond  of  the  Ec:  ic  Times  report-
 ed  on  February  1  this  year  that  India
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 had  to  pay  $26  per  ton  compared  with
 $10.85,  per  ton  for  US  flag  oi]  carriers
 for  similar  distances.

 Therefore,  the  dependence  of  Gov-
 ernment  on  foreign  monopolists  has
 landed  us  into  all  types  of  difficulties.
 US  aid  may  appear  to  be  a  delicate
 necklace  today  but  tomorrow  it  will
 turn  into  a  hangman’s  rope.  I,  there-
 fore,  warn  the  Government  about  the
 dangerous  consequences  that  foreizn
 aid  and  private  capital  would  cause
 to  the  Indian  people.

 The  next  point  that  I  want  to  raise
 is  about  non-development  expenditure
 during  the  three  Plans.  During  the
 First  Plan  the  non-development
 expenditure  was  Rs.  2,619  crores
 which  went  up  to  Rs.  4,206  crores.
 The  expenditure  in  the  Third  Plan  is
 Rs.  9,000-and-odd  crores  indicating
 that  non-development  expenditure
 has  gone  up  by  37.]  per  cent  during
 the  last  5  years.  About  the  condi-
 tion  of  the  people  in  this  country  as
 a  result  of  this  policy  I  do  not  want
 to  say  anything  because  it  is  there.
 I  do  not  know  of  other  parts  of  the
 country  because  I  was  not  moving
 about  but  at  least  as  far  as  Kerala  is
 concerned,  2  lakhs  non-gazetted  Gov-
 ernment  employees  have  given  notice
 of  a  strike  on  the  24th.  As  far  as
 the  Premier  Tyre  Factory  at  Kaln-
 massery  (Kerala)  is  concerned,  every
 day  hundreds  of  workers  are  arrested
 and  even  according  to  the  Education
 Minister,  whom  I  once  met  when  I
 was  coming  to  the  court,  about  a  lakh
 of  people  are  unemployed  today  due
 to  the  power  cut.  I  do  not  want  to
 say  anything  about  it  now.  If  I  have
 an  opportunity  when  the  question  of
 Kerala  comes.  I  will  speak.

 Instead  of  casing  the  problem  of
 unemployment.  Government  also  is
 trying  to  introduce  unemployment.
 Automation  is  introducing  unemploy-
 ment  into  the  system.  By  introducing
 automation  in  LIC  Government  has
 g:ven  a  lead  and  there  are  others

 -also—I  am  told,  the  LIC,  State  Bank,
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 Calcutta  Electric  Supply  Corporation,
 Dunlop  Rubber,  Bata  and  scores  of
 other  business  organisations—have
 either  gone  in  for  electronic  compu-
 ters  or  are  going  in  for  them.  I
 understand  that  an  assurance  was
 given  by  the  Finance  Minister  that
 there  will  be  no  question  of  retrench-
 iment.  That  is  wrong  because  accord-
 ing  to  the  facts  as  we  see  today,  there
 will  be  retrenchment.  About  80,000
 people  who  will  be  retrenched  from
 L..C.  if  automation  is  introduced.

 Already  we  have  got  so  many  pro-
 blems.  The  people  are  on  the  war
 path.  If  the  computers  throw  the
 people  out,  the  people  will  certainly
 unite,  take  the  computer  and  put  it
 into  the  Arabian  Sea  because  it  is  a
 question  of  their  existence.  So,  it
 will  be  a  fight  between  the  machine
 and  the  man.  Unless  there  is  a  little
 change  in  the  economic  situation  in
 the  country,  do  not  commission  the
 computer  in  Bombay  and  do  not  talk
 of  a  new  one  for  Calcutta.  See  that
 it  is  stayed,  that  it  is  not  done.

 I  want  to  say  only  one  thing  more.
 What  remains  of  planning  after  all
 this?  If  the  foreign  monopolists  and
 their  Indian  big  business  partners  are
 to  decide  on  imports,  profits,  incen-
 tives  and  so  on,  that  is  the  end  of  all
 planning.  What  remains  of  our  eco-
 nomic  independence  if  all  the  deci-
 sions  about  the  Indian  economy  3976
 to  be  taken  in  Washington  and  New
 York  and  the  Government  exists  here
 only  to  implement  what  the  US
 monopolists  and  the  World  Bank
 dictate?  Once  our  economy  becomes
 totally  dependent  on  the  US  imperia-
 lists,  our  political  independence  itself
 is  in  danger.

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  Sir,  I  will
 try  and  contain  my  reply  as  short
 and  composite  as  possible  because  we
 are  running  short  of  time  and  I  will
 welcome  any  suggestions  made  on  the
 second  and  third  readings  of  the  Bill.
 In  view  of  the  shortage  of  time,  how-
 ever  much  I  would  like  to  answer
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 point  by  point  my  good  friends  either
 opposite  or  on  this  side  of  the  House,
 I  am  afraid  I  will  not  be  able  to  do
 that  because  I  will  have  to  confine
 myself  to  general  observations  and

 remarks.
 As  far  as  I  could  see,  the  broad

 pattern  of  the  comments  that  have
 been  offered—and  they  were  offered
 in  a  very  forceful  manner—is  this.
 One  pattern  was:  Hand  over  the  eco-
 momy  to  the  private  sector  and  a
 millenium  will  come;  you  have  been
 running  the  country  badly,  putting  on
 the  burden  of  taxes;  there  is  no
 attempt  at  minimising  taxes;  you  are
 by  your  taxes  making  it  worse.  The
 second  line  of  comment  is  this—I
 must  say  that  the  comments  fortu-
 nately  for  me  are  sharp  only  in  their
 division.  One  cancels  out  the  other.

 As  I  said,  I  do  not  propose  to—I
 have  not  done  so  before—take  any
 individual  names  and  say  that  Shri
 So-and-so  said  so-and-so  and  the
 answer  has  been  given  by  Shri  So-
 and-so.  But  I  may  merely  give  the
 broad  pattern  so  that  this  House
 might  be  conscious  of  the  fact  that
 there  are  two  v:ews  in  the  matter.
 Perhaps,  the  old  adage:  “Medio
 tutissimus  ibis”.

 “The  middle  course  is  the  best”,
 still  holds  good.  If  I  steer  that
 course,  perhaps  this  House  ulti-
 mately  will  agree  with  me  that  I
 have  not  acted  in  bad  faith.
 This  is  the  first  line  of  argument.

 Not  only  that,  it  goes  further.  What
 they  say  is  that  it  is  bad,  it  is  a  drug
 and  a  poison  to  receive  loans  from
 foreign  countries;  leave  it  open  to
 private  enterprise  to  take  as  much  as
 they  want  to  and  then  it  becomes
 vitamins.  We  have  heard,  of  course,
 what  is  one  man’s  meat  is  another
 man’s  poison.  I  am  not  quarrelling
 with  that,  but  still  we  have  to  test
 whether  it  is  the  same  man  who  is
 taking  the  meat  or  the  poison.

 After  all,  what  is  the  State?  The
 State  is  nothing  more  and  nothing
 550(Ai)  LSD—5.
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 less  than  the  make-up  of  the  people
 in  this  country  and  I  do  not  know
 that  God  gave  the  economics  of  India
 On  a  gold  plate  to  be  handed  over  to
 private  enterprise.  Private  enter-
 prise  certainly  has  a  right  to  live.  I
 have  recognised  that,  but  it  lives
 because  it  assists  the  economy  and
 not  because  it  condemns  the  other
 part  of  the  economy  which  is  the
 public  sector.

 Comments  have  been  made—I  am
 taking  one  particular  example  of
 public  enterprise—that  they  are  rais-
 ing  only  this  much.  I  am  told  that
 in  heavy  industries  the  ratio  of  profit
 ought  to  be  l:;  that  is  to  say,  if
 capital  is  Re.  l,  you  ought  to  have
 Re.  ]  as  profit.  I  do  not  know  on
 what  basis  that  statement  is  made.

 Shri  M.  R.  Masani  (Rajkot):  Turn-
 over,

 Shri  Sachindra  Chaudhuri:  Very
 well.  Even  so  far  as  turn-over  ts
 concerned,  I  do  not  know  on  what
 basis  the  statement  is  made.  These
 statements  can  be  made  off  the  cuff,
 just  like  that,  without  giving  me  an
 opportunity  of  testing  it  in  the  light
 of  known  or  published  knowledge.
 Therefore,  I  am  left  in  this  position
 that  I  cannot  contradict  or  controvert
 it  although  I  do  not  accept  it  and,  as
 I  said,  the  materia]  is  not  there  and,
 therefore,  I  cannot.  Those  who  are
 pleading  the  cause  of  private  enter-
 prise  do  not  make  it  available  to  me,
 as  I  said,  with  the  logical  principle
 of  rod  and  measure.

 I  am  told  that  what  I  am  doing  is
 wrong,  that  the  policy  of  the  Govern-
 ment  is  wrong  and  that  we  have  gone
 wrong  everywhere.  Not  only  that,  a
 challenge  has  been  thrown  out  that
 they  are  going  to  oppose  this  Bill
 root,  branch  and  stem,  because  they
 feel  so  bad  that  it  should  not  survive.
 Very  well,  we  shall  see.  What  I  am
 saying  is  this  that  so  far  as  the  taxa-
 tion  is  concerned,  we  have  heard  one
 side  only,  namely,  this  is  the  amount
 that  you  take  away  from  the  economy
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 of  the  country,  from  the  tax-payers
 of  this  country,  and  the  next  point  is
 not  made,  namely,  that  you  return  so
 much  to  the  tax-payer  in  the  shape
 of  services,  in  the  shape  of  govern-
 ment,  in  the  shape  of  public  enter-
 prises  and  so  on,  Therefore,  if  you
 take  the  two  into  account—I  am  not
 going  to  give  figures;  I  do  not  have
 the  time  to  do  it—you  would  see  that
 we  do  return,  I  do  not  say  in  an
 entire  measures,  in  a  broad  measure
 in  the  shape  of  concrete  things,  such
 as,  public  enterprise,  health,  roads,
 services  and  so  on  and  so  forth  to  the
 public  from  whom  we  take  it.

 I  will  not  dwell  at  this  particular
 point  of  time  very  much  on  the  diff-
 erent  proposals  which  have  been
 made.  As  I  am  dealing  with  the  pri-
 vate  sector,  all  tnat  I  have  to  say  is
 this.  I  have  been  criticised  for  giving
 or  showing  small  mercies.  Sir,  I
 mever  show  any  mercy  to  anybody,
 not  even  to  myself.  Therefore,  if  I
 have  given  anything,  it  is  not  8
 mercy;  it  is  because  I  feel  it  is  quite
 proper  that  it  should  be  given.  I  re-
 cognise  the  capacity  of  the  private
 enterprise  more  than  perhaps  the
 Protagonists  that  are  speaking  here.
 Recognising  that,  I  fee]  that  that  is
 not  killing  a  bird  which  is  being  talk-
 ed  of.  If  we  go  into  it,  we  would  find
 that  what  we  take  still  leaves  a  sub-
 etantial  margin.  We  have  added  cer-
 tainly  a  little  to  the  burden  but  that
 is  for  the  general  benefit  of  the  coun-
 try.  It  as  necessary  ¢o  have  that
 Particularly  when  there  have  been
 such  calamities  as  drought  and  ag-
 gression.  We  need  the  money  for  the
 purpose  of  alleviating  the  miseries  of
 the  people.  So  far  as  employment  of
 this  is  concerned,  it  may  be  said  that
 it  is  not  used  in  a  particular  way.
 But  so  far  as  the  purpose  or  the
 Principle  which  is  behind  it  is  con-
 cerned,  there  cannot  be  any  doubt  at
 this  moment  that  we  have  not  done
 any  wrong.

 So  far  as  different  taxes  on  private
 enierprise  are  concerned,  it  has  been
 said  that  the  little  that  I  have  given
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 has  not  helped  it  because  that  will
 not  give  capital  formation.  In  my
 own  ignorant  way,  I  have  tried  to
 find  out  what  is  capital  formation.
 Does  capital  formation  Just  mean
 more  money  in  the  hands  oi  individu-
 als  or  corporations  which  is  not  being
 used,  or  does  it  mean  it  is  going  to  be
 money  which  is  there  for  the  purpose
 of  being  used  in  order  that  there  may
 be  greater  production?  Let  us  sce  this.
 Despite  the  fact  that  there  is  no
 money  in  the  hands  of  private  enter-
 prise  or  in  the  hands  of  private  pco-
 ple,  if  you  go  to  any  city,  Delhi  or
 Cacltutta  or  Madras  or  Bombay,  every~
 where  you  find  the  land  prices  rising.
 Why?  It  is  because  there  is  somehow
 or  other  a  feeling  in  the  minds  of
 those  that  have  the  money  that  it  is
 better  to  invest  that  money  in  such
 things  as  land  rather  than  put  it  in
 any  industry.  And  that,  if  anything,
 is  a  confession  of  weakness  in  the
 private  sector  that  they  feel  that  it  is
 better  to  put  that  money  into  some-
 thing  which  by  manipulation  would
 put  up  the  capital  value  of  land  and.
 bring  forward  more  profits  to  them
 with  less  of  taxation  rather  than  put-
 ting  somewhere  where  effort.  initia-
 tive  and  endeavour  is  necessary.  lt
 is  not  the  question  of  absence  of
 money  but  it  is  the  absence  of  en-
 terprise,  we  cal]  them  private  enter-
 prise,  and  absence  of  management
 which  makes  it  rather  difficult  for
 private  enterprise  to  expand.  Those
 who  want  to  expand,  they  do  it  in-
 spite  of  taxation.  I  may  tell
 this  House  that  in  spite  of
 everything,  there  are  people  who
 come  forward  to  say  that  they  want
 to  expand.  They  say,  “Give  us  the
 licences;  give  us  the  power  to  esta-
 blish  different  units;  give  us  the
 power  to  import  raw  materials,  com-
 ponents  and  so  on.”  They  do  not  say
 that  because  of  taxation,  they  have
 got  no  money  and,  therefore,  they
 are  sitting  back.  It  is  a  malaise  in
 the  economy  because  we  have  not
 been  able  to  import  the  amount  of
 raw  material,  the  amount  of  com-
 ponents,  the  amount  of  intermediates
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 which  are  necessary.  That  is  not  be-
 cause  the  money  is  not  there  but  it
 is  because  these  things  are  coming
 from  other  countries.

 For  49  years,  we  have  been  nurs
 ing  the  private  enterprise....

 Shri  M.  B.  Masani:  Not  9  years.
 Shri  Sachindra  Chaudhari;  We!l,  I

 wil]  not  quarrel  over  a  year  or  two.
 In  any  event,  the  thing  is  that  we
 have  been  nursing  them.  Whenever
 there  is  a  floatation,  a  person  has  not
 Rs.  0  and  he  wants  to  float  a  com-
 pany  woth  Rs.  100.  In  order  to  do
 that,  he  goes  to  borrow  the  money;
 he  goes  to  the  different  credit  institu-
 tions  of  the  Government.  He  goes
 again  for  under-writing  to  these
 several  institutions.  Having  taken
 this  money,  having  had  this  under-
 writing,  they  are  the  people  who  are
 in  chage  of  the  management  of  these
 institutions.  Government  does  rot
 put  in  0  people  to  manage  it.  They
 provide  money;  they  provide  the  re-
 sources.  Whether  it  comes  from  the
 individual  pockets  or  whether  it
 comes  from  the  pockets  of  Govern-
 ment  makes  little  difference  to  the
 entrepreneur  who  comes  forward  with
 Rs.  10.  I  would  like  to  know  under
 what  principle  of  economy,  a  person
 who  has  got  Rs.  0  to  play  about  with
 should  go  in  for  a  scheme  costing  Rs.
 100.  Thereisa  thing  which  i,  known
 as  debt-equity  ratio.  If  you  produce
 Rs.  00  by  way  of  equity,  you  should
 borrow  about  Rs.  200  or  in  certain
 special  cases  Rs.  300  or  Rs.  400  so
 that  at  least  25  per  cent  should  come
 out  of  your  pocket  and  the  balance
 out  of  the  public,  that  is,  those  who
 are  contributors  to  the  company  or
 through  the  sources  which  give  you
 Money,  namely,  from  credit  institu-
 tions.  In  this  country,  there  is  not
 that  enterprise  which  brings  forward
 this  money.  If  we  have  been  trying
 to  have  capital  formation.  it  is  just
 because  of  this  that  in  addition  to
 the  aid  that  Government  can  give
 back  in  the  shape  of  this  capital,
 there  should  be  an  endeavour  to
 Mobilise  the  capital  which  is  in  the
 hands  of  the  private  people  and  for

 VAISAKHA  1b,  888  (SAKA)  Bill,  968  4788

 that  purpose  what  is  necessary  is  the
 inducement  of  more  production,  the
 inducement  of  efficient  management,
 the  inducement  of  enterprise  and  not
 the  inducement  of  tax  reduction,  less
 tax,  less  tax  and  less  tax.  Their  en-
 terprise  cannot  be  energised  by  giv-
 ing  more  and  more  money.  It  makes
 us  so  slow.  I  am  afraid  this  is  what
 happens.  ‘Our  private  industry  has
 been  a  little  too-aided,  a  little  too-
 helped.  If  it  had  been  left  to  struggle
 and  strive,  this  would  not  have  hap-
 pened,

 3  hrs.
 That  is  so  far  as  the  taxation

 policy  of  the  Government  is  concern-
 ed.  I  will  not  go  into  the  little  de-
 tails  of  it  at  this  moment.  There  is
 also  a  feeling  that  you  are  taking
 away  too  much  by  way  of  taxes,  by
 way  of  indirect  taxation.  I  forgot  to
 say  one  thing.  One  of  my  friends
 here  said,  and  here  I  must  make  2
 slight  persona}  reference,  d4hat  so  far
 as  taxation  in  this  country  is  concern-
 ed,  between  Rs.  70,000  and  Rs.  |  lakh
 income,  you  pay  77.4  per  cent,  Now,
 so  far  as  1965-66  is  concerned,  it  was
 not  77.4  per  cent  but  it  was  nearer
 गा  per  cent.  Leave  that  alone.  It  is  not
 on  your  entire  income.  If  you  take
 the  entirety  of  the  income,  in  that
 case,  you  will  find  that  if  a  person
 has  got  Rs.  70,000  as  his  income,  about
 47  per  cent—I  am  not  giving  the
 exact  figure—is  taken  away  from  him
 as  tax  and  annuity  deposit,  and  the
 balance  is  left  with  him.  Therefore,
 my  crude  way  of  mathematics  is  this.
 It  comes  to  this  and  no  more.  So  far
 as  the  actual  recipient  of  Rs.  70,000
 is  concerned,  he  gets  in  hand  about
 Rs,  37,000.  I  ask  you:  Having  re-
 gard  to  the  national  income  of  the
 country,  is  a  sum  of  Rs.  37,000  a
 small  amount?  J  am  surprised  to
 hear  of  moderation,  that  we  shculd
 not  tax  any  more.  So  far  as  ‘he
 recipient  of  Rs.  lakh  is  concerned,
 it  is  55  per  cent,  that  is,  55  per  cent
 is  taken  and  45  per  cent  is  left  with
 him.  That  is  coming  from  someone
 who  has  neared  the  rate  of  growth
 in  this  country,  who  has  neared  the
 national  income  of  this  country.
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 (Shri.  Sachindra  Chaudhuri]
 It  so  happens  that  my  good  and  hon.
 friend  who  must  have  studied  this
 subject  had  been  himself  responsible
 for  all  the  policies  of  this  Govern-
 ment.  I  have  been  here  for  the  past
 four  months.  Some  of  the  hon.
 friends  have  said  that  even  within
 these  four  months,  Ishould  have  done
 better.  I  agree  that  I  should  have
 done  better.  But  what  about  those
 people  who  have  been  here  for  four
 years  and  who  have  left  ine  to  bear
 the  burden.  It  ccemes  ill  from  some-
 body  who  has  done  that  to  come  and
 criticise  me  by  saying  that  I  should
 have  done  this  or  tnat.  I  have  al-
 ways  deprecated  the  business  of  tra-
 velling  overseas  for  the  purpose  of
 getting  ideas  as  to  what  should  be
 the  tax  or  what  should  not  be  the
 tax.  I  was  given  a  list  of  all  over-
 seas  countries,  including  Spain  and  I
 was  told  that  even  Spain  had  done
 better.  In  all  my  life,  I  have  been
 to  Spain  only  once  and  that  was  45
 years  ago  and  since  then,  I  have  not
 been  to  Spain;  I  do  not  know  the
 conditions  in  Spain;  I  do  not  know
 what  my  hon.  friend  has  seen  in
 Spain  which  inspires  him  ¢o  say  so
 much  about  Spain’s  progress.  So  far
 as  we  here  are  concerned,  ail  I  can
 say  is  this.  The  Spanish  conditions
 are  different.  In  Spain  there  has
 been  a  totalitarian  Government  07
 quite  a  long  time  ever  since  Franco
 came  in.  Whatever  the  position
 there  might  be,  I  am  not  going  to
 emulate  that  particular  type  of  Gov-
 ernment.  I  believe  only  in  e@emoc-
 racy;  it  might  be  faulty;  if  might  be
 weak;  but.  still  I  have  faith  in  my
 people,  and  in  this  Government,  and
 in  this  Party,  that  we  ©  shall
 get  over  our  difficullie;  and
 we  shall  ultimately  get  to  the  solu-
 tion  of  8]  the  problems.  It  is  not
 necessary  to  go  abroad  to  cull  all  his
 wisdom  or  to  import  ideas  about  tax-
 ation,  for  the  purpose  of  giving  a
 fillip  to  the  economy  of  this  country.
 It  just  came  to  my  knowledge  that
 the  socialist  government  in  England
 at  the  moment  has  introduced  a  taxa-
 tion  on  employment  and  by  that  they
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 mean  to  raise  350  million  pounds  by
 way  of  tax.  Of  course,  I  have  been
 told  that  taxation  laws  in  civilised
 countries  are  not  interfered  with  so
 as  to  introduce  new  taxes  and  so  on.
 I  do  not  know  what  is  newer  or  what
 is  more  marvellous  than  this:  if  you
 employ  a  person,  you  should  pay  a
 tax.  I  am  speaking  from  memory;  I
 had  only  a  cursory  glance  over  this.  It
 is  about  55  shillings  a  week;  if  you
 empioy  somebody  beyond  a  certain
 number  and,  as  I  said,  about  350
 million  pounds  have  got  to  be  realis-
 ed  and  that  socialist  government  is
 jus,  back  in  power  after  the  elections.
 I  do  not  go  there;  |  do
 not  want  to  do  this.  In
 this  country  I  see  the  validity  of  the
 arguments  being  put  forward  about
 introduction  of  electronics  for  the  pur-
 pose  of  calculation  and  so  on.  That
 is  the  whole  question  now.  If  we
 were  to  do  this  in  this  country,  what
 would  we  save?  Wouid  we  save
 moncy  that  way?  No.  What  again

 is  mentioned  is  that  every  year  we
 talk  and  change  the  taxation  policies
 by  amending  income-tax,  Those
 gentlemen  who  have  commented  on
 that  would  probably  have  been  hap-
 pier  if  I  had  not  done  it  either  to
 simplify  the  structure  of  taxation  or
 to  lower  taxation.  If  it  is  the  opinion
 of  the  House  that  I  should  take  away
 all  the  amendmen‘s  and  restore  the
 complexities  that  were  there,  I  should
 be  the  first  person  to  say,  “very  well;
 let  us  do  it”.  But  unfortunately  I  do
 not  think  that  this  view  is  shared  by
 everybody  that  we  snould  never
 interfere  with  the  tax  statute  for  the
 purpose  of  making  the  structure
 simple  or  for  the  purpose  of  giving
 relief  to  anybody.  It  is  truc  ‘that
 sometimes  we  also  raise  a  little  tax
 by  amendment.

 Shri  Dajf  (Indore):  If  I  heard  him
 correctly,  is  he  prepared  to  withdraw
 the  whole  Bill?

 Shri  Sachindrw  Chaudhuri:  |  said
 if  that  was  the  opinion  of  the  ‘House’.

 Shri  M.  R.  Masani:  We  are  quite
 prepared  for  it  if  he  will  drop  the
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 hundred  crores  of  additional  taxation
 and  withdraw  all  the  amendments;
 let  us  get  back  to  last  year’s  budget.

 Shri  Sachindra  Chaudburi;  The
 statements  of  both  the  hon.  mem-
 bers  are  rather  regrettable.  We
 make  statements  without  taking  the
 responsibility.  Of  course,  each  one  of
 them—Mr.  Masani  and  others—is
 a  wise  man.  I  do  not  say  that  they
 are  not  wise—I  mean,  the  Opposition.

 An  hon.  Member:  He  is  the  only
 wise  man  on  tat  side.

 Shri  Sachindra  Chaudhuri:  So  fur
 as  I  am  concerned,  I  am  a  simple
 man  with  very  little  wisdom  and  ex-
 cept  the  knowledge  which  २  have
 picked  up  from  the  streets  of  differ-
 ent  cities,  I  do  not  know  anything;
 I  do  not  claim  to  be  an  educated  per-
 son  in  that  sense......

 Shri  Hari  Vishnu  Kamath:  You  are
 modesty.

 Shri  Sachindra  Chaudhuri:  I]  am  ७
 person  who  gathers  wisdom  by  talk-
 ing  to  friends  like  my  hon,  friends
 on  the  opposite  and  the  hon.  friends
 on  this  side  also;  that  gives  me  a
 certain  amount  of  knowledge,  at  any
 rate,  which  has  a  certain  practicabi-
 lity  about  it.  I  do  not  think  it  is
 necessary  for  me  to  expatiate  here
 on  what  I  know  or  what  I  do  not
 know.  My  friends  have  not  come
 here  for  that  purpose.

 The  next  bunch  of  criticisms  against
 me  are  that  we  have  given  up  our
 socialist  policies  and  principles,  that
 socialism  is  inherent  in  our  Consti-
 tution.  I  agree  that  socialism  is  in-
 herent  in  our  Constitution.  I  have
 been  counselled  not  to  be  legalistic
 in  this  matter  and  I  am  not  legal-
 istic  in  this  matter.  I  am  not  going  to
 make  any  distinction  between  the
 actual  provisions  in  the  Constitution
 and  the  directives  of  the  Constitution.
 So  far  as  the  directives  in  the  Consti-
 tution  are  concerned,  they  say  that
 there  should  be  an  endeavour  to
 see—I  am  paraphrasing  it—that  pro-
 duction  in  this  country  ig  ether  own-

 or  controlled  by  the  peo-
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 Ple  of  the  country,  There  is  a
 difference  between  owning  and  con-
 trolling.  I  have  also  to  be  equally
 alive  to  the  provisions  of  Article  9
 which  has-~  got  enshrined  in  it  the
 tight  to  hold  property,  the  right  to
 carry  on  a_  business,  the  right  to
 carry  on  any  occupation,  and  that
 right  is  given  to  every  individual
 member  of  this  country;  every  indi-
 dividual  citizen  of  this  country  has
 got  that  right.  I  have  got  to  take  the
 two  together  and  find  out  what  is
 the  meaning  and  the  meaning  to
 which  I  come  is  this:  “do  not  fail  to
 recognise  that  right;  let  people  exer-
 cise  that  rignt  so  long  as  it  is  for  the
 general  good  of  the  country  and  in
 doing  that,  remember  that  progres-
 sively  you  should  see  that  there  is
 an  economy  which  is  a  mixed  eco-
 nomy,  but  a  controlled  economy.
 Have  we  not  been  progressing  to-
 wards  that.  As  I  was  saying,  there
 are  a  few  irritants  about  wnich  there
 are  complaints,  namely,  licensing  and
 so  on.  I  have  said  that  licence  will
 be  liberalised,  but  I  have  not  suid
 that  it  will  be  withdrawn.  The  whole
 purpose  is  this:  if  there  is  any  parti-
 cular  industry  which  is  found  to  be
 working  for  the  benefit  of  the  gene-
 ta]  common  men  of'  this  country,  then
 there  should  be  an  encouragement  ९०
 that  by  making  things  easier  for  im-
 port  and  so  on;  if,  on  the  other  hand,
 it  is  found  that  there  is  a  glut  in  a
 Particular  industry,  in  that  case  there
 should  be  a  stoppage  of  that  industry
 at  a  particular  point,  so  that  there
 may  not  be  over  production,  whether
 it  is  a  consumer  article  or  a  heavy
 machinery,  That  is  the  idea.  Then
 again  what  do  we  do  if  we  do  not  con.
 trol  the  economy  of  this  country  in
 Private  hands?  We  have  such  things
 as  company  law,  capital  issues  and
 contro]  over  stock  exchange  and  so
 on  and  so  forth.  What  do  we  do
 there?  These  have  not  been  written
 in  the  Statute  Book  by  Parliament
 Over  and  over  again  for  the  purpose of  providing  amusement  to  anybody, but  they  have  been  used  there  and
 written  there  for  the  very  purpose  of
 controlling  the  private  sector  which
 may,  if  not  controlled,  run  away.
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 {Shri  Sachindra  Chaudhuri]
 On  top  of  that,  there  is  a  criticism

 that  we  have  kept  to  ourselves  the
 right  to  introduce  money  into  the
 industries  through  the  fAnancial  cor-
 porations,  financial  institutions  and
 so  on.  If  I  invest  money  in  a  parti-
 cular  system,  in  that  case,  I  have  got
 the  right  to  call  the  tune,  and  parti-
 cularly  if  my  friends  are  people  who
 are  in  this  country  and  if  they  have
 taken  money  from  me,  then  they  have
 got  to  accous.:  for  the  use  of  that
 money.  If  that  is  not  fulfilled  ]  do
 not  know  what  it  is  all  about.  Has
 there  been  any  going  away  from  it?—
 I  ask  myself.  And  the  answer  is:
 Certainly  we  have  not  done  anything
 of  that  kind.  The  control  is  still  con-
 tinuing;  the  contro]  is  still  there.
 To  say,  Sir,  that  we  are  going  away
 from  socialism  is  really  something
 which  I  certainly  fail  to  understand.

 The  other  thing  is  this.  We  were
 told  that  so  far  as  the  monopolies  are
 concerned,  the  monopolies  were  in-
 creasing.  Now,  Sir,  in  order  to  find
 out  what  is  the  position  of  the  mono-
 polies,  we  have,  in  fact,  set  up  two
 different  organisations,  two  different
 commissions,  the  Monopolies  Com-
 mission  and  the  Managing  Agency
 Enquiry  Committee.  They  have  made
 their  reports.  Those  reports  are  avail-
 able  to  this  House.  You  will  see  what
 they  are.  They  have  been  presided over  by  independent  Persons.  My
 honourable  colleague  the  Law  Minis-
 ter  must  be  looking  into  this  for  the
 purpose  of  seeing  what  shape  he  is
 giving,  what  legislative  shape  he  can
 give  to  these  two  particular  reports.
 And  whenhe  does  thatthere  would  be
 fewer  monopolies.  I  do  not  want  to
 go  into  the  question  as  to  what  is
 monopoly  and  what  is  not  monopoly,
 what  is  concentration  of  wealth  and
 what  is  not  concentration  of  wealth
 and  to  what  extent  it  is  permissible.
 We  might  get  into  a  debate  as  to  whe-
 ther  it  might  be  5  lakhs  to  one  indi-
 vidual  or  25  lakhs  to  one  individual.
 There  have  been  certain  amendments
 here  suggesting  that  the  :mall-scale
 industries  should  be  considered  as
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 having  capital  base  of  25  lakhs  and
 not  5  lakhs.  And  therefore  different
 people  have  different  ideay  as  to
 what  is  concentration  of  wealth  and
 I  do  not  want  to  go  into  it.  A  mixed
 body  will  go  into  it  and  do  what  is
 needed.

 Then,  Sir,  in  regard  to  the  criticism
 made  I  would  say  that  we  have  not
 sold  ourselves  to  foreigners.  We  )iave
 gone  to  foreigners  for  the  purpose  of
 getting  the  very  essential  supplies.
 There  have  been  certain  speeches
 here  saying:  “Well;  you  should  not  go
 und  get  the  aid  of  foreigners  in  the
 matter  of  PL  480  food.”  My  good
 friend  the  Minister  for  Food  is  not
 here.  But  he  bougn,  food  from
 America  for  the  purpose  of  feeding
 the  hungry  people.  There  was  a
 clamour  going  on  all]  over  the  coun-
 try,  even  in  the  States,  and  particu-
 larly  in  the  State  from  which  my
 honourable  friend  Mr.  Gopalan  comes
 and  the  clamour  was  that  there
 should  be  rice  given  and  not  wheat
 only.  Now,  if  we  in  our  country  re-
 alise  the  desire  of  the  pecple  of  the
 country  to  have  a  particular  type  of
 food,  where  we  find  that  it  is  abso-
 lutely  necessary—and  nature  has  not
 been  very  kind  to  us  and  we  have
 had  to  suffer  from  draught—is  it  to  be
 said  that  at  that  time  we  have  to  be
 so  hard-hearted  and  say  whether
 you  are  fed  or  not,  whether  one  dies
 of  starvation  or  not,  we  shall  sit
 tight  on  our  seat  and  not  do  the
 necessary  thing?  Now,  Sir,  so  far  as
 these  grains  are  concerned,  a  sug-
 gestion  has  been  made  that  these
 grains  are  hoarded  by  the  middlemen.
 Well,  I  know,  the  middleman  is  an
 easy  victim-boy  to  get  hold  of  and  to
 whip  him,  saying.  he  is  the  hoarder
 But  what  happens?  When  you  have  a
 cultivator  who  has  more  than  what
 he  needs  for  him,  who  knows  that  he
 cannot  sell  his  stocks  except  at  reas-
 onable  price  when  he  goes  to  hoard
 and  he  does  not  want  to  bring  hie
 stocks  up?  So,  instead  of  preaching
 to  me  here  and  outside,  if  we  all
 went  out  and  tried  to  persuade  our
 friends  in  the  villages,  in  the  rural
 ह. ल  ¢o  bring  out  the  food  which
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 they  can  bring  out,  which  is  in  ex-
 cess  to  their  need,  perhaps  the  situa-
 tion  would  have  been  better.  But  in-
 stead  of  this,  we  have  the  feeling  that
 the  Government  must  do  everything.
 IT  have  often  been  faced  with  this  pro-
 blem  and  if  I  am  rather  informa]  and
 unorthodox  in  the  expression  of  my
 views,  I  hope  you  and  the  House  will
 show  me  the  same  kindness  which
 you  have  been  showing  all  along.
 What  I  have  been  struggling  to  point
 out  is  this:  Do  we  or  do  we  not  real-
 ise  that  as  we  have  got  a  right  to
 come  and  take  part  in  Government,
 do  we  not  have  a  duty  to  see  that  the
 Government  is  aided  and  helped  to
 do  the  right  thing?  It  is  to  be  done
 not  only  by  criticism.  Of  course
 criticism  is  certainly  welcome  and  it
 is  necessary.  Government  has  got  to
 be  corrected.  Ministers  have  got  to
 be  corrected,  if  they  felt  that  they
 have  no  reason  to  stay  on  here;  and
 in  that  I  include  myself.  But  if  the
 Government  tries  to  do  something  in
 the  matter,  has  it  not  got  the  right  to
 expect  that  they  will  give  assistance
 in  this  matter?

 Going  back  to  what  I  was  saying.
 the  PL  480  assistance  was  necessary
 for  the  purpose  of  getting  over  the
 difficulties,  Can  it  be  said  that  we
 have  sold  our  souls  and  our  bodies
 to  Americans  because  we  have  gone
 out  to  get  aid?  I  do  not  honestly  see
 why  we  use  these  terms,  these  terms
 which  are  terms  of  self-annihilations.
 It  has  been  said  that  we  go  on  a  beg-
 ging  mission,  with  a  begging  bowl
 and  so  on  and  so  forth.  In  this  world
 where  we  hope  to  establish  a  comity
 of  nations  one  nation  ¢an  go  to  ano-
 ther  in  case  of  need  and  say:  There
 is  a  need  for  me  and  kindly  provide
 me  with  something.  And  there  is
 nothing  wrong  in  asking  for  that.  If
 they  are  persuaded  to  give  us  aid,  if
 there  is  a  genera!  consciousness  that
 this  country  hag  to  be  helped,  I  think
 there  is  a  value  to  be  given  to  the
 sympathy  that  people  show  and  not
 to  deride  what  is  given  as  arms  cr
 charity,  and  in  the  process  we  should
 not  degrade  ourselves  by  saying  that
 we  ate  taking  charity  or  taking  alms.
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 Shri  Indrajit  Gupta  =  (Calcutta

 South  West):  We  are  paying  for
 everything.

 Shri  Sachindra  Chaudhari:  My  hon.
 friend  Shri  Gupta  has  got  a  loud
 voice.  Why  can’t  he  speak  loudly?

 Mr.  Speaker:  He  says:  We  are  pay-
 ing  for  everything.

 Shri  Indrajit  Gupta:  We  are  nay-
 nig  for  everything.  There  is  no
 charity.  We  are  paying  through  our
 noses.

 Shri  Sachindra  Chaudhuri;  If  Shri
 Gupta  says  like  that  I  have  no  quar-
 rel.  If  we  are  paying  for  it,  in  that
 case,  we  are  giving  full  measure  for
 what  we  are  getting.  Therefore,  I
 say  again,  we  have  got  to  think  in
 terms  of  the  market.  When  there  is
 a  willing  buyer  and  a  willing  seller
 there  can  be  a  particular  kind  of
 market  prevailing.  When  there  is  a
 willing  buyer  and  not  same  willing
 seller  it  is  not  the  same  market  which
 prevails.  The  question  of  what  price
 is  to  be  paid  depends  not  so  much
 on  what  would  be  paid  by  another
 person  in  another  situation  but  what
 are  our  needs  for  us  to  pay  that  price,
 That  is  the  point.  In  that  respect,  we
 have  realised  also  that  this  PL480
 assistance  is  not  a  permanent  thing.
 It  might  be  necessary  from  time  to
 time,  but  cannot  be  made  permanent.
 It  cannot  be  written  into  our  eccome
 mic  system.  In  consequence  of  that,
 it  is  necessary  to  produce  more  food,
 and  in  order  to  produce  more  food,
 fertiliser  is  necessay.  There  has  been
 a  great  deal  of  debate  as  to  whether
 the  fertiliser  deal  has  or  has  not  been
 a  proper  deal,  whether  it  is  a  proper
 commercial  deal  and  whether  it  has
 surrendered  our  sovereignty  or  not.
 All  that  arose  because  there  has  been
 8  proposal  that  we  shall  allow  some
 people  to  come  into  this  country  for
 the  purpose  of  building  some  fertiliser
 plants  which  will  produce  fertilisers
 and  in  return  they  wil]  be  entitled  to
 have  the  pricing  and  also  the  mange-
 ment  of  that  for  a  number  of  years,
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 seven  years  or  so,  We  have  not  bar-
 red  out  in  any  way  our  right  to  com-
 pete;  we  have  not  barred  out  our
 right  to  buy  a  certain  quantity  of
 whatever  they  produce  at  a  stated
 negotiated  price.  Therefore,  if  we
 have  not  done  that,  looking  at  it
 purely  from  commercial  point  of
 view,  I  cannot  say,  it  is  a  bad  deal.
 Suppose  you  go  and  get  this  not  from
 this  country  but  from  some  other
 country,  would  it  be  open  to  the  same
 criticism  or  not?  if  not,  why  point
 our  finger  at  any  particular  country
 at  all?  Fertiliser  igs  necessary  for
 this  country.  It  is  known  to  this
 House;  it  has  been  talked  of  quite
 often.  We  have  already  started  putt-
 ing  up  two  othr  fertiliser  plants  with
 assistance.
 3.8  hrs.

 (Mr.  Deputy-SpeakeEr  in  the  Chair]
 from  another  country,  which  we  hope
 will  come  into  production.  Equally
 we  are  trying  to  get  whatever  help
 we  can  in  the  matter  of  fertilisers.
 How  is  it  said  that  in  the  matter  of
 Getting  our  fertilisers  we  are  selling
 our  souls?

 From  fertilisers  we  go  on  to  the
 World  Bank  loan.  As  the  House  is
 aware,  one  of  my  colleagues  has  gone
 abroad  and  reports  are  coming  in  as
 to  what  statement  he  has  or  has  not
 made  ard  what  observations  have
 been  made  by  certain  newespapers
 as  a  result  of  interviews  either  with
 him  or  with  gentlemen  in  America.
 Our  friend  is  not  here,  again.  We
 do  not  know  whether  those  are  true
 or  untrue.  But  we  can  _  certainly
 control  the  statements  that  we  make;
 we  can  certainly  give  the  reason  or
 rationale  for  what  we  are  doing.  We
 cannot,  with  the  utmost  respect,  possi-
 bly  dictate  to  people  in  another  coun-
 try  as  to  what  they  will  say  or  what
 they  will  not  say.  The  attitude  of
 that  other  country  might  sometimes
 not  be  liked  by  us  or  it  might  annoy
 us,  and  I  may  feel  or  you  may  feel
 angry.  But  that  does  not  in  any
 way  take  away  from  the  state-
 ment  which  has  been  made  over
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 and  over  again  inside  this  House  an@
 outside  this  House  that  this  country
 does  not  consider  any  aid  of  such  great
 momentary  importance  that  it  will  selt
 its  sovereignty  to  another  country  for
 that  purpose  or  sell  its  self-respect
 for  that  purpose.

 In  regard  to  a  question  where  there
 is  a  question  of  negotiating  for  a
 credit,  after  all,  what  is  happening  is
 this,  We  are  considering  a  question
 of  credit;  we  have  not  even  negotiat-
 ed  for  it.  But  we  are  merely  consi-
 dering  the  pros  and  cong  of  credit,
 and  when  we  do  that,  we  naturally
 go  and  talk  about  it,  and  we  say
 ‘These  are  our  needs,  this  is  what  we
 would  like  to  have;  without  this,  we
 cannot  do  it’.  Suppose  I  put  myself
 in  this  position,  and  suppose’  the
 position  has  been  that  I  have  to  go
 as  a  private  individual  to  a  bank  and
 the  bank  says  ‘Well,  look,  you  are
 saying  that  you  need  Rs.  50  lakhs  for
 this  project;  you  do  not  need  Rs.  50
 lakhs;  you  need  only  Rs.  25  lakhs’;
 then,  I  argue  with  the  bank  and  say
 ‘No,  you  are  wrong’,  and  then  I  might
 settle  for  Rs.  40  lakhs.  When  I  do
 such  a  thing  it  cannot  possibly  be  said
 that  I  am  selling  myself  and  selling
 everybody  else  in  my  family  to  this
 banker  for  getting  that  amount.

 It  is  said  that  we  have  now  got  a
 Parliament  of  this  country  in
 Washington  to  which  we  go  first  be-
 fore  we  come  to  this  Parliament  with
 our  plans.  I  do  not  see  that  at  all;  I
 have  said  over  and  over  again  that  we
 have  not  got  our  Plan  ready  yet,  and
 we  have  not  got  the  outline  of  the
 Plan  in  such  distinct  form  that  we
 can  put  it  before  Parliament,  It  is
 because  we  did  not  want  to  go  to  that
 other  country  with  a  completed  Plan
 without  giving  it  first  to  Parliament
 that  this  position  has  been  accepted
 namely  that  we  go  there  and  we  gen-
 erally  discuss  what  the  overall  re-
 quirement  is,  having  regard  to  what
 we  think  would  be  the  nature  of  the
 plan.  There  would  be  naturally  @
 position  where  we  could  reconsider
 the  matter.
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 Shri  Hanumanthaiya  (Bangalore
 City):  May  I  point  out  to  the  hon.
 Finance  Minister  that  it  has  never
 happened  before?  This  is  the  first
 time  it  has  happened.  So  much  pub-
 licity  is  given  for  our  negotiations  for
 various  loans  before  we  frame  a  Plan.
 This  is  the  first  time  that  this  has
 happened.

 Shri  Sachindra  Chaudhuri:  It  may
 have  happend  for  the  first  time.  But
 in  life  something  hag  got  to  happen
 for  the  first  time.  The  first  meal  I
 ever  had  was  for  the  first  time;  the
 first  time  I  ate  rice  was  for  the  first
 time;  It  is  for  the  first  time  that  a
 person  is  born  and  when  he  dies  it
 is  for  the  first  time  that  he  dies.
 Therefore,  the  first  time  has  got  to  be
 there.  The  whole  question  is  what
 the  merit  or  demerit  of  it  is,  not
 whether  it  is  the  first  trme  or  the  last
 time,  not  whether  somebody  has  done
 it  before  or  not.

 The  fact  remains  that  we  make  an
 assessment  of  the  Three  Plans,  and
 we  are  now  on  the  threshold  of  the
 Fourth  Plan  at  the  moment,  and  at
 this  moment,  we  consider  this  that  we
 must  have  some  idea  of  the  resources
 so  that  we  can  cut  our  Plan  accord-
 ingly  or  frame  our  Plan  accordingly.
 In  order  to  do  that,  we  naturally  ask
 what  we  shall  get,  and  I  plead  that
 there  is  nothing  wrong  in  that.  We
 are  not  basing  our  Plan  on  what  we
 shall  get,  but  we  are  basing  our  Plan
 on  our  needs  and  requirements.  In
 doing  that,  we  have  got  to  have  before
 we  make  our  Plan  some  idea  of  our
 resources;  unless  it  be  that  it  is  made
 sky-high  and  it  has  got  to  be  cut  down
 Jater  on  perhaps  for  want  of  resources.
 we  have  to  take  a  realistic  view  of
 the  matter,  ang  we  have  got  to  see
 whether  or  not  the  required  resources
 are  forthcoming.  I  am  not  denying
 this  that  America  is  a  country  which
 is  an  aid-giving  country,  and  is  in
 a  position  to  give  us  large  aid,  al-
 though,  if  I  may  say  so,  their  main
 complaint  is  that  the  balance
 of  trade  is  such  that  they
 are  thinking  how  to  manage
 it.  The  balance  of  trade  situa-
 tion  in  this  respect  seems  to  be
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 for  some  reason  or  the  other  always
 against  that  country;  in  England,  we
 hear  that  the  balance  of  trade  900
 million;  in  America  we  hear  that  the
 balance  of  trade  is  against  them.
 Here,  we  know  the  balance  of  trade  is
 against  us.  So,  in  every  country
 there  is  the  balance  of  trade  question,
 and,  therefore,  it  is  that  the  aid-giv-
 ing  country  has  got  to  consider  this.
 After  all,  as  I  said  the  other  day,  the
 World  Bank  President  ig  a  banker  or
 is  the  president  of  a  Bank  which  is
 the  banker  for  05  nations,  and  they
 would  want  an  impartial  assessment
 of  the  whole  situation  as  to  what  aid
 we  should  get,  and  what  aid  we  should
 not  get,  as  a  preliminary  basis  to  our
 completing  our  Plans;  in  that  case, I  do  not  see  that  there  is  anything  so
 alarming  happening  in  regard  to  what
 we  have  done.  If  we  had  gone  there
 and  said  that  ‘Well  you  are  our
 fathers;  you  are  our  mothers,  and  give this  to  us,  and  if  you  do  not,  then
 we  shall  die,  and  we  shall  agree  to
 anything,  we  shall  agree  to  whalever
 you  say’,  then  in  that  case,  certainly,
 you  would  be  able  to  say  that  this  is
 bad.

 So  far  as  strings  are  concerned,  I
 agree  that  they  may  be  there,  and  I
 sha!l  not  pretend  that  there  would
 not  be  any  strings,  My  hon.  friends
 from  the  Opposition  will  also  agree
 that  in  every  bargain  there  are  cer-
 tain  conditions,  and  I  am  prepared  to
 accept  the  rather  hackneyed  term
 ‘foreign  strings’;  in  every  bargain,
 there  are  some  strings.  For  instance,
 if  I  go  to  a  shop  and  |  have  got  to
 buy  from  him,  I  have  got  to  pay  for
 it;  not  only  have  I  got  to  pay  for  it
 and  buy  it  but  I  have  also  got  to  carry
 whatever  I  buy.  So  far  as  the  car-
 riage  igs  concerned.  there  is  a  trick;  I
 may  say  to  my  seller  ‘Carry  my  parcel
 for  me  to  wherever  I  want  it  to  be
 sent’;  then  he  may  say  ‘No,  I  shall
 not  carry,  you  are  to  carry’.  Then,
 that  is  a  string.  But  the  point  is  this.
 Is  that  strimg  so  onerous?  Is  that
 string  50  bad?  that  it  can  be  called
 either  a  hamstring  or  a  guiding  string?
 If  we  find  that  it  is  a  hamstring  which
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 completely  disenergises  us  or  which
 cripples  us,  certainly  that  is  a  string
 which  we  should  reject.  If,  on  the
 other  hand,  it  is  a  guiding  string
 which  guides  us  willy-nilly  in  the
 path  that  somebody  else  indicates,  in
 that  case,  certainly  we  should  reject
 it.  But  if  we  know  that  these  strings
 are  not  there  but  certain  conditions
 are  being  put  before  us  which  we
 should  fulfil,  if  there  is  an  attempt  to
 examine  what  we  are  doing,  why
 should  we  be  so  shy?  After  all  is
 said  and  done,  we  do  not  admit  thar
 we  carry  on  our  business  or  our  in-
 dustries  inefficiently;  so,  if  a  person
 wants  to  have  a  look  at  it..

 Shri  Krishna  Menon  (Bombay  City
 North):  Do  I  understand  the  _  hon.
 Minister  to  say  that  the  guiding
 strings  are  in  another  country?

 Shri  Sachindra  Chaudhuri:  I  do  not
 understand  this.  What  I  said  was.

 Shri  Krishna  Menon:  The  hon.
 Minister  said  that  there  may  be  ham-
 strings  or  guiding  strings.

 Shri  Sachindra  Chaudhuri:  |  said
 that  there  might  be  hamstrings  or
 there  might  be  guiding  strings.  If
 there  is  a  guiding  string  and  that  guid-
 ing  string  guides  us  along  a  particular
 road,  then  in  that  case,  that  guiding
 string  might  be  an  onerous  thing.  I
 agree  therc.  But  the  point  is  that  we
 shall  have  to  look  at  the  string  to
 find  out  whether  it  is  a  hamstring  or  a
 guiding  string.  If  the  hamstring  is
 not  there,  if  the  guiding  string  is  not
 there,  then  what  is  wrong  with  the
 string?

 Shrimati  Renu  Chakravartty
 (Barrackpore):  Who  is  guiding  him?
 That  is  the  point

 Shri  Sachindra  Chaudhuri:  So  far
 as  this  guiding  string  or  hamstring  is
 concerned,  I  say  that  tf  they  are  not
 there,  simply  because  there  are  a  few
 conditions  put  or  simply  because  there
 is  a  desire  to  examine  our  situation,
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 can  we,  as  honest  people,  as  people
 who  pride  ourselves  on  being  efficient, resent  it?  Why  should  we  resent  it?
 Suppose  I  want  to  got  some  money
 from  a  bank—again,  I  would  go  to  the
 same  example—and  the  banker  says
 ‘You  are  wanting  this  money  for  the
 purpose  of  building  somewhere;  will
 you  please  consider  whether  this  is
 better  or  it  is  better  for  you  to  build
 here  instead  of  building  there?’.  If
 the  banker  says  like  that,  is  there
 anything  wrong  in  my  giving  that
 matter  some  consideration?  But  if  I
 accept  the  deliberate  suggestion  of  this
 bank  that  I  shall  build  and  hand  over
 the  management  of  that  building  and
 everything  else  to  the  bank,  then  that
 is  what  might  be  called  a  hamstring  or
 a  guiding  string.  But  if  that  does  not
 happen,  then  a  mere  bank  saying  that
 you  might  do  this  way  or  that  way,
 does  not,  in  my  humble  way  of  think-
 ing,  at  all  amount  to  this  that  we  have
 sold  ourselves  body  and  soul  to  another
 countrv.

 These  are  the  three  sets  of  arguments
 given,  and  as  I  said,  I  do  not  want  to
 go  into  them  in  any  further  detail,
 because,  after  all,  there  has  been  a
 great  deal  of  debate  on  it,  and  if  I
 May  say  sO  with  the  utmost  respect,
 a  debate  on  a  very  high  plane,  with
 the  putting  forward  of  arguments  and
 the  cutting  down  of  arguments.  The
 argument  put  forward  by  one  hon.
 friend  is  destroyed  by  the  argument
 put  forward  by  another.  Their  object
 is  the  same,  namely  to  have  an  arrow
 directed  at  me,  but  in  the  process  they
 neutralise  each  other,  and,  therefore,
 I  am  not  so  badly  hit.  That  is  exactly
 what  has  been  happening  here.

 And  I  must  say  this,  before  I  sit
 down,  for,  I  do  not  want  to  take  up
 the  time  of  the  House  any  longer,  that
 I  am  deeply  appreciative  and  deeply
 grateful]  to  this  House  for  the  personal
 kindness  shown  to  me  before  and  even
 today  in  the  speeches  that  have  been
 made.  And  when  |  have  appreciated
 them  and  when  I  have  mentioned  the
 high  level  of  the  discussion  that  has
 taken  place,  I  should  also  say  that  I
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 to  recommend  the  Finance  Bill  for  the
 consideration  of  the  House  for  the
 second  time.
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 have  either  listened  to  or  read  very
 carefully  every  word  that  has  been
 uttered  here  on  this  Bill  till  I  rose  to
 reply  to  the  debate  this  morning,  and
 having  done  that,  I  have  come  to  the  j.. conclusion  that  the  measures  that  this
 Government  has  proposed—after  all,
 what  I  have  proposed  is  not  confined
 to  me  but  these  are  measures  that  the
 Government  have  proposed—are  mea-
 sures  which  are,  by  and  large,  good
 and  sound.  and  with  those,  I  would  like
 Division  No,  43]

 Akkamma  Devi,  Shrimati
 Alogesan,  Shri
 Babunath  Singh,  Shri
 Bakliwal,  Shri
 Balmiki,  Shri
 Basaroa,  Shri
 Bhagat,  Shri  B.  R.
 Borooah,  Shri  P.  G.

 Chanda,  Shrimati  Jyotsne
 Chandak,  Shri
 Chaturvedi,  Shri  S.  N.
 Chaudhry,  Shri  Chandramani  Lal
 Chaudhuri,  Shri  Sachindra
 Chavda,  Shrimati  Joraben
 Dafle,  Shri
 Das,  Shri  B.  Ky
 Das,  Shri  Sudhansu
 Dorai,  Shri  Kasinatha
 Firodia,  Shri
 Gaekwad,  Shri  Fatehsinhrao
 Gajraj  Singh  Rao,  Shri
 Ganapati  Ram,  Shri
 Gowdh,  Shri  Veeranna
 Haneda,  Shri  Subodh
 Hazarike,  Shri  J.  दै
 Himatsingka,  Sheri
 Iqbal  Singh,  Shri

 Jagjivan  Ram,  Shri
 Jyotishi,  Shri  J.P.
 Khan,  Dr.  P.  Ne
 Krishoamachari,  Shri  T.  T.
 Kureel,  Shri  8.  ्य,
 Lakshmikanthemma,  Shrimau.
 Lazmi  Bai,  Shrtmeti

 Banerjee,  Shri  S.  M.
 Bhanja  Deo,  Shri  L.N.
 Bheel,  Shri  ह. अ
 Chakravartty,  Sbrimati  Renu.
 ‘Dail,  Shri
 Dendeker,  Shri  N.

 Gopaten,  Shri  A.  K.
 Gounder,  Shri  Muthu

 ba
 AYES

 Malaichami,  Shri
 Maniyangadan,  Shri
 Maruthish,  Shri
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  Jashvant
 Melkote,  Dr.
 Menon,  Shri  Krishno
 Minimata,  Shrimati
 Mirza,  Shri  Baker  Ali
 Mishra,  Shri  Bibhuti
 Mohanty,  Shri  Gokulananda
 Morarka,  Shri
 Mukerjee,  Shrimati  Sharda
 Munzni,  Shri  David
 Murti,  Shri  M.  S.
 Muthiah,  Shri
 Naik,  Shri  Maheswar
 Oza,  Shri
 Pande,  Shri  K.  N.
 Pendey,  Shri  R.  S.
 Panna  Lal,  Shri
 Patel,  Shri  Rajeshwar
 Patil,  Shri  J.  S.
 Patil  Shri  M.  B.
 Patil,  Shri  5.  8.
 Pattabhi  Raman,  Shri  C.  R.
 Raghunath  Singh,  Shri
 Raideo  Singh,  Shei
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramanathan  Chettier,  Shri  R.
 Ranen  =  Shri
 Reo,  Shri  Muthyal
 Rao,  Shri  Thiremala
 Reddi,  Dr.  B.  Gopals

 NOES
 Gupta,  Shri  Iodrajit
 Kemath,  Shri  Hari  Vishnu

 Mr.  Deputy-Speaker:  The  question

 “That  the  Bill  to  give  effect  to
 the  financial
 Central  Government  for  the  finan-
 cial  year
 consideration.”

 The  Lok  Sabha  divided.

 proposals  of  the

 1966-67  be  taken  into

 {18.32  hrs.

 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  $.  K.

 Sarma,  Shri  A.  T.
 Sen  Shri  PL  G.
 Shah,  Shrimati  Jayaben
 Shankai  Shri

 Shri  D.C.
 Shastri  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Shyam  Kumari  Devi,  Shrimati
 Siddananjapps,  Shri
 Singha,  Shri  G.  K.
 Soundsram  Ramachandran,

 Shrimati
 Subbaraman,  Shei
 Subramanyam,  Shri  ह ज
 Sunder  Lal,  Shri
 ‘Tentia,  Shei  Rameshwar
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri
 Tyagi,  Shri
 Uikey,  Shri
 Upadhyaya,  Shei  Shiva  Dutt
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 Mr,  Deputy-Speaker;  The  result  of
 the  division  is:  Ayes  106.  Noes  24.

 The  motion  was  adopted.
 Clause  2—  (Income-Tar).
 Shri  N.  Dandeker  (Gonda):  I  beg  to

 move:*

 Page  5,  line  20,—
 after  “year”  insert  “or  for  either

 of  the  two  previous  years  im-
 mediately  preceding  such  previous
 year”  (2)
 Shri  P.  C.  Borooah  (Sibsagar):  I  beg

 to  move:*

 Page  4,  line  39,—
 after  ‘sources”  insert—

 ‘if  it  is  Divideng  income  or’  (l)

 Shri  N.  Dandeker:  At  Page  5,  line
 10,  there  is  the  definition  of  an  indus-
 trial  company,  and  all  I  am  suggest-
 ing  is  that,  in  order  that  we  should
 not  get  freak  results  because  of  fluc-
 tuations  in  profits  from  one  year  to
 another,  the  Explanation  should  have
 a  slight  modification.  At  the  moment
 it  reads:

 “If  the  income  attributable  to
 any  of  the  aforesaid  activities  in-
 cluded  in  its  total  income  for  the
 previous  year  is  not  !ess  than  5]
 per  cent  as  the  total  income”.
 It  is  quite  likely,  and  it  often  does

 happen,  that  income  from  manufac-
 turing  activities  of  the  kind  that  are
 described  here  fluctuate  from  year  to
 year,  and  you  may  have  an  accidental
 or  freakish  result  whereby  in  a  given
 year  the  income  may  be  less  than  5l
 per  cent,  in  which  case  you  get  the
 situation  that  although  the  bulk  of  the
 investment  in  such  a  company  and
 the  bulk  of  its  activities  are  in  fact
 industrial  activities  as  contemplated
 in  this  provision,  it  will,  as  a  practi- cal  result,  not  be  treated  as  an  indus-
 trial  company.  Therefore,  the  amend-
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 ment  which  I  have  proposed  will  have
 this  effect.  If  the  words,

 ‘If  the  income  attributable  to
 any  of  the  aforesaid  activities  in-
 cluded  in  its  total  income  for  the
 previous  year  or  for  either  of  the
 two  previous  years  immediately
 preceding”

 were  inserted,  the  main  objective  of
 this  clause  will,  in  fact,  be  achieved
 better  than  would  be  the  case  if  this
 amendment  were  not  put  in.  I  am
 sure  the  Finance  Minister  will  accept
 the  proposition  that  where,  in  an  in-
 dustrial  company,  in  fact  the  bulk  of
 its  capital  and  major  part  of  activity
 is  employed  in  the  way  here  contem-
 plated,  and  if  in  any  particular  pre-
 vious  year  it  just  happens  that  the
 income  is  very  low  or  there  is  a  loss,
 the  company  may  find  itself  treated
 as  a  non-industrial  company.  And
 it  may  then  lose  the  benefit  of  the
 differential  tax  rate  that  is  contem-
 plated  in  the  Bill,  It  is  only  for  that
 reason  I  have  suggested  that  the  test
 should  be  not  merely  whether  in  the
 relevant  previous  year  the  income
 from  the  specified  industrial  activity
 is  5]  per  cent,  but  whether  the  in-
 come  from  these  particular  types  of
 industrial  activity  for  the  previous
 year  or  in  any  of  the  two  tmmediately
 preceding  previous  years  is  5l  per
 cent.  Then  alone  would  the  objective
 be  achieved.

 Shri  Raghunath  Singh  (Varanasi):  I
 am  moving  my  amendment.

 Shri  P.  0.  Borooah;  Under  the  exist-
 ing  Act,  a  discriminatory  treatment  is
 accorded  to  unearned  income  in  so
 far  as  it  is  subjected  to  a  heavier  sur-
 charge.  Dividend  income  is  treated  as
 unearned  income,  and  therefore  at-
 tracts  a  higher  surcharge.

 The  capital  market  has  been  in  the
 doldrums  for  quite  some  time  past.
 If  it  is  to  be  given  a  new  lease  of
 life,  dividend  income  should  not  _  be
 subjected  to  a  heavier  surcharge.  This

 *Moved  with  the  endation  of  the  Pres;  id
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 will  give  the  necessary  incentive  to
 the  people  to  invest  their  savings  in
 companies’  shares.  Government  secu-
 rities  are  already  treated  as  earned  in-
 come.  There  is  hardly  any  justifica-
 ble  reason  for  treating  this  dividend
 income  on  a  different  basis  and  sub-
 ject  it  to  the  higher  surcharge,  Hence
 I  think  there  is  need  for  this  amend-
 ment.  It  should  be  treated  on  a  par.
 If  Government  security  is  taken  85
 earned  income,  I  think  investments  in
 companies’  shares  also  should  be  ac-
 cepted  as  such.  This  is  my  amend-
 ment.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 wish  to  speak  on  Clause  2  because
 some  of  the  questions  raised  by  us  in
 the  general  discussion  were  unfortu-
 nately  not  replied  to  by  the  Finance
 Minister.

 During  the  discussion  I  raised  one
 case  of  a  Kanpur  industrialist  where
 it  is  said  that  a  sum  of  Rs,  31  lakhs
 due  from  him  as  jncome-tax  was
 written  off.  This  has  created  a
 sensation  throughout  the  country  be-
 cause  we  have  a  genera]  feeling  that
 this  was  done  by...

 Mr.  Deputy-Speaker:
 would  look  into  it.

 He  said  he

 Shri  S.  M.  Banerjee:  That  is  true.  I
 want  to  say  something  more  about  it.
 This  clause  pertains  to  it.  I  am  told
 that  this  was  done  when  Mr.  Morarji
 Desai  was  Minister  of  Finance  and
 Mr.  Gopala  Reddi  was  ‘minister  of
 state.  Whosoever  it  may  be,  whether
 it  was  Mr.  Morarji  Desai  or  anybody
 else,  this  requires  a  thorough  probe.

 Mr.  Deputy-Speaker:  What  has  this
 to  do  with  the  amendment?

 Shri  S.  M.  Banerjee:
 question  of  amendment,
 ing,  generally  on  clause  2.

 Mr.  Deputy-Speaker:  We  are  on  the
 amendments  now.  Time  is  very
 limited.

 Shri  S.  M.  Banerjee:  While  speak-
 ing  on  the  clause,  I  can  refer  to  it.
 I  wish  to  bring  to  the  notice  of  the
 hon,  Minister  another  case  of  Kanpur.

 There  is  no
 I  am  speak-
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 I  have  already  written  to  him  that
 income-tax  arrears  to  the  tune  of
 Rs,  50  lakhs  are  due  from  another
 industrialist,  Bagla  group  of  assessees.
 The  certificate  officer,  Kanpur  issued
 notice  asking  the  Bagla  group  of  as-
 sessees  to  show  cause  why  a  certifi-
 cated  house  belonging  to  that  group
 shoulq  not  be  put  to  auction  for
 arrear  income-tax  dues.  The  said
 assessees  approached  for  stay  of  the
 certificate  proceeding  which  was  pen-
 ding  fur  a  very  long  time.  This  re-
 quest  could  not  be  accepted  as  the
 assessees  did  not  pay  a  single  farthing
 so  far.  However,  the  assesseecs  ap-
 proached  the  board  and  got  the  stay
 order.  I  would  like  to  know  whether
 it  is  a  fact  that  the  income-tax  com-
 missioner  of  Lucknow  who  wanted  to
 realise  that  amount  and  intiated  pro-
 ecedings  against  him  is  being  trans-
 ferred.  There  are  these  two  cases;
 one  that  of  Mr.  Ram  Rattan  Gupta  in
 whose  cases  Rs.  3l  lakhs  of  income-
 tax  had  been  written  off  and  in  ano-
 ther  case  which  I  mentioned  just  now,
 income-tax  arrears  totalling  Rs.  50
 lakhs  are  involved,  I  would  like  the
 hon.  Fnance  Minister  to  throw  some
 light  on  these  two  cases.

 sh  wa  लिसये  (म्‌गेर)  :  झध्यक्ष
 महोदय,  मैं  दूसरी  धारा  पर  बोलना  चा.ता
 हूं  ।  उसमें  प्ली  प्रतुमूची  का  उल्लेख
 है  1  प्रनुसूची  में  श्रायकर  देने  के  लिए
 सीमा  है  3500  रुपये  ।  उसके  बारे  में
 मैंन  संशोधन  दिया  है  कि  ः  साढ़ें  चार
 “जार  हो  ।  मतलब कि  जिनकी  म।सिक  प्राय
 375  रुपये  से  श्रधिक  है  उनके  ऊपर  इनकम

 टैक्स  लगे  ।  मुझे  उम्मीद  है  कि  मन्‍्ती
 महोदय  मैं  जो  प्रभी  बाते  बताने  वाला  हूँ
 उनकी  रोशनी  में  मेरे  संशोधन  पर  विचार
 करके  उसको  स्वीकारेंगे  बौर  जो  मध्यम
 स्थिति  के  लोग  हैं  उनको  कुछ  राहत  पहुंचाने
 की  कोशिश  करेंगे  क्‍्यंकि  दाम  भ्राज  श्रासमान
 छ्र्हेहैं।

 कुछ  दिन  पहले  का,  यह 21  ऑप्रैन  का  मेरा
 प्रश्न  है।  मैंने  एक  प्रश्न  पूछा  था  प्रतारांकित,



 4809  Finance

 [श्री  मघु  लिमये]
 उसकी  संख्या  %  ‘4172,  उसमें  मैंने  पूछा  था
 कि  क्‍या  कई  साल  पहल  बम्बई  की  जो  किला-
 ष्वन्द  देवचन्द  कम्पनी  है  उसने  साढ़े  56  लाख
 रुपया  काटन  फारवड्ड  बिजनेस  में  स्पेकुलेशन
 लास  के  तौर  पर  दिखलाया  था  श्रौर  क्या
 इसके  बारे  में  किसी  इनकम  टैक्स  आफिसर
 का  अपराध  था  और  कथा  उस  पर  कार्यवाही
 की  गई  ?  यद  पुराना  केस  है  लेकिन  में

 उपाध्यक्ष  महोदय  :  इस  श्रमेंडमेंट  से
 केसे  इसका  सम्बन्ध  है  ?

 शी  मघ  लिमये  :टां,तो  श्राप  कैसे  रा८त
 देंगे?  टैक्स  ऐडमिनिस्ट्रेशन  ब्रौर  करों  की  वसूली

 अगर  नहीं  सुधारेंगे  श्रौर  पैसा  नहीं  वसूल  करेंगे  तो
 आफ  गरीब  लोगों  पर  ही  टैक्स  लगाते  जायेंगे  ।
 इसलिए  श्रध्यक्ष  महोदय,  में  निवेदन  कर
 रहा  हूँ  कि  हमारे  प्रश्न  के  उत्तर
 में  कहा  गया  कि  हां,  उस  श्रफसर  की  गलती
 थी  श्रौर  उसके  खिलाफ  कुछ  कार्यवाहीकी
 गई  ।  लेकिन  कायंवाही  के  बारे  में  पता
 चला  है  कि  कार्यवाही  के  कारण  उनको  पैसा
 अधिक  मिला  ।  कुछ  भी  कायंबाही  नहीं  की
 जाती  भौर  उनको  सेवा  निवत्त  होने  की
 इजाजत  दे  देते  तो  उसको  पैसा  कम  मिलता
 लेकिन  कार्यवाही  का  नतीजा  यह  हुभा  है  कि
 'सबसिस्टेंस  एलावेंस  के  रूप  में  पैसा  उसको
 ज्यादा  मिला  ।  मैं  निवेदन  करना  चाहता
 हैं  कि  इसमें  एक  बड़े  इनकम  टैक्स  भ्रफसर
 का  सम्बन्ध  था  जो  इस  वक्‍त  चेयरमैन  श्राफ
 दि  बोर्ड  प्राफ  डायरेक्ट  टैक्सेज़  हैं  ।  मेरा
 मन्त्री  महोदय  से  कई  मामलों  में  पत्न-ब्यवहार
 चल  रहा  है  /  तो  मैं  उनसे  अझदब  के  साथ
 निवेदन  करूंगा  कि  इसके  बारे  में  सारे  जितने
 कागजात  हैं  वह  मंगायें  भौर  खुद  देखें  t
 भ्रव  भौर  एक  मामला

 Mr.  Deputy-Speaker:  These  are  not
 Televant  to  the  clause.  Let  him  take
 other  opportunities.

 MAY  5,  966  Bill,  966  3480

 श्री  मधु  लिमये  :  यह  इसलिए  सम्बन्ध
 रखता  है  कि  साढ़े  चार  हजार  रुपये  वाली
 बात  है  ब्राखीर  तो  गरीब  को  कैसे  राहत
 देंगे  ?

 भ्रध्यक्ष  महोदय  6  जनवरी  को
 वित्त  मंत्रालय  ने  कोई  परिपत्र  जारी
 किया  कि  इनकम  टैक्स  की  चोरी  को  लेकर
 जो  छापे  मारे  जा  रहे  हैं  यह  काम  बन्द  किया
 जाय  ।  6  जनवरी,  i966  को  यह  फरिपत्र
 भेजा  है  ।  भगत  साहब  से  सवाल  पूछा
 गया  कि  जनवरी  फरवरी  महीने  में  कितने
 लोगों  के  घरों  पर  छापे  मारे  गये  या  दफ्तरों
 में  मारे  गए  तो  मन्‍्त्री  महोदय  ने  कहा  कि
 मुझे  नोटिस  चाहिए  1  श्रब  काफी  समय
 बीत  चुका  है  1  तो  इन  प्रश्नों  का  जवाब
 देते  समय  वह  यह  भी  बताने  की  कृपा  करेंगे
 कि  क्‍या  जनवरी  के  बाद  आयकर  की  चोरियां
 निकालने  के  लिए  कोई  ठोस  कार्यवाही  की
 गई  है  ?

 साथ  ही  साथ  मैं  यह  निवेदन  करूंगा
 कि  चार  पांच  मामलों  में  जिनमे  कि  72
 लाख,  56  लाख,  65  लाख  श्रगौर  80  लाख
 की  इनकम  टैक्स  की  चोरी  है,  चेयरमैन  श्राफ  दि
 बोर्ड  श्राफ  डाइरेक्ट  टैक्सेज़  का  भ्रादेश  निकला
 है  कि  मेरे  रिटायर  होने  के  पहले  यह  सब
 मामले  ापकों  तय  करने  हैं  क्योकि  उनके
 साथ  आपकी  दोस्ती  है  ।  एक  हैं  काशीराम
 भ्रग्रवाल,  =  दूसरे  शिवराम_  श्र्जुनदास,
 तीसरे  श्री  गोपाल  खेतान  का  मामला  जिनके
 वकील  हैं  चयरमैन  भ्राफ  दि  बोर्ड  झ्ाफ  डप्यरेक्ट
 टैक्सेज  के  लड़के  श्रौर  चौथे  हैं  श्री  सी०  एल०
 बजौरिया,  इनका  मामला  है,  इनके
 वकील  भी  चेयरमन  प्राफ  दि  बोर्ड  श्राफ  डाय-
 रेक्‍्ट  टैक्सेज  के  लड़के  हैं।  तो  श्राबिरकार
 पूंजीफपति  खिला  रहे  हैं  रिश्वत  नोकरशाही
 को  झौर  नौकरशाही  उनकी  कर  की  चोरी
 माफ  कर  रही  है।  मंत्री  लोगों  के  ऊफर
 भी  इस  तरह  दबाव  डाला  जाता  है  कि  मंत्री
 देखते  हैं  कि  हमें  कुछ  पेसा  मिलेगा  तो  भच्छा
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 है  चुनाव  लड़ने  के  लिए  या  घर  का  काम  चलाने
 के  लिए  !  इस  तरह  पूंजी  का  शौर  राजनीति  का
 रिश्ता  बिल्कुल  खराब  हो  गया  है  शौर  इसीलिए
 देश  में  भ्रष्टाचार  हो  रहा  है।  मैं  मन्त्री
 महोदय  से  निवेदन  करूंगा  कि  नौकरशाह,
 मंत्री  लोग  और  पूंजीपतियों  भ्रष्टाचार  के
 रिश्तों  को  बदलें  ।  चुंकि  मंत्री  श्लौर
 नौकरणशाह  श््रप्ट  हैं  इसलिए  वह  उनसे  पैसा
 वसूल  कर  रहे  हैं।  तो  राजनीति  ौर
 नौकरशाह  त्था  पूंजी  इनके  नाते  रिश्ते  को
 बह  सुधारें  ।  उसके  बिना  देश  की  श्राधिक
 बरगकी  नहीं  हो  सकती  है  ।

 अन्त  पं  ्रध्यक्ष  महोदय,
 करूंगा  कि

 मैं  निवेदन

 उपाध्यक्ष  महोदय  :  यह  सब  इर्रेलिवेंट  बातें
 हैं  मध्‌  लिमये  ।

 श्री  मधु  लिमये  :  मैं  खत्म  कर  रहा  हूं  ।
 दामों  की  स्थिति  देखते  हुए  जिनकी

 मासिक  श्रामदनी  375  रुपये  तक  है  उनके  ऊपर
 कोई  प्रायकर  न  लगे  ब्रौर  जो  बड़े  लोग  हैं
 जो  पैसे  वाले  हैं  उनसे  सख्ती  से  करों  की  वसूली
 की  जाय  ओर  गरीब  लोगों  को  राहत  दी  जाय  t

 श्री  रघनाथ  सिंह  मैं  संशाधन  संस्या
 07  और  i08  उपस्थित  करता  हूं  -

 मेरा  संएाधन  बहुत  छोटा  है  ।
 Mr.  Deputy-Speaker:  What  are  the

 amendments?
 Shri  Raghunath  Singh:  07  and

 108,
 Mr.  Deputy-Speaker:  You  did  not

 move  them  when  I  called  on  you.
 Shri  Raghunath  Singh:  No,  Sir;  I

 was  here  and  I  stood  twice  to  move
 them.  It  was  said  that  they  were
 for  clause  3,  but  they  were  in  fact
 for  clause  2.

 Mr.  Deputy-  Speaker:  07  and  08
 were  not  moved.

 Shri  Raghunath  Singh:  You  may
 take  them  as  moved.

 VAISAKHA  15,  888  (SAK.i)  Bill,  966  =  14812

 Mr.  Deputy-Speaker:  All  right.  Let
 them  be  taken  as  moved,

 Shri  Raghunath  Singh:  Sir,  I  beg
 to  move:  *

 (i)  Page  5,  line  3,—
 After  “Ships”

 Insert  “and  their  ancillary
 industries  including  diesel  en-
 gines  useq  in  the  construction
 of  ships  and  sailing  vessels.”
 (107).

 (ii)  Page  5,  line  7,—
 after  “ships”

 Insert  “and  their  ancillary
 industries  including  diesel  en-
 gines  used  in  the  construction
 of  ships  and  sailing  vessels.”
 (108),
 मेरा  अमेंडमेंट  बहुत  छोटा  है  t  इंड-

 स्ट्रियल  कम्पनी  के  भ्न्दर  प्ापने  शिप्स  को
 भी  रखा  है  ।  लेकिन  शिप्स  बड़ा  बेग  टर्म  है
 शिप  के  मानी  हैं  !  करोड़  40  लाख  रुपये  से
 कम  में  तो  कोई  जहाज  प्राता  नहीं  ।
 लेकिन  'शिप्स  में  मुख्य  चीज  जो  हैं  वह  हैं
 डिजल  इंजिन  झौर  उसके  साथ  साथ  ऐंसिलियरी
 इंडस्ट्रीज  ।  जब  तक  ऐसिलियरी  इंडस्ट्रीज
 आर  डिजल  इंजिन  को  इसमें  शामिल  नहीं
 करेंगे  शिप  कोई  रिलीफ  मिल.  नहीं  सकती  ।
 कारण  उसका  यह  है  कि  ध्राज  जो  हिन्दुस्तान
 में  शिप  बनता  है  उसमें  50  परसेंट  सामान
 इम्पो्ट  होता  है  ।  खास  कर  डिजल
 इंजन  एइम्पोर्ट  होते  हैं  ।  क्योंकि  डीजल
 इंजन  हिन्दुस्तान  में  बनाने  का  कोई  कारखाना
 नहीं  है  t  बड़े  इंजनों  को  श्राप  छोष्  दें  तो  भी
 सेलिंग  वैसल्स  में  जो  इंजन  लगते  हैं  वह  भी
 इंजन  ग्राज  बाहर  से  इम्पोर्ट  किये  जा  रहे  हैं  t
 इस वास्ते  ध्गर  डीजल  इंजन  की  इंडस्ट्री
 को  श्रापको  प्रोत्साहन  देना  है  तो  किलोस्कर
 की  जैसे  इंडस्ट्री  टै,  मैन  की  इंडस्ट्री  है  इन
 दोनों  इंडस्ट्रियों  से यह  कहा  जाय  कि  वह  भी
 जहाजों  को  बनाये  श्लौर  जो  सेलिंग  बैसल्स  हैं
 उन  के  वास्ते  छोटे  छोटे  इंजन  बनाएं  क्योंकि

 *Moved  with  the  recommendation  of  the  President.
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 (Shri  Raghunath  Singh]
 50  सैकड़ा  सामान  जो  जहाज  हिन्दुस्तान
 में  बनते  हैं  उन  के  वास्ते  बाहर  से  इम्पोर्ट
 किया  जाता  है।  o  करोड़  40  लाख  स्पये
 के  एक  जहाज़  हैं  जो  कि  विशाखापत्तनम  में
 बनते  हैं  ।  विशाखापत्तनम  में  हम  क्या
 करते  हैं  ?  वहां  हम  सिफर  लोह  का  ढांचा
 बनाते  हैं  ब््रौर  उसमें  भी  स्टील  प्लेट  करीब
 40  सेकड़ा  बाहर  से  इम्पोर्ट  करते  हैं  ।
 हमारे  पास  3,3  और  4,4  स्टील  प्लांट्स
 हैं  लेकिन  तो  भी  स्टील  प्लेट  हम  नहीं  बना
 रहे  हैं  '  इसलिए  मेरा  नम्प्र  निवेदन
 है  कि  इस  में  शिप  के  साथ  ऐंसीलिएरी  इंडस्ट्रीज
 ब्रौर  साथ  साथ  डीजल  इंजन  जब  तक  श्राप
 उन  को  शामिल  नहीं  करेंगे  तब  तक  इस  ४  इस्ट्रीज़
 को  प्रोत्साहन  मिलने  वाला  नहीं  है  ।
 अनन्तकाल  तक  हम  डीज़ल  इजन  इस्पोर्ट
 नहीं  कर  सकते  t

 art  को  मालम  होना  चाहिये  कि
 डिफेंस  डिपार्टमेंट  भी  फ्रिगेट  बनाने  के  लिए
 एक  कील  ले  डाउन  करने  जा  रहा  है  बम्बई
 में  जो  कि  फ्रिंगेट  बनायेंगे  ।  इस  तरह  से
 बाहर  से  इ  जन  इम्पोर्ट  करके  हम  ग्रनन्तकाल
 तक  बाहर  के  इम्पोर्ट  पर  निर्भर  नहीं
 रह  सकते  1  इसलिए  शिप्स  बनाने
 के  बास्ते  जो  इंडस्ट्री  हिन्दुस्तान  में  प्रारम्भ
 की  जाय  उस  इंडस्ट्री  को  प्रोत्साहन  देने  के
 बास्ते  निहायत  लाजिमी  है  कि  उस  इंडस्ट्री
 को  इंडस्ट्रियल  कम्पनी  की  डेफनीशन  में  लाया
 जाय  यही  मेरा  छोटा  सा  सशोधन  है  ।

 झगर  शाप  आंकड़ों  को  देंगे  तो  श्राज  जापान
 में  शिपयार्ड  में  जा  जहाज़  बन  रहे  हैं  उन  में
 से  हिन्दुस्तान  3  परसेन्ट  जहाज  खरीदता
 है  ।  जर्मनी  में  ग्लाप  देखें  जमंनी  में  जितने
 शपयाड्स  में  जहाज  बन  रहे  हैं  उसमें  से
 i0  परिसेन्ट  जहाज  सिर्फ  हिन्दुस्तान

 ख़रोदता  है  ।  इसी  तरह  पोलेंड  में  कुल
 बनने  वाले  जहाज़ों  में  से  6  परसेन्ट  जहाज
 हिन्दुस्तान  खरीदता  है  शौर  यगोस्लाविया  से
 कुल  बनाने  वाले  जहाज़ों  में  से  i3  परसेन्ट
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 जह।ज  हिन्दुस्तान  खरीदता  है।  हिन्दुस्तान  खुद
 जहाज  बनाता  कितने  है?  केवल  3  परसेन्ट  ।
 इसके  मानी  यह  हैं  कि  पोलैंड  के  शिपयाडं  को
 हम  फीड  करते  हैं,  जमंनी  के  शिपयाईड
 को  हम  फीड  करते  हैं  और  युगोस्लाविया
 के  शिपयार्ड  को  हम  फ़ीड  करते  हैं,  0
 आर  3,:9  परसेट  ।  जो  प्रोडक्शन  वहां
 हो  रहा  है  हिन्दुस्तान  उसे  खरीद  रहा  है  ।
 हिन्दुस्तान  संसार  भर  में  श्राज  जहाजों  का
 सब  से  बड़ा  खरीदार  है।  एस  तरह  से
 फोरेन  एक्सचेंज  काजो  ड््न  हॉ  रहा  है  उसको
 रोकने  के  वास्ते  निहायत  ज़रूरी  है  कि  जितनी
 ्रौर  एंसिएलरी  इंडस्ट्रीज  हैं  जिनका  कि
 प्रयोग  िप्स  के  कंस्ट्रक्शन  में  होता  है,  डीजल
 इंजन,  उसका  शिप्स  के  क्ट्रक्शन  में  प्रयोग
 हाता  है  ग्र  सलिग  वैसल्स  जैसा  कि  कने  उस
 दिन  बतलाया  था  कि  इराक,  इरान  और  रब
 के  कारण  यहां  3456  सेलिग  वैसल्स  बिलकुल
 बेकार  पड़े  हैं  क्योकि  उनको  मिकंनाइज्ड  नही
 किया  है  इसलिए  भ्रगर  आप  चाहते  है  कि  यह
 इंडस्ट्री  मरे  नहीं  पनपे  और  आप  का  रुपया
 श्राप  के  पास  रहे  तो  इस  अ्रमंडमेंट  को  मंत्री
 महोदय  को  स्वीकार  कर  लेना  चाहिए  v

 Shri  Sachindra  Chaudhuri:  Sir,  I
 am  afraid  I  am  unable  to  accept  the
 amendment  proposed  by  Shri  Dande-
 ker,  and  my  reason  is  this.  What  he
 proposes  js,  not  only  the  previous
 year  in  a  particular  company  should
 be  taken  into  account,  but  even  the
 previous  two  years.  I  have  two
 reasons  for  not  accepting  it.  One  is
 that  the  tax  is  meant  for  the  year
 previous  only,  and  not  for  any  ०67
 previous  year.  Secondly,  it  is  likely
 that  there  would  be  cases  which  have
 had  some  industrial  business  in  two
 previous  years  preceding  the  previ-
 ous  year  concerned,  and  those  persons
 may  have  nothing  at  all  in  the  previ-
 ous  year  concerned.  It  is  not  the
 intention  that  they  would  be  given
 the  benefit  of  this  definition.  So,  I
 am  afraid  I  cannot  accept  it

 So  far  as  Shri  P.  C.  Borooah’s  am-
 endment  ig  concerned,  if  I  have  to
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 accept  that,  every  income  which  does not  proceed,  Practically,  from  landed
 Property  would  become  earned  _in- come.  In  that  case,  the  entire  defini- tion  or  the  conception  of  the  entire definition  would  go.  I  do  not  think I  can  ‘accept  the  amendment,

 So  far  as  Shri  Madhu  Limayé’. amendment  is  concerned..
 Mr.  Deputy-Speaker:  There  is  no

 amendment.
 Shri  Sachindra  Chaudburi:

 well,  that  is  tc  the  Schedule.  Then, so  far  as  Shri  Raghunath  Singh’s amendments  are  concerned,  I  would
 Point  out  that  the  section  itself  is
 good  enough  and  we  will  he  Teally
 weaving  something  into  it  which  might create  confusion  if  I  have  to  accept

 Very

 his  amendment.  If  I  may  remind
 him,  the  section  says:

 a  ndustrial  company’  means
 a  company  which  is  mainly  en-
 aged  in  the  business  of  genera- tion  or  distribution  of  electricity or  any  other  form  of  power  or  in
 the  construction  of  ships  or  in  the
 manufacture  of  processing  of
 goods  or  in  mining.”

 This  should  be  something  which  is
 the  processing  of  goods  or  some  ih-
 dustry,  or  the  manufacture  of  ships. I  think  all  these  machines  woulg  be
 covered  by  that  definition.

 Mr.  Deputy-Speaker:  Are  any  am-
 endments  being  withdrawn?

 Shri  P.  C.  Borooah:  I
 my  amendment.

 withdraw

 Amendment  No.  |  was,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  Is  Shri
 Dandeker  withdrawing  his  amend-
 ment?

 Shri  N.  Dandeker:  No,  Sir.
 Mr.  Deputy-Speaker:  I  shall  put  it

 to  the  vote  then.
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 Amendment  No.  2  was  put  and

 negatived.
 Shri  Raghunath  Singh:  T  beg withdraw  my  amendments.

 to

 M  Deputy-Speaker:  A})  right.
 Amendments  No.  07  and  08  were, by  leave,  withdrawn.

 Mr.  Deputy-Speaker:  The  question is:

 “That  clause  2  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.
 Clause  3—  -(Annuity  deposit).
 Mr.  Deputy-Speaker:  There  is  one

 Government  amendment.
 Shri  Sachindra  Chaudhuri:  I  move:

 Page  5,  for  lines  3  to  35,  subs-
 titute—

 ‘3.  (dd)  Save  as  otherwise
 provided  in  Chapter  XXILA
 of  the  Income-tax  Act,  an-
 nuity  deposit  for  the  assess-
 ment  year  commencing  on  the
 Ist  day  of  April,  966  and
 annuity  deposit  to  be  made
 during  the  financial  year
 commencing  on  the  Ist  day  of
 April,  1966,  shal]  be  made  by
 every  person  to  whom  the
 provisions  of  that  Chapter  ap-
 ply,  at  the  rate  or  rates  speci-
 fleq  in  the  Second  Scheaule.
 (2)  For  the  purposes  of  this
 section  and  the  Second  Sche-
 dule,  the  expressions  “adjust-
 ed  total  income”,  “annuity
 deposit”  and  “depositor”  have
 the  meanings  respectively
 assigned  to  them  under  clauses
 (l),  (5)  and  (8)  of  section
 2808  of  the  Income-Tax  Act.’.
 (87).

 *Moved  with  the  recommendation
 550(Ai)  LSD—6.

 of  the  President.
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 Shri  M.  R.  Masani:  Sir,  I  want  to
 speak  on  his  amendment.  I  appreci-
 ate  the  fact  that  the  Finance  Minis-
 ter,  by  his  amendment,  has  sought
 somewhat  to  limit  the  mischief  of
 lhe  Annuity  Deposit  Scheme.  The
 those  who  are  harassed  by  this  scheme
 are  also  in  that  direction.  But  the
 fact  remains  that,  for  the  bulk  of
 those  who  are  harassed  by  his  scheme
 up  to  now,  there  is  going  to  be  no
 relief.  That  is,  the  larger  number  of
 people  who  do  not  happen  to  have
 reached  the  felicitous  age  of  70  will
 still  be  subject  to  this  impost  and
 those  whose  incomes  happen  to  be
 more  than  Rs.  26,000  a  year.

 Shri  D.  C.
 How  old  is  he?

 Sharma  (Gurdaspur):

 Shri  M.  R.  Masani:  I  do  not  qualify
 entirely  for  that,  but  I  hope  to
 achieve  it,  and  I  shall  then  .elay!
 The  point  is  that  this  is  an  indefensi-
 ble  kind  of  tax.  Its  first  purpose,  of
 course,  is  to  get  more  money  into  the
 till  of  Government.  I  shal]  say
 something  about  that  later.  But  what
 is  most  objectionable  is  that  {  ao  not
 know  if  the  wit  of  man  has  devised
 anything  more  complicated,  cussed
 ang  stupid  than  this  particular  way
 of  taking  money  out  of  a  man’s  poc-
 ket.  The  amount  of  time  and  energy
 that  has  to  be  spent,  first,  to  put  in
 the  money  ang  then  get  (६  back,  is
 something  quite  unprecedented  in  the
 annals  of  taxation.

 An  eminent  friend  of  mine  who
 knows  about  all  this  much  better
 than  most  of  us,  went  into  The  éxer-
 cise  of  trying  to  count  how  many
 times  he  would  have  to  go  to  the
 Reserve  Bank  if  he  could  not  pass  én
 this  job  to  a  peon  or  secretary  or
 he  could  not  afford  to  have  a  peon or  secretary  to  do  this  job  for  him.
 According  to  him,  during  the  first
 year,  of  the  ity  deposit  sch
 if  this  applied  to  that  gentleman,  he
 would  have  to  visit  the  Reserve  Bank
 38  times:  four  for  making  the  four
 énstalments  of  advance  annuity,  one
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 for  self-assessment,  one  for  regular
 assessment,  and  six  for  bringing  the
 receipt  on  deposits  ang  six  for  bring-
 ing  the  certificates.  In  the  second
 year,  he  would  have  to  pay  2  visits,
 for  making  payment,  six  for  assess-
 ment  and  another  six  visits  for  the
 receipts.  That  would  come  to  3
 visits  in  all.  In  the  third  year,  again,
 his  number  of  visits  will  have  to  go
 up  to  34,  In  the  l0th  or  the  ith
 year,  that  unfortunate  man  would
 have  to  pay  62  visits  to  the  i  we
 Bank  of  India  either  to  make  pay-
 Ment  or  to  get  back  the  money.  In
 this  country,  we  are  already  wasting
 much  time  and  undergoing  hardship.
 We  have  to  put  time  to  better  use,
 and  by  this  amendment,  the  Govern-
 ment  is  making  its  own  wonderful
 contribution!  One  would  have  hoped
 that  the  Finance  Minister  would  have
 put  an  end  to  this  enormity  this  year
 and  allowed  the  people  to  get  a  [ittle
 relief  from  this  vexation.  But  again
 they  are  going  to  have  it,  except  for
 the  happy  people  who  are  over  the
 age  of  70.

 For  the  rest  of  us,  this  will  remaim
 a  compulsory  harassment.

 Shri  Himatsingka  (Godda):  Don't
 earn  more  than  Rs.  25,000.

 Shri  N,  Dandeker:  Don't  earn  any-
 thing!

 Shri  M.  BR.  Masani:  I  have  already
 mentioned  the  Rs.  25,000  and  70  years
 and  pointed  out  that  it  only  touches
 the  fringe  of  the  problem.
 4  brs.

 ‘Apart  from  the  particular  charac-
 teristic  of  waste  of  time,  waste  of
 energy  and  harassment,  it  is  also
 chjectionable  because  it  diverts  money
 from  the  pockets  of  people  who  know
 how  to  spend  it  more  productively
 than  the  Government,  which  does
 not  know  how  to  invest  money  to
 good  purpose.

 The  hon.  Finance  Minister  in  hts
 reply  to  the  general  debate  said  an
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 hour  ago  that  there  was  only  one
 example  given  by  me—that  of  the
 Heavy  Engineering  Corporation,
 Ranchi—of  tha  waste  of  public  re-
 sources.  I  did  not  give  50  other
 examples  not  because  they  do  not
 exist,  but  because  as  we  all  know,
 we  function  under  limitations  of  time.
 The  fact  is  that  by  and  large,  all
 Government  enterprises  in  the  coun-
 try  are  uneconomically  and  _  ineffici-
 ently  run  and  are  losing  money  for
 this  country.  Take  the  example  of
 Hindustan  Steel.  If  Hindustan  Steel
 has  been  in  the  private  ¢ecter,  ait
 would  have  shut  up  its  decors  and  it
 would  not  have  been  helped  cut  over
 and  over  again  by  looting  the  pockets
 of  the  common  tax-payer  on  whose
 bounty  Hindustan  Stee]  goes  on  mak-
 Ing  a  loss.

 The  Finance  Minister's  predecessor,
 Mr.  Morarji  Desai,  only  5  or  6  years
 ago  tried  to  improve  the  morale  of
 the  House  and  cheer  it  up  by  sayinr
 that,  while  it  was  true  that  the  ave-
 rage  return  from  g  government  enter-
 prise  in  this  country  was  at  that
 time  0.3  per  cent,  he  hoped  ang  as-
 sured  the  House  that  in  the  coming
 year  it  woulg  be  0.5  per  cent!  I  do
 not  know  what  fraction  of  a  per  cent
 we  have  reached  at  this  stage.  Any
 private  person  who  took  money  from
 the  people  and  gave  a  return  of  that
 kind  would  be  considered  utterly
 unfit  to  handle  anybody  else’s  money,
 or  even  his  own.

 I  would  like  to  oppose  this  clause.
 We  do  not  want  the  Annuity  Deposit
 Sch  to  (a)  bec  it  fs
 vexacious  and  (b)  because  it  is  un-
 economic  and  against  national  inte-
 rest  that  money  should  be  taken  from
 those  who  know  how  to  invest  it  and
 put  in  the  hands  of  those  who  have
 shown  utter,  culpable  inability  to
 make  goog  use  of  the  public  ex-
 chequer.

 Shri  Sachindra  Chaudheri:  Mr.
 Masani  has  taken  this  opportunity  for
 reinforcing  what  he  said  before.  I
 do  not  want  to  emulate  him  and  re-
 peat  what  I  have  said.  [f  still  press
 my  G}  t  to  this  cl

 VAISAKHA  ‘15,  888  (SAKA)  Bill,  966  4820
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  5,  for  lines  31  to  35,  subs-

 titute—
 ‘3.  dd)  Save  as  otherwise

 provided  in  Chapter  XXIILA
 of  the  Income-tax  Act,  an-
 nuity  deposit  for  the  assess-
 ment  year  commencing  on  the
 Ist  day  of  April,  966  and
 annuity  deposit  to  be  made
 during  the  financial  year
 commencing  on  the  Ist  day  of
 April,  1966,  shal]  be  made  by
 every  person  to  whom  the
 provisions  of  that  Chapter  ap-
 ply,  at  the  rate  or  rates  speci-
 filed  in  the  S€¢ona  Schedule.

 (2)  For  the  purposes  of  the
 section  and  the  Second  Sche-
 dule,  the  expressions  “adjust- ed  total  income”,  “annuity
 deposit”  and  “depositor”  have
 the  meanings  respectively
 assigned  to  them  under  clauses
 (a,  (8)  and  (6)  of  section
 280B  of  the  Income-Tax  Act.’.
 (87).

 The  motion  wag  adopted.
 Mr.  Deputy-Speaker:  The  question

 is:

 “That  clause  3,  as  amended, stand  part  of  the  Bill.”
 The  motion  war  adopted.

 Clause  3,  as  amended  was  added  to
 the  Bill.

 Clause  4—  (Amendment  of  section
 2).

 Shri  N.  Dandeker:  In  view  of  Gov-
 ernment  Amendment  No.  88,  T  am
 not  moving  my  amendment  No.  3.

 Amendment  made:
 Page  5,  for  lines  40  to  42,  :ubs-

 titute—
 ‘(i)  in  sub-clause  (b),  for  the

 works  “if  it  js  not  @  private
 company”.  the  words  “if  it  is  a
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 {Shri  N.  Dandeker]
 company  which  is  not  a  private
 company”  shall  be  substituted;’.
 (88).

 (Shri  Sachindra  Chaudhuri).
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  4,  as  amended,

 stand  part  of  the  Bill.”.
 The  motion  was  adopted.

 Clause  4,  as  amended,  was  added
 to  the  Bill.

 Clause  5—  Amendment  of  Section  3
 Shri  Sachindra  Chaudhuri;  I  move

 aincendment  No.  89.
 Shri  Himatsingka;  In  view  of  the

 government  amendment,  I  do  not
 move  my  amendments  Nos.  4,  6,  09
 and  110.

 Shri  N.  Dandeker;  I  have  four
 amendments  Nos.  59,  60,  6l  and  62.
 Of  these,  [  am  not  moving  amend-
 ments  Nos.  60  and  62  in  view  of  the
 Finance  Minister's  amendment  No.  89.
 But  I  am  moving  amendments  Nos.  59
 and  6l.

 Shri  Sachindra  Chaudhuri:
 to  move:  *

 I  beg

 Page  6,  after  line  36,  insert—
 ‘Provided  that  in  a  case  where

 this  section  applies  by  reason  only
 that  under  the  terms  of  the  trust
 or  the  rules  governing  the  institu-
 tion  any  part  of  such  income
 enures  directly  or  indirectly  or
 that  any  part  of  the  income  or
 any  property  of  the  trust  or  ins-
 titution  is,  during  the  previous
 year,  useg  or  applied  directly  or
 indirectly  for  the  benefit  of  any
 relative  or  relatives  of  such
 author,  founder,  person  or  mem-
 ber,  and  the  amount  of  income  so
 enuring  or  used  or  applied  for
 the  benefit  of  such  relative  or
 relatives,  together  with  the  value
 of  the  penefit  deriveq  by  him  or
 them  from  the  user  or  applica-
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 t-un  of  such  property,  if  any,  dur-
 ing  the  previous  year,  does  not
 exceed  a  sum  calculated  at  the
 rate  of  twenty-five  per  cent.  of
 the  income  of  the  trust  or  institu-
 tion  of  the  previous  year,  the
 provisions  of  this  section  shall
 have  effect  only  in  respect  of  that
 part  of  the  income  of  the  trust
 or  institution  which  does  not  ex-
 ceed  the  amount  so  enuring  or
 used  or  applied  together  with  the
 value  of  the  benefit  aforesaid.’.
 (89).
 Shri  N.

 move.*
 Dandeker:  I  beg  to

 (i)  Page  6,  line  26—
 after  “year”  insert  “knowingly

 ang  wilfully”.  (59).
 (ii)  Page  6,  line  33,—

 after  “year”  insert  “knowingly
 and  wilfully”.  (6l).
 Shri  N.  Dandeker:  I  want  to  speak

 on  my  amendments  Nos.  59  and  61
 and  also  to  seek  a  clarification  on  the
 Finance  Minister’s  amendment  No.
 89.  I  would  like  to  take  up  that  one
 first.  The  amendment,  as  I  under-
 stand  jt  ang  as.  explained  in  the
 memorandum  accompanying  the  Fin-
 ance  Minister's  amendment,  desires
 teally  to  improve  this  claus?  very
 considerably  in  the  sense  that  if  the
 kind  of  application  of  money  or  use
 of  property  that  is  to  be  hit  is  25  per
 cent  or  less,  it  is  only  that  much  of
 the  income  of  the  trust  which  would
 not  be  eligible  for  exemption,  and
 the  rest,  now  eligible  for  exemption,
 will  continue  to  receive  exemption.
 My  difficulty  is  somewhere  in  the
 middle  of  the  proviso  whicn  the
 Finance  Minister  has  proposei.  I  will
 take  the  liberty  of  reading  it:

 eG  and  the  amount  of
 income  so  enuring  or  used  or  ap-
 plied  for  the  benefit  of  such  re-
 lative  or  relatives”

 “Moved  with  the  recommendation  cf  the  President.
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 So  far  it  is  all  right.  But  it  goes  on
 to  say:

 “together  with  the  value  of  the
 benefit  deriveq  by  him  or  them
 from  the  uSer  or  application  of
 such  property”.

 When  |  started  trying  to  work  this
 out,  I  had  the  feeling  that  the  same
 thing  will  be  counted  twice  over.
 For  instance,  let  me  take  the  simplest
 case.  I  happen  to  be  a  trustee  of  an
 educational  trust.  If  J  apply  either
 inadvertently  or  wilfully  Rs.  500  per
 annum  by  way  of  scholarship  to  some
 person  who  ultimately  turns  out  to
 be  a  relative  of  one  of  the  founders
 of  the  trust,  I  can  understand  that
 the  Rs.  500  will  be  regarded  as
 ineligible  for  this  particular  relief
 from  tax.  But  it  says  ‘together
 with  the  value  of  the  benefit  derived
 by  him”.  But  the  value  of  the  bene-
 fit  in  terms  of  the  scholarship  that  I
 might  give  to  a  young  man  could  be
 thousands  of  rupees  per  annum,  de
 Pending  upon  what  king  of  life  he
 has  thereafter.  Suppose  I  give  a
 scholarship  of  Rs.  3,000  to  a  young
 engineering  student  and  he  turns  out
 ultimately  to  be  some  kind  of  a  dis- tant  relative  of  the  founder  of  the
 trust.  What  is  the  benefit  that  that
 recipient  has  derived  from  the  scho-
 larship  of  Rs.  3,000?  Maybe,  in  due
 course,  this  young  man  will  earn
 Rs.  20,000  a  year  or  any  other  sum.
 As  far  as  I  can  see,  under  this  clause
 8nd  now  sought  to  be  amended,  the
 tax  authorities  would  be  entitled  to
 disallow  tax  exemption  to  the  trust
 not  only  i,  respect  cf  whatever
 scholarship  has  been  given  to  the
 young  man,  but  also  adding  to  it  the
 estimated  value  of  the  benefit  de-
 rived  by  him  from  such  application. T  do  not  think  that  was  intended,  but
 that  is  the  way  it  seems  to  work  out.
 If  the  Finance  Minister  would  clear
 79  mind  of  that,  that  is  all  |  have
 got  to  say  by  way  of  comment  on  his
 amendment  No.  89.

 I  come  now  to  my  amendments
 Nos.  59  and  61,  which  I  am  moving.
 The  point  of  those  amendments  is
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 this.  There  are  innumerable  chari-
 table  trusts,  perfectly  genuine  ones,
 educational  trusts,  trusts  connected
 with  health  and  so  on  existing  all  over
 India.  Some  of  those  trusts  may  be
 50  years  old.  I  do  not  know  at  all
 how  on  earth  any  of  the  trustees  who
 are  now  administering  those  trusts
 can  be  expected  to  know  whether
 someone  who  benefits  from  a  chari-
 table  hospital  or  someone  to  whom
 some  scholarship  is  given  is  in  any
 way  directly  or  indirectly  related  to
 the  founder  or  to  the  principal  donor
 or  to  the  principal  subscriber  or  to
 the  Hindu  family  to  which  they  may
 have  belonged  or  to  the  members  of
 that  family  or  their  relatives?  It  is
 impossible.  I  just  would  not  know.
 Naturally  I  would  make  some  enqui-
 ries,  because  one  does  not  desire  that
 these  trusts  should  lose  the  tax  bene-
 fit.  But  it  is  quite  impossible  in
 practice.  There  are  hospitals  in
 Bombay  run.  by  _  charitable  trusts
 founded  50  years  ago  and  more.  Are
 the  trustees  of  these  institutions  to
 enquire  of  every  patient  who  comes
 whether  he  is  genealogically  descen-
 dant  in  one  way  or  other  from  the
 founder,  the  author  or  the  principal
 subscriber,  etc.  of  the  trusts  and  so  on?
 To  obviate  this  difficulty,  I  have
 suggested  the  insertion  of  the  words
 “knowingly  and  wilfully”  after  the
 word  “year”  in  lines  26  and  33.  I  am
 quite  content  with  that.  I  agree  that
 the  benefit  of  tax  exemption  should
 be  denied  in  other  cases,  because  the
 whole  object  of  the  exercise  in  this
 particular  clause  is  that  neither  the
 donor,  nor  the  founder,  nor  the  prin-
 cipal  subscriber,  nor  their  relations.
 nor  their  family  members  should
 derive  this  benefit,  because  that  would
 be  cheating  the  revenue.  So,  my
 insertion  of  this  amendment  is  merely
 from  this  angle,  that  the  trustees
 administering  should  not  knowingly
 and  willingly  give  benefits  to  the
 Telatives  of  the  founders  or  donors,
 as  the  case  may  be.  If  that  is  accep-
 ted,  then  I  am  perfectly  content.

 As  amended,  it  is  a  very  good
 clause.  It  will  prevent  possible  fraud
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 {Shri  Dandeker}
 that  may  even  now  be  occurring,  but
 without  these  words  it  is  impossible
 to  administer  it,  because  the  tax
 authorities  these  days  are  taking  a
 curious  line;  they  are  asking  the
 assessees  to  prove  the  negative.  How
 am  I  to  prove  the  negative,  that  the
 students  whom  I  have  assisted  were
 not  related  to  the  founder?  I  do  not
 know  how  to  prove  the  negative,  for
 instance,  that  out  of  the  thousands
 of  recepients  of  the  benefits  of  a
 charitable  TB  hospital  in  Bombay
 even  one  is  not  related  to  the  founder
 or  the  principal  donor?  How  could
 I  prove  the  negative?  Nevertheless,
 on  this  clause  as  it  stands  the  tax
 authorities  shall  require  the  trustees
 to  prove  the  negative.  Otherwise,
 they  will  say  “it  is  not  proved  that
 none  of  the  beneficiaries  was  related:
 therefore,  we  disallow  exemption
 from  tax  on  an  estimated  0  per  cent
 of  the  income.”  This  kind  of  thing
 could  very  well  happen.  I  hope  the
 Finance  Minister  will  appreciate  my
 difficulty,  the  dif®culty  which  I  seek
 to  remove  by  the  addition  of  the
 words  “knowingly  and  wilfully”.

 Shri  Morarka  (Jhunjhunu):  Mr.
 Deputy-Speaker,  I  would  like  to
 seek  only  one  clarification,  which  is
 of  a  very  small  nature.  The  amend-
 ment  of  the  hon.  Finance  Minister
 seeks  to  amend  section  3  of  the
 Income-tax  Act,  clause  (b),  sub-
 clause  (ii)  by  adding  a  proviao.  In
 this  proviso  the  words  used  are  “such
 relative  or  relatives’  whereas  in  the
 main  sub-clause  (ii),  to  which  this
 proviso  is  added,  the  word  used  is
 only  “relative”.  ‘The  point  is  that
 the  word  “relative”  which  is  used  in
 singular  in  a  statute,  according  to  the
 interpretation  of  the  General  Clauses
 Act,  includes  the  plural  also.  Since
 in  the  main  sub-clause  (ii)  the  term
 used  is  “relative”,  if  in  the  proviso
 the  term  “relative  or  relatives”  is
 used,  it.  will  unnecessarily  cause  con-
 fusion.  Therefore,  unless  the  hon.
 Finance  Minister  has  something  deli-
 berete  in,  his  mind  for  using  different
 expressions  hete  I  think  he  may  use
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 the  same  phraseology  which  ig  used
 in  sub-clause  (ii),  to  which  this  pro-
 viso  is  bemg  added.

 Mr.  Deputy-Speaker:  The  Finance
 Minister.

 Shri  M.  R.  Masani:  Sir,  I  would  like
 to  have  two  minutes.

 Mr.  Deputy-Speaker:  Two  members
 from  the  same  party?

 Shri  M.  R.  Magani:  I  want  to  oppose
 this  clause.  Further,  it  is  not  a  Party
 matter.

 I  want  to  point  out  that  while  Shri
 Dandeker’s  amendment  would  cer-
 tainly  take  away  some  of  the  hard-
 ships  of  this  clause,  I  do  not  see  any
 real  need  for  this  clause.  The  pre-
 sent  sectian  of  the  Income-tax  Act
 already  has  a  provision  that  if  under
 the  terms  of  the  Trust  or  the  rules
 governing  a  charitable  institutian
 any  part  of  the  income  is  used  direc-
 tly  or  indirectly  for  the  benefit  of  the
 members  or  founder  of  the  institu-
 tion,  or  any  relation  of  such  author
 or  founder,  or  for  the  benefit  of  a
 member  of  a  joint  family  or  the  rela-
 tion  of  such  a  member  when  the
 trust  is  created  by  a  joint  family,  the
 exemption  from  tax  should  be  denied.
 That  is  already  there.  Now  what  we
 are  dealing  with  here  is  a  trust  which
 is  well-founded  and  functioning  pro-
 perly  and  there  is  no  chance  of  even
 one  per  cent  of  its  benefits  going  to
 any  relation  of  any  of  the  members.
 But  it  may  happen  that  a  very  poor
 relative,  u  distant  poor  relative,  of
 some  man  who  founded  the  trust,  may
 be  00  years  ago  or  50  years  ago,  who
 now  bhuaving  come  down  in  life,  needs
 a  scholarship  or  needs  _hospitalisa-
 tion.  It  may  be  that  his  grandfather
 was  distantly  related  to  the  man  who
 made  the  trust.  But  this  poor  man
 or  woman  today  is  essentially  deserv-
 ing  all  the  facilities  of  a  charitable
 hospital  or  a  scholarship  to  go  to  a
 school  or  college.  Now,  what  is  the
 crime  in  being  related  to  somebody
 who  founded  the  trust?  Why  this
 discrimination  based  on  bitth?  Why



 44827  Finance

 this  guilt  by  association?  There  is
 an  old  proverb  that  “charity  begins
 at  home”.  This  clause  is  the  exact
 reverse  of  that.  I  agree  with  the  hon.
 Finance  Minister  that  charity  should
 not  begin  at  home  since  the  Income-
 tax  Act  today  provides  that  if  you
 are  thinking  of  benefiting  or  provid-
 img  your  relations,  you  are  out.  I  am
 now  talking  of  something  else,  charity
 coming  back  home,  charity  being
 allowed  to  come  home  as  a  special
 ase,  in  an  odd  case,  where  somebody
 jn  the  family,  distantiy  related,
 deserves  it.  If  entirely  on  merits  a  poor
 man  or  woman  or  child  needs  assis-
 tance,  why  should  the  fact  that  he  is
 distantly  related  to  somebody  _  else
 who  founded  the  trust  50  or  300
 years  ago,  whom  he  never  met,  with
 whom  he  had  nothing  to  do,  whose
 good  fortune  he  never  shared,  be
 allowed  to  come  in  the  way  and  why
 should  he  be  branded  as  not  eligible
 for  this  benefit?  Why  this  guilt  by
 association?  Why  should  the  trust  be
 mulcted  and  punished  for  giving
 assistance  to  such  deserving  people?
 There  is  something  very  wrong  with
 this  situation  that  the  odd  poor  rela-
 tion  of  the  founder,  however  distantly
 and  remotely  connected  in  time  or
 space,  should  be  penalised  by  being
 denied  the  facilities  which  he  might
 deserve.

 Shri  Sachindra  Chaudhuri:  So  far
 as  this  particular  clause  is  concerned,
 व  am  afraid,  I  cannot  accept  the
 amendments  posted  by  Shri  Dandexker?
 and  I  will  give  the  explanation  for  it.
 It  was  never  the  intention  of  this
 enactment,  nor  my  intention,  that  we
 should  think  in  terms  of  the  ultimat«
 benefit  accruing  to  a  person.  Suppose 8  bright  young  man  gets  a  scholar-
 ship  of  Rs.  500  and  that  Rs.  500  ena-
 bles  him  to  get  education  which
 ultimately  enables  him  to  get  Rs.
 16,000,  in  one  of  the  very  big  corpo- rations  the  head  of  which  Shri
 Dandeker  is,  |  certainly  would  not
 say  that  that  is  the  benefit  which  he
 has  received.

 Shri  M.  R.  Masant:
 haw.

 That  is  the
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 Shri  Sachindta  Chaudhari:  I  do  not

 think  that  is  the  law.  Benefit  means
 immediate  benefit.

 Shri  N.  Dandeker:
 refers  to  direct  or  indirect

 The  provision
 benefit.

 Shri  Sachindra  Chaudhari:  Indirect
 benefit  is  the  benefit  which  some-
 body  else  may  give.to.him.  Take  the
 example  which  Shri  Dandeker  gave.
 Supposing  I  were  to  establish  a  trust
 and  in  establishing  the  trust  I  emp-
 loy  a  teacher  and  that  teaher  is  to
 get  Rs.  500  a  month  for  the  purpose  of
 giving  lessons  to  my  son.  That  son
 of  mine  is  getting  the  benefit  indirec-
 tly;  he  is  not  getting  it  directly;  and
 the  indirect  benefit  that  he  gets  is
 not  Rs.  560  but  the  benefit  of  educa-
 tion  which  is  spread  over  a  pertod
 of  time.  That  is  the  point.  Anyhow
 I  do  not  accept  that  amendment.

 The  other  point  I  do  not  accept  for
 this  reason  that  this  particular  clause
 relates  to  those  charities  which  have
 come  into  existence  after  the  38
 March,  ‘1962.  So,  it  has  nothing  to
 do  with  hundred  year  old  or  fifty
 year  old  charities.  So,  if  a  person
 who  is  administering  a  trust  today,
 three  years  after  that  particular  date,
 says  that  he  did  not  know....

 Shri  M.  है.  Masani:  Would  the
 Finance  Minister  kindly  guide  us  as
 to  where  it  is  mentioned  that  it  will
 apply  only  to  those  charities  which
 came  into  being  after  9627

 Shrj  Sachindra  Chaudhuri:  J  will
 give  it  to  you  in  a  minute.  Will  you
 be  kind  enough  to  look  at  clause  (b)
 of  section  3  of  the  Income-tax  Act?

 Shri  M.  R.  Masant;  I  have  not  got
 it  with  me.

 Shri  Sachindra  Chaudhuri:  I  have
 it  before  me  I  hope  he  will  allow
 me  to  finish  it.

 So  far  as  this  is  concerned,  the
 Income-tax  Department  will  have  to
 establish  that  the  trustee  wilfully  did
 it  and,  after  all,  so  far  as  willingness
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 [Shri  Sachindra  Chaudhuri] is  concerned,  it  is  a  matter  of  psy-
 chology.  So  far  as  knowledge  is  con-
 cerned,  it  is  again  a  matter  of  proof which  is  not  easy  for  the  income-tax
 officer

 Shri  N.  Dandeker:  How  then  do  we
 prove  the  negative,  that  he  is  not
 related  to  me?  I  am  giving  today  to
 the  beneficiaries  of  various  trusts  cer-
 tain  money;  how  am  I  to  prove  that
 they  are  not  related  to  me?  The  In-
 come-tax  officer  will  ask  me  to  prove
 that  they  are  not  related  to  me  at  all.

 Shri  Sachindra  Chaudhuri:  You
 can  prove  it  by  saying  that  he  is
 born  of  Shri  So-and-so  in  such-and-
 such  circumstances,  That  is  the  only
 proof.

 Shri  N.  Dandekar:  How  do  I  prove
 the  negative?  How  do  I  prove  that
 you  are  not  related  to  me?

 Shri  Sachindra  Chaudhuri:  By
 saying  that  you  have  got  ncthing  to
 do  with  me,  that  you  are  not  born  in
 my  family—the  father,  grandfather
 or  the  great  grandfather......

 Shrj  N.  Dandeker:  It
 assertion;  it  is  not  proof.

 Shri  Sachindra  Chaudhuri:
 assertion  is  proof  provided....

 is  a  more

 Even

 Shri  N.  Dandeker:  It  is  not  docu-
 mentary  proof.

 Shri  Sachindra  Chaudhuri;  Docu-
 mentary  proof  is  not  necessary,  Oral
 evidence  can  be  given.

 Shri  N.  Dandeker;  I  do  not  know
 how  I  can  prove  that  he  is  not  relat-
 ed  to  me.

 Shri  Sachindra  Chaudhuri:  By
 showing  who  was  your  father.  grand-
 father,  mother  and  so  on-  -nothing
 more  than  that—ang  that  the  other
 man  did  not  share  the  same  mother,
 father  or  grandfather.

 Dr.  L.  M.  Singhvi  (Jodhpur):
 What  is  the  difficulty  in  limiting  the
 operation  of  this  clause  to  the
 immediate  family  at  the  very  best?
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 A  relative  is  a  very  large  expression and  ७  ve.y  vague  one.
 Shri  Sachindra  Chaudhari;  [f  he looks  to  the  definition  of  “relative”, he  will  find  that  a  relative  is  defin- ed  as

 Dr.  L.  M,  Singhvi:  There  are  as
 many  35  65  different  kinds  of  rela- tives  under  the  law.

 Shri  Morarka:
 Income-tax  Act.

 Not  under  the

 Shri  Sachindra  Chaudhuri:  He  is
 thinking  perhaps  of  the  Company
 Law,  The  Income-tax  Law  59  has
 svt  a  derinition  and  it  means  ony
 brother.  sister  or  a  lineal  descen«ant.
 Anyhow,  if  that  were  to  be  the  cri-
 terion,  the  task  of  the  Income-tax
 Department  and  of  Revenues  will  be
 more  difficult  and  the  very  object  of
 this  would  be  defeated.  In  recogni-
 tion  of  what  was  said  25  per  cent
 has  been  put  in  there.  Suppose,  there
 is  a  charity  which  produces  Rs.  3
 lakh,  then  Rs.  25,000  can  go  to  the
 re.atives  in  obedience  to  the  natural
 tendency  that  a  person  has  that,  after
 all,  he  would  like  charity  to  begin
 at  home  and  not  to  end  there  There-
 fore,  both  these  things  are  taken  into
 account,

 Shri  N,  Dandeker:  Here  is  the
 definition  of  “relative”: —

 “for  the  purposes  of  sect:un  3
 “relative”  also  includes  a  lineal
 descendant  of  a  brother  or
 sister.”

 In  other  words,  it  can  be  really
 infinity.

 dr.  L.  M.  Singhvi:  If  that  is  sq
 what  I  said  is  correct,

 Shri  Morarka:  The  word  “relative”
 Aas  already  been  there.  This  time
 the  Finance  Minister  is  only  giving
 a  concession.  If  the  Income-tax
 officer  wanted  proof  {rom  Shri
 Dandeker  till  now,  surely,  he  has
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 already  been  facing  these  difficulties.
 Why  is  ne  raising  this  ovjection  now?
 Now  the  Finance  Minister  is  only
 giving  a  concession  that  even  if  the
 income  of  a  trust  to  the  extent  of
 25  per  cent  is  utilised  directly  or
 indirectly  by  a  relative  or  by  the
 founder  or  the  author  of  ‘that  trust
 for  their  own  benefit,  the  entire
 income  of  the  trust  would  not  forfcit
 the  advantage  of  exemption  That
 is  8  new  scheme.  What  can  be  the
 obection?  The  word  “relative”  has
 already  been  there  for  the  last  su
 many  years.  Why  is  this  new  diffi-
 culty  being  raiseq  now?

 Shri  Sachindra  Chaudhuri:  A\Jso,
 may  !  say  that  I  do  not  agree  with
 Shri  Dandeker?  The  definition  of
 “relative”  is  to  be  found  in  section
 2,  clause  (4l)  which  says: —

 “‘yelative’,  in  relation  to  an
 individual.  means  the  husband,
 wife,  brother  or  sister  or  any
 lineal  ascendant  or  descendant
 of  that  individual.”
 Shri  N.  Dandeker:  Would  you  read

 Explanation  to  section  13,  because
 that  is  the  one  that  is  being  amend-
 ed?  I  know,  it  is  utterly  confusing.
 Explanation  1  is:

 “For  the  purposes  of  sections
 l],  2  and  3  “trust”  includes
 any  other  legal  obligation  and  for
 the  purposes  of  section  3  “rela-
 tive”  also  includes  g  linea)  des-
 cedant  of  a  brother  or  sister.”

 Shri  Sachindra  Chaudhuri:  Even
 then,  this  has  been  there  before  and
 I  do  not  think  that  I  can  extend  the
 exemption  to  any  more  than  what  I
 have  done.  I  am  afraid,  I  cannot
 cendant  of  a  brother  or  sister.’

 So  far  as  Shri  Morarka  is  concern-
 ed,  he  is  perfectly  right.  The  word
 “relative”  has  been  used  in  the  first
 part  ang  the  words  ‘relative  or  rela-
 tives”  have  been  used  in  the  amend-
 ment,  I  slipped  up  there.  I  should
 have  said  either  “relative”  or  “re-
 lative  or  relatives”  at  both  places.
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 Therefor,  |  think,  it  will  be  possible
 to  strike  out  the  words  “or  relatives”.

 Shri  M.  R.  Masani:  The  Finance
 Minister  was  going  to  enlighten  us about  the  limitation  of  trusts  to trusts  established  after  ‘1962.

 Shri  Sachindrg  Chaudhuri:  Kindly look  at  section  13,  Section  3  says—
 actually,  from  that  point  of  view  I
 looked  at  it—

 “Nothing  containeg  in  sectiun  l]
 shall  operate  so  as  to  exclude
 from  the  total  income  of  the  pre- vious  year  of  the  person  in
 receipt  thereof—

 (a)  any  part  of  the  income  from
 the  property  held  under  a
 trust  for  private  religious
 Purposes......

 (b)  in  the  case  of  8  trust  for
 charitable  purposes  or  a
 charitable  institution  created
 or  established  after  the  com-
 mencement  of  this  Act,”

 which  was  Ist  April,  1962.
 Shri  M.  R.  Masani:  Do  I  under-

 stand  that  the  whole  operation  of
 clause  5  will  only  appiy  to  trusts
 established  after  962  and  other
 trusts  will  be  out  of  the  purview  of
 this?

 Shri  Sachindra  Chaudhuri:
 are  not  affected.

 Mr.  Deputy-Speaker:  I  will  now
 put  amendments  Nos.  59  and  6]  to
 the  vote  of  the  House.

 Others

 Amendments  Nos.  59  and  6l  were  put
 and  negatived.

 Mr,  Deputy-Speaker:  I  will  now
 put  Government  amendment  No.  69
 to  the  vote  of  the  House.

 Shri  Morarka:  As  amended  by  the
 suggestion  here,  There’  is  an  oral
 amendment  that  the  words  “or  rela-
 tives”  be  deleted.

 Mr,  Deputy-Speaker:
 accepting  it?

 Shri  Sachindra  Chaudhari:  What
 was  pointed  out  by  Shri  Morarka  was.

 Are  you
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 [Shri  Sachindra  Chaudhuri]
 that  in  the  main  clause  the  word  is
 “relative”  and  in  the  amen:tment  it
 is  “relative  or  relatives”.  He  says
 that  it  might  create  confusion  and
 that  under  the  Genera]  Clauscz  Act
 the  singular  includes  the  plural;
 therefore,  “relative”  would  be  suffi-
 cient  to  cover  “relatives”.  So.  strike
 ‘out  the  words  “or  relatives’.

 Mr.  Deputy-Speaker:  I  will  now
 put  Government  amendment  No.  89,

 :as  modifred,  to  the  vote  of  the  Huuse.
 ‘The  question  is:

 Page  6,  after  line  36,  insert—

 ‘Provided  that  in  a  case  where
 this  section  applies  by  reason

 -only  that  under  the  terms  of  the
 trust  or  the  rules  governing  the
 institution  any  part  of  such  income
 enures  directly  or  indirectly  or
 that  any  part  of  the  income  or
 any  property  of  the  trust  or  ins-
 titution  is,  during  the  previous

 year,  used  or  applied  directly  or
 indirectly.  for  the  benefit  of  any
 relative  of  such  author,  founder,
 person  or  member,  and  the
 amount  of  income  so  enuring  ०
 used  or  applied  for  the  benefit
 of  such  relative,  together  with
 the  value  of  the  benefit  derived
 by  him  from  the  user  or  applica-
 tion  of  such  property,  if  any,
 during  the  previous  year.  does
 not  exceed  a  sum  calculated  at
 the  rate  of  twenty-five  per  cent.
 of  the  income  of  the  trust  or  ins-
 titution  of  the  previous  year,  the
 provisions  of  this  section  shall
 have  effect  only  in  resp2ct  of
 that  part  of  the  income  «f  the
 trust  or  institution  which  does
 not  exceed  the  amount  so  enuring
 or  used  or  applieq  together  with
 the  value  of  the  benefit  afore-
 said.’.  (89).

 The  motion  was  adopted.
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 _Mr.  Deputy-Speaker:  The  ques- tian  is;
 ‘That  clause  5,  as  amended, stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  5,  as  amended,  was  added  to

 the  Bill.
 Clause  e—  (Amendment  of  section

 32).

 Shri  Saehindra  Chaudhuri:  Sir,  I
 beg  to  move*:;—

 Page  7,  for  line  2,  substitute—
 “first  put  to  use  by  the  asses-

 see  for  the  purposes  of  his  busi-
 ness  or  profession;”.  (90).
 Shri  N.  Dandeker:  Sir,  I  beg  to

 move*;—

 (i)  Page  6,  lines  40  and  o—
 for  “machinery  or  plant”

 substitute  “building,  machin-
 ery,  plant  or  furniture,  or
 of  any  additions  thereto”
 (8).

 (ii)  Page  6,  line  4I,—
 for  “seven  hundred  and  fifty”

 substitute  “one  thousand  and
 Five  hundred”  (10).

 There  are  only  two  short  points in  my  amendments.  One  is  that
 since  the  depreciation  clauses  apply not  merely  to  machinery  and  plant but  to  building,  machinery,  plant  or
 furniture  or  any  additions  thereto,  I
 am  suggesting  that  this  excellent  pro-
 posal  that  is  contained  in  clause  6
 should  extend  to  buildings.  machin-
 ery,  plant  or  furniture  or  anv  addi-
 tions  thereto.

 Secondly,  tha  object  of  this  provi-
 sion  is  an  execilent  one,  that  the
 Department  as  well  as  the  assessees
 ought  not  to  be  wasting  time  on
 calculating  complicated  depreciation
 provisions  for  small-value  items.  I

 *Maved  with  the  recommendations  of  the  President.
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 suggest  that  smal]  value  in  modern
 times  ought  to  mean  something  more
 than  Rs.  760.  I,  therefore,  in  amend-
 ment  No.  0  suggest  the  substitution
 «f  the  words  “one  thousand  and  five
 hundred”  instead  of  “seven  hundred
 and  fifty”.

 Shrj  Sachindra  Chaudhuri:  ]  do  not
 accept  them,  There  is  really  no  merit
 or  virtue  in  them.  There  is  a  differ-
 ence  between  Rs.  750  and  Rs,  1,500.
 As  Shri  Dandeker  himself  pointed  out,
 the  idea  is  to  give  relief  ta  small  de-
 preciations  and  also  to  avoid  admin-
 istrative  difficulties.  I  think,  to  avoid
 administrative  difficulties,  to  give  up
 tax  on  the  extra  Rs.  750  is  not  justi-
 fied.  ¢

 Mr.  Deputy-Speaker:  I  shal]  now
 put  amendments  Nos.  8  ang  20  to  the
 ‘vote  of  the  House.

 Amendments  Nos.  8  and  0  were  put
 and  negatived.

 Mr.  Deputy-Speaker:  I  shall  now
 put  Government  amendment  No.  90
 to  the  vote  of  the  House.  The  ques-
 tion  is:

 Page  7,  for  line  2,  substitute—
 “first  put  to  use  by  the  assessee

 for  the  purposes  of  his  business
 or  profession;”.  (90)
 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  6,  as  amended,

 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  6,  as  amended,  wus  odded  to

 the  Bill.

 My,  Deputy-Speaker:  There  are  no
 .amendments  to  clauses  7  ang  8.

 The  question  is:

 “That  clauses  7  and  8  stand  part
 of  the  Bill”.
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 The  motion  was  adopted.
 Clauses  7  and  8  were  udded  to  the

 Bill.

 Clause  9—-(  Amendment  of
 34).

 Shri  Sachindra  Chaudhuri:  I  beg  to
 move*.

 section

 (i)  Page  8,  for  lines  33  to  35,  sub-
 stitute—

 “9,  In  section  34  of  th.  Income-
 tax  Act,  in  clause  (a)  of  sub-
 section  (3)—

 (i)  after  the  proviso,  the  fol-
 lowing  proviso  shall  be  inserted,
 namely:—".  (9I).
 (ii)  Page  8,  after  line  39,  insert—
 ‘(iiy)  the  following  Explanation

 shall  be.  ang  shall  be  deemed  al-
 ways  to  have  been,  inserted,  name-
 ly:

 “Explanation.—For  the  removal
 of  doubts,  it  is  hereby  leclared
 that  the  deduction  referred  to  in
 section  33  shall  not  be  denied  by
 reason  only  that  the  amount  de-
 bited  to  the  profit  and  less  account
 of  the  relevant  previous  year  and
 credited  to  the  reserve  account
 aforesaid  exceeds  the  amount  of
 the  profit  of  such  previoug  year
 (as  arrived  at  without  making  the
 debit  aforesaid)  in  accordance
 with  the  profit  and  joss  account.”’
 (92)
 Shri  N,  Dandeker:  I  move’:
 “Page  8,  after  line  39,—

 insert  ‘(2)  after  the  proviso  as
 inserted  by  sub-section  dy)  of  this
 section,  the  following  explanation
 shall  be  and  shall  be  deemed  al-
 ways  to  have  been  inserted,  name-
 lyi—

 “Erplanation—In  this  sub-sec-
 tion  the  expression  “profit  and  loss
 account”  includes  “profit  and  loss
 appropriation  account.”.’  (64).
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 {Shri  N.  Dandeker]
 Sir,  I  have  two  amendments.  Nos.

 63  and  64.  I  withdraw  amendment
 No.  63.  As  regards  amendment  No.  64,
 I  have  a  feeling  that  it  is  really  covered
 by  the  Finance  Minister's  amendment.
 But  I  just  wanted  to  be  quite  clear.
 There  were  two  controversies  about
 this  allowance  of  development  rebate.
 One  was  whether  it  was  prejudiced  by
 the  fact  that  the  profit  of  a  particular
 year  was  not  adequate  to  cover  the
 development  rebate  reserve,  and  whe-
 ther,  therefore,  it  was  proper  if  a
 balance  from  the  previous  year’s  pro-
 fit  and  loss  account  or  if  a  certain
 withdrawal  from  reserves  would  be
 used  for  the  purpose  and  whether
 that  would  be  adequate.  That  contro-
 versy  certainly  is  set  at  rest  by  the
 Finance  Minister’s  amendment.

 The  one  that  is  not  very  clear  is
 this.  There  is  also  an  argument
 which  I  have  not  understood.  I  know
 of  many  cases  which  have  gone  to
 courts  of  law  about  the  ‘above  the  line’
 and  ‘below  the  line’  of  profit and  loss
 account.  I  have  myself  been  an  ac-
 countant  for  years;  I  have  also  seen
 the  Companies  Act.  Ang  it  is  admit-
 ted  that  the  Companies  Act  makes  no
 distinction  between  ‘above  the  line’  and
 ‘below  the  line’  in  the  profit  and  loss
 account.  But  I  know  the  Income-tax
 Department  is  making  this  distinction
 between  above  the  line  and  below  the
 line  even  in  those  cases  where  the
 amount  of  development  reserve  is  less
 than  or  equal  to  the  profit  of  the  year
 without  having  to  draw  upon  earlier
 year’s  profit  or  reserves.  I  know  of
 such  cases;  and  in  view  of  the  De-
 partment’s  attitude  I  could  only  ad-
 vise  them  to  go  to  the  High  Court.  [
 doubt  whether  this  business  of  mak-
 ing  a  distinction  between  ‘above  the
 line’  and  ‘below  the  line’  is  cleared  by
 the  amendment  of  the  Finance  Minis-
 ter.  It  is  admitted  in  the  Finance
 Minister’s  Explanatory  Memorandum
 that  provisions  in  Part  II  of  Schedule
 to  the  Companies  Act,  1956,  in  regard
 to  the  requirement  as  to  profit  and  loss
 account,  do  not  make  any  distinction
 between  ‘above  the  line’  and  ‘below
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 the  line.’  in  fact,  however,  the  De-
 partment  has  not  so  regarded  the
 matter.  3  do  not  know  what  is  im-
 plied  by  it.  But  if  this  is  still  in
 doubt,  I  would  certainly  feel  compe!l-
 led  to  move  my  amendment  No.  64
 which  is  to  the  effect  that  the  expres-
 sion  “profit  and  loss  account’  includes
 “profit  and  loss  appropriation  ac-
 count.”.  I  move  this  amendment  me-
 rely  for  this  reason,  that  in  fact,  the
 Department  has  been  objecting  =  tc
 allowing  development  rebate  on  the
 ground  that  the  debit  for  develop-
 ment  rebate  reserve  must  be  to  that
 part  of  the  profit  and  loss  account
 which  is  ‘above  the  line’  and  not  to
 that  part  of  the  profit  and  loss  account
 which  is  below  the  line  aegardless  of
 whether  the  debit  for  this  reserve  is
 or  is  not  equal  to  or  less  than  the  pro-
 fit  of  the  year  and  quite  apart  from
 the  other  argument  as  to  whether  any
 part  of  the  profit  of  the  previous  year
 or  earlier  reserves  had  been  drawn
 upon.  If  the  Finance  Ministcr  agrees
 that  there  is  still  a  doubt  because  the
 Department  has  a  doubt,  and  becausc
 they  have  ruled  adversely  even  in
 cases  where  the  question  of  a  balance
 or  reserve  from  previous  years  was
 not  an  issue,  that  is  whether  the  de-
 bit  for  reserve  was  less  than  the  years
 profit,  but  have  disallowed  develop-
 ment  rebate  on  the  simple  ground
 that  the  debit  appeared  ‘below  the
 line’  part  of  the  profit  and  loss  ac-
 count,  then  I  must  press  the  amend-
 ment.  Alternatively,  I  would  request
 the  Finance  Minister  to  clarify  that
 this  view  is  no  longer  held.

 Shri  Morarka:  I  welcome  the
 amendment  moved  by  the  hon.  Fin-
 ance  Minister.  The  basic  principle
 behind  development  rebate  is  that  it
 is  an  incentive  for  the  industries  to
 acquire  new  assets  and  since  assets
 cost  a  very  high  price,  the  Govern-
 ment  gives  them  not  only  the  norma:
 depreciation  allowance  but  a  special
 allowance  also  to  encourage  them  to
 purchase  those  assets  and  to  meet  part
 of  the  expenditure  incurred  on  the
 assets  out  of  the  profits  they  make.
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 In  the  beginning,  as  you  remember,
 the  development  rebate  was  not  there
 but  there  was  an  initial  depreciation
 allowance.  That  was  abolished  and
 then  the  development  rebate  came  in.
 Since  the  tendency  was  that  the  com-
 panies  frittered  away  this  amount
 development  rebate  by  way  of  pay-
 ment  of  dividend,  etc.  ang  the  Gov-
 ernment  wanted  to  stop  that,  There-
 fore,  they  laid  down  that  the  devclop-
 ment  rebate  would  be  allowed  only  if
 you  debit  75  per  cent  of  that  allow-
 ance  in  the  profit  and  loss  account.
 In  other  words,  75  per  cent  of  that
 amount  could  not  be  available  for  the
 payment  of  dividend.  Even  at  that
 time,  it  was  not  the  intention  of  the
 Government  to  deny  the  development rebate  in  case  there  was  no  profit  for
 the  company  in  that  particular  year; there  may  be  profit  in  the  subsequent
 year.  So,  on  the  principle  of  carry-
 forward  as  applied  to  the  depreciation, which  is  allowed  everywhere,  the
 Government  wanted  to  apply  the  sume
 Principle  to  the  development  rebate.
 Since  there  was  confusion  and  differ-
 ent  courts  held  different  views  on  this
 point,  this  clarification  was  very  ne-
 cessary.  I  think  the  entire  industrial
 community  would  be  grateful  to  the
 Finance  Minister  for  making  this  posi- tion  clear  50  that  no  company,  no  in-
 dustry,  would  be  denied  in  future  the
 benefit  of  the  development  rebate  me-
 rely  b  there  are  inadequate  pro- fits  or  merely  because  that  debit  is
 made  in  the  profit  and  loss  account, below  the  line  ang  not  above  the  line.

 I  think  it  is  a  good  thing  that  the
 Finance  Minister  has  done  and  he  has
 done  well  in  moving  this  amendment
 which  would  remove  the  doubt  for
 ever.

 Shri  Sachindra  Chaudhari:  I  am
 glad  both  Mr.  Masani  and  Mr.  Morarka have  accepted  this  amendment  as such.  So  far  as  the  doubt  of  Mr.
 Dandeker  is  concerned,  I  would  say that  I  have  not  purposely  put  in  this
 kind  of  an  amendment.  J  share  Mr.
 Dandeker’s  view  that  in  accounting vou  do  not  have  anything  helow  the
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 line  or  above  the  line  nor  is  there  pro-
 vision  of  that  description  in  the  Com-
 panies  Act.  If  I  were  to  put  in  here,
 it  would  create  confusion  in  the  Com-
 panies  Act  which  I  can  leave  as  it  is.
 After  all,  Mr.  Dandeker  is  perfectly
 right.  That  is  not  a  point  which  any
 officer  of  the  Government  can  possi-
 bly  take  up  against  any  of  the  peo-
 ple  who  might  appear  before  him.  If
 necessary,  we  should  do  it  by  making
 a  Clarification  on  this  particulur  point.

 Shri  N.  Dandeker:  In  that  case,  Sir,
 I  withdraw  my  amendment  No,  64.

 Amendment  No.  64,  was,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker:  The  question
 is:

 (i)  Page  8,  for  lines  33  lo  35,  sub-
 stitute—

 “9,  In  section  34  of  the  Income-
 tax  Act,  in  clause  (a)  of  sub-sec-
 tion  (3)—

 (i)  after  the  proviso,  the  follow-
 ing  proviso  shall  be  inserted,
 namely:—”.  (91).

 (ii)  Page  8,  after  line  39,  ingert—

 ‘(ii)  the  following  Expianation
 shall  be,  and  shall  be  dcemeg  al-
 ways  to  have  been,  _  inserted,
 namely:

 “Explanation.—For  the  removal
 of  doubts,  it  is  hereby  declared
 that  the  deduction  referred  to  in
 section  33  shall  not  be  denied  by
 reason  only  that  the  amount  de-
 bited  to  the  profit  and  loss  account
 of  the  relevant  previous  year  and
 credited  to  the  reserve  account
 aforesaig  exceeds  the  amount  of
 the  profit  of  such  previous  year
 (as  arrived  at  without  making  the
 debit  aforesaid)  in  accordance
 with  the  profit  and  loss  account.”’.
 (92).

 The  motion  was  adopted.
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 Mr.  Deputy-Speaker:  The  question

 Finance

 “That  clause  9,  as
 stand  part  of  the  Bill”

 amended,

 The  motion  was  adopted.
 Clause  9,  as  amended,  was  udded  tu

 the  Bill.
 Clause  l0—(J!sertion  of  new  section

 35.4)
 Shri  N.  Dandeker:  I  move:

 “Page  9,  line  5,—
 after  “copyrights”

 insert  “or  technical  know-how,
 or  layout  drawings,  or
 designs  ang  drawings  for
 plant,  machinery  and  equip-
 ment,  or  manufacturing
 drawings.  designs,  processes
 or  rights,  and  the  like’.  12)

 Shri  P.  C,  Borooah:  I  move:

 “Page  9,  line  5,—
 after  “copyrights”  insert—
 “or  Lease-hold  right  or  Mining

 rights”.  (ll)

 The  new  section  seeks  to  provide
 that  any  capital  expenditure  incurred
 by  an  assessee  after  the  28th  February,
 1966,  on  the  acquisition  of  patent  rights
 or  copyrights  used  for  the  purpose  of
 the  business  will  be  allowed  a  decduc-
 tion  over  a  period  of  4  years.  My
 suggestion  is  that  this  concession  may
 be  extended  to  the  expenditure  incur-
 red  on  the  acquisition  of,  so  to  say,
 lease-hold  rights  and  miningh  rights.
 This  is  a  simple  thing  which,  I  think
 the  hon.  Minister  will  consider  it.

 Shri  N.  Dandeker:  As  I  understand,
 this  excellent  proposal  in  clause  0
 which  introduces  a  new  section  35A  in
 the  Act  is  to  take  cognizance  of  the
 facts  that  present-day  devclopments  in
 this  country  involve  considerable
 acquisitions  of  patent  rights  and  copy-
 rights  and  the  like;  and  quite  pro-
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 Perly—I  congratulate  the  the  Finance
 Minister  on  this—this  clause  faces
 realities  and  permits  the  amortisations
 of  these  rights  which  are  increasing in  number  and  which  should  be  anor-
 tised  in  course  of  time.

 My  amendment  seeks  to  take  the
 thing  a  little  further  in  precisely  the
 same  direction  and  for  the  same
 reason.  What  is  also  bring  acquired
 these  days,  by  existing  concerns
 engaged  in  new  developinents  or  by
 new  companies  and  so  on.  over  the
 entire  gamut  of  indust:y  today,  is
 not  merely  patent  rights  and  copy-
 rights  but  also  the  things  that  I  have
 mentioned  in  my  amendment,  namcly,
 technical  know-how,  lay-out  drawings,
 plant  designs  and  manufacturing
 designs,  drawings  and  so  on.  I  am
 only  seeking  what  this  clause  already
 seeks  to  do  in  respect  of  copyrights
 and  patents,  namely,  that  any  expen-
 diture  of  a  capital  nature  of  the  type
 described  in  my  amendment  incurred
 after  such  and  such  a  date  should  aijso
 be  amortised  for  taxation  purposes.
 In  other  words,  these  items  are
 already  admissible  in  particular  cir-
 cumstances  as  revenue  expenditure;
 that  is  very  good.  But  there  are  occa-
 sions  when  endless  arguments  go  on
 about  it—and  it  is  a  lresome  busi-
 ness;  payment  for  technical  know-how
 is  under  certain  circumstances  treated
 as  revenue  expenditurc,  and  other-
 wise  it  is  treated  as  cap'txl  expendi-
 ture.  And  this  sort  of  tiing  goes  on
 and  on  even  though  al]  th2  items  that
 are  written  here  in  my  amendment
 and  the  purposes  for  which  these
 things  are,  so  to  speak,  acquired  by
 the  companies  conceracd,  are  well
 known.

 Secondly.  in  so  far  as  they  are
 acquired  from  outside,  non:  of  them
 can  be  acquired  or  paid  iv  without
 the  sanction  of  the  Government  as  to
 the  agreement,  as  to  the  terms,  as  to
 the  necessity  for  it  and  80  on.

 *Moved  with  the  re  mendation  of  the  President
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 Thirdly,  in  so  far  as  they  are  agreed
 as  revenue  expenditure,  they  are  be-
 ing  allowed,  but  there  is  always  a
 whole  lot  of  quite  unnecessary  argu-
 ment  about  the  nature  of  such  ex-
 penditure,  because  naturally  these
 boys  are  wanting  to  push  it  out  as
 revenue  by  calling  it  88  capital  in-
 dustry.  There  is  hardly  any  differ-
 ence  between  the  kind  of  expenditure
 I  have  just  referred  to  in  my  amend-
 ment  and  the  two  major  ones—patent
 rights  and  copy  rights—and  I  sugges!
 that  the  same  principle  of  amortisa-
 tion  be  applied  whenever  they  are
 treated  as  capital  expenditure.

 Shrj  Sachindra  Chaudhuri:  So  far
 as  Mr.  Borooah's  amendment  is  con-
 cerned,  it  goes  against  the  principle
 of  all  taxation.  I  cannot  possibly
 say  that  there  should  be  amortisation
 allowed  for  capital  assets.

 So  far  as  Mr.  Dandeker’s  amenc.-
 ment  is  concerned,  so  far  as  the  pos.- tion  of  knowhow  is  concerned,  there
 is  no  definite  period  or  description  or
 definition  of  knowhow.  When  you
 have  a  patent  right  or  a  copy  right,
 there  is  a  period  given  to  it  and,
 therefore,  you  have  some  distinct
 legal  and  practica]  definition  about  it.
 With  regard  to  knowhow,  you  do  nct
 have  this.  Therefore,  I  am  afraid  I
 cannot  include  knowhow.  So  far  as
 drawings  and  designs  are  concerned,
 they  would  normally  qualify  having
 regard  to  the  fact  that  without  draw-
 ings—if  I  am  buying  machinery  and
 80  on—the  machinery  will  be  useless.
 So  that  is  taken  as  the  cost  of  the
 machinery.

 Mr.  Deputy-Speakar:  I  now  put
 Mr.  Dandeker’s  amendment  to  vote.

 The  Amendment  No.  2  was  put  and
 negatived.

 Amendment  No.  ]  was,  by  leave,
 withdrawn.

 VAISAKHA  ‘15,  888  (SAKA)  Bill,  966  L4844°

 Mr.  Deputy-Speaker:  The  question
 is:

 “Clause  0  stand  part  of  the
 Bill”.
 The  motion  was  adopted.
 Clause  0  was  added  to  the  Bill.
 Clauses  ]  to  4  were  also  added  tu

 the  Bill.

 Clause  5—(Amendment  of  Chapter
 VIA).

 Shri  Sachindra  Chaudhuri:  I  bes
 to  move:  *

 (i)  Page  WW,  for  line  Il,  substi-
 tute—

 ‘(b)  in  section  80A,  in  sub-sec-
 (2)--

 (i)  in  sub-clause  (ii)  of’,  (93)
 tion

 (ii)  Page  dy  after  line  ‘16,  insert--
 ‘(ii)  after  clause  (b),  the  follow-

 ing  Explanation  shall  be  inserted,
 namely:

 “Explanation—For  the  purposes
 of  sub-clause  (i)  of  clause  (a)
 and  of  clause  (b)  of  this  sub-
 section,  an  insurance  on  the  life
 of  any  person  referred  to  therein
 shall  include—

 (i)  a  policy  of  insurance  on
 the  life  of  such  person  securing
 the  payment  of  a  spectfied  sum
 on  the  stipulated  date  of  matu-
 rity  of  the  policy,  if  such  pei-
 son  is  alive  on  such  date,  not-
 withstanding  that  the  policy  of
 insurance  provides  only  for  the
 return  of  premiums  paid  (with
 or  without  any  interest  thereon)
 in  the  event  of  such  person
 dying  before  the  said  st'pulated
 date;

 (ii)  a  policy  of  insurance
 effected  by  8  person  for  the
 benefit  of  a  minor  (being  the
 assessee,  or  a  male  member  of
 a  Hindu  undivided  family  where
 such  family  is  the  assessecy

 id *Moved  with  the  rec  dation  of  the  Pr
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 (Shri  Sachindra  Chaudhuri]
 with  the  object  of  enabling  the
 minor,  after  he  has  _  attained
 majority,  to  secure  an  iasurunce
 on  his  own  life  by  adopting  the
 policy  and  on  his  being  alive  on
 a  date  (after  such  adoption)
 specified  in  the  policy  in  tns
 behalf;”  ’.  (94).

 Shri  Himatsingka:  I  beg  to  move:*
 Page  l,  line  28,—

 for  “eight  per  cent.”
 “ten  per  cent”  (15).
 Shri  Shree  Narayan  Das

 bhanga):  I  beg  to  move:*

 substitute

 (Dar

 Page  q,  line  5,—
 after  “shall  be”  insert—

 “and  shall  be  deemed
 to  have  been”  (13).

 Shri  Himatsingka:  As  you  know
 there  has  been  a  0  per  cent  increase
 on  all  the  companies.  This  particu'ar clause  that  I  am  referrng  to  relates  to
 deduction  in  respect  of  profits  and
 gains  from  specified  industrics  in  the
 case  of  certain  companies.  These
 companies  were  being  taxed  at  the
 rate  of  45%  whereas  the  other  om-
 panies  were  being  taxed  at  tie  rate
 of  50%.  There  has  been  an  a!l  rounl
 increase  of  10%.  These  companics
 would  now  be  liable  to  tax  at  50.6%
 instead  of  49.5%.  The  provision  that
 has  been  made  in  80E  says:

 alwiys

 ee  there  shal]  be  allowed
 a  deduction  from  such  profits  and
 gains  of  an  amount  equal  to  e:cht
 per  cent  thereof  in  computing  the
 total  income  of  the  company.”

 The  result  will  be  that  the  company
 will  be  liable  to  tax  on  the  basis  of
 92%  at  the  rate  of  55%.  It  will  work
 out  to  50.6%;  whereas  it  was  enjoying
 a  difference  of  5%,  it  will  not  be
 getting  that  benefit  now.  Therefore,
 I  suggest  that  instead  of  8%,  it  should
 bt  raised  to  10%,  so  that  the  kind  of

 3966  Bill,  966  34846

 companies  which  are  engage  in  ihe
 business  of  generation  or  distribution
 of  electricity  or  any  other  cerm  of
 power  or  of  construction,  manufacttre
 or  production  of  any  one  or  more  of
 the  articles  may  get  the  benefit  which
 they  were  getting  and  the  -tifference
 may  be  kept  on  the  same  basis.

 Shri  Shree  Narayan  Das:  I]  have  a
 small  amendment.  The  _  Finance
 minister  has  proposed  an  amendment
 to  the  Income-tax  Act,  Section  88.
 The  Life  Insurance  Corporation  issues
 insurance  policies  for  deferred  annuity
 on  the  life  of  the  assessee  and  these
 policies  contain  a  provision  for  the
 exercise  by  the  insured  of  a  cash
 option  in  lieu  of  annuity.  The  Life
 Insurance  Corporation  of  India,  while
 canvassing  for  such  policies,  have  been
 giving  the  assurance  that  the  rebate  of
 tax  will  be  available  on  this  kind  of
 policies  also.  Now  the  Government
 has  accepted  the  suggestion  of  the
 Life  Insurance  Corporation  and  they
 are  going  to  provide  it  for  such  polic-
 ies.  My  simple  amendment  is  this.
 The  provision  accepted  by  the  hon.
 Minister  by  this  amendment  should  b>
 given  retrospective  effect.  My  simple
 amendment  is  that,  on  page  I],  line
 ‘15,  after  “shall  be”  the  words  “and
 shall  be  deemed  always  to  have  been”
 be  inserted.  Thig  will  give  retrospec-
 tive  effect  to  the  amendment  propos-
 ed  by  the  hon.  Minister.  I  hope  this
 will  be  accepted.

 Shri  N.  Dandeker:  I  would  not  like
 to  repeat  the  points  mentioned  by  Mr.
 Himatsingka.  I  would  just  like  to
 say  this,  that  the  Fifth  Schedule  in-
 dustries  are  vital  industries  in  the
 country.  I  am  glad  that  the  various
 industries  that  were  scattered  in
 different  Schedules  are  being  brought
 together  now  in  the  Fifth  Schedule.
 It  should  really  be  the  main  feature
 of  the  taxation  of  these  essential  in-
 dustries,—where  one  has  a  good  deal
 of  foreign  collaboration  and  foreign
 investment,  and  a’  good  deal  of  Indian

 *Moved  with  the  recommendation  of  the  President.
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 invesiment  and  so  on,—that  there  is
 stability  of  taxation  rates  over  a
 period  of  years,  whatever  else  one
 might  do  as  regards  normal  basic  rate
 of  taxation.  In  other  words,  I  would
 really  like  going  further  and  suggest-
 ing  that  the  deduction  from  income
 from  the  Fifth  Schedule  industries
 should  be  somewhere  around  8  per
 ecent,,  so  that  you  would  get  a  resi-
 ajual  income  which,  when  taxed  at  the
 higher  rate,  would  suffer  the  same
 effective  rate  of  taxation  as  the  rate
 to  which  they  were  stibjected  for  the
 assessment  year  1965-66,  Having  re-
 gard  to  that  all  that  this  particular
 amendment  seeks  to  do,  is  to  give  re-
 dief  at  ten  per  cent  by  way  of  deduc-
 tion  from  the  total  income  of  such
 company,  that  ig  to  say  tan  per  cent
 of  the  income  derived  from  these  par-
 ticular  industries  83  that  you  may  not
 Bet  the  opposite  effect  to  that  intend-
 ed.  While  the  genz:ral  rate  of  taxa-
 tion  is  going  to  be  put  up  by  ten  per
 ent,  in  this  particular  case  the  effec-
 tive  increase  in  th2  rate  will  be
 higher.  In  fact  the  effective  rate  of
 ‘taxation  in  this  case  goes  up,  if  the
 amendment  is  not  accepted  from  45
 per  cent  to  50.6  per  cent.  which  is  an
 incr.ase  of  more  than  ten  per  cent.
 Unless  ther:fore  the  income  itself  is
 diminished  by  l0  per  cent  ag  we  have
 suggested  in  the  amendment,  you
 would  not  get  a  parity  of  treatment
 -with  tha  other  increases  in  the  rates
 of  tax.  Therefore,  Sir,  I  would  urge
 apon  the  Finance  Minister  that  while
 in  My  judgment  there  is  case  for
 stabilising  the  rates  of  taxation  on
 thes.  particular  types  of  industrv,  at
 any  rate  they  ought  not  to  be  sub-
 jected  to  higher  rates  of  net  effective
 taxation  than  income  from  other  in-
 dustries,

 Shri  Morarka:  Mr.  Deputy-Speaker,
 Sir,  the  point  raised  by  the  hon.  Mem-
 ber  Shri  Himatsingka  should  be  con-
 sidered  together  with  the  provisions
 in  the  first  schedule.  The  total  tax
 liability  on  difforent  companies  should
 be  examined  and  then  decided  whe-
 ther  the  tax  burden  on  these  com-
 panies  which  he  has  in  mind  has  in-
 creased  or  has  decreased  or  has  in-
 550  (ai)  LSD—7.
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 creased  proportionately  more  or’  less.
 I  would  therefore  reserve  those  com-
 ments  till  we  come  to  the  first  sche-
 dule  because  actual  rates  of  the  eor-
 poration  tax  are  dealt  with  in  sche-
 dule  I.  The  other  point  which  is
 covered  by  the  amendment  of  the
 hon.  Finance  Minister  is  that,  now  the
 payment  of  a  premium  not  only  for
 the  policy  which  is  on  the  life  of  an
 assessee,  but  even  the  policy  which  is
 purely  endowment  policy  would  be
 permissible.  Sir,  J  would  like  to  know
 whether  this  is  a  deliberate  thing  or
 whether  it  is  an  intended  benefit  that
 the  hon,  Finance  Minister  wants  to
 give  to  the  assesszes.  Because,  the
 consequenceg  would  then  be  like  this,
 that  if  a  person  has  an  income—say,
 for  argument’s  sake—Rs,  50,000  a
 year,  then,  25  per  cent  of  Rs.  50,000
 or  Rs.  12,500  whichever  is  less—in
 this  particular  case  it  happens  to  be
 the  same—is  being  paid  by  way  of
 premium  on  an  endowment  policy
 which  may  mature  after  4  years.
 That  means  at  the  end  of  the  fourth
 year  if  he  continues  paying  Rs.  12,500
 every  year,  then  at  the  end  of  the
 4th  year  he  would  receive  from  the
 insurance  company  Rs.  50,000.  ‘This
 would  be  tax-free.  So,  Sir,  while
 there  was  a  justification  for  giving
 this  benefit  on  the  policy  of  the  life
 of  the  assessee  to  provide  against
 some  contingency  and  all  that,  I  do
 not  see  any  great  merit  in  giving  this
 benefit  also  for  the  endowment
 policy.  Because,  if  the  intention  of
 this  amendment  is  only  to  give  in-
 centive  to  the  people  to  increase  the
 business  of  the  L.I.C.  I  have  nothing
 to  Say  against  it.  It  is  good.  But  in
 that  case  it  should  be  given  in  a
 straightforward  manner.  In  the  past
 there  was  no  Life  Insurance  Corpora-
 tion.  Many  private  insurance  com-
 panies  were  doing  the  business.  Pay-
 ments  of  premiums  on  such  endow-
 ment  policies  were  disallowed  and
 the  Government  have  held  that  such
 deductions  are  not  permissible.  Now,
 Sir,  when  this  benefit  is  being  given,
 I  would  like  to  know  from  the  hon.
 Finance  Minister  whether  it  is  his  in-
 tention  that  one  can  save  a  3um  of
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 [Shri  Morarka]
 Rs.  50,000  at  the  end  of  the  ‘ourth
 year  by  contributing  Rs.  12,500,  every
 year  out  of  his  income  and  he  «:an  get
 this  Rs.  50,000  completely  tax-free  at
 the  end  of  the  fourth  year.  Simular-
 ly,  Sir,  the  change  which  is  sought  to
 be  made  by  the  Finance  Minister  is
 that  premia  paid  to  effect  a  ‘ontract
 for  doferred  annuity  will  be  allowed
 reduction  even  if  the  insured  exercises
 an  option  to  receive  a  cash  payment  in
 lieu  of  the  payment  of  annuity.  It
 does  not  require  much  elaboration  be-
 cause  the  same  principle  is  followed
 there.  I  would  like,  therefore,  the
 hon,  Finance  Minister  to  explain  ७  hat
 is  the  rationale  behind  this.  |  agree,
 it  is  a  benevolent  action  on  the  part
 of  the  Finance  Minister.  But  «hen  it
 should  be  well  distributed  between  all
 thy  persons,  at  different  brackets  of
 incomes.  Why  should  this  be  ‘ntend-
 ed  to  q  particular  class?  Why  would
 benefit  more?  I  hope,  Sir,  the  hon.
 Finance  Minister  would  please  <larify
 this  point.

 Shri  Sachindra  Chaudburi;  So  far
 as  insurance  is  concerned,  I  do  not
 accept  the  amendment  proposing  to
 nive  the  relief  retrospectively,  »ecause
 that  relief  is  given  prospectively  and
 not  retrospectively.  Secondly,  the
 position  is  this  that  this  class  of  polic-
 jes  are  not  many  in  number  and  they
 ure  usually  taken  where  you  find  that
 the  ordinary  Hfe  insurance  policy  is
 not  available.  It  is  to  benefit  that
 class  of  people  that  it  is  being  done.
 (Interruption).  It  has  been  pointed
 out  by  various  people  that  people
 probably  not  so  young  will  lose  the
 benefit  of  this  tax  relief  and  in  con-
 sequence  this  is  being  done.  Of
 course,  Mr.  Morarka  has  put  forward
 a  point  which  we  have  considered.
 The  only  trouble  is  this.  25  per  cent
 is  not  allowed  to  be  contributed  tax-
 free;  it.is  only  ten  per  cent  of  the
 cap  tal  sum  assured  and  not  more  than
 that.  If  he  has  contributed  for  30
 vears  for  the  purpose  of  getting  an
 annuity  I  don’t  know  whether  thcre
 is  difference  between  that  and  chat  of
 a  person  who  takes  out  a  life  insui-
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 ance  policy.  It  ig  not  intended  to
 extend  this  benefit  to  a  case  where  a
 person  takes  up  an  annuity  policy  aid
 then  have  it  taken  out  for  three  yours
 and  he  converts  it  into  a  lumpsum
 payment.  It  is  not  the  intention  that
 the  benefit  should  be  given.  I  am
 afraid  9  cannot  accept  the  amend-
 ment  proposed  and  I  do  not  quite
 understand  what  Mr.  Morarka’s  sug
 gestion  is—whether  I  should  with-
 draw  the  amendment  or  what.  |  do
 not  want  to  withdraw  it.  I  want  ‘to
 give  benefit  to  some  people.

 Shri  Morarka:  My  point  was  not  to
 withdraw  the  amendment.  I  cniv
 wanted  to  know  why  a  person  whose
 income  is  Rs.  50,000  should  get  a
 maximum  benefit.  If  the  hon
 Finance  Minister  wants  to  give  the
 bencfit  let  the  benefit  be  given  at  all
 levels.

 Shri  Sachinira  Chaudhuri;  |  dv  not
 know  what  he  means  by  ‘all’.  He  is
 taking  the  figure  of  50,000.  I  am  tak-
 ing  a  man  like  myself  who  cannot
 have  more  than  5,000.

 Shri  Morarka:  That  is  the  maximum
 benefit  you  give—2,500  or  25  per
 cent  whichever  is  less.  That  is  the
 maximum

 Sh-i  Sachindra  Chaudhuri;  [  am
 not  taking  that.  That  is  the  max:-
 mum  upto  which  there  could  be  a
 benefit.  Beyond  that  there  will  not
 be  that  benefit,  but  that  is  the  maxi-
 mum  ceiling  limit,  and  not  the  floor
 limit,  So  far  as  the  other  one  is  con-
 cerned,  ]  am  afraid  I  cannot  accept  it.
 I  have  examined  this  matter  serious-
 ly  and  looking  at  it  seriously  4  have
 come  to  the  conclusion  that  cizht  per
 cent  will  really  keep  the  benefit.  Al-
 though  I  agree  that  there  has  been  a
 rise  in  taxation,  that  is  in  keeping
 with  certain  rise  in  taxation  clse-
 where.  I  have  gone  through  that
 figure  carefully.  8  per  cent  may  be
 less  than  what  it  was  before.  I  can
 not  take  it  beyond  the  8  per  -:ent.

 Mr.  Deputy-Spseaker:  I  shall
 put  the  amendments  to  vote.

 now
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 Shri  Himatsingka:
 the  House  to  withdraw
 ment—No.  1.

 Amendment  No.  5  was,  by  leave,
 withdrawn.

 I  beg  leave  of
 my  amend-

 Mr.  Deputy-Speaker:  I  shall  put
 amendment  No,  13.

 Amendment  No.  !3.  was  put  and
 negatived

 Mr.  Deputy-Speaker  :  I  shall  now
 put  Amendements  No.  93  and  No.  94  to
 the  vote  of  the  House

 The  question  is:
 (i)  Page  Il.  for  line  I.  subst  tute---

 ‘(b)  in  section  80  A,  in  sub-
 section  (2)—

 (i)  in  sub-clause  (ii)  of.  (93)
 (ii)  Page  I!,  after  line  ‘16,  insert—

 “(ii)  after  clause  (b),  the  fol'ow-
 ing  Explanation  shall  be  inserted,
 namely  :—

 “Explanation.—For  the  pa.pose-
 of  sub-.lause  (i)  of  clause  (a)
 and  of  claus:  (b)  of  ihis  sub-
 section,  an  insurance  on  the
 life  of  any  person  referred  'o
 therein  shal]  include—

 (i)  a  policy  of  insurance  on  the
 life  of  such  person  securing
 th:  payment  of  a  specilied
 sum  on  the  stipulated  date
 of  maturity  of  the  policy,  if
 such  person  is  alive  on  such
 date,  notwithstanding  that
 the  policy  of  insurance
 provides  only  for  the  rcturn
 of  premiums  paid  (with  or
 without  any  interest  there-
 on)  in  the  event  of  such
 Person  dying  before  the
 said  stipulated  date:

 (ii)  a  policy  of  insurance  aifect-
 ed  by  a  person  for  the  bene-
 fit  of  a  minor  (being  the
 assessee.  or  a  male  member
 of  a  Hindu  undivided  family
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 where  such  family  is  the
 assessee)  with  the  objcct  of
 enabling  the  minor,  after  he
 has  attained  majority,  to
 secure  an  insurance  gn  his
 own  life  by  adopting  the
 Policy  and  on  his  being
 alive  on  a  date  (atter  such
 adoption)  specified  an  the
 policy  in  this  behalf;  7  (94)

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 15
 “Thay  Clause  15,  as  amended.

 stand  part  of  the  Bill”.
 The  motion  was  adop:el,

 as  amended,  was  added Clause  15,
 to  the  Bill.
 I5.  hrs.

 Clause  6—(Amendmen;t  of  —  section
 85A),

 Shri  है. दि  Dandeker:  I  beg  to  move:*

 (i)  Page  I2  after  line  4,  uxert
 “dy  for  the  words  “twenty  five  per
 cent.”,  the  words  “fifteen  per
 cent.”,  shall  be  substituted’.  (65)

 line  5.  before  Gan
 (66)

 (111.  Page  12,
 insert  “(23)”,

 Amendment  No.  66  is  purely  for-
 mal  one.  But  amendment  No  465  is
 of  importance.  What  I  am  secking  to
 do  by  this  amendment  is  to  insert  a
 sub-clause  (l)  having  the  effect  of
 reducing  the  rate  of  tax  on  dividends
 received  by  companies  to  5  per  cent.
 Today,  it  is  a  curious  distinction  that
 we  find  in  the  matter  of  tax  payable
 on  dividend  income  by  companies.  I
 shall  refer  to  the  provision  in  the
 Income-tax  Act:  I  hope  TI  have  tot
 the  right  one,  because,  as  I  have  suid,
 it  just  goes  on  and  on  being  amend-
 ed,  and  I  am  not  sure  whether  I  am
 ever  right  about  it....

 *Moved  with  the  recommendation  of  the  President.
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 Dr  L.  M.  Singhvi:  I  have  got  the
 latest  copy.  The  hon.  Member  may
 have  it.

 Shri  N.  Dandeker:  I  am_  giad_  to
 have  it.  But  I  find  that  it  igs  as  cor-
 rected  only  up  to  lst  August,  1963.

 Dr.  L.  M.  Singhvi;  The  correction
 slips  have  all  been  pasted  in  it.

 Shri  N.  Dandeker:  Scction  85A
 reads  thus.  I  find  so  many  correction
 slips  here  that  really  it  is  ineredibie;
 it  is  quite  incredible;  I  often  do  not
 know  where  I  am  and  I  have  to  find
 my  way  through  a  morass  of  amend-
 nients,

 Dr.  L.  M,  Singhvi;  Income-ta:
 junzle;  he  has  to  fing  his  way.

 Sari  N.  Dandeker:  However,  4  know
 the  thing  and  I_  shall  mention  the
 substance  of  it.  The  tax  payable  by
 certain  companies,  I  think,  by  domes-
 tie  companies,  on  dividend  income  is
 25  per  cent  and  the  tax  payable  by
 non-domestic  companies  on  dividend
 income  is  5  per  cent.  Quite  briefly,
 ह  seek  to  reduce  the  tax  on  inter-
 corporate  dividend  to  5  per  cent  in
 the  first  case  and  leave  it  exactly  at
 what  it  is  in  the  second  case.  Frank-
 ly,  I  think  there  ought  to  be  no  tax
 on  inter-corporate  dividends  at  all,
 because  this  system  of  double  taxa-
 tion  which  results  from  ‘axation  of
 inter-corporate  dividend  is  having  the
 most  adverse  effect  on  the  growth  and
 proper  development  of  management
 structures  in  this  country.  One  kind

 srowth  which  is  precluded  by  it  is
 When  a  company  grows  into  6

 certain  size—I  can  name  guite  a  few
 companies,  but  I  think  it  is  not  pro-
 per  to  do  so—from  the  managemen
 point  of  view,  it  might  be  desirable
 that  they  should  split  into  autonom-
 ous  subsidiary  companies  which  would
 be  eoncerned  with  autonomous
 management  of  the  day-to-day  atfairs
 of  the  particular  sections  of  business,
 so  that  the  main  holding  company  may
 be  concerned  with  management  and
 decisions  on  policy,  finance,  purchase,
 costing,  efficiency  and  things  of  that
 knid.  Another  kind  of  growth  that  is
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 again  inhibited  by  taxation  of  incer-
 porate  dividends  is  this:  when  a  com-
 Pany  grows  in  its  diversified  activi-
 ties—I  know  of  several  such  cases,—
 there  arises  a  point  of  time  at  which
 you  need  to  hive  off  8  particular
 activity  that  has  been  nursed  and
 grown  to  q  particular  point,  and  you
 may  want  to  invite  capital  from  out-
 side,  from  the  public  and  so  forth  into
 that  concern.  This  inter-corporate
 dividend  taxation,  this  double  taxation
 cf  iacsme  of  companies,  is  really  com-
 ing  in  the  way  of  the  proper  growth
 of  industrial  structures  and  the  pro-
 per  growth  of  management  system
 and  management  procedures  and  deie-
 gations  of  management  and  so  furth
 Therefore,  at  any  rate,  when  I  found
 another  kind  of  companies  were  tax-
 ed  on  dividends  at  25  per  cent  and
 unoth:r  kind  of  companies  were  tax-
 ed  on  dividends  at  5  per  cent,  I
 thought  that  the  least  that  oughi  te
 be  done  was  that  both  ought  to  be
 taxed  in  the  same  way,  that  is,  at  l5
 per  cent.

 Mr.  Deputy-Speaker:  Amendments
 Nos.  65  and  66  gre  now  before  the
 House.

 Shri  Sachindra  Chaudhuri:  I  am
 afraid  I  cannot  accept  these  amend-
 ments.  I  see  the  force  of  what  Shri
 Dand¢ker  says.  But  after  all,  com-
 panies  when  they  proliferate  in  the
 way  that  he  has  suggested,  do  so  with
 an  object  and  for  that  object  they  pay
 a  certain  price  and  the  »rice  is  the
 tax  that  they  pay.  In  taxation,
 Shri  Dandeker  knows  better  even
 than  I,  there  is  no  logic  bur  only  the
 necessity  of  circumstances.  ह  this
 ease  the  necessity  is  that  we  should
 have  the  tax,

 Myr.  Deputy-Speaker:  I  shall  now
 put  amendments  Nos.  65  and  66  to  the
 vote  of  the  House.
 Amendments  Nos,  65  and  66  were  put

 and  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  I§  stand  part  of

 the  Bil’.
 The  motion  was  adopted.

 Clause  8  was  addeg  to  the  Bill.
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 Clause  l7—(nsertion  of  new  sec-
 tions  85B  and  85C)

 Shri  M,  R.  Masani;  ]  beg  to  move:*
 Page  ‘13,  after  line  2l,  insert:

 “85D,  Where  the  income  of  an
 assessee  derived  from  3  profes-
 sioa  ecarrieq  on  by  him  -iacludes
 income  received  by  him  from  a
 company  which  is  neither  an
 Indian  company  nor  a  company
 which  has  made  the  prescribed
 arrangements  for  the  declaration
 and  payment  of  dividend  within
 India  (hereafter,  in  this  section,
 referred  to  as  the  forcign  com-
 pany),  in  consideration  of  pro-
 fessional  services  rendered  or
 agreed  to  be  rendered  to  the
 foreign  company,  the  assesses  shal!
 be  entitled  to  a  deduction  frem
 the  income-tax  with  which  he  ig
 chargeable  on  his  total  incom»  for
 the  assessment  year  of  so  zauch  of
 the  amount  of  income-tax  cal
 culated  at  the  average  rate  0
 income-tax  on  the  income  50  tn
 cluded  as  exceeds  the  amount  ot
 5  per  cent  thereof.”  (16).
 Shri  P.  C.  Borooah:  I  beg  to  move*
 Page  ‘13,  after  line  2l,  insert:
 “Option  for  making  investment  in
 securities  in  certain  circum-

 stances.

 85.  Income-tax  shall  not  be  pay-
 able  by  an  assessee  if  he  is  an  indi-
 vidual,  or  Hindu  undivided  family
 Or  an  unregistereq  firm  or  other
 associations  of  persons  or  body  of
 individuals  whether  incorporated
 or  not  67  every  artificial  juridical
 person  referred  to  in  sub-clause
 (vii)  of  clause  81.  of  section  2
 where  the  total  income  of  such
 assessee  does  not  exceed  Rs.  10.000
 during  the  previous  year  and  the
 tax  determineq  according  to  the
 provisions  of  this  Act  is  invested
 by  such  person  in  any  security  of
 the  Central  or  State  Government
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 if  such  person  has  not  later  than
 the  30th  day  of  September  of  the
 financial  year  immediately  preced-
 ing  the  assessment  year  by  notice
 in  writing  to  the  Income-tax
 Officer  makes  a  declaration  for
 making  such  investments.”  (67)
 Mr.  Deputy-Speaker:  The  two

 amendments  are  now  beore  the
 House.

 Shri  M.  R.  Masani:  I  would  like
 to  explain  amendment  No.  ‘16.  There
 is  a  growing  class  of  professional  men
 in  this  country,  of  various  kinds,  who
 have  now  reached  maturity  and  a
 state  of  efficiency  in  their  respective
 skills,  thus  making  it  possible  for
 them  to  begin  having  business  aboard;
 either  they  go  abroad  for  a  client  or
 have  a  foreign  client  employing  them
 in  India  for  particular  services.  This
 kind  of  professional  man  may  be  a
 solicitor  or  a  chartered  accountant  or
 a  consulting  engineer  or  a  manage-
 ment  consultant.  And  aiready,  busi-
 ness  of  this  kind  is  accruing.  It  is  of
 very  great  importance  to  this  coun-
 try  not  only  because  somebody  in
 India  makes  income  but  because  in
 doing  so  he  earns  foreign  exchange.
 The  fee  that  is  earned  is  in  foreign
 currency  which  this  country  needs
 very  badly.

 To  give  the  example  of  my  own
 little  firm,  we  occasionally  do  a  job
 for  a  foreign  client,  and  we  earn  a
 fee  and  that  fee  is  brought  into  India
 and  converted  into  rupees.  We  get the  rupees  and  the  Government  get the  foreign  exchange  abroad  for  the
 use  of  the  nation.  But  it  is  an  inte-
 resting  thing  that  there  is  no  encou-
 ragement  or  incentive  of  any  kind  to
 this  kind  of  what  I  may  call  “invisi-
 ble  export.”

 If  tourism  is  one  kind  of  invisible
 export,  professional  services  render-
 ed  by  Indian  professionals  to  foreig-
 ners  abroad  or  in  India  are  also  an
 invisible  export,  because  the  money

 *Moved  with  the  recommendation  of  the  President.
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 [Shri  M,  R.  Masani]
 comes  in  without  anything  leaving
 the  country.  There  are  various  ways
 in  which  there  could  be  an  incentive
 given  in  such  cases.  One  of  the  ways
 is  the  one  which  I  have  suggested  in
 this  amendment,  namely  that  the  rate
 of  tax,  as  in  the  other  provisions  of
 clause  A  should  be  limited,  and  [
 have  suggested  that  that  limit  should
 be  5  per  cent  on  the  average.  This
 is  one  way  in  which  professional
 people  deriving  income  from  abroad
 may  be  given  the  encouragement
 that  they  deserve,  and  I  do  hope  that
 this  will  be  considered.

 There  are  other  ways  also  in  which
 encouragement  could  be  given  but
 nothing  is  being  given  at  present.
 For  instance,  when  a  man  exports
 something,  he  gets  export  incentives,
 tax  credits  and  then  he  gets  import
 entillement.  None  of  these  benefits
 }  given  to  a  professional  firm  whicn
 beings  money  into  India  and  which
 brings  foreign  exchange  into  India.
 Not  even  the  Defence  Remittance
 Scheme  is  available  to  them.
 Under  the  Detence  Remittance
 Scheme,  the  only  categorics  which  arc
 fostered  are  gifts  or  family  remit-
 tances  of  capital  without  repatria-
 tion;  these  are  given  facilities  of  this
 concessions  treatment.  But  what
 about  money  that  is  carned?  Is
 there  any  reason  why  the  Defence
 Remittance  Scheme  should  not  be
 mide  available  or  applied  to  the
 earnings  of  Indian  professional  people
 or  firms  doing  business  abroad?  This
 is  something  which  I  think  the  Fin-
 ance  Minister  could  do  by  adminis-
 trative  action.  because  this  is  not  part
 of  the  law.  I  would  suggest  to  him
 that  he  accepts  this  amendment  of
 mine  and  also  in  addition  consider
 whether  there  is  any  particuia:
 reason—I  cannot  conceive  of  any—
 why  morey  that  is  earned  through
 the  development  of  Indian  skills  and
 knowledge  and  foreign  exchange  thut
 is  made  available  to  the  country
 should  not  be  given  the  facilities  for
 repatriation  that  are  available  in
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 cases  where  it  is  a  gift  or  it  is  remii-
 tance  by  a  member  of  a  family  to
 another,  The  exporter  gets  the
 import  entitlement.  The  class  of  men
 who  make  an  invisible  export,  like
 what  |  am  talking  about,  do  not  get
 import  entitlement.  I  do  think  that
 the  eXtension  of  the  Defence  Remit-
 tance  Scheme  should  be  considered

 to  this  category  of  money  that  is  earn-
 ed  without  the  expenditure  of  foreign
 exchange,  |  agree  that  if  the  expen-
 diture  of  foreign  ex:hange  catches
 up  with  the  income,  then  there  ‘s
 nothing  much  gained  by  it  and  it  is

 a  purely  commercial  transaction,  but
 where  there  is  a  net  acquisition  of
 foreign  exchange  for  this  country,
 there,  certainly,  I  think  that  the
 Defence  Remittance  Scheme  should  be
 made  applicable  by  administrative
 action  and  also  the  tax  incentive  given
 in  line  with  the  other  two  conces-
 sions  that  the  hon.  Minister  se  Ks  to
 make  in  this  clause.

 Shri  ए,  C.  Borooah:  This  is  a  new
 clause  |  want  to  insert  in  the  taxation
 laws  which  possibly  will  have  some
 far-reaching  ctfects.

 The  point  is  this,  that  the  assesses>
 having  an  income  of  Rs.  10,000,  should
 be  given  an  option  to  make  an  invest-
 ment  in  Government  securities  instead
 of  being  taxed.  This  will  raise  the
 morale  of  the  people  in  the  low
 income  vroup  without  any  substantial
 ioss  to  Government  revenues.

 The  question  today  is  this,  whether
 the  Government  should  resort  more
 and  more  to  borrowing  or  taxation
 There  is  no  doubt  that  taxation  has
 reached  a  level  where  it  has  become
 inflationary  in  character.  The  object
 to  Government  fiscal  and  monetary
 policies  should  be  to  achieve  devc-
 lopment  with  stability  in  the  value  of
 the  rupee.  Therefore,  I  suggest  that
 the  Government  should  resort  more
 and  more  to  borrowing  than  to  taxa-
 tion.

 not  reduce
 Government.

 ‘This  clause  will  firstly
 the  revenue  of  the
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 Secondly  it  will  act  as  a  deterrent  to
 inflationary  price  rise.  Thirdly,  it
 will  introduce  the  much-needed  psy-
 chological  element  for  saving  more
 and  more  and  investing  the  same  in
 productive  enterprise.

 In  this  connection,  may  I  say  that.
 just  now  quite  big  areas  which  are
 known  a;  backward  and  hilly  areas
 are  being  exempted  from  pay-
 ment  of  income-tax.  At  one  time
 thes:  areas  were  exempted  because
 they  were  backward,  but  today  in
 these  areas  a  lot  of  money  has  been
 spent  and  they  have  been  developed,
 and  quite  a  lot  of  people  have
 become  affluent,  not  to  speak  of  many
 multi-millionsires  who  are  as  good  as
 the  multi-millionaires  of  Calcutta  and
 Bombay.  I  do  not  understand  why
 those  people  should  be  left  out.  I
 therefore  sugyest  that  the  exemption
 be  done  away  with.  That  also  will  be
 an  additional  source  of  revenue.

 Dr.  L.  M.  Singhvi:  |  think  Mr.
 Masani’s  suggestion  is  eminently  rea-
 sonable.  J  seems  that  on  the  one
 hand  we  are  provoked  into  inviting
 skills  and  expertise  from  abroad  with
 Or  without  reason,  in  season  and  out
 of  season.  On  the  other  hand,  we
 are  not  prepared  to  give  such  incen-
 tives  as  would  encourage  the  emer-
 ence  and  a  progressive  utilisation  of
 skills  and  expertise  available  in  this
 country.  It  seems  that  there  is
 no  reasor,  why  professional  services
 should  be  treated  with  such  scant
 consideration  in  our  country.  After
 all,  they  are  services  as  much  as  any
 other  services  are  services  and  there-
 fore  it  stands  to  reason  that  certain
 professional  services  should  be  given
 the  sini  incentive  or  a  certain  mea-
 sSulr  uv.  cacentivé  so  that  indigenous
 skills  and  expertise  are  placed  on  a
 par  with  similar  other  services  being
 provided  and  similar  other  ‘benefits
 being  given  to  persons  more  or  iess
 under  similar  circumstances.

 I  would  like  to  press  the  reaso-
 nableness  of  the  validity  of  the  argu-
 ment  advanced  by  Mr.  Masani,  and
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 I  hope  if  not  immediately  now,  very
 soon  this  matter  would  receive  the
 consideration  of  the  Government  that
 it  deserves  because  these  skills  and
 expertise  ure  now  in  a  developing
 stage,  and  they  really  require  that
 recognition  and  that  incentive  which
 alone  would  enable  them  to  take
 forward  steps  in  the  economy  of  the
 country.

 Shri  Sachindra  Chaudhuri:  =  Pir-
 sonally  I  would  be  very  happy  if  I
 could  have  done  it,  it  would  enure  to
 my  own  benefit,  but  I  am  afraid  I
 cannot  accept  it  Yor  this  reason.
 Incentive  is  given  where  incentive  is
 needed.  |  have  this  faith  in  the  pro-
 fessional  people  of  this  country  that
 when  they  go  abroad  and  earn  money,
 they  do  if  not  for  the  money  which
 is  there,  the  fee  which  is  charged,
 but  they  do  it  for  the  greater  bene-
 fit  of  this  country  and  the  personal
 satisfaction  that  we  are  able  to  export
 ourselves  abroad,  that  we  are  capable
 of  doing  that.  From  that  point  of
 view,  incentive  is  there  in  the  shape
 of  honour  for  our  country.

 Secondly,  there  are  many  countries
 where  there  is  a  provision  for  double
 taxation  relief.  That  is  to  say,  if  I
 pay  tax  in  this  country,  I  do  not  pay
 in  the  other  one.  I  can  say  that  from
 my  own  experience.  Therefore,  if
 you  do  not  pay  it  here,  in  the  other
 country  you  pay  it  admittedly,  at
 a  smaller  rate  perhaps,  but  you  have
 to  pay  some  tax.  I]  do  not  see  why
 we  should  remove  our  taxation  so
 that  the  other  courtry  may  benefit.

 Shri  M,  8.  Masani:  What  about  the
 other  proposal  I  made  about  the
 Defence  Remittance  Scheme  being
 made  applicable  to  this  income  earn-
 ed  so  that  it  can  be  remitted  in  the
 same  way  family  remittances.

 Shri  Sachindra  Chaudhuri:  The
 national  remittance  scheme  itself  has
 a  very  short  life.  a  few  days  more.
 Anyway,  every  one  is  not  like  Mr.

 as

 Masani  or  Mr.  Dandekar  or  Dr.
 Singhvi,  and  other  things  might
 happen.  I  do  not  want  to  do  it
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 {Shri  Sachindra  Chaudhut.J
 So  far  as  Mr.  Borooah  is  concerned,

 l  deeply  regret  I  cannot  accept  his
 amendment.  The  results  will  be  far-
 reaching.  I  do  not  think  I  can,  aceept
 it.

 Mr,  Deputy-Speaker:  i  put  amend-
 ment  No.  6  to  the  House.

 Amendment  No.  6  was  put  und
 negatived,

 Shri  P.  C.  Borooah;:  I
 my  amendment.

 withdraw

 Mr.  Deputy-Speaker:  Has  he  the
 leave  of  the  House  to  withdraw  his
 amendment?

 Hon.  Members:  Yes,
 Amendment  No,  67  was,  by  —  lcave,
 withdrawn

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  Clause  7  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  77  was  added  to  the  Bill.

 Mr.  Deputy-Speaker:  Amendment
 7  is  out  of  order.

 Clauses  8  and  9  were  added  to  the
 Bill.

 Clause  20—  (Amendment  of  section
 04)

 Shri  N.  Dandeker:  I  beg  to  move®*:
 Page  14,  line  ],—
 after  “shall  be”  insert  “and  shall

 be  deemed  always  to  have
 been”  (18).

 It  is  a  perfectly  simple  one.  The
 new  sub-clause  proposed  in  the  Biil
 reads:

 “(c)  a  company  which  is  nei-
 ther  an  Indian  company  nor  a
 company  which  has  made  the
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 Pdescribed  arrangements  fo;  the
 declaration  and  payment  of
 dividends  within  India.”

 What  is  proposed  in  the  Bill  really clarifies  what  has  always  been  the
 Position,  that  companies  of  this  type are  not  within  the  ambit  of  section
 104,  ‘but  my  fear  is  that  the  working
 that  the  following  clause  ‘shal’  be
 inserted”  may  imply  that  it  was  not
 so  until  now,  and  therefore,  I  have
 suggested  that  after  the  words  “sha'l
 be”  the  words  “and  shall  be  decmed
 always  to  have  been”  be  —  inserted
 So,  it  will  read:

 “(i)  after  clause  (9),  the  fol-
 lowing  clause  shall  be  and  shal!
 be  deemed  always  to  have  bcen
 inserted,  namely: —”

 In  other  words,  it  should  not  lead  to
 unforeseen  consequences  by  rcason
 mercly  of  the  fact  that  this  formal
 thing  is  being  introduced  now,  lead-
 ing  to  the  implication  that  the  position was  different  before.  In  fact,  in  prac- tice  the  position  was  the  same:  and  J
 submit  the  words  I  have  suggested
 may  be  put  in.

 Shri  Sachindra  Chaudhuri:  I  do
 not  share  the  apprehension  of  Mr
 YDandeker,  but  still  I  have  no  obje:-
 tion  because  it  mercly  clarifies  what  I
 mean.  So,  I  accept  it.

 Mr.  Devuty-Speaker:
 iS:

 The  question

 Page  14,  line  dy
 after  “shall  be’  insert  “and

 shall  be  deemed  always  to  have
 been”  (18),

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  Clause  20,  as

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 amended,

 Clause  20,  as  amended,  was  added
 to  the  Bill.

 *Moved  with  the  recommendation  of  the  President.



 74863
 Clause  2i—(Amendment  of  section

 409)

 Finance  VAISAKHA  15,

 Shri  Sachindra  Chaudhury:  I  beg  to
 move:*

 (i)  Page  ‘15,  for  lines  2  and  3,
 substitute

 “(d)  in  clause  (iii), —

 (i)  in  sub-clause  (,  after  the
 words  “an  investment  com-
 pany”,  the  words  “other  than
 an  investment  company  which
 falls  under  sub-clause  (3)  of
 this  caluse”  shall  be  inserted:

 (ii)  for  sub-clause  (3),  the  fol-
 lewing  sub-clause  shall  be
 substituted,  namely:-—-’.  (95)

 (ii)  Page  5  for  lines  i5  to  a7,
 substitute—

 “WD  if  it  is  an  investment
 company  or  a  company  which
 satisfies  the  conditions  specified
 in  sub-clause  (4)  (a)  of  this
 clause  90% 3".  (96)

 Shri  N,  Dandeker:  I  beg  to  move:*
 Page  I4,  line  35,—

 after  “total  income”
 insert  “for  the  previous  year

 and  tor  the  two  previous  years
 immediately  preceding  the  pre-
 vious  year”.  (68)

 Shri  P.  C.  Borooah:  I  beg  to  méve:*
 Page  I4,  line  35,—

 after  “total  income”  insert—

 “for  the  previous  five  years”. y'
 (ig)

 Shri  N.  Dandeker:  Just  a  few
 remarks,  namely  that  I  am  hoping
 really  to  improve  what  is  otherwise  an
 excellent  clause,  particularly  as
 amended  by  the  Finance  Minister’s

 4888  (SAKA)  Bill,  966  T.  854
 amemiments  95  ang  96.  What  I  seek
 to  do  is  this.  The  definition  of  invest-
 ment  company  as  proposed  to  be  intro-
 duced  by  this  clause  is  at  the  bottom
 of  page  14,

 There  it  says  that  an  investment
 company  means  a  company  whose
 total  income  consists  mainly  of  income
 which,  HD  it  had  been  the  income  of
 an  individual,  would  have  been  regard-
 eg  88  unearned  income.  Then  there
 is  the  Explanation  which  says  that  in
 this  clause,  the  expression  ‘unearned
 income’  has  the  meaning  assigned  to  it
 in  the  Finance  Act  of  the  relevant
 year.  J  am  trying  to  make  the  main-
 definition  clear  by  saying:

 ajter  “total  income”
 insert  “for  the  previous  year

 and  for  the  two  previous  years
 immediately  preceding  the  pre-
 vious  years.”

 Again,  it  is  something  like  the  earlier
 amendment  I  had  moveg  to  another
 clause.  Without  the  amendment  one
 can  get  a  company  becoming  an
 investment  company  merely  as  a
 result  of  a  freak  situation,  if  in  any
 given  year  it  just  happened  to  have  a
 bag  year.  Most  companies  have  some
 investments.  I  am  talking  about
 closely  held  companies.  The  result
 would  be  that  the  company  would  be
 treated  as  an  investment  company  in
 one  year  and  not  as  an  investment
 company  in  another  year.  The  object
 of  the  finance  minister  is  quite  clear,
 namely,  that  in  so  far  as  compulsory
 distribution  of  dividend  by  an  invest-
 ment  company  is  concerned,  it  should
 apply  only  to  the  whole  or  that  part
 of  the  income  of  a  closely  held  com-
 pany  which  is  income  from  investment
 But  I  suggest  that  it  should  not  be  so
 when  the  company  becomes  an  invest-
 ment  company  only  in  an  odd  year  or
 two.  That  is  what  bothers  me.  The
 amendment  I  have  suggested  would
 preclude  that  king  of  freak  possibili-
 ties.

 *Moved  with  the  recommendation  of  the  President.
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 Shri  P.  C,  Berooah:  My  amendments
 to  clause  (ii)  amounts  to  substitution
 of  the  definition  of  the  investment
 company  to  secure  that  the  company
 will  be  regarded  either  as  an  invest-
 ment  company  if  its  total  income  con-
 sists  mainly  of  the  income  which  if  it
 has  been  the  income  of  an  individual
 ‘would  be  regarded  as  unearned  in-
 come,  The  categorisation  of  companies
 according  to  the  nature  of  their  income
 is  not  correct.  A  company  may  orli-
 marily  have  its  income  from  manutac-
 turing  profits  but  at  the  same  time  it
 may  also  have  some  investment  in-
 ‘come.  It  may  so  happen  that  in  a
 particular  year  due  to  reasons  beyond
 its  control  the  manufacturing  profits
 may  dwindle  whiie  investment  income
 may  remain  as  before.  In  _  these
 circumstances,  this  company  which  is
 ‘pasically  a  manufacturing  company
 will  come  to  be  treated  as  an  invest-
 ‘ment  company  and  as  such  it  will  be
 compelled  to  distribute  ninety  per  cent
 of  its  profits.  This  will  not  be  fair  to
 this  company.  To  safeguard  against
 ‘such  a  contingency,  I  have  suggested
 this  amendment.  The  period  of  five
 years  provided  in  the  amendment  will
 be  fair  determining  factor  to  decide
 ~whether  the  earnings  from  the  manu-
 facturing  operations  or  from  invest-
 ‘ments  are  such  as  to  treat  it  as  a  ma~
 nufacturing  company  or  an  investment
 company.

 Shri  Sachindra  Chaudhuri:  i  regret
 very  much  I  cannot  accept  either  of
 the  amendments  proposed.  Shri
 Dandekar’s  from  my  point  of  view  is
 a  milder  one  and  if  I  cannot  accept  it,

 T  cannot  accept  Shri  Borooah’s.  The
 reason  is  this.  As  I  said,  we  hive  got
 to  think  in  terms  of  the  income  of  4
 particular  year.  A  similar  amend-
 ment  was  proposed  in  relation  to  an-
 other  clause  and  I  had  to  withstand  it
 ang  for  the  same  reason  I  withstand
 this  one.  What  happens?  Supposing
 there  is  a  company  which  has  been  an.
 investment  company  in  the  last  two
 years  and  in  the  relevant  previous

 -year  it  does  not  qualify  as  an  invest-
 ment  company;  again  one  of  these  two
 “previous  years  it  has  not  been  in  the
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 previous  year  before  the  last  year  it
 has  been  an  investment  compnay,  these
 complications  to  a  certain  extent  will
 arise  and  whether  we  do  it  one  way
 or  the  other  there  would  be  that  possi-
 bility  of  regarding  the  same  company
 as  an  investment  company  in  one  year
 and  not  as  an  investment  company  in
 another,  That  is  one  of  the  things
 which  is  engrained  into  the  taxation
 Jaw  and  I  am  afraid  I  cannot  help
 Mr.  Dandeker.  I  cannot  accept  it.

 Mr,  Deputy-Speaker:  I  now  put
 amendment  No.  68  to  the  vote  of  the
 House.

 Amendment  No.  68  was  put  and
 negatived.

 Shri  P.  C,  Borooah:  I  withdraw  my
 amendment  No.  19.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  leave  of  the  House  to  with-
 draw?
 Amendment  No.  9  was  by  leave  with-

 drawn.
 Mr,  Deputy-Speaker:  I  shall  now

 put  government  amendments  Nos.  95
 and  96  to  the  vote  of  the  House.  The
 question,  is:

 (i)  Page  15,  for  lines  2  and  3,
 substitute—

 (d)  in  clause  (iii),—
 (i)  in  sub-clause  (i)  after  the

 words  “an  investment  com-
 pany”,  the  words  “other  than
 an  investment  company  which
 falls  under  sub-clause  (3)  of
 this  cuause”  shall  be  inserted;
 for  sub-caluse  (3),  the  follow-
 ing  sub-clause  shall  be  substi-
 tuted,  namely:  —’.(95)

 (Gi)  Page  15,  for  lines  5  to  417,  substi-
 tute—

 “ay  if  it  is  an  investment  com-
 pany  or  a  company  which
 satisfies  the  conditions  speci-
 fied  ‘in  sub-clause  (4)  (a)  of
 this  clause  90% 3.  (96)

 The  motion  was  adopted

 ~ Gi
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  2l  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  21,  as  amended,  was  added  to
 the  Bill.

 Clauses  22  to  24  were  added  to  the
 Bill.

 Clause  25—(Amendment  of  section
 £93).

 Mr,  Deputy-Speaker:  We  take  up
 clause  25,

 Shri  N.  Dandeker:  I  have  two
 amendments,  Nos.  20  and  22,

 Mr.  Deputy-Speaker:  Only  20  is
 admissible;  22  is  a  new  clause  and  it
 is  ruled  out  of  order.  23  is  also  out
 of  order.  20  is  in  order  and  you  can
 speak  on  that,

 Shri  N.  Dandeker:  I  move:*

 Page  16,  lines  6  and  7,—
 omit  “of  the  Central  or  State

 Government.”  (20),

 The  other  clause  is  on  parllel  lines
 to  the  proposed  clause  25.  Clause  25
 and  25-A  are  virtually  identical.

 Mr.  Deputy-Speaker:  Amendments
 2b  and  22  are  out  of  order.

 Shri  N.  Dandeker:  Clause  25  is  an
 admirable  clause  and  is  concerned
 with  streamlining  the  procedure  in  the
 matter  of  payment  of  interest  on
 securities.  An  assessee  with  small  in-
 come  who  is  the  recipient  of  interest
 on  securities  should  not  be  subjected
 to  deduction  of  tax  and  then  claim  the
 refund  of  the  tax.  I  am  unable  to  see
 why  this  particular  thing  is  being  con-
 fined  to  security  of  the  central  or
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 state  government.  My  amendment  is
 designed  to  eliminate  the  words  (cen-
 tral  or  state  governments’  with  the
 result  that  it  will  read  like  this:

 “any  Miterest  payable  on  any
 other  se  urity  where  the  security
 is  held  by  an  individual,  not  being
 a  non-resident  and  the  holder
 thereof  makes  a  declaration  in
 writing  before  the  person  responsi-
 ble  for  paying  the  interest....”

 If  the  amendment  is  accepted,  taxes
 will  not  be  deducted  from  interest  on
 all  types  of  securities,  I  suggest  that
 this  would  be  perfectly  in  line  with
 the  very  object  of  this  clause,  namely,
 small  people  ought  not  to  be  subject  to
 the  harassing  experience  of  having
 taxes  deducted  from  their  interest  on
 securities  and  then  having  to  go  and
 claim  refund  of  taxes,  Given  certain
 conditions  there  should  be  no  deduc-
 tion  of  tax  at  source.  My  suggested
 clause  25A  was  exactly  with  the  same
 intention  with  regard  to  dividends.
 Ig  the  finance  minister  accepts  what  I
 am  saying  here,  I  hope  he  will  of  his
 own  accord  add  to  the  clause  proposed
 here  the  clause  that  I  have  suggested
 as  regards  dividends  so  that  we  really
 get  somewhere  in  a  rational  way  in
 this  particular  field.

 Shri  Sachivdra  Chaudhuri:  I  am
 afraid  I  cannot  accept  it  for  a  very
 good  administrative  reason.  Where  it
 is  a  question  of  se  urity  of  the  central
 Or  state  government,  the  public  debt
 office  pays  and  there  is  control  over
 that  whereas  so  far  as  the  private
 companies  or  local  bodies  are  concern-
 ed,  their  securities  are  handled  by
 people  over  whom  government  has  got
 no  control  at  all.  Administratively
 there  is  the  possibility  of  there  being
 leakage  of  revenue  which  we  want  to
 guard  against.  I  cannot  accept  it.

 Mr,  Deputy-Speaker:  I  shall  now
 put  amendment  No.  20  to  the  vote  of
 the  House,
 Amendment  No.  20  was  put  and

 negatived.
 *Moved  with  the  recommendation  of  the  President,
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 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  clause  25  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Clause  25  was  added  to  the  Bill.

 Clause  26  to  28  were  added
 Bill.

 to  the

 Clauses  29  and  30—  (Amendment  of
 sections  280-A  and  280-E

 Mr.  Deputy-Speaker:  We  shall  take
 up  clauses  29  and  30  together.

 Shri  Sachindra  Chaudhuri:  There  is
 an  amendment,  No.  97,

 I  beg  to  move:*

 Pag:  17,  for  lines
 substitute—

 2l  to  38,

 Amendment  of  section  280-C

 29.  In  section  280C  of  the  Income-
 tax  Act,  for  sub-section  (2),  the  fol-
 lowing  sub-section  shalt  be  substituted,
 namely:—

 “(2)  In  respect  of  the  adjusted
 total  income  in  relation  to  which
 an  annuity  deposit  is  to  be  made
 under  =  sub-section  (i),  such
 deposit  shall—

 (i)  in  respect  of  the  adjusted
 total  Income  of  the  previous  year
 or  previous  years  relevant  to
 the  assessment  year  commencing
 on  the  Ist  day  of  April,  i966,
 or  any  earlier  assessment  year,
 be  made  in  advance  in  accord-
 ance  with  the  provisions  of
 sections  280E  to  280I;

 (ii)  in  respect  of  the  adjusted
 total  income  of  the  previous
 year  or  previous  years  relevant
 to  the  assessment  year  com-
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 mencing  on  the  Ist  day  of  April,
 ‘1967,  or  any  subsequent  assess-
 ment  vear,  be  made  by  such  per-
 son  at  any  time  (in  one  sum  or
 in  instalments  of  his  choice)
 during  the  finan<ial  year  imme-
 diately  preceding  such  assess-
 ment  year  at  the  rate  or  rates
 specified  in  this  behalf  in  the
 annual  Finance  Act:

 Provided  that  the  Income-tax
 Officer  may,  in  such  cases,
 under  such  circumstances  and
 subject  to  such  conditions  as
 may  be  specified  in  a  scheme
 framed  under  section  280W,
 allow  a  depositor  to  make  a
 deposit  or  a  further  deposit
 at  any  time  after  the  expiry  of
 the  financial  year  referred  to
 in  clause  (ii),  and  any  deposit
 or  further  deposit  so  made
 shall  be  deemed  to  be  an
 annuity  deposit  for  the  rele-
 vant  assessment  year  for  the
 purposes  of  this  Chapter.”

 Substitution  of  new  sections  for
 sections  2800  and  280P

 30.  For  sections  2800  and  280P  of
 the  Income-tax  Act,  the  following
 sections  shall  be  substituted,  namely  :—
 Annuity  degosit  allowed  as  deduction

 in  computing  total  in:
 “2800.  (l)  Notwithstanding  any-

 thing  to  the  contrary  contained  in
 the  provisions  of  this  Act  relating
 to  the  computation  of  income
 chargeable  under  any  head  of  in-
 come,  the  annuity  deposit  required
 to  be  made  under  this  Chapter
 shall,  subject  to  the  provisions  of
 sub-section  (2),  be  allowed  as  a
 deduction  in  computing  the  total
 income  assessable  for  the  assess-
 ment  year  in  respect  of  which  the
 annuity  deposit  is  required  to  be
 made:

 Provided  that  where  in  rela-
 tion  to  the  assessment  year  com-
 mencing  on  the  Ist  day  of  April,

 *Moved  with  the  recommendation  of  the  President.
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 1967,  or  any  subsequent  ass  Annuity  deposit  deductible  in  comput-
 ment  year,  no  annuity  deposit
 has  been  made  during  the  finan-
 cial  year  immediately  preceding
 such  assessment  year  for  such
 further  period  as  may  be  allow-
 ed  by  the  Income-tax  Officer
 under  the  proviso  to  clause  (ii)
 of  sub-section  (2)  of  section
 280C],  or  the  amount  of  annuity
 deposit  made  during  the  finan-
 cial  year  or  further  period
 aforesaid  falls  short  of  the
 annuity  deposit  required  to  be
 made  under  this  Chapter,  the
 amount  to  be  allowed  as  a  de-
 duction  under  this  sub--section
 shall  be  nil,  or,  as  the  case  may
 be,  limited  to  the  amount  of  the
 deposit  so  made,  and  the  provi-
 sions  of  this  section  shall  have
 effect  as  if  references  therein  to
 the  annuity  deposit  required  to
 be  made  were  references  to  the
 amount  of  annuity  deposit
 actually  so  made,
 (2)  If  the  adjusted  total  income

 of  the  depositor  includes  any  in-
 come  chargeable  under  the  head
 “Salaries”,  the  allowan-e  under
 sub-section  (l)  shall  be  made  in
 computing  the  inceme  under  that
 head,  and  if  there  is  no  income
 chargeable  under  that  head  or  the
 annuity  deposit  required  to  be
 made  exceeds  su-h  income,  the
 whole  or  the  balance  of  the
 annuity  deposit  required  to  be
 made  shall  be  allowed  as  a  deduc-
 tion  in  computing  earned  income
 chargeable  under  any  other  head,
 and  if  there  is  no  earned  income
 chargeable  under  any  other  head
 or  the  whole  or  the  balance  of  the
 annuity  deposit  required  to  be
 made  exceeds  such  earned  income,
 the  whole  or  the  balance  of  the
 annuity  deposit  required  to  be
 made  shal]  be  allowed  as  a  deduc~
 tion  in  computing  any  other  in-
 come  under  any  head.

 Explanction—In  this  section,
 the  expression  “earend  income”
 has  the  meaning  assigned  to  it  in
 the  Finance  Act  of  the  relevant
 year.

 ing  income  under  the  head  “Salaries”
 for  purposes  of  section  192.

 280P.  Any  person  responsible
 for  paying  any  in:cme  chargeable
 under  the  head  ‘Salaries”  to  a
 resident  may,  at  the  time  of  pay-
 ment,  deduct  ineome-tax  under
 section  92  as  if  the  estimated  in-
 come  referred  to  in  sub-section
 (i)  of  that  section  had  been  re-
 duced  by  the  amount  of  annuity
 deposit,  if  any,  required  to  be
 made  by  the  assessee  in  respect
 of  such  income,  whether  such
 annuity  deposit  has  or  has  not
 been  made:

 Provided  that  nothing  contain-
 ed  in  this  section  shall  apply  in
 the  case  of  a  person  whose  esti-
 mated  income  aforesaid  does
 not  exceed  twenty-five  thousand
 rupees  unless  sush  person  has,
 not  later  than  the  3lst  day  of
 December  of  the  financial  year,
 made  a  declaration,  in  writing
 before  the  person  responsible  for
 paying  the  income  chargeable
 under  the  head  “Salaries”,  of  his
 intention  to  make  the  annuity
 deposit  under  the  provisions  of
 this  Chapter  and  specifying
 the  amount  which  he  so  intends
 to  deposit;  and  where  such  de-
 claration  has  been  made,  the
 provisions  of  this  section  shall
 apply  as  if  the  reference  therein
 to  the  amount  of  annuity  de-
 posit  required  to  be  made  were
 a  reference  to  the  amount  speci-
 fied  in  such  declaration.”  (97)

 Shri  N.  Dandeker:  Sir,  I  do  not
 really  know  whether  I  have  to  move
 any  amendments.  I  would  be  glad  if
 the  Finance  Minister  will  correct  the
 impression  which  I  have,  because  if
 the  impression  I  have  is  correct,  I  will
 not  want  to  move  the  amendment  or
 rather  I  would  withdraw  my  amend-
 ments.  As  I  understand  the  entire
 suheme,  as  it  is  now  being  re-cast,  it
 is  something  like  this.  With  reference
 to  the  people  who  are  over  70  years
 of  age,  or  with  reference  to  the  people
 whose  income  is  Rs,  25,000  or  less,  the
 scheme  will  now  be  entirely  optional.
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 {Shri  N,  Dandeker]
 They  need  not  make  a  deposit  at  all;
 or  they  can  make  the  whole  of  the
 deposit  otherwise  payable.  or  make
 only  a  partial  deposit.  And  they  do
 not  have  to  make  it  in  one  instalment
 or  40  instalments  or  anything  like  that.
 Moreover,  they  are  not  subject  to
 additional  penal  tax  or  the  specific
 penalty  for  not  making  the  deposit.
 That  is  the  position,  as  I  understand
 it.

 Secondly,  as  respects  persons  youn-
 ger  than  70,  having  incomes  more
 than  Rs.  25,000,  the  position,  as  I
 understand  it,  is  that  they  are  required
 to  make  deposits,  but  they  have  the
 option,  which  they  may  exercise  every
 year  if  they  choose,  of  not  making  the
 deposit  or  of  making  the  deposit,  by
 the  simple  process  of  making  the
 deposit  or  not  making  the  deposit  as
 the  case  may  be.  Then,  they  have  the
 option  of  making  that  deposit  in  part
 or  as  a  whole,  in  the  sense  that  they
 may  exercise  the  option  partly  or
 wholly.  Thirdly,  they  mav  do  so  in
 one  instalment  or  in  several  instal-
 ments  during  the  previous  year;  or  if
 the  Income-tax  Officer,  for  good  rea-
 sons,  allows  time,  they  may  do  50  a
 little  later,  The  only  difference
 between  this  and  the  earlier  categories
 is  that  in  these  cases  they  will  have
 fo  pay,  if  there  is  8  shortfall  of
 deposit  or  no  doposit  at  all,  a  penal
 additional  tax;  but  even  so  there  will
 be  no  direct  penalty  for  not  making
 a  deposit  per  se.  Is  that  right?

 Shri  Sachindra  Chaudhuri:  Yes.

 Shri  N.  Dandeker:  Then,  in  that
 case,  the  only  thing  that  I  wish  to  do
 is  this,  though  I  do  not  know  how  to
 bring  this  in,  because  I  would  like  to
 support  the  amendments  that  have
 been  proposed  by  the  Finance  Minis-
 ter.  What  I  would  be  proposing  would
 be  really  amendments  to  his  amend-
 ments,  but  I  do  not  know  how  to
 proceed  with  them,  be  uuse,  as  I  gay
 I  support  practically  the  whole,  new
 revised  scheme  subject  to  two  modi-
 fications  that  I  would  like  to  make.
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 It  does  not  take  the  form  any  longer
 of  moving  my  own  amendment  to  the
 original  clauses  but  it  takes  the  form
 of  moving  an  amendment  to  the
 amendment,

 Shri  Hari  Vishnu  Kamath:  You  car
 do  that  without  notice.

 Shri  N.  Dandeker:
 that  without  notice.  And  it  concerns
 the  new  clause  3l.  As  for  clauses  Nos
 29  and  30.  as  amended  by  the  Finane
 Minister,  I  have  no  objections.

 Shri  Sachindra  Chaudhuri:  We
 have  clauses  29  and  30.  We  take  that

 Yes:  I  can  do

 now.  On  them,  I  must  say  and  I  as
 sure  Shri  Dandeker,  that  his  under
 standing  of  those  clauses  and  the
 amendments  is  correct.  That  was  the
 intention,
 5.32  hrs.
 {Suutmatr  Renu  CHovKravartty  oo  the

 Chair]
 Mr.  Chairman:  So,  the  hon.  Mem

 ber  does  not  move  his  amendments”
 Shri  N.  Dandeker:

 29  and  30
 Not  for  cliises

 Shri  Sachindra  Chaudhuri:  |  nave
 got  two  amendments,  97  and  98,  for
 clauses  29  and  30,  and  3]  and  320  res
 pectively.

 Mr.  Chairman:
 his  amendments.

 Then,  he  may  move

 Shri  Sachindra  Chaudhuri:  |  have
 already  moved  amendment  No,  97

 Mr,  Chairman:  He  may  now  say
 what  he  wants  to  say  on  the  amend-
 ment.

 Shri  Sachindra  Chaudhuri:  It  was
 Suggested  g  little  while  ago.  before
 you  occupied  the  Chair,  that  the  two
 clauses  should  be  taken  together,  and
 the  two  amendments  may  be  moved
 together.  Thercfore.  I  spoke  on  the
 two  clauses  together  and  on  the  two
 amendments  together,  and  Shri  Dande-
 ker  addressed  the  House  on  both  the
 clauses  ‘and  both  the  amendments
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 Mr.  Chairman:  Would  he  like  to
 say  something  on  amendment  No.  97?

 Shri  Sachindra  Chaudhari:  I
 already  said  it.

 have

 Mr,  Chairman:  |  shall  put  amend-
 ment  No.  97  to  the  vote.  The  question
 is:

 Page  7,  for  lines  2b  to  38.  substi-
 tute—

 “Amendment  of  section  280C
 29.  In  section  280C  of  the  Income  tax

 Act,  for  sub-section  (2),  the  following
 sub-section  shall  be  substituted,  name-
 ly:—

 “(2)  In  respect  of  the  adjusted
 total  income  in  reiation  to  which
 an  annuity  deposit  is  to  be  made
 under  sub-section  (l).  such  deposit
 shall—

 (i)  in  respe.t  of  the  adjusted
 total  income  of  the  previous
 year  or  previous  years  relevant
 to  the  assessment  yeur  com-
 mencina  on  the  Ist  day  of  April,
 +1966,  or  any  earlier  assessment
 year,  be  made  in  advance  in  ac-
 cordance  with  the  provisions  of
 sections  280E  to  280I;

 (ii)  in  respect  of  the  adjusted
 total  income  of  the  previous  year
 or  previous  years  relevant  to
 the  t  year
 ing  on  the  lst  day  of  April,  1967,
 or  any  subsequent  assessment
 year,  be  made  by  such  person  at
 any  time  (in  one  sum  or  in
 instalments  of  his  choice)  during
 the  fi  ial  year  immediately
 preceding  such  assessment  year
 at  the  rate  or  rates  specified  in
 this  behalf  in  the  annual  finance
 Act:

 Provided  that  the  Income-
 tax  Officer  may,  in  such  cases,
 under  such  circumstances  and
 subject  to  such  conditions  as
 7739  be  specified  in  a  scheme
 framed  under  section  280W.
 allow  a  depositor  to  make  a
 deposit  or  8  further  deposit  at
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 any  time  after  the  expiry  of
 the  finan.ial  year  referred  to
 in  clause  (ii),  and  any  deposit
 or  further  deposit  so  made
 shall  be  deemed  to  be  an
 annuity  deposit  for  the  rele-
 vant  assessment  year  for  the
 purposes  of  this  Chapter.”

 Substitution  of  new  s->  ‘tions  for  scc-
 tions  280  O  and  280  P.

 30.  Foe  sections  2800  and  280P  of
 the  Income-tax  Act,  the  following  sec-
 tions  shall  be  substituted,  namely: -—
 Annuity  deposit  allowed  as  deduc‘ion

 in  computing  total  income
 “2800.  ()  Notwithstanding  any-

 thing  to  the  contrary  contained  in
 the  provisions  of  this  Act  relating
 to  the  computation  of  income
 chargeable  under  any  head  of
 sncome,  the  annuity  deposit  requir-
 od  to  be  made  under  this  Chapter
 shall,  subject  to  the  provisions  of
 sub-section  (2),  be  allowed  as  a
 deduction  in  computing  the  total
 income  assessable  for  the  assess-
 ment  year  in  respect  ७.  which  the
 annuity  deooit  is  requi.ed  to  be
 made:

 Provided  that  where  an  rela-
 tion  to  the  assessment  year  com-
 mencing  on  the  Ist  day  of  April,
 987  or  any  subsequent  assess-
 ment  year,  no  annuity  deposit
 has  been  made  eluring  the  finan-
 cial  year  immediately  preceding
 such  assessment  year  [or  such
 further  period  as  may  be  allow-
 ed  by  the  Income-tax  Officer
 under  the  proviso  to  clause  (ii)
 of  sub-section  (2)  of  section
 /-280C]  or  the  amount  of  annuity
 deposit  made  during  the  finan-
 cial  year  or  further  period
 aforesaid  ‘alls  short  of  the
 annuity  deposit  required  to  be
 made  under  this  Chapter.  the
 amount  ™  be  sllowed  as  a
 dejuction  under  this  sub-section
 shall  be  nil  or,  as  the  case  may
 be,  limited  to  the  amount  of  the
 deposit  so  made,  and  the  provi-
 sions  of  this  section  shal]  have
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 effect  as  if  references  therein  to
 the  annuity  deposit  required  to be  made  were  references  to  the amount  of  annuity  deposit  act-
 ually  so  made.
 (2)  [६  the  adjusted  total  income of  the  depositor  includes  any income  chargeable  under  the  head

 “Salaries”,  the  allowance  under
 sub-section  a)  shall  be  made  in
 computing  the  income  under  that
 head,  and  if  there  is  no  income
 chargeable  under  that  hecd  or  the
 annuity  deposit  tequired  to  be
 made  exceeds  such  income,  the
 whole  or  the  balance  of  the
 annuity  deposit  reauire?  to  be
 made  shall  be  allowed  as  a  deduc-
 tion  in  computing  earned  income
 chargeable  under  any  other  head,
 and  if  there  is  no  earned  income
 chargeable  under  any  othe;  head
 or  the  whole  or  the  balance  of  the
 annuity  deposit  requireg  to  be
 made  exceeds  such  earned  income.
 the  whole  or  the  balance  of  the
 annuity  /eposit  required  to  be
 made  shal]  be  allowed  as  a  dedtuc-
 tion  in  computing  any  other  in-
 come  under  any  head.
 Explanition—In  this  sub-section,

 the  expression  “earneg  income”  has
 the  meaning  assigned  to  it  in’  the
 Finance  Act  of  the  relevant  year.

 Annuity  deposit  deductible  in  com-
 ping  income  under  the  hewi  “Sala-
 ries"  for  purposes  of  section  192.

 280P.  Any  person.  responsible
 for  paving  any  income  chargeable
 ureler  the  head  “Salaries”  to  a
 resident  may,  at  the  time  of  pay-
 ment,  deduct  income-tax  under
 section  92  as  if  the  estimated  in-
 come  referred  to  in  sub-section
 (})  of  that  section  hai  been
 reduced  by  the  amount  of  annuity
 deposit.  if  any,  required  to  be
 0००७  b-  the  asscssee  in  respect  of
 such  income  whether  such  annuity
 deposit  has  or  has  not  been  made:

 4878

 Provided  that  nothing  con-
 tained  in  this  section  shall  apply in  the  case  of  a  Person  whose
 estimated  income  aforesiidd  does not  exceeg  twenty-five  thousand
 Tupees  unless  such  person  has, hot  later  than  the  3lst  day  of December  of  the  financial  year, made  a  sleclaration,  in  writing, before  the  person  responsible ‘or  paving  the  income  charge- able  under  the  head  “Salaries”, of  his  intention  to  make  the
 annuity  deposit  under  the  pro- visions  of  this  Chanter  and  spe-

 ying  the  amount  which  he  go
 intends  to  denosit;  and  where
 such  declaration  has  been  made, the  provisions  of  this  section
 shall  apply  as  if  the  reference
 therein  to  the  amount  of  annuity
 sleposit)  requiteg  to  be  made
 were  a  re“crenve  to  the  amount
 specified  in  such  deciaration.”
 (97)

 The  motion  was  adopted.
 Mr.  Chairman:  The  questivn  is:
 “That  clauses  29  and  30,  as  amended

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 “That  clauses  29  and  30,  as  amended
 stand  part  of  the  Bill.”

 Clauses  3i  and  32—  (Substitution  of
 new  section  for  section  280Q  and
 Amentment  of  section  280X)

 Shri  Sachindra  Chaudhari:  |  move*:

 Page  18,  for  lines  ]  to  38,  sub-
 stitute—

 Substitution  of  new  section  for
 section  280X

 ‘3l.  For  section  280X%  of  the Ircome-tax  Act,  the  following
 section  shall  be  substituted  with

 *Moved  with  the  recommendation  of  the  President.
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 effect  from  the  Ist  day  of  April,
 1967,  namely:—

 Liability  to  pay  additional  income-tax
 in  certain  cases

 “280X.  ()  Where  in  relation  to
 the  year
 on  the  Ist  day  of  April,  4967  or
 any  subsequent  assessment  year,
 a  depositor  does  not  make  any
 annuity  deposit  during  the  finan-
 cial  year  immediately  preceding
 such  assessment  year  or  such
 further  period  as  may  be  allow-
 ed  by  the  Income-tax  Officer
 under  the  proviso  to  clause  (il)
 of  sub-section  (2)  of  section  280C,
 or  the  amount  of  annuity  deposit
 made  by  him  during  the  financial
 year  or  further  period  aforesaid
 falls  short  of  the  annuity  deposit
 required  to  be  made  (which
 short-fall  is  hereafter,  in  this
 section,  referred  to  as  deficiency),
 he  shall,  in  addition  to  the
 income-tax  payable  by  him  for
 that  assessment  year,  be  liable  to
 a  further  amount  of  income-tax
 calculated  in  the  manner  specified
 in  sub-section  (2):

 Provided  that  nothing  contained
 in  this  section  shall  apply  in  a
 case  where—

 (a)  such  depositor  is  more
 than  seventy  years  of  age  on  the
 last  day  of  the  previous  year
 relevant  to  the  wussessment
 year;  or

 (b)  the  total  income  of  such
 depositor  of  the  previous  year
 relevant  to  the  assessment  year
 (the  total  income  for  this  pur-

 Pose  being  computed  without
 making  any  allowance  under
 section  2800)  does  not  exceed
 twenty-five  thousand  rupees.
 (2)  The  further  amount  of

 income-tax  referred  to  in  sub-
 section  (l)  shal]  be—

 (11  in  a  case  where  the
 depositor  does  not  make  any
 annuity  deposit,  a  sum  equal

 550  (Ai)  LS—8.
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 to  fifty  per  cent  of  the  amount
 by  which  the  amount  of  annuity
 deposit  required  to  be  made  in
 respect  of  that  assessment  year
 exceeds  the  difference  bet-
 ween—

 (a)  the  tax  payable  by  him
 on  his  total  income,  and

 (b)  the  tax  that  would
 have  been  payable  had  _  his
 total  income  been  reduced  by
 the  amount  of  annuity  deposit
 required  to  be  made;

 (ii)  in  8  case  where  the
 amount  of  annuity  deposit  made
 by  him  falls  short  of  the
 annuity  deposit  required  to  be
 made,  a  sum  equal  to  fifty  per
 cent  of  the  amount  by  which
 the  amount  of  the  deficiency
 exceeds  the  difference  bet-
 ween—

 (a)  the  tax  payable  by  him
 on  his  total  income,  and

 (b)  the  tax  that  would
 have  been  payable  had  his
 total  income  been  reduced  by
 the  amount  of  the  deficiency.

 Explanation.—In  this  section
 the  expression  “annuity  deposit
 required  to  be  made”  shal!  mean—

 (i)  the  amount  of  annuity
 deposit  calculated  on  the
 adjusted  total  income  of  the
 depositor  at  the  rate  or  rates
 specifiegd  in  the  Fi  Act  of
 the  relevant  year,  or

 (ii)  the  amount  by  which  the
 total  income  of  the  depositor  for
 the  relevant  assessment  year
 (such  total  income  being  com-
 puted  without  making  any
 allowance  under  gection  2800)
 exceeds  twenty-five  thousand
 rupees,
 whichever  is  less.”
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 Consequential  or  minor  amendments
 relating  to  ity  deposits  in  the

 Income-tax  Act

 32.  The  amendments  directed  in
 the  Thirg  Schedule  shall  be  made
 in  the  Income-tax  Act.’  (98).

 Mr,  Chairman;  Amendment  No,  98
 has  been  moved.  Would  the  Finance
 Minister  like  to  speak  on  it?

 Shri  Sachindra  Chaudhuri:  I
 thought  Shri  Dandeker  wanted  to  say
 something  on  it.  |  merely  move  it.

 Shri  N.  Dandeker:  Amendment
 No.  98,  to  clauses  3]  and  32,  is  subject
 to  what  I  shall  presently  say;  in  order
 to  make  thé  scheme  really  quite
 streamlined  and  a_  desirable  objec-
 tive,  within  limits,  I  have  to  suggest
 two  amendments  to  the  amendment.
 I  do  not  know  whether  I  should  resd
 them  in  the  form  of  an  amendment,—

 Mr,  Chairman:  He  has  not  moved
 any  amendment.  The  official  amend-
 ment  which  has  now  been  moved  is
 by  the  Finance  Minister.  On  30th
 April,  this  was  circulated.  Shri
 Kamath  had  referred  to  that.  (Inter-
 ruption).  I  was  myself  mislead  as
 to  how  this  was  moved.  I  find  this
 was  circulated  on  30th  April.  There-
 fore,  an  amendment  to  an  amendment
 should  have  been  given  notice  of.

 Shri  N.  Dandeker:  Then,  I  would
 only  like  to  make  two  suggestions,  in
 accepting  this  admirable  changed
 scheme  of  annuity  deposits.  I  think
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 myself!  I  do  suggest  that  it  is  really
 taking  the  thing  too  far,  to  have  a
 compulsory  annuity  deposit  scheme,
 moderateg  as  it  undoubtedly  is  now,
 made  applicable  to  people  who  are
 70  years  of  age.  After  that,  they  are
 quite  unlikely  to  enjoy  the  benefits  of
 the  annuity,  for  any  length  of  time,
 and  it  does  mean,  as  you  go  on  in
 age,  a  considerable  amount  of  harass-
 ment  of  all  kinds  would  take  place.
 I  do  not  know  what  the  longevity  at
 the  age  of  55  is  according  to  the  Life
 Insurance  Corporation,  but  I  imagine
 that  the  longevity  at  55,  which  is  the
 normal  retirement  age  for  many
 People,  would  be,  say,  65,  so,  to  have
 an  enactment  like  this,  with  a  com-
 pulsory  annuity  deposit  scheme  going on  up  to  70  years  of  age,  is  really  a
 bit  harsh.  I  would  beg  of  the
 Finance  Minister  to  put  that  70-year
 limit  down  to  60  years.

 The  other  amendment  I  suggest  is
 this.  In  8  similar  way,  at  the  other
 end  of  the  scale,  instead  of  Rs.  25,000,
 a  limit  of  Rs,  50,000  may  be  fixed,  so
 that  it  will  remain  open  to  people
 over  60  and  to  the  people  with
 incomes  below  Rs.  50,000,  to  continue
 with  the  scheme  only  if  they  find
 that  it  is  an  attractive  proposition  to
 make  investments  in  the  scheme.  But
 I  do  suggest  that  the  open-option
 portion  ought  to  be  from  Rs.  50,000
 from  the  income  point  of  view  and
 over  60  years  of  age  from  the  age-
 limit  point  of  view.

 Mr.  Chairman:  Before  the  Finance
 Minister  replies,  I  would  like  to  ask
 Shri  Dandeker  whether  he  would  like the  changes  are  made  through  nd:

 ment  Nos.  29,  30,  31  and  32  I  would
 like  to  make  a  suggestion  to  the
 Finance  Minister  which,  I  take  it,  will
 be  accepted  if  he  is  so  disposed.  One
 suggestion  is  that  in  the  new  section
 280X  of  the  Act,  in  sub-section  ),
 instead  of  the  age-limit  of  more  than
 70  years,  |  do  beg  of  him  to  accept
 the  age-limit  of  55  to  60.  I  suggest 60  because  I  happen  to  be  reaching 58  this  year  and  sc  I  would  not  like
 to  have  the  amendment  applied  to

 to  move  his  amendment  Nos.  25  and
 26?

 Shri  N,  Dandeker:  These
 amendments  to  clause  3]  and  32.

 are

 Mr.  Chairman:  We  are  taking  up
 clauses  3]  and  382  together.  The
 Finance  Minister.

 Shri  Sachindra  Chaudhari:  |  wish
 Shri  Masani  was  here  when  I  am
 dealing  with  these  amendments.  If  T
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 were  to  accept  the  suggestion  und
 very  great  persuasion  of  Shri  Dande-
 ker,  which  I  have  always  appreciat-
 ed,  I  would  have  taken  away  this
 annuity  deposit  scheme  altogether.
 If  I  have  to  make  the  amount  to  be
 fixed  at  Rs,  50,000  and  if  I  were  to
 lower  the  age  to  55—60,  I  would  have
 got  more  revenue  also.  But  I  would
 ask  him  to  consider  the  practical
 aspect  of  the  matter.

 Shri  N.  Dandeker:  Make  the  thing
 attractive  so  that  the  people  will  find
 it  worth-while  to  place  their  money
 that  way.  Do  not  make  it  unattrac-
 tive  and  then  make  it  compulsory.

 Shri  Sachindra  Chaudhuri:  The
 trouble  starts  when  Shrj  Dandeker
 always  wants  to  have  it  in  his  own
 way.  He  wants  always  to  have  a
 lump  of  sugar  in  the  phial.  That  is
 what  we  do  not  understand.  If  I
 have  to  do  a  thing,  let  us  do  it
 openly  and  without  any  dubicty

 Shri  N.  Dandeker:  Do  not  make  ne
 unattractive.  I  am  afraid  IT  cannot
 accept  the  amendment.

 Mr.  Chairman:  The  question  is:
 Page  ‘18,  for  lines  ]  to  38.  sub-
 stitute—

 Substitution  of  new  section  for  section
 280-X

 ‘3l.  For  section  280-X  of  the
 Income-tax  Act,  the  following
 section  shall  be  substituted  with
 effect  from  the  Ist  day  of  April,
 ‘1967,  namely:—

 Liability  to  pay  additional  income-tax
 in  certain  cases

 “280X.  (l)  Where  in  relation  to
 the  year  ing
 on  the  Ist  day  of  April,  967  or
 any  subsequent  assessment  year.
 a  depositor  does  not  make  any
 annuity  deposit  during  the  finan-
 cial  year  immediately  preceding
 such  assessment  year  or  such
 further  period  as  may  be  allowed
 by  the  Income-tax  Officer  under
 the  proviso  to  clause  (ii)  of  sub-
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 section  (2)  of  section  280C,,  or  the
 amount  of  annuity  deposit  made
 by  him  during  the  financial  year
 or  further  period  aforesaid  falls
 short  of  the  annuity  deposit  re-
 quired  to  be  made  (which  short-
 fall  is  hereafter,  in  this  section
 referred  to  as  deficiency),  he
 shall,  in  addition  to  the  income
 tax  payable  by  him  for  th
 assessment  year,  be  liable  to
 further  amount  of  income-i-
 calculated  in  the  manner  specifle.
 in  sub-section  (2):

 Provided  that  nothing  contain-
 ed  in  this  section  shall  apply  in
 a  case  where—

 (a)  such  depositor  is  more
 than  seventy  years  of  age  on
 the  last  day  of  the  previous
 vear  relevant  to  the  assess-
 ment  year;  or

 (b)  the  total  income  of  such
 depositor  of  the  previous  year
 relevant  to  the  assessment
 year  (the  total  income  for  this
 purpose  being  computed  with-
 out  making  any  allowance  under
 section  2800)  does  not  exceed
 twenty-five  thousang  rupees.

 (2)  The
 income-tax  referred
 section  a)  shall  be—

 further  amount  of
 to  in  sub-

 (i)  in  a  case  where  the
 depositor  does  not}  make  any
 annuity  deposit,  a  sum  equal
 to  fifty  per  cent  of  the  amount
 by  which  the  amount  of
 annuity  deposit  required  to  be
 made  in  respect  of  that  assess-
 ment  year  exceeds  the  differ-
 ence  between—

 (a)  the  tax  payable  by  him
 on  his  total  income.  and

 (b)  the  tax  that  would
 have  been’  payable  had  his
 total  income  been  reduced  by
 the  it  of  ity  deposi
 required  to  be  made:
 (ii)  in  a  case  where  the

 t  of  ity  deposit  made

 7488 4
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 by  him  falls  short  of  the  Clauses  3l  and  32,  as  amended,  were
 annuity  deposit  required  to  be
 made,  a  sum  equal  to  fifty  per
 cent.  of  the  amount  by  which
 the  amount  of  the  deficiency
 exceeds  the  difference  bet-
 ween—

 (a)  the  tax  payable  by  him
 on  his  total  income,  and

 (b)  the  tax  that  would
 have  been  payable  had  his
 total  income  been  reduced  by
 the  amount  of  the  deficiency.

 this  section,
 “annuity  deposit

 be  made”  shall

 Explanation.—In
 the  expression
 required  to
 mean—

 (i)  the  amount  of  annuity
 deposit  calculated  on  the
 adjusted  total  income  of  the
 depositor  at  the  rate  or  rates
 specified  in  the  Finance  Act  of
 the  relevant  year,  or

 (ii)  the  amount  by  which  the
 total  income  of  the  depositor
 for  the  relevant  assessment  year
 (such  total  income  being  com-
 puted  without  making  any
 allowance  under  section  2800)
 exceeds  twenty-five  thousand
 rupees,

 whichever  is  less.”.

 Consequential  or  minor  amendments
 relating  to  annuity  deposits  in  the
 Imcome-tax  Act,

 32.  The  amendments  directed  in
 the  Third  Schedule  shall  be  made
 in  the  Income-tax  Act.’.  (98).

 The  motion  was  adopted.
 Mr,  Chairman:  The  question  is:

 “That  clauses  3l  and  32,  as
 amended,  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 added  to  the  Bill
 Clauses  33  to  36  were  added  to  the

 Bill
 Clause  37—  (Amendment  of  Fifth

 Schedule)
 Shri  N.  Dandeker:  |

 umendment  No,  70.
 move  my

 Mr.  Chairman;  What  about  7!?

 Shri  N.  Dandeker:  There  is  some
 repetition.  I  would  prefer  to  move
 amendment  No.  70.  which  is  more
 comprehensive.

 Sir,  I  beg  to  move‘;
 Page  20,—-

 after  line  36
 insert  (28)  Coal  and  Lignite.

 (29)  Industrial  Gases
 (30)  Gas  Cutting  and

 Welding  Equipment
 and  Rods

 (3l)  Arc  Welding  Equip-
 ment  and  Elec-
 trodes”.  (70).

 While  speaking  carlier,  the  Finance
 Minister  had  said  that  he  is  bringing
 together  into  one  schedule  what  are
 called  priority  industries  to  be  treat-
 cd  in  a  particular  way,  instead  of
 being  scattereq  in  various  schedules
 either  to  the  Income-tax  Act,  or  the
 Industries  (Development  and  Regula-
 tion)  Act  or  the  firs:  schedule  to  the
 Finance  Act  and  so  on.  That  is  an
 attempt  which  is  excellent  and  1  sup-
 port  it  so  far  as  it  goes  in  clause  37.
 My  d  ts  are  designed  to
 introduce  into  that  schedule  {four
 more  items.  After  item  27,  I  want
 to  add  “item  28.  coal  and  lignite”.  So
 far  as  I  can  see,  coal  and  lignite  are
 left  out  and  I  am  sure  that  Finance
 Minister  did  not  intend  to  have  them
 left  out,

 *Moved  with  the  recommendation  of  the  President.
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 Shri  Sachindra  Chaudhuri:  Coal
 and  lignite  have  been  included  by
 seQtion  8  of  the  ‘Finance  (No,  2)
 Act,  1965.  They  are  already  there.

 Shri  N.  Dandeker:  If  they  are  in-
 cluded,  there  is  nothing  further  to be  said  about  them.

 Then,  Madam,  there  are  three  items
 which  also  should  be  included,  namve-
 ly,  Industrial  Gases,  gas  cutting  and
 welding  equipment  and  rods  and  arc
 welding  equipment  ard_  electrodes.
 The  simplest  way  1  can  explain  the
 importance  of  these  three  industries
 is  this.  Taken  together,  they  are  the
 scissors,  the  needle  and  the  thread  of
 the  engineering  industry.  There  is
 not  g  Single  engineering  projecy  that
 does  not  involve  cutting  of  iron  or
 welding  of  iron.  These  industries  are
 the  most  vital  part  of  the  whole
 engineering  industry—heavy  en-
 gineering,  light  engineering.  repair
 work,  etc.  They  cannot  just  get  on
 without  these  industries.  I  hope  the
 Finance  Minister  will  agree  that  they
 ought  to  be  added  to  the  list.

 Shri  Sachindra  Chaudhuri:  So  far
 as  this  list  is  concerned,  it  has  been
 drawn  according  to  the  rule  of  thumb.
 If  we  go  on  the  lines  of  the  argu-
 ments  put  forward  by  Mr.  Dandeker
 and  add  these  things  to  the  list,  the
 word  “priority”  will  have  to  be
 removed  from  the  list.  It  will  not
 be  a  priority  list  at  all;  it  wil]  be
 just  a  general  list.  In  those  circum-
 stances,  although  I  am  prepared  to
 accept  that  these  are  the  scissors,
 needle  and  thread  of  certain  indus-
 tries,  we  better  leave  them  out.

 Mr.  Chairman:  |  shall  now  put
 amendment  No.  70  io  the  vote  of  the
 Hose
 Amendment  No.  70  was  put  and

 negatived.
 Mr,  Chairman:  The  qu>stion  is:

 “That  clause  37  s.iond  part  .f
 the  Bill”.

 The  motiqn  was  adopted.
 Clause  37  was  added  to  the  Bill.
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 Clause  88—(Amendment  of  Act  34 ८
 3953)

 Shri  M.  R.  Masan!:  Sir,  I  beg  to
 move*:

 Gi)  Page  2i,—
 omit  lines  4  to  3.  (72).

 (ii)  Page  2],—
 omit  lines  5  to  16.  (78).

 Gii)  Page  2l,—
 omit  line  28  to  29.  (74),

 (iv)  Page  2l,—
 omit  lines  30  to  39.  (75).

 (v)  Page  22.--

 omit  lines  !  to  28  (76).

 The  first  three  amendments  deal  with
 the  question  of  the  period  that  has
 to  elapse  between  a  man  making  a
 gift  and  his  dying.  Till  last  year
 if  a  man  died  within  2  years  of  mak-
 ing  a  gift,  estate  duty  was  attracted.
 In  other  words,  it  was  suspected  that
 he  died  mala  bde  after  making  this
 gift  to  escape  estate  duty!  Last  year
 very  sensibly,  the  Government  them-
 selves  came  before  the  House  ana
 reduced  the  period  to  one  year.  ‘Ine
 position  today  is  if  a  man  makes  a
 gift  and  survives  for  one  year,  it  5
 considered  to  be  a  valid  case  with  no
 intention  of  cheating  the  exchequer.
 But  if  unfortunately  he  dies  within
 One  year,  it  is  suspected  that  he
 already  knew  he  was  going  to  die
 and  therefore  the  gift  should  attract
 the  notice  of  the  Estate  Duty.  Both
 these  are  arbitrary  assumptions.  I  do
 not  think  people  make  gifts  knowing
 they  are  going  to  die,  except  maybe
 for  8  or  0  days  when  the  doctor
 tells  them  that  the  matter  is  beyond
 repair.  One  year,  one  would  have
 thought,  was  absolutely  ample  mar-
 gin  to  guard  against  gifts  of  a  nature
 which  are  meant  to  cheat  the  estate

 *Moved  with  the  recommendation  of  the  President.
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 duty.  In  any  event,  since  the  gov-
 ernment  themselves  felt  last  year
 that  12  months  was  an  adequate
 period,  may  I  ask  the  Finance  Minis-
 ter  what  could  have  happened  dur-
 ing  the  past  2  months  which  has
 now  made  the  government  think  that
 12  months  is  not  enough  and  24
 months  must  elapse?

 This  morning  the  Finance  Minister
 thought  that  the  charge  we  make,
 and  quite  rightly,  that  the  govern-
 ment  are  playing  drucks  and  drakes
 with  the  taxation  laws  of  this  country,
 whimsically  coming  forward  one  year
 with  one  proposition  and  contradict-
 ing  it  the  next  year,  was  rather
 harsh.  Here  is  an  excellent  example
 of  the  kind  of  whimsicality  that
 characterises  the  government.  Since
 they  came  before  the  House  and
 altered  the  law  last  year,  one  would
 think  that  they  would  let  the  matter
 rest  for  at  least  two  or  three  years.
 But  the  constant  attempt  to  legislate
 for  the  fun  of  legislation  with  which
 this  wretched  government  js  afflicted—
 the  number  of  laws  passed  by  this
 Parliament  is  nobody’s  business,  with-
 out  members  having  the  time  to  read
 and  digest  them—this  is  becoming  a
 fashion.  I  am  opposing  this  attempt
 again  to  go  back  to  two  years  for  no
 conceivable  reasons.  Nothing  could
 have  happened  in  2  months.  Human
 nature  has  not  changcd.  Why  do  you
 want  to  go  back?  Why  don’t  you  let
 matters  rest  where  they  were  last
 year?

 The  next  three  amendments  deal
 with  the  attempt  to  raise  the  rates  of
 Estate  Duty  on  intermediate  slabs.
 Here  again,  it  was  only  two  years
 ago  that  government  raised  steeply
 the  rate  on  various  categories  of  peo-
 ple.  We  opposed  it  at  that  time;  we
 thought  it  was  very  harsh.  That  was
 bad  enough.  Again,  within  two  years,
 they  come  and  try  to  raise  these
 rates.  This  is  extortion;  this  is  loot.
 There  is  no  other  way,  to  describe  it.
 A  so  called  socialist  country  like  the
 Soviet  Union  does  not  have  any
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 estate  duty.  Millions  of  roubles  are
 bequeathed  to  children  without  a
 single  rouble  being  paid  to  the  gov-
 ernment.  Yet  year  after  year,  nor-
 mal,  ordinary  people  with  interme-
 diate  wealth  of  Rs.  50,000  or  Rs.  }
 lakh,  which  today  is  worth  about
 Rs.  20,000  in  terms  of  the  pre-war
 rate  of  the  value  of  money,  people
 who  would  not  have  been  considered
 rich  in  940  when  they  left  Rs.  20,000
 for  a  widow  and  3  or  4  children,  now
 they  are  considered  to  be  wicked
 people  who  must  be  taxed  out  of
 existence.  We  are  very  strongly
 opposed  to  this  mulcting  of  the  middle
 class  of  this  country,  the  class  that
 case  supply  capital,  the  class  which
 is  the  backbone  of  the  nation.  There-
 fore,  ह  move  these  amendments.

 Dr.  L.  M.  Singhvi:  Mr.  Chairman,  I
 wish  to  speak  on  the  amendments
 moved  by  my  hon.  friend,  Shri
 Masani.  It  is  not  so  much  in  respect
 of  the  rates  of  taxation  but  in  res-
 pect  of  the  change  from  one  year  tu
 two  years  which  the  hon.  Finance
 Minister  wishes  to  bring  about,  by
 clause  38,  that  I  wish  to  speak.

 lt  appears  that  section  38  has
 undergone  changes’  before  and  the
 period  of  time  was  reduced  to  one
 year  earlier.  Now,  it  seems  it  is  not
 a  mere  whim  but  caprice,  and  there
 is  a  very  definite  difference;  it  is  so
 arbitrary,  it  is  so  unreasoned,  it  is
 not  founded  on  any  specific  experi-
 ence,  that  it  should  really  make  the
 government  think,  it  should  make  the
 hon.  Finance  Minister  reflect  whe-
 ther  he  is  being  fair  to  this  House
 and  being  fair  to  himself  in  bringing
 about  such  unreasoned,  such  un-
 Principled  changes  in  the  law  when
 there  has  been  a  clamour  for  ration-
 alisation  for  a  long  time.  We  have
 been  talking  of  rationalisation  year
 after  year  and  yet  every  year  we
 seek  to  infuse  into  it,  inject  into  it,
 un  element  of  irrationality.  I  do  not
 quite  see  why  it  should  have  been
 reduced  from  two  years  to  one  year,
 as  if  death  can  stretch  itself  only  as
 far  back  ag  two  years.  Why  not  make
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 it  five  years  or  ten  years?  lt  is  abso-
 lutely  unjustified  to  make  this  change
 now.  If  this  change  had  to  be  made,
 it  should  have  come  at  a  time  when
 there  is  a  comprehensive  change  in
 terms  of  rationalisation  of  the  tax
 laws  of  this  country.  Why  make  ad
 hoc  changes  year  in  and  year  out?
 Sometimes  it  is  said  that  it  should
 be  one  year.  The  next  year  the  hon.
 Finance  Minister  thinks  that  it  should
 be  two  years.  Next  year,  again,
 another  Finance  Minister  would
 think:  no,  it  should  be  णा€  year.
 ‘There  should  be  some  reason,  some
 logic,  some  experience  to  justify  it,
 and  it  seems  that  there  is  no  expla-
 nation  forthcoming  in  this  respect
 which  can  convince  us.

 ]  would  also  like  to  say  that  in
 view  0  the  reduced  value  of  money,
 up  to  Rs.  100,000  the  property  should
 be  exempt  from  estate  duty.  This  isa
 suggestion  which  the  hon.  Finance
 Minister  must  consider  in  all  fair-
 ness  and  in  all  earnestness.  On
 account  of  the  inflation,  which  has
 been  brought  about  by  the  policies  of
 this  Government,  if  the  value  of
 money  has  gone  down,  way  should
 the  poor  tax-payer  be  made  to  suffer
 on  that  account?

 Shri  Sachindra  Chaudhuri:  The
 other  day,  while  addressing  this
 House,  Shri  Masani  said  that  fair
 words  butter  no  parship  Today  I
 would  like  to  mention  another  pro- verb,  harsh  words  break  no  bones.

 Dr.  L.  M.  Singhvi:  We  did  not
 intend  to  do  that.  That  is  not  the
 intention.  Breaking  the  bones  is  not
 the  intention  anyway.

 Shri  Gachindra  Chaudhari:  Well, whenever  I  find  Shri  Masani  has
 mounted  a  charger  in  all  seriousness,
 filting  at  windmills,  I  feel  slightly
 frightened,  but  not  to  the  bones  but
 to  my  morals.

 So  far  as  this  particular  amend-
 ment  is  concerned,  Shri  Masani  has
 got  support  from  Dr.  Singhvi.  But,
 still,  I  am  afraid,  I  cannot  eblise
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 him.  The  reason  is  this.  When  one
 looks  at  the  Estate  Duty  Act  and  the
 Gift  Tax  Act,  they  have  to  be  looked
 at  together.  When  certain  reductions
 have  been  made  in  the  gift  tax,  there
 snould  be  compensstory  provision
 made  in  the  estate  duty.  4  have  not
 raised  the  estate  duty  to  the  extent
 I  would  have  liked  for  considerations
 which  I  have  already  mentioned.
 There  is  no  question  of  life  being
 prolonged  or  not  being  prolonged.
 One  year,  from  my  point  of  view,  i8
 too  short  a  period.  If  two  years
 were  there,  in  that  case,  there  is
 some  collection  of  estate  duty.  There
 is  another  thing,  also  to  remember.
 Estate  duty  brings  only  a  portion  ot
 the  money  to  the  Centre.  All  of  it
 does  not  come  to  the  Centre,  whereas
 income-tax  comes  largely  to  the
 Centre.

 I  must  take  the  House  into  confi-
 dence.  It  was  also  at  the  back  of
 my  mind  that  this  constant  pressure
 from  the  States  to  provide  more  money
 is  there  which  I  find  is  true.  I  fee:
 that  if  I  my  provide  them  money
 otherwise,  I  might  probably  be  better
 off.

 These  are  the  reasons  for  which  |
 am  enacting  “two  years”  instead  of
 “one  year”,

 There  is  no  such  thing  as  logic  or
 equity  in  income-tax  and  other  tax
 laws.  Dr.  Singvi  will  remerber—and
 I  think,  Professor  Hiren  Mukerjee
 should  be  also  remember—that  in
 the  l9th  century  there  were  a  series
 of  judgments  where  judges  of  very
 great  eminence  and  high  repute  have
 said  that  i  -tax  is  ineq
 that  it  is  a  tax  on  efficiency;  that  it
 is  a  tax  which  is  realised  by  an  in
 efficient  government  for  the  purpuse
 of  keeping  drones  and  inefficient
 people  alive  and  that  this  should
 never  be  introduced;  however,  the
 Act  being  there  we  have  got  to  inter-
 pret  it.  That  was  the  attitude.  3
 am  afraid,  in  the  20th  century  the
 same  people  are  singing  a  different
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 tune  altogether  having  regard  to  the
 fact  that  the  necessities  of  the  State
 require  that  certain  amount  of  tax
 has  got  to  be  put.  The  question  is
 how  it  is  to  be  balanced.  There  I
 have  got  to  take  a  view.  I  am  pre-
 pared  to  say  that  my  good  _  friends
 are  entitled  to  their  views,  but  I  still
 prefer  my  own  view  and  I  do  not
 accept  these  amendments.

 Mr.  Chairman:  I  shall  now  put
 amendments  Nos.  72  to  76  to  the  vote
 of  the  House.

 Amendments  Nos.  72  to  76  were  put
 and  negatived.

 Mr.  Chairman:  The  question  is:

 “That  clause  38  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  38  was  added  to  the  Bill.

 Clauses  39  to  42  were  added  to  the
 Bill.

 Clause  48—  (Amendment  of  Act  7  of
 964

 Mr.  Chairman:  Any  amendments
 that  are  being  moved?

 Shri  Ranga  (Chittoor):  You  seem  to
 be  very  much  in  g  hurry.

 Mr.  Chairman:  Yes,  we  are,  because
 we  have  to  apply  the  guillotine.

 Shri  N.  Dandeker:  I  have  two
 amendments  to  clause  43.  One  is
 amendment  No.  27  and  the  other  is
 amendment  No.  77.

 I  beg  to  move*:—

 (i)  Page  24,—
 for  lines  4  to  13,  substitute—

 “iy  sub-clause  (b)  shall  be
 omitted”.  (27),
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 (ii)  Page  24,  line  I5,—
 Omit  “and  shall  be  deemed

 always  to  have  been,”  (77)
 The  objective  of  the  first  amend-

 ment,  that  is  to  say,  No.  27,  is  to  sub-
 stitute  something  sensible  for  this
 very  curious  proposition  that  is  con-
 tained  in  sub-clause  (a).  Sub-clause
 (a)  of  clause  43,  if  enacted,  would
 have  the  extra-ordinary  consequence
 that  excess  dividend  tax  paid  by
 companies  would  not  be  admissible  as
 a  deduction  from  chargeable  income
 for  the  purpose  of  computing  charge-
 able  income  liable  to  companies’  sur-
 tax.  It  sce.ns  to  me  a  very  odd  pro-
 position  that  companies  should  be
 expected  to  pay  tax  on  tax.  That
 would  be  the  consequence  if  the  in-
 come-tax  that  is  payable  by  way  of
 excess  dividends  tax  were  not  deduc-
 tible  from  chargeable  income  in  the
 same  way  as  income-tax  otherwise
 payable  is  a  deduction  from  charge-
 able  income  for  the  purpose  of  com-
 panies’  sur-tax.  Therefore,  my  amend-
 ment  seeks  to  delete  this  and  to  sub-
 stitute  for  it  the  words  “Sub-clause
 (b)  shall  be  omitted”;  that  is  to  say,—

 “in  the  First  Schedule,  in  clause
 (i)  of  rule  2,—"  of  the  Companies’
 Profits  Tax

 (b) “Sub-clause  shall  be
 omitted.”

 The  consequence  of  it  would  be  that
 companies  will  not  have  to  pay  tax
 on  tax.

 The  next  amendment,  No.  77,  is
 concerned  with  the  second  part  of
 sub-clause  (a)  of  clause  43,  For  the
 reasons  which  the  Finance  Minister
 explained  fairly  clearly,  because  you
 get  there  into  a  vicious  circle,  addi-
 tional  tax  payable  by  closely-held
 companies  is  at  present  admissible  as
 a  deduction  from  chargeable  income
 for  the  purpose  of  computing  the  sur-
 tax  on  that  kind  of  company  and  the

 *Moved  with  the  recommendation  of  the  President.
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 sur-tax  itself  is  a  deductible  amount
 for  the  purpose  of  computing  what
 additiona]  tax  will  be  payable  by
 closely-held  companies.  I  agree  that
 this  particular  sub-clause,  sub-clause
 (ii)  of  clause  (a),  has  to  be  there.  But
 what  I  object  to  is  the  words  “and
 shall  be  deemed  always  to  have  been,
 inserted”.  The  particular  thing  that
 they  are  seeking  to  insert  is  also  to  be
 deemed  always  to  have  been  inserted.
 I  object  to  that  because  it  is  going  to
 result  in  a  number  of  companies,
 which  are  closely-held  companies,  and
 which  have  adequately  distributed
 excess  dividends  or  the  amount  of
 dividend  required  to  be  distributed
 before  they  were  attracted  or  sub-
 jected  to  additional  tax,  many  of
 them,  finding  themselves  in  a  position
 where  they  will  have  committed  a
 default  which  they  did  not  commit
 before,  by  the  mere  insertion  of  the
 words  “and  shall  be  deemed  always
 to  have,  inserted.”.  Whatever
 may  have  been  the  _  difficulties
 of  the  original  provision,  by
 which  one  tax  was  admissible  for  the
 other  tax  and  the  other  tax  was
 admissible  for  the  first  tax,  a  certain
 situation  has  been  in  existence  for  a
 number  of  years,  that  is  to  say,  for
 the  period  for  which  the  companies
 surtax  has  been  in  existence.  I  accept
 the  need  for  the  change  that  is  sought
 to  be  made  but  I  do  not  accept  that
 the  change  should  be  deemed  to  have
 always  been  inserted  because  in  that
 case  it  will  clause  a  lot  of  hardship  to
 those  whose  cases  are  closed  on  the
 old  situation  however  unsatisfactory
 it  might  have  been.

 6  hrs.

 Shri  Sachindra  Chaudhuri:  [oar
 afraid  I  cannot  accept  these  amend-
 ments.  The  purpose  for  which  the
 provision  for  dividend  tax  on  com-
 panies  has  been  levied  is  to  induce
 companies  to  retain  their  profits  to
 the  maximum  extent  possible  for  the
 purpose  of  developing  their  business.
 If  this  dividend  tax  is  to  be  allowed
 as  a  deduction  in  the  computation  of
 chargeable  profits  for  the  purpose  of
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 surtax,  in  that  case,  the  incidence  of
 dividend  tax  would  be  even  further
 cut  down  and  I  do  not  propose  to  have
 that  done,

 So  far  as  the  other  amendment  is
 concerned,  that  will  really  resolve  the
 difficulties.  The  existing  provision  for
 the  deduction  of  penal  tax  in  compul-
 ing  chargeable  profits  for  surtax
 would  result  in  a  stalemate  in  the
 cynputation  of  the  chargeable  profits
 unless  these  words  were  there.  This  is
 because  the  penal  tax  itself  is  charg-
 ed  with  reference  to  the  undistribut-
 ed  profits  of  the  company  and  undistri-
 buted  profits,  in  their  turn,  are  to  be
 computed  after  deducting  the  surtax
 liability.  It  was  with  the  purpose  of
 removing  this  stalemate  that  this  has
 been  done.  I  am  afraid,  I  will  have
 to  reject  these  amendments.

 Mr.  Chairman:  J  shall
 amendments  Nos,  27  and  77
 vote  of  the  House.

 now  put
 to  the

 Amendments  Nos.  27  and  77  were  put
 and  negatived

 Mr.  Chairman:  The  question  is:
 “That  clause  43  stand  part  of

 the  Bill"
 The  motion  was  adopted.

 Clause  43  was  added  to  the  Bill.
 Mr.  Chairman:  Now,  I  shall  take  up

 clauses  44  to  46,
 Shri  M.  R.  Masani:  I  would  like  to

 oppose  clause  44.
 Shri  N.  Dandeker:

 clause  45.
 I  am  opposiiipg

 Clause  44—  (Special  duties  of  customs)
 Shri  M.  R.  Masani:  Clause  44  seeks

 to  continue  for  one  more  year  the
 special  duties  of  customs  which  werr
 levied  some  time  back  and  the  next
 clause  relates  to  the  regulatory  cus-
 toms  duties.

 In  our  speeches,  during  the  general
 debate,  we  have  made  it  clear  that
 We  are  opposed  not  only  to  the  addi-
 tional  taxation,  direct  and  indirect
 which  this  Budget  seeks  to  impose  or
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 the  shoulders  of  the  people  but  aiso
 opposed  to  the  level  of  taxation  pre-
 vailing  now.  We  believe  that  a
 drastic  cut,  both  in  direct  and  indirect
 taxation,  is  called  for  both  for  the
 relief  of  the  people  who  are  hard-hit
 by  excessive  taxation  and  also  for
 restoring  the  economic  vitality  and
 life  of  this  country.  The  law  of  eco-
 nomics,  the  law  of  diminishing
 returns,  had  set  in  long  ago  and  the
 burden  of  customs  duty  and  excise
 duty  falls  directly  on  the  shoulders  of
 the  poor  people.  This  is  a  kind  of
 taxation  which,  when  the  British  were
 here,  we  were  taught  to  consider  im-
 perialistic.  The  fact  that  indirect
 taxation  was  heavy  was  considered  to
 be  a  sign  of  foreign  rule  and  oppres-
 sion.  It  is  on  these  general  principles
 and  grounds  that  We  would  like  to
 record  our  dissent  from  clause  44
 which  seeks  to  perpetuate  the  high
 level  of  indirect  taxation,  whether
 through  customs  duties  67  through
 excise  duties.

 Shri  Sachindra  Chaudhuri:  While
 moving  Clauses  44  and  45,  I  would
 say  that  they  should  continue  and
 there  should  not  be  any  difficulty  in
 accepting  them.  I  do  not  think  that
 the  suggestions  that  have  been  made
 by  Mr.  Masani  in  his  speech  earlier
 have  any  merits.

 Mr.  Chairman:  The  question  is:
 “That  Clause  44  stand  part  of  the

 Bill”.
 The  motion  was  adopted.

 Clause  44  was  added  to  the  Bill.
 Mr,  Chairman:  The  Question  is:

 “That  Clause  45  stand  part  of
 the  Bill”.

 Shri  ह्य,  Dandeker;  |  vuppose  this
 Clause  as  this  scheme  of  regulatory
 duties  Was  imposed  last  year  by  what
 is  called  ‘the  little  budget’  of  ह १,ह
 February,  1965.  These  fraudulent
 regulatory  duties  were  imposed  under
 @  pretext  which  was  false  and  the
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 pretext  continues  to  be  repeated  in
 this  particular  clause,  namely,

 “With  a  view  to  regulating  or
 bringing  greater  economy  in  im-
 ports,  there  shall  be  levied....”

 I  suggest  that  this  is  palpably  and
 deliberately  a  bogus  statement  for  the
 reason  that  today  the  Government
 have  extensive  powers  of  various
 kinds  under  various  Acts  to  regulate
 or  prohibit  imports;  the  question  of
 regulating  or  bringing  greater  eco-
 nomy  in  imports  would  be  an  honest
 device  in  certain  circumstances  very
 different  from  those  in  this  country.
 If  there  was  no  regulation  and  control
 over  imports,  if  there  was  no  regula-
 tion  and  control  over  foreign  ex-
 change,  if  there  was  no  regulation
 requiring  approval  of  various  schemes
 involving  import  of  capital  goods  and
 so  on,  then,  in  those  circumstances  I
 could  understand  the  method  of  regu-
 latory  duties  as  a  matter  of  imposing
 a  disincentive  the  import  of  foreign
 goods  in  preference  to  local  manu-
 factures  and  import  substitutes.  But
 that  is  not  the  case  here.  I  objected
 to  this  last  year  on  the  ground  that
 these  duties  were  fraudulent  imports
 and  I  object  to  these  regulatory  duties
 this  year  also  on  the  ground  that  they
 continue  to  be  fraudulent.  I  see  no
 valid  reasons  for  what  is  proposed  or
 suggested  by  the  Finance  Minister  in
 support  of  the  proposition  that  these
 regulatory  duties  of  customs  are
 necessary,  as  the  preamble  of  that
 particular  clause  says,  with  a  view  to
 regulating  or  bringing  greater  eco-
 nomy  in  imports.  I  suggest  that  it  is
 a  prevarication  of  a  very  serious  kind;
 and  I  object  to  this  on  principle  as
 well  as  for  the  reasons  that  Mr.  Masans
 has  indicated,  namely  that  these  duties
 are  being  slapped  on,  one  on  top  of
 another,  Last  year  in  the  second
 Finance  Bill  the  customs  duties  were
 jacked  up  at  a  rate  which  was  really
 staggering.  Then  there  are  in  exis-
 tence  the  special  duties  of  customs,  tuo
 which  Mr.  Masani_  referred  earlier.
 which  is  a  l0  per  cent  surcharge  on
 the  totality  of  customs  duty;  on  top
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 of  it  are  these  regulatory  duties  for
 reasons  that  do  not  really  exist—the
 Finance  Minister  knows  that  they  do
 not  exist,  it  is  only  a  specious  way
 of  merely  putting  his  hands  intuv
 people’s  pockets  and  I  object  to  this
 way  of  doing  it.  Let  them  go  ahead
 and  increase  the  customs  duties,  if
 they  must,  bur  not  in  this  particular
 fashion.

 Dr.  L,  M.  Singhvi:  It  is  certianly  not
 possible  to  prevent  the  Finance  Minis-
 ter  from  putting  his  hands  into  the
 people’s  pockets,  but  I  do  think  that,
 apart  from  questions  of  economic  ide-
 ology,  the  fact  that  the  hon.  Finance
 Minister  is  asking  for  a  blanket  dele-
 gation  of  powers  to  the  Central  Gov-
 ernment  raises  a  very  fundamental
 issue.  It  is  true  that  this  is  not  the
 first  time  that  such  delegation  is  being
 asked  for.  I  would  invite  the  attention
 of  the  House  to  the  following  words
 in  Clause  45:

 “With  a  view  to  regulating  or
 bringing  greater  economy  in  im-
 ports,  there  shall  be  levied  and
 collected,  with  effect  from  such
 date  and  at  such  rate,  88  may  be
 specified  in  this  behalf  by  the
 Central  Government  by  notification
 in  the  Official  Gazette.

 It  may  be  that  there  are  precedents
 which  sanction  that,  but  precedents
 do  not  override  and  do  not  supersede
 the  very  breath  and  the  very  spirit  of
 our  Constitution.  Such  a  delegation  of
 financial  powers,  such  a  delegation  of
 powers  of  levying  taxes  is  not  consis-
 tent,  in  my  humble  opinion,  with  the

 of  parl  ry  insti-
 tutions  and  a  democratic  form  of  Gov-
 ernment.

 As  it  is,  the  power  of  Parliament  is
 substantially  and  progressively  erod-
 ed  by  the  inroads  which  administra-
 tion  and  the  executive  and  the  dele-
 gation  of  executive  authority  have
 made.  Now,  if  these  inroads  are  per-
 mitted  to  be  made  by  gazette  notifi-
 cations,  at  such  rate  and  from  such
 date  as  the  Government  may  deter-
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 mine,  then  really  speaking,  we  are
 abdicating  our  financial  powers.  And
 very  severe  inroads  are  being  made
 into  the  traditional  and  ancient  privi-
 lege  of  elected  representatives  in  res-
 pect  of  imposing  levies  and  duties.

 Apart  from  that,  I  subscribe  parti-
 cularly  to  the  point  of  view  advan-
 ced  by  my  hon.  friend  Shri  N.  Dan-
 dekar  in  respect  of  the  fact  that  the
 stuted  purpose  of  clause  45  is  at  vari-
 ance  with  the  prevailing  fact.  The
 stated  purpose  is  that  it  is  with  a
 view  to  regulating  or  bringing  greater
 economy  in  imports.  Ag  a  matter  of
 fact,  it  was  stated  at  the  time  of  the
 last  budget  that  one  of  the  purposes
 also  was  to  collect  additional  moncy.
 This  is  a  very  objectionable  way  of
 collecting  money.  It  seemg  that  the
 purpose  of  effecting  greater  economy
 in  imports  has  been  lost  in  the  maze,
 in  the  anxiety  to  collect  more  money
 and  in  the  unxiety  to  impose  certain
 restriction;  on  import  which  are  not
 reasonable.  Certainly,  Government
 have  extensive  powers  in  imposing
 restrictions  on  imports.  In  the  condi-
 tions  in  which  we  are  today,  no  one
 could  logically  advance  the  argument
 that  the  Government  should  not  have
 those  powers.  As  a  matter  of  fact,
 Government  are  already  armed  with
 extensive  powers  in  this  respect.  It
 doe;  not  appear  reasonable  that  such
 regulatory  duties  of  customs  should
 be  permitted  to  be  imposed  and  that
 too  by  means  of  legislation  which
 leaves  it  to  the  sweet  will  of  Govern-
 ment  to  impose  them  from  such  date
 and  at  such  rates  as  the  Government
 may  by  notification  determine.  This
 seems  to  be  inconsistent  with  the  basic
 tenet  of  parliamentary  form  of  Gov-
 ernment,  and  |  oppose  it  principally
 on  that  ground

 Shri  Sachindra  Chaudhuri:  |  have
 heard  the  reasoning,  rather  forcefully
 if  not  very  politely,  expressed  by  Shri
 N.  Dandtkar  and  equally  forcefully
 expressed  by  Dr.  L.  M.  Singhvi.  The
 real  reason  for  taking  this  power  is
 to  try  and  encourage—I  would  not
 use  the  words  ‘to  give  an_  incentive’,
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 but  to  try  and  encourage—import—-
 substitution.  As  and  when  import-
 substituhon  goes  on,  and  there  is  a
 complete  substitution  made,  these  re-
 gulatory  duties  may  not  be  necessary.
 But  until  that  is  done,  in  the  case  of
 specified  matters  or  in  the  case  of  spe-
 cified  items,  there  has  to  be  some  kind
 of  a  duty  imposed.  This  regulatory
 duty  has  got  the  advantage  of  its  be-
 ing  wover,  into  the  tax-structure  and
 being  taken  away  when  the  necessily
 for  it  goes.  But,  unfortunately,  the
 necessity  for  this  provision  is  still
 there.  Otherwise,  |  would  have  been
 the  first  person  who  would  have  with-
 drawn,  them.

 It  is  perfectly  true  that  by  this
 Government  are  seeking  to  take  power
 to  make  a  list  to  which  these  duties
 will  apply.  But  the  power  is  not  be-
 ing  taken  by  Government  by  any  ex-
 ecutive  order  or  executive  act.  Gov-
 ernment  have  come  before  Parliament
 asking,  Parlament  to  give  them  that
 power.  Therefore,  the  objection  that
 Dr.  L.  M.  Singhvi  is  making  is  really
 not  understood  by  me.  If  Parliament
 says  that  Government  should  not  have
 this  power,  then  that  power  would
 not  be  given  to  me  and  I  would  not
 be  able  to  have  it  or  the  Government
 would  not  be  able  to  have  it.

 Dr,  L.  M,  Singhvi:  It  is  a  blanket
 delegation;  that  was  what  I  submit-
 ted.  Why  should  there  be  this  blank-
 et  delegation  of  powers?

 Shri  Sachindra  Chaudhuri:  What
 Dr.  L.  M.  Singhvi  calls  as  blanket
 delegation  is  not  a  blanket  delegation
 at  all,  because  after  all,  there  is  that
 guiding  principle  that  this  would  be
 resorted  to  where  the  economy  needs
 it.

 If  the  economy  does  not  ned  it,  we
 cannot  do  it.  Apart  from  that,  I  can-
 not  go  into  the  question  of  what  is
 good  delegation,  bad  delegation  or
 blanket  delegation.  But  I  will  say
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 this,  that  in  the  situation  in  which  we
 find  ourselves  it  is  necessary  for  us
 te  resctrict  our  imports,  by  that  7
 mean  our  foreign  exchange,  as  far  as
 possible,  ang  it  is  necessary  further
 to  encourage  indigenous  substitutes,
 and  to  that  end  this  regulatory  duty
 is  put  in.  When  this  regulatory  duty
 is  put  in,  it  is  put  in  with  the  object
 of  keeping  it  for  as  short  a  period  as
 possible  and  to  exclude  from  its  ope-
 ration  items  from  time  to  time.  For
 instance,  fertilisers  have  been  exclud-
 ed  from  it,  foodstuffs  have  been  ex-
 cluded  from  it.  I  am  not  saying  that
 they  should  be  included,  what  I  am
 saying  is  that  they  have  been  exclud-
 ed.  Therefore,  so  far  as  the  essen-
 tials  are  concerned,  Government  keeps
 it,  but  they  have  been  willing  to  ex-
 clude  things.  Where  it  is  a  question
 of  non-essentials,  and  where  we  fird
 a  particular  industry  wants  to  import
 an  item  which  in  the  opinion  of  Gov-
 ernment  can  be  had  in  this  country,
 there  would  be  the  possibility  of  say-
 ing,  “Very  well,  if  you  want,  you
 must  pay  an  extra  duty.”  That  is
 the  purpose  for  which  it  is  kept  and
 I  find  it  very  difficult  to  take  it  off.  I
 am  afraid  I  cannot  accept  the  amend-
 ment.

 Mr.  Chairman:  The  question  is:
 “That  Clause  45  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  45  was  added  to  the  Bill.
 Clause  46  was  also  added  to  thc

 Bill.
 Clause  47—  (Amendment  of  Act  |  of
 (1944).

 Shri  H.  N.  Mukerjee  (Calcutta  Cent-
 ral);  I  beg  to  move:

 Page  27,—
 after  line  VW  insert—

 “Provided  that  the  levy  and  col-
 lection  shall  not  be  im-

 *Moved  with  the  recommendation of  the  President.
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 posed  on  small  processing
 units  working  with  not  more
 than  six  employees  and
 manufacturing  washing  and
 cleaning  powders  and  pre-
 parations.”  (28)

 Shri  Subbaraman  (Madurai):  I  beg
 to  move:*

 Page  27,—

 after  ling  ia  insert—

 “Provided  that  this  would  not
 apply  to  the  preparation  or
 manufacture  of  the  above
 if  carried  on  as  a  cottage
 o:  home  industry”.  (WD)

 6.8  hrs.

 [Mr.  Speaker  in  the  Chair]

 I  would  like
 This  is  much
 we  have  just

 Shri  M.  R.  Masani:
 to  oppos:  this  clause.
 worse  than  those  that
 passed.

 Shri  N.  Dandeker:  I  am  not  mov-
 ing  my  amendments  78,  79  and  80.  I
 am  supporting  Mr.  Masani’s  total
 Opposition.

 Shri  M.  हि.  Masami:  This  clause
 imposes  additional  excise  duties  on
 a  very  wide  arrange  of  products.
 Just  to  glance  at  the  list  in  Govern-
 ment’s  own  memorandum,  the  things
 on  which  people  will  have  to  pay
 higher  prices  caused  by  higer  excise
 duties  covers  things  like  sugar,  to-
 bacco,  cigars  and  cigarettes,  diesel  oil,
 bleaching  agents,  rayon  and  synthe-
 tic  fibres,  cotton  textiles  of  various
 kinds  and  cotton  fabrics,  iron  and
 steel,  products,  electric  wires,  paper
 boards  and  moter  vehicles—just  to
 Rive  a  few  examples.

 In  other  words,  over  the  whole
 Yange  of  consumer  goods  which  the
 common  people  use,  the  already  high
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 exicse  are  now  being  jacked  up  fur-
 ther,  This  means  casting  a  direct
 burden  on  the  shoulders  of  those  who
 are  lease  equipped  to  bear  it.  We
 perfactly  well  know  that  every  ex-
 cise  duty  is  passed  on  to  the  con-
 sumer,  it  is  not  paid  by  the  producer
 or  by  the  intermediary.

 Just  to  give  an  example  of  the
 effect  not  only  on  the  consumer  but
 on  the  economic  life  of  this  country
 that  this  kind  of  thoughtless  taxa-
 tion  creates,  |  would  like  to  draw
 attention  to  the  havoc  this  very
 clause  and  the  powers  that  it  gives  to
 the  Finance  Ministry  is  playing  in
 my  own  constituency.  In  Rajkot,
 there  are  a  lot  of  small-scale  enter-
 prises.  They  are  modren,  up-to-date
 enterprises,  but  all  very  small,  und
 among  them  there  is  the  grey  board
 industry,  The  new  excise-duties  in-
 cluding  those  caused  by  notification
 have  an  item  called  paper  boards
 which  says  “straw  board  and  pulp
 board  including  grey  board”.  It
 gives  the  rate  saying  on  a  certain
 category  the  duty  goes  up  from  0
 to  20  paise,  and  on  the  next  category
 from  20  to  32  paise.  And  on  the
 highest  category  it  is  raised  from  30
 to  35  nP.

 What  is  the  result  of  it  in  concrete
 terms?  There  are  nine  mills,  all
 small  scale  industry  in  Gujarat.
 These  nine  mills  employ  75,00  wor-
 kers  and  give  employment,  includ-
 ing  their  families,  to  three  or  fou.
 times  that  numer.  Many  of  these
 mills  are  in  that  placc.  The  result  of
 this  particular  levy  in  which  grey
 boards  are  brackettted  with  superior
 varicties  of  boards  has  been  to  bring
 the  sales,  and  in  a  shortwhile  no
 doubt,  the  production  of  grey  boards
 ‘o  a  grinding  halt.  This  government
 goes  on  creating  unemployment  and
 distress.  If  something  is  not  done  soon.
 it  will  mean  the  shutting  down  of
 the  nine  mills  in  Gujarat  and  cight  in
 Maharashtra.  al]  of  the  small  scale  in-
 dustrics.  The  levy  of  the  duty  is

 *Moved  with  the  recommendation  of  the  President.
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 direcied  against  the  production  of
 grey  board  which  happens  to  be  the
 cheapest  and  the  most  inferior  of  the
 qualities,  The  result  of  this  high
 duty,  which  may  be  reasonable  for
 the  higher  kinds  of  boards,  means
 that  it  has  become  the  most  highly
 taxed  item  in  the  entire  paper  in-
 dustry,  Just  to  give  an  example.  The
 cx-mill  price  of  this  commodity  is  Rs.
 450  per  ton  and  the  new  duty  comes
 to  Rs.  420  per  ton,  almost  00  per
 cent.  This  means  that  grey  boards
 will  be  wiped  out  of  the  market;  it
 will  no  longer  be  economical  to  go
 in  for  this  type  of  product  by  small
 units.  Others  may  survive  but  the
 grey  board  industry  will  be  wiped
 out  so  far  as  small  scale  enterprises
 are  concerned.  The  Small  Scale
 Grey  Board  Manufacturers’  Associa-
 tion  have  sent  umpteen  telegrams  to
 the  Finance  Ministry  and  their  un-
 fortunate  experience  is  that  we  do
 not  get  even  a  response  nor  a  reply.
 That  is  why  I  find  it  necessary  to  draw
 attention  to  this  so  that  one  may  un-
 derstand  when  we  pass  these  clauses
 what  we  are  doing.  Apart  from
 mulcting  the  consumer  which,  of
 course,  if  obvious,  we  are  striking  at
 the  root  of  a  large  number  of  small
 enterprises  in  this  country

 We  talk  about  economic  advance.
 This  kind  of  legislation  retards  our
 advance,  destroys  the  advance  we
 have  already  made.  We  lose  ground
 that  we  have  already  occupied.  This
 is  a  kind  of  legislation,  in  a  constant
 attempt  to  grab,  grab  and  grab,  that
 this  government  represents.  A  few
 minutes  ago,  he  Finance  Minister
 was  frank  enough  to  say  that  he
 wanted  this  increase  for  one  or  two
 years  because  he  wanted  to  pass
 some  money  on  to  the  States,  in
 other  words,  to  buy  them  off  those
 Chief  Ministers  and  their  cabinets.
 and  they  have  to  be  bought  off  at
 the  cost  of  the  tax  payer.  This  grab
 Policy  is  what  is  ruining  the  economy
 of  this  country.  That  is  one  reason
 why  this  country  is  today  bankrupt,
 why  its  industry  is  grinding  to  a
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 halt  and  agriculture  is  destitude,  and
 we  have  got  to  go  abroad.  Bad  gov-
 ernment  and  bad  policies  over  the
 last  ten  years  of  this  nature  have
 brought  us  to  this  point.  Therefore,
 Mr.  Speaker,  we  strongly  oppose  this
 entine  clause.  We  oppose  additio-
 nal  taxation,  the  indirect  taxes  that
 this  clause  represents,  and  we  shall
 divide  this  House  to  draw  attention
 to  the  enormities  of  this  taxation.

 Shri  H.  N.  Mukerjee:  My  amend-
 ment  is  of  a  very  limited  nature,  To
 a  certain  extent,  I  need  not  say  I
 agree  with  what  my  frieng  Mr.
 Masani  has  said  and  since  I  have  not
 much  expectation  from  government
 in  so  far  as  drastic  alternation  of  its
 taxation  proposal  is  concerned,  I
 have  concentrated  on  a  small  ins-
 tance  where  perhaps  the  Minister
 might  be  persuaded  to  offer  a  little
 concession,  This  Bill  imposes  ga  levy
 of  ten  per  cent  ad  valoram  excise
 duty  on  organic  surface-active  agents
 (other  than  soap);  surface  active
 preparations  and  washing  prepara-
 tions,  whether  or  not  containing  soap
 at  the  effective  rate  of  25  per  cent
 per  kilogram.  My  suggestion  is  that
 there  are  some  very  small,  minute,
 almost  microspic  processing  units
 operating  in  every  part  of  our  coun-
 try,  and  they  and  their  like  have
 all  been  accustomed  to  securing
 exemption  from  Government  imposi-
 tions.  I  am  suggesting  through  my
 amendments  that  the  levy  and  col-
 lection  shall  not  be  imposed  on  the
 small  processing  units,  working  with
 not  more  than  six  employees,  manu-
 facturing,  washing  and  cleaning  pow-
 ders  and  preparations.  This  is  a  very
 typical  instance  of  how  very  small
 establishments  are  coming  within  the
 ambit  of  legislation,  the  result  being
 that  these  small  processing  units
 would  be  subjected  to  great  incon-
 venienca,  and  the  Government  ad-
 ministrative  apparatus  necessarily  to
 collect  this  minute  amount  of  tax
 would  not  really  be  worthwhile.

 Therefore,  in  conformity  with  the
 Government's  practice  of  giving  con-
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 cessions  to  very  small  units  of  this
 description,  this  might  be  parallell-
 eq  by  other  instances  in  the  schedule,
 all  the  items  under  ‘this  particular
 group.  I  am  suggesting  to  the
 Finance  Minister  that  he  perhaps
 might  be  pleased  to  offer  exemption
 to  these  very  small  establishments,
 in  this  particular  case,  of  washing
 and  cleaning  powders  and  prepara-
 tions—the  manufacture  of  these
 things  in  establishments  with  not
 more  than  six  employees—-and  these
 minute  units  should  not  come  under
 the  axe  of  the  impositiun  of  the
 Finance  Minister,

 Shri  S.  M,  Banerjee  (Kanpur);  J
 rise  to  oppose  clause  47  altogether.
 {  fully  support  what  Shri  M.  R.
 Masani  has  said.  What  does  it  imply?
 Sub-clause  (a)  seeks  to  raise  the
 rates  of  duty  on  sugar;  sub-clause  (b)
 seeks  to  raise  the  rates  of  duty  on
 certain  varieties  of  unmanufactured
 tobacco  and  cigars  and  cheroots;  sub-
 clause  (c)  seeks  to  raise  the  rate  of
 duty  on  diesel  oi]  not  otherwise
 specified.  Then,  sub-clause  (i)  seeks
 to  raise  the  duty  on  cotton  fabrics.
 As  has  been  explained  by  us,  after
 all,  this  indirect  taxation  always  re-
 sults  in  raising  the  prices,  and  the
 prices  have  already  risen  to  a  height
 where  it  hag  become  impossible  for
 the  common  man  to  exist  and  lead
 a  decent  family  life.  There  is  agita- tion  throughout  the  country.  (Inter-
 ruption)  I  would  like  to  bring  to  the
 notice  of  the  Finance  Minister  and
 request  him  that  even  at  this  late
 stage,  he  should  consider  whether
 these  taxes  are  justified.  In  every
 State,  agitation  is  going  on,  and  in
 my  own  State  of  Uttar  Pradesh,  a
 M  ber  of  Parli  t,  a  M  be:  of this  House,  Shri  Sarjoo  Pandey,  has
 started  a  fast  upto  death,  to  focus
 the  attention  of  the  public  on  the
 Government's  failure  to  bring  down  the
 prices.  So,  [  would  request  the  hon.
 Finance  Minister  to  reconsider  this
 decision  and  see  whether  some  re-
 lief  could  be  given  instead  of  levy-
 ing  this  further  taxation.
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 Shri  Subbarman:  My  amendmert
 No.  Il]  provides:

 “Provided  that  this  would  not
 apply  to  the  preparation  or
 manufacture  of  the  above  if  car-
 ried  on  as  a  cottage  os  home  In-
 dustry”.

 I  would  like  to  bring  to  the  kind
 notice  of  the  hon.  Finance  Minister
 that  the  manufacture  of  ‘Iuracy-Red
 oil  is  carried  on  as  a  small  cottage
 or  home  industry  in  Madurai.  ‘t  is
 carried  on  by  members  of  tne  family.
 At  the  most,  they  may  take  one  or
 two  people  from  outside  inci:  family.
 This  Turkey-Red  oil  is  used  for  dye-
 ing  yarn  which  is  mainly  used  for
 handloom  purposes.  This  i:.dustry  is
 a  very  small  industry  and  it  is  8:50
 dwindling  owing  to  certain  condi-
 tions.  Turkey-Red  oil  ig  manuactured
 by  mixing  caustic  and  silphur  with
 castor  oil,  and  shaking  the  mixture.
 The  oi]  is  used  for  dycing  puiposcs
 as  I  just  now  mentioned,  This  indus-
 try  has  been  greatly  affected  owing
 to  the  chemicals  and  some  such  solu-
 tions  which  are  manufactured  in
 Bombay  and  which  are  used  in  the
 place  of  this  Turkey-Red  oil.  If  this
 Turkey-Red  oil  is  subjecied  to  this
 taxation,  it  cannot  stand  it  at  all.
 There  would  be  about  20  or  25  peo-
 ple  at  the  most  who  carry  on  this
 manufacture.  The  assuciation  of  (his
 smal]  industry  has  sert  g  petition  to
 the  Finance  Minister  requesting  him
 for  exemption.  I  have  also  written  to
 him  that  if  this  tax  is  levied,  the  in-
 dustry  will  be  completeiy  ruined.  It
 employs  a  good  number  ro  people.
 From  the  employment  aspect  also,  I
 request  that  exemption  should  be
 given  to  this  industry.

 Dr.  L.  M.  Simghvi;  I  am  sure  when
 the  Finance  Minister  levies  additional
 Proposals,  he  does  it  with  a  heavy-
 heart.  But  he  must  have  sought  to
 incorporate  some  of  the  _  provisions

 of  clause  47  with  a  particularly  heavy
 heart,  I  think,  because  they  touch
 upon  the  lives  of  sma}l  men.  It  was
 good  to  find  Mr.  Masani,  Prof,  Muker-
 jee  and  Mr.  Banerjee  converging  in
 their  opposition  to  the  underlying  in-
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 {Dr.  L.  M.  Singhvi]
 crease  of  levies  in  clause  47.  But  dried  by  a  manual  process  and  is
 what  appears  to  be  the  case  is  that
 the  self-employed  man  would  be  very
 badly  hit  if  clause  47  is  implemented
 as  a  tax  proposal.  It  seems  in
 some  cases  it  would  be  tant-
 amount  to  mounting  an  assault
 on  the  small  self-employed  man,  It
 was  a  calssic  understatement  on  the
 part  of  Prof.  Mukerjee  to  say  that  it
 would  perhaps  inconvenience  =  the
 small  man,  No,  Sir;  it  would  make
 the  small  man  extinct.  He  would
 simply  disappear  under  the  weight
 of  some  of  these  levies,  It  appears
 to  me  that  there  is  an  increased  tax
 on  cleanliness  ang  on  huraan_  beings
 being  clothed.  I  hope  the  minister
 will  consider  giving  certain  reliefs  to
 ensure  that  the  small  self-employed
 man  is  not  climinated  cut  of  exist-
 enec  by  some  of  these  levics.

 Shri  M.  Malaichami  (Periyakuiain):
 Sir.  caluse  47(f)  seeks  to  levy  excise
 duty  on  or  anic  surface-active  agents
 and  surface-active  preparations,  Un-
 der  this  clause  comes  the  manufac-
 ture  of  turkey  req  oil.  lt  is  a  coltage
 industry  carried  on  by  very  poor
 people  giving  employiien:  to  infirza,
 aged  women  who  are  not  uble  io
 leave  their  houses,  This  industry  is
 carried  on  mainly  to  have  9  hand-to
 mouth  existence.  Already  tnis  indus-
 try  is  on  the  verge  of  perishment,  if
 by  imposing  this  excise  duty  the  cost
 also  is  increasd  there  wil]  not  be
 any  market  for  the  commodity.  This
 will  drive  the  commodity  out  of  the
 market  resulting  in  unenipolyme.  t
 and  starvation.  So,  7  request  that
 exemption  may  be  wiven  ‘>  this  in-
 dustry  in  view  of  ‘the  fact  that  the
 revenue  derived  from  this  taxation  is
 very  little.

 Shri  Sachindra  Chaudhuri:  May
 friends  have  been  2  li:tle  hard  on
 me  when  they  said  that  had  not
 paid  any  attention  to  the  representa-
 tions  which  have  been  made  in  res-
 pect  of  grey-board.  When  I  heard
 that,  in  the  back  of  my  mind  I  re-
 membered  that  I  had  done  samething
 for  this  business.  Any  board  which  is

 meade  waste  paper  and  so  on  is  known
 as  mill  board  and  not  grey-board.
 Sometimes  the  same  thing  is  known
 in  non-technical  parlance  as  grey
 board.  Grey  board  i;  manufactured
 by  a  process  which  is  me:nanical  and
 not  manual.  I  have  received  repre-
 sentations  from  three  bodies  from
 Calcutta,  Bombay  and  Gujarat  and.
 on  their  persuasion,  I  did,  in  fact,
 make  an  announcement,  taking  off
 duiies  to  a  large  extent  on  iniii-
 boards,  and  ]  do  not  sropese  to  put
 on  duties  on  mill-boards  which  I  had
 taken  off.  I  received  a  joint  memo-
 randum  on  |5th  March,  966  from
 people  making  mill-boards  ‘nr  Ra)jxot,
 Bombay  and  Calcutta.  They  did  not
 say  about  grey  board;  tney  talked
 about  mill-board.  After  considering
 their  representation  cn  the  standard
 rate  of  duty  on  mill-boarg  has  now
 been  reduced  by  one-third.  from  4
 paise  to  28  paise.

 Shri  M.  R,  Masani:
 this  done?

 Shri  Sacshindra  Chaudburi:  It  was
 done  after  the  receipt  of  that  repre-
 sentation,  in  April,  If  I  remember
 right.  it  was  done  in  the  beginning  of
 April,  before  the  discussion  started.
 Perhaps,  Shri  Masani  did  not  know
 that.

 Shri  M.  R.  Masani;  ह  I  dia  not.
 Shri  Sachindra  Chaudhuri:  Sir,  4

 had  not  only  listened  to  them,  Lut
 listened  with  attention  and  taken  ac-
 tion  on  their  memorandum,  Of  course,
 when  the  Finance  Minister  does  those
 things,  he  does  not  biag  ubvut  them.

 Shri  M.  है,  Masani:  He  should  pub-
 licise  his  action.

 Shri  Sachindra  Chaudhuri:  ]  inform
 the  people  who  are  affected,  nol  the
 people  who  represent  them.

 When  was

 856  far  as  cleansing  miteriai  is  con-
 cerned,  optical  whiteners  and  so  on,
 there  again,  before  I  was  approached
 I  had  made  up  my  mind  to  do  some-
 thing  in  the  matter.  What  I  propuse
 to  do  is,  whenever  i!  is  produced  by
 non-mechanical  means.  ]  shall  not  put
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 duty  on  that,  and  I  propuse  to  do  it
 by  order,  So  that  there  would  not
 be  any  question  of  cottage  industries
 or  non-cottage  industries,  so  that  there
 may  be  no  argumen.  that  u  cottage
 industry  is  limited  to  only  six  peo-
 ple,  I  say  that  it  will  not  apply  at  all
 if  it  is  done  by  manual  iabour.  In
 that  case,  even  if  it  is  done  by  8  peo-
 ple,  provided  it  is  by  manual  labour
 there  will  be  no  duty  on  that.

 So  far  as  Turkey  red  oii  is  conccin-
 ed,  my  answer  is  that  t  nad  received

 Division  No.  34]
 Akkamma  Devi,  Shrimat:
 Alva,  Shri  Joachim

 Lalit,  Sen,  Shri

 AYES

 Laskar,  Sri  N.  र
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 one  small  application  and  on  that  |
 had  taken  a  decision  not  ‘o  impose
 any  duty  on  that.

 Mr.  Speaker:  I
 umendment  Nos,  28
 vote  of  the  House.
 Amendments  Nos.  28  and  I]!

 put  and  negatived.
 Mr.  Speaker:  The  questicn  is:

 “That  clause  47  stand  part  of
 the  Bill.”

 The  Lok  Sabha  divided:

 shal]  not  put
 wat  ill  to  the

 were

 [76  40  brs.
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 Shri  0,  8,  Raju  (Naraspur):  rose-

 sh  यहापाल  सिह  (कैराना)  :  मेर  में
 लाइट  नहीं  श्राई  ।

 Shri  Kapur  Singh  (Ludhiana):  He
 refuses  to  use  both  hands  though  I
 have  advised  him  to  do  so  often.

 Mr,  Speaker:  The  result  of  the  divi-
 sion  is:  Ayes..02;  Noes......  23.

 The  motion  wus  adopted.
 Clause  47  was  added  to  the  Bill.

 Clauses  48  to  52  were  added  to  the  Bil!.
 Clause  58—  (Amendment  of  Act  ६2

 1963).
 os

 Amendments  made:
 (l)  Page  3l,  for  lines  1-3,  substiiate

 ‘53.  In  section  32  of  the  Unit  Trust
 of  India  Act,  963—

 (a)  in  sub-section  (D),  for  clausc
 (b)  and  the  Explanatisn,
 the  folowing  clause  and
 Exp'anation  shall  be  substi-
 tuted,  namely :—  (99)

 (iii)  Page  3!,  after  line  12,  inows!
 ‘(b)  in  sub-section  (2),  for  clause

 (९०),  the  folowing  clause  shall
 be  substituted,  namely:

 “(c)  where  in  the  case  cf  a
 unit  holder,  being  an  indi-
 vidual  who  is  not  resident
 in  India,  the  income  in  res-
 pect  of  units  receivable  by
 him  from  the  Trust  during
 the  financial  year—

 (i)  does  not  exceed  one  thou-
 sand  rupees,  no  deduction
 of  income-tax  shail  be
 made  by  the  Trust  from
 the  income  distributed  to
 him;

 exceeds  one  thousand
 rupees,  deduction  of  in-
 come-tax  shall  be  made
 by  the  Trust  from  the

 Gi)
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 whole  of  the  income  dis-
 tributed  to  him  at  the
 rate  of  fifteen  per  cent.
 of  such  income”.  (100).

 (Shri  Sachindra  Chaudhuri)

 Mr.  Speaker:  The  question  is:
 “That  clause  53,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  53,  as  amended,  was  added  tc
 the  Bill.

 The  First  Schedule
 Shri  Sachindra  Chaudhuri:

 beg  to  move":
 Sir,  IT

 (i)  Page  32,  line  36,  for  “Rs.  6,500".
 substitute  “Rs.  7,000".  (0I)

 (ii)  Page  33,  line  5,  for  “Rs.  3,500".
 substitute  “Rs,  4,000".  202)

 (ii)  Page  35,  line  34,  for  “Rs.  3,500",
 substitute  “Rs.  4,000".  .03)

 (iv)  Page  35,  line  87,  for  “Rs.
 3.500",  substitute  “Rs.  4,000.”
 (104).

 (९).  Page  38,  line  14,  for  85  per
 cent.”.  substitute  “60.  per
 cent.’.  (105).

 Shri  N.  Dandekar;  Sir,  I  am  taking
 it  paragraph  by  paragraph  »ecause
 they  deal  with  quite  differen’  tnings.
 I  move:

 (i)  Page  34,  line  8,—
 after  1963"  insert—

 “or  income  received  by  vay  uf
 dividends.”.  (30)

 Gi)  Page  34,  line  29.—
 after  “9€3"  insert--

 “or  income  received  by  way  of
 dividends.”  (31),

 (iii)  Page  35,—
 omit  lines  5  to  I].  (82)

 *Moved  “with  the  recommendation  of  the  President.
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 (iv)  Page  36.  (vi)  Page  36,—
 omit  lines  ]  to  6  (33).  omit  lines  34  to  40  (40).

 (v)  Page  36,—  (vii)  Page  37,—
 omit  lines  2  to  l7  (41).

 for  lines  0  to  20,  substitut2.—  Shri  Oza  (Surendranagar):  |  beg  to
 “5S  per  cent.  of  the  amor  y  MONE: which  the  total  income  (i)  Page  35--

 exceeds  Rs.  100,090"  (39).  for  lines  7  to  3),  substitute-—
 “(2)  where  the  total  income  ex-  Rs.  250  plus  40  per  cent.  of  the

 ceeds  Rs,  7,500  but  does  not  amount  by  which  the exceed  Rs.  10.000.  total  income  exceeds  Rs.  7,300;
 (3)  where  the  total  income  ex-  Rs.  500  plus  38  per  cent.  of  he ceeds  Rs.  10,000,  but  does  not  amount  by  which  the  total  in- exceed  Rs,  15,000.  come  exceeds  Rs.  10,000;
 (4)  where  the  total  income  ex-  Rs.  1,250  plus  20  per  cent.  of  the ceeds  Rs.  15,000  but  docs  not  amount  by  which  the  total

 exceed  Rs.  20,000.  income  exceeds  Rs.  15,000;
 (5)  where  the  total  income  ex-  Rs.  2,250  plus  25  per  cent.  of  the ceeds  Rs.  20,000  but  does  not  amount  by  which  the  _  total exceed  Rs.  25,000,  income  exceeds  Rs,  20,000;

 (6)  where  the  total  income  Rs.  3,500  plus  4I  per  cent.  of  the exceeds  Rs.  25,000.  amount  by  which  the  total
 income  exceeds  Rs.  25,000."
 (34)

 (ii)  Page  35,  line  34.-—  (iv)  Page  30,  lines  2]  and  22—
 for  “Rs,  3,500",  substiture—-  for  “of  its  paid-up  equity  share

 “Rs.  5,000",  (35).  capital”.
 (iii)  Page  35,  line  37  rubstitute  “of  the  aggregate  of for  “Rs,  3,500",  substitute  लम  its  paid-up  equity  share 5,000”  (36).  capital,  its  free  reserves  and

 (iv)  Pages  35  and  36,—  ils  capital  reserves  inciud-
 omit  lines  38  to  46,  and  to  6  res-  ing  share  premium  account.

 pectively,  (37).
 Shri  ्,  Dandekar:  |  beg  to  move:  (v)  Page  40,  lines  9  and  0.—-

 ह  Page  37,—-  omit  “after  the  3lst  day  of  March.
 for  lines  37  to  42,  substitute—  I96]".  (48).

 “A  (i)  on  so  much  of  (vb)  Page  49,  lines  6  to  ‘18 the  total  income  as  does
 not  exceed  Rs.  00.000  omit  “after  the  28th  day  of  Fei-

 40  per  cent.  ruary,  1964".  (49)
 (ii)  on  the  balance.  if  (vii)  Page  40,  line  22.—
 any,  total  income.  (42). nm  for  “70  per  cent...  substitute-- 90  er  cent.  “60  per  cent.”  (30), (1)  Page  38,—

 22 omit  lines]  to  8  (48).  (viii)  Page  39,  line  22,—
 (iii)  Page  38,—  gor  “Ist  day”  substitute—

 omit  lines  43  to  53  (44).  “last  day”  (84)
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 (ix)  Page  40,  line  35,—
 for  “4  per  cent.”  substitute—

 “2  per  cent.”  (51),
 (xii)  Page  40,  line  42,—
 for  “8  per  cent.”  substitute—

 oy  per  cent.”  (52)
 (xiii)  Page  40,  line  52,—
 for  “4  per  cent.”  substitute—

 “2:5  per  cent.”  (58).
 (xiv)  Page  4l,  line  5,—

 for  “22  per  cent.’  substitut:—
 “20  per  cent.”  (54)

 (xv)  Page  41,  lines  26  and  27,—
 omit  “after  3lst  day  of  March.

 ‘1961,  and”,  (55).
 (xvi)  Page  41,  lines  36  and  37,—

 omit,  “after  the  28th  day  of  Feb-
 ruary,  1964,  and”.  (56)

 (xvii)  Page  4l,  line  40,—
 for  “44  per  cent.”  substitute—

 “40  per  cent.”  (57)
 (xviii)  Page  41,  line  43,—

 for  “70  per  cent.”  substiture—
 “60  per  cent.”  (58).

 Shri  M.  R.  Masani:  I  beg  to  move’:
 page  37,  line  22,—

 for  “52°5  per  cent.”  substitute, —
 “AT 5  per  cent.”  (88).

 Shri  Oza:  I  beg  to  move*:
 Page  35,—
 omit  lines  5  and  6  (33).
 Shri  Himatsingka:  |  beg  to  move’:
 Page  34,—

 (i)  line  8,—

 after  “l963"  insert  “or  income
 received  by  way  of  dividead
 on  any  shares  (including  di-
 vidends  on  preference  shares)"

 MAY  5,  966

 Gi)  line  29,—
 after  “1963”  insert
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 “or  income  received  by  way  of
 dividend  on
 cluding  dividends  on

 a  (29). rence  shares)
 Shri  P.  C,  Borooah:
 (i)  Page  39

 any  shares  (in-
 prefe-

 I  beg  to  move*:
 line  22,—

 after  “capital”  insert—
 “plus  reserves”.  (46)

 (ii)  Page  39,  lines  22  and  28,—
 for  “Ist  day  of  the  previous  year”.
 substitute  “day  of  distribution  of

 the  dividend”,  (47).
 (iii)  Page  32,  line  36.—

 for  “Rs.  6,500"  substitute—
 “Rs.  9,000”  (81).

 (iv)  Page  83,  line  5,—

 for  “Rs.  3,500”  substitute—
 “Rs.  6.000"  (82).

 (v)  Page  36,—
 for  lines  0  to  20

 @Q)  where  the  total
 income  does  not
 exceed  Rs.  40,000

 (2)  where  the  total
 income  exceeds
 Rs.  40,cco  but
 does  not  cxceed
 Rs.  700,0¢0

 (3)  where  the  =  total
 income  exceeds
 Rs,  Tao,¢00

 Shri  N.  Dandeker:
 better  if  we  go  Part

 Mr.  Speaker:  He
 So  many  Members
 speak.  I  cannot
 Members.

 *Moved  with  the  r  dation  of  the  Pr

 substitute—
 Nil

 8  percent  of  the
 amount  by  which
 the  total  income
 exceeds  k:
 40,009  +

 Rs.  4800  plus  42
 per  cent  of  the
 amount  by  which
 the  total  income
 exceeds  Rs.
 I00,0:  0.

 Wauld  it  be
 by  Part?

 might  speak.
 would  like  to
 allow  all  the
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 Shri  N.  Dandeker:  It  would  be
 better  if  we  go  Part  by  Part.

 Mr.  Speaker:  |  have  no  objection.
 But  the  Members  want  some  time  for
 the  Third  Reading  as  well  and  at  6  0'
 Clock  we  have  to  apply  guillotine.  We
 have  to  be  very  brief.

 Shri  N.  Dandeker:  If  you  so  wish,  I
 will  deal  with  the  whole  ot
 together

 Part  I,  Paragraph  A  of  the  First
 Schedule  is  concerned  with  taxation
 ef  individuals,  Hindu  undivided
 families,  unregistored  firms  and  other
 ussociations  of  persons  of  bodies  of
 individuals.  In  respect  of  Paragraph
 A‘,  I  have  really  two  groups  of
 amendments,  one  is  Nos.  30  and  3l  and
 the  other  is  No.  32.

 Amendments  Nos.  30  and  31  are
 concerned  with  giving  the  same  con-
 :2ssional  treatment  to  unearned
 income  from  dividends  as  is  already
 done  in  respect  of  unearned  income
 from  Central  and  State  Governments
 securities  ys  well  as  income  received
 in  respect  of  Units  from  the  Unit
 Trust  of  India.  Dividends  are  related
 t)  unearned  income  in  the  same
 vay  interest  on  Government
 s-curities  and  income  from  the  Units
 of  the  Unit  Trust  of  India.  I  suggest
 whatever  is  the  reason  for  the  exclu-
 sion  of  those  incomes  from  sur-
 charge  applicable  to  unearned  income
 is  also  the  justification  for  the  exclu-
 s'on  of  dividends  and  they  should  get
 Precisely  the  same  treatment.

 Amendment  No.  32  is  concerned
 with  the  additional  surcharge  that  is
 now  sought  to  be  imposed  by  way  of
 a  special  surcharge  on  taxes  payable
 by  individuals,  families,  unregistered
 frms  and  so  on.  This  is  in  line  with
 the  objection  we  take  to  the  increase
 in  the  rate  of  direct  taxation.  I  am
 8stonished  that  there  is  an  attem~*  ’:
 increase  the  rate  of  direct  *:«ation
 when  the  facte  disclosea  by  the
 Budget  itsclg  show  that  for  the  first
 time  in  the  history  of  estimating  of
 revenue  by  the  Revenue  Department,
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 the  revised  estimates  of  revenue  from
 direct  taxation  are  very  considerably
 lower  than  the  original  estimates
 ryade  last  year.  This  is  the  first  time
 that  this  has  happened.  It  should
 really  have  been  a_  red  light  to  the
 Finance  Minister  that  we  have
 reached,  for  the  first  time  the  point
 of  diminishing  returns  in  respect  of
 income-tax.  My  amendment  No.  32
 is  therefore,  concerned  with  deleting
 the  surcharge  on  income-tax  in  res-
 pect  of  the  categories  of  persons
 covered  by  Praagraph  A.

 Paragraph  B  of  Part  I  of  the  First
 Schedule  is  concerned  with  coopera-
 tive  societies  and  here  too  the  only
 amendment  I  am  making  js  the  dele-
 tion  of  the  special  surcharge  of  ten
 Percentage  that  is  being  imposed  on
 cooperative  societies  in  the  same  way
 as  the  surcharge  that  is  sought  to  be
 imposed  on  other  categories.  That  is
 amendment  No.  38.

 I  now  come  to  amendment  Nos.  3%
 and  40,  concerned  with  paragraph  C;
 I  shall  have  to  spend  a  little  time  on
 this  because  it  is  concerned  with
 inequitous  system  of  taxing  registered
 firms.  A  registered  firm  is  a  collec-
 tion  of  persons  who  constitute  a  firm
 ind  they  can  be  trading  firms,  manu-
 facturing  firms,  professional  firms  and
 ell  kinds  of  firms.  It  is  not  a  legal
 entity  really,  but  an  aggregate  of
 individuals  who  are  together  for  a
 particular  purpose  and  there  is  0
 justification  at  all  for  singling  out  this
 Particular  group  of  people  for  taxing
 soverely.  In  fact,  the  difference
 between  registereq  firms  and  un-
 registered  firms  is  precisely  this:  an
 unregistered  firm  is  one  about  which
 one  knows  little  as  to  how  they  share
 the  profits,  how  they  bring  in  capital
 and  so  on  whereas  a  registered  firm
 js  one  concerning  which  one  knows
 everything  because  it  is  an  essential
 requisite  of  registration  that  the  entire
 duta  and  the  agreements  governing
 the  firm’s  formation  and  constitution
 should  be  disclosed;  and  further-
 more,  the  income-tax  officer  Is  also
 entitled.  apart  trom  the  legal  validity
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 of  the  firm,  to  go  into  the  question
 whether  the  firm  is  genuine  or  not.
 Therefore,  these  are  firms  which  are
 accepted  not  merely  as  _  legally
 validly  constituted  firms  but  as  firms
 which  are  perfecly  genuine.  In  their
 case,  the  separate  rate  of  taxation
 that  is  proposed  in  addition  to  taxing
 the  partners  is  totally  wrong.  But  |
 um  aware  that  the  Finance  Minister
 is  quite  unlikely  to  abandon  the
 principles  or  lack  of  principles  in
 luxing  registered  firms  as  separate
 entities.  Therefore,  my  amendmen!
 No.  39  is  concerned  only  with  reduc-
 ing  very  considerably  the  slab  rates
 o.  taxation  on  such  firms.

 Amendment  No.  40  is  concerned
 uzain,  as  in  the  carlier  case,  with
 deleting  the  special  surcharge  on
 firms,

 Amendment  No.  4]  is  concerned
 with  Paragraph  ‘D’  of  part  |  of  the
 l‘irst  Schedule  which  deals  with
 taxation  of  loGa!  authorities.  I  see  no
 justification  in  the  case  of  local
 authorities  any  more  than  in  the  case
 of  the  other  groups  that  I  have  just
 mentioned  for  the  imposition  of  the
 special  surcharge  and,  therefore.  [
 am  proposing  that  the  special  sur-
 charge  be  not  imposed.

 Amendment  No.  83  will  be  deait
 with  by  Mr.  Masani  because  he  is
 presently  most  concerned  about  the
 cuhancement  of  rate  of  taxation  on
 the  Life  Insurance  Corporation;  I  will
 rot,  therefore,  deal  with  it.

 T  will  go  on  to  the  more  compli-
 ated  questian  of  taxation  of  com-
 panies.  While  the  mode  of  setting
 out  the  structure  of  taxation  of
 companies  is,  as  I  said  earlier,  a
 tremendous  improvement  on  the  taxa-
 tian  structure  that  used  to  appear
 hitherto  in  the  Finance  Act,  I  see  here
 the  continuance  of  the  distinction
 between  closely  controlled  companies
 and  the  companies  not  closely  con-
 trolled.  I  am  unable  to  see  why
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 being  harshly  taxed  twice  over.  I
 can  understand  that  closely  controlle«i
 companies  frequently  do  not  distri-
 bute  the  profits  which  they  have
 earned;  if  they  do  not  distribute
 those  profits,  they  are  either  subjected
 to  a  higher  rate  of  tax  for  non-distri-
 bution  or  us  used  to  be  the  cas:
 earlier,  they  would  be  required  to
 distribute  profits,  whereupon  the
 shareholders  of  such  closely  controlled
 companies  ure  subjected  to  a  highe:
 super  tax  or  higher  income-tax  as
 they  are  now.  But  having  once
 chosen  them  for  that  punitive  treat-
 ment,  namely,  tha{  ‘they  should  be
 deemed  to  have  distributed  dividends
 or  Must  pay  a  special  penal  tax  for
 non-distribution,  I  am  unable  to  5९९
 any  justification  whatever  for  a
 differential  rate  of  basic  taxation  in
 regard  to  such  companies  as  com-
 pared  with  other,  not  closely  con-
 trolled  companies.

 My  amendments  Nos.  42  and  43  are
 concerned  with  enacting  the  straight-
 forward  proposition  that  the  basic
 rates  of  taxation  on  closely  controlled
 companies,  ought  not  to  be  any  different
 from  those  on  companies  not  colsely
 controlled,  because  closely  controliec
 companies  are,  as  I  have  said,  in  fact
 penalised  in  another  way,  for  non-
 distribution  of  dividends  up  to  parti-
 cular  extents  to  which  it  is  desirea
 that  they  should  distribute.

 6.56  hrs.

 {THe  Deputy  Speaker  in  the  Chair)

 The  second  part  of  my  amendment
 No.  42  is  concerned  with  having
 a  better  slab  system  in  respect  of
 the  small  companies  or  rather,  con-
 verting  the  present  step  system  into
 a  slab  system  and  having  a  better
 low-rated  slab  than  is  there  at
 present.  The  present  low  rated  Income
 step  is  Rs.  25,000.  I  suggest  that  this
 Rs.  25,000  has  become  an  ancient  hoary

 closely  controlled  are  nol  today  the  corres-
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 ponding  low  rate  slab,  to  be  subjected
 to  a  differentially  low  rate  of  taxa-
 tion,  ought  to  be  very  considerably
 higher.  Consequently  for  smal]  com-
 panies,  I  have  suggested  a  slab  of
 Rs.  100,000,  at  a  rate  of  tax  which  I
 shall  mention  presently.  I  have  sug-
 gest.d  a  level  of  Rs.  100,000  instead
 of  Rs,  25,000,  and  the  structure  which
 |  have  proposed  is  the  slab  system  of
 taxation  instead  of  this  complicated
 step  system  involving  a  great  deal  oi
 complicated  marginal-reliefs  —provi-
 sions.

 Thirdly,  amendment  No.  42  contains
 another  major  proposition,  namely
 that  there  is  no  justification  for  rais-
 ing  the  rate  of  taxation.  The  basic
 rates  of  tax  on  Companics  ought  not
 to  be  raised  any  more  than  the  basic
 rates  of  tax  on  the  other  assessees,
 and  consequently,  by  amendment  No.
 42,  I  seck  io  put  beck  the  basic  rates
 to  40  per  cent  in  the  case  of  ‘he
 lower  slab  ang  50  per  cent  in  the
 case  of  the  upper  slab.

 Amendment  No.  43  is  merely  con-
 cerned  with  eliminating  a  whole  lot
 of  junk  that  is  at  page  38  in  terms  of
 a  variety  of  taxation  rates  and  sa  on.

 Amendment  No,  44  is  concerned
 with  deleting  lines  45  to  53,  which  is
 merely  a  consequential  amendment
 for  deleting  all  these  marginal  relief
 complications  which  become  necessar\
 only  so  long  as  you  have  a  step  sys-
 tem  of  taxation  instead  of  the  slab
 system.

 Then,  I  come  to  amendment  No.  45
 l  regard  this  as  an  important  amend-
 ment.  It  is  an  amendment  to  lines  2
 and  22  at  page  39,  in  Part  4  of  the
 First  Schedule.  The  short  purpose  ot
 th2  amendment  is  this  that  excess
 dividend  tax  ought,  I  suggest,  to  be
 Payable  not  when  dividends  paid
 exceed  0  per  cent  of  equity
 capital  alone,  but  when  the  dividends
 Paid  exceed  0  per  cent  of  the  aggre-
 Rate  of  the  paid-up  equity  capital,
 the  free  reserves  and  capita]  reserves
 including  share  premium  account.
 These  are  the  items  which  consti-
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 tute  the  aggregate  capital-at-charge
 that  ought  to  reccive  a  basic  rate  of
 ‘dlividend  free  of  excess  dividend  tax.
 That  is  a  principle  accepted  also  in
 the  companies  surtax.  In  computing
 profits  chargeable  to  company  surtax
 there  is  an  allowance  made  as  a  basic
 allowance  on  the  capital-at-charge,
 and  the  basic  allowance  on  the
 capital-at-charge  is  0  per  cent  of  the
 paid-up  capital  plus  free  reserves
 etc,  and  indeed  a  certain  amount  of
 borrowed  capital  also  which  is  not
 what  4  am  suggesting  here.  Cotse-
 quently,  my  amendment  No.  45  is  con-
 cerned  with  suggesting  that  while
 accepting  a  change  in  the  mode  of
 taxation  of  dividends,  from  a  flat  rate
 on  all  dividends  to  the  taxation  only
 excess  dividend  taxation,  I  am  sub-
 mitting  that  the  principle  of  the
 excess  dividend  tax  should  involve  a
 basie  dividend  which  is  free  and
 that  base  should  be  related  to  the
 capitul-at-charge  and  not  merely  to
 the  paid-up  equity  capital.

 7_  hrs.

 Next  I  would  like  to  take  amend-
 ments  48  ang  49  together,  These  am-
 cndments  are  concerned  with  a  very
 curious  provision  in  the  Schedule,
 namely  that  rovalties  received  by  a
 foreign  concern  in  pursuance  of  an
 agreement  made  by  it  with  the  Indian
 concern  after  the  35६  day  of  March,
 ‘1961  is  subjected  to  tax  at  the  con-
 cessional  rate  of  50  per  cent,  and
 correspondingly  the  fees  for  rendering
 technical  gervices  recelved  by  a
 fercign  concern  from  on  Indian  con-
 ern  in  pursuance  of  an  agreement
 made  by  it  with  the  Indian  concern
 after  the  29th  day  of  February,  2964
 is  also  subjected  to  tax  at  the  con-
 cessional  rate  of  50  per  cent.  But  all
 other  royalties  #nd  all  other  technical
 aid  fees  are  subject  to  the  general
 rate  of  tax  at  70  per  cent  applicable
 to  foreign  companies.

 I  think  this  is  absurg  unequitous.
 It  is  utterly  absurd  to  penalise  those
 who  had  Aid  in  the  develop:
 ment  of  this  country  earlier  95.
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 against  those  who  came  in  later.  I
 know  of  a  number  of  cases  of  earlier
 years,  right  from  952  onwards,  up  to
 these  critica]  dates  like  96]  and  1964,
 who  showed  confidence  in  the  deve-
 lopment  of  this  country  and  entered
 into  royalty  agre2ments  and  techni-
 cal  aid  agreements,  all  of  them
 approved  by  Government.  Those  very
 people,  who  have  shown  greater  con-
 fidence  in  this  country,  are  now  being
 subjected  to  a  rate  of  tax  higher  than
 those  who  came  later,  and  this  is
 sought  to  be  justified  on  a  peculiar
 ground  that  those  people  who  came
 in  earlier  have  somehow  adjusted
 themselves  to  the  then  prevailing
 Indian  taxation  structure,  whereas
 those  who  came  _  in  later,  poor
 fellows,  have  to  be  given  some  kind
 of  special  treatment  by  way  of  a  lowe:
 rate  of  tax.  I  suggest  this  distinction
 is  utterly  indefensible.

 The  important  point  is  this,  that  for
 reasons  of  undoubteg  benefit  to  this
 country,  all  royalty  agreements  as
 well  as  technical  aid  fee  agreements,
 after  they  have  received  the  approvai
 of  the  Government  of  India,  must  be
 regarded  as  something  of  great  im-
 portance  and  value  to  the  develop-
 ment  of  this  country.  They  are
 entitled  to  a  differential,  lower  rate
 of  tax.  I  suggest  that  that  lower
 rate  of  tax  ought  to  be  applicable  to  all
 such  cases,  regardless  of  whether  the
 agreement  was  entered  into  before
 or  after  3lst  day  of  March,  96l,  in
 respect  of  royalties  or  29th  day  of
 February  of  the  leap  year  1964,  in
 respect  of  technical  aid  fees.  I  seek
 to  abolish  these  distinctions.

 My  amendment  No.  50  is  concerned
 with  reducing  the  basic  rate  of  tax  on
 foreign  companies  jin  the  same
 general  pattern  that  I  am  following,
 that  there  is  no  justification  for
 increasing  direct  taxation  at  all.  As
 I  have  said  earlier  the  receipts  from
 direct  taxation  during  1965-66  from
 income-tax  are  expected  to  go  down
 very  considerably,  I  think  the  figure
 is  something  of  the  order  wt  Rs.  40
 crores,  and  receipts  from  teX  on
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 companies  is  also  expected  to  8०
 down  very  considerably  whore  J
 believe  the  figure  of  shortfall  is  some-
 thing  of  the  order  of  Rs.  30  crores,  It
 is  an  astonishing  proposition  that  pre-
 cisely  when  revenue  yields  are  going
 down,  that  should  be  the  time  for
 jacking  up  the  rate  of  taxation.

 There  is  another  point  |  want  to
 make  here.  I  suggest  that  in  the
 matter  of  taxation  of  foreign  companies
 there  has  got  to  be  some  limit  ०
 national  capacity.  We  just  cannot  go
 On  and  on  slapping  on  additiona:
 taxes,  or  jacking  up  rates  otf  tax,  on
 foreign  companies  as  compared  to
 domestic  companies.  The  basic  justi-
 fication  for  some  difference  is,  that
 whereas  the  shareholders  or  Indian
 companies  that  is  to  say  of  domestic
 companies  as  they  are  called,  also  pay
 tax  in  this  country  upon  the  dividends
 they  receive  from  domestic  com-
 panies,  the  shareholders  of  foreign
 companies  do  not  pay  tax  in  this
 country  upon  the  dividends  they  re-
 ceive  from  foreign  companies,  even
 though  paid,  at  any  rate  partly,  out
 of  income  earned  by  the  foreign  com-
 panies  in  this  country.  I  said,  therefore
 there  was  some  justification  for  a
 higher  rate,  but  when  the  rate  pro
 Posed  is  70  per  cent,  I  suggest  it  is
 monstrous;  I  suggest  that  it  does  call
 for  the  remark  that  there  ought  to  be
 a  limit  to  national  rapacity  in  the
 matter  of  taxing  the  foreigner.  It  is
 a  hang  over  of  the  old  savage  days
 when  the  foreigner  was  regarded  as
 good  meat,  to  be  cooked  up  aid  eaten,
 not  merely  to  be  glared  at.

 My  amendments  to  Part  Il  of  the
 First  Schedule  are  merely  conse-
 quential.  I  am  suggesting  reduction  at
 all  levels  in  the  rate  at  which  tax
 should  be  deducted  at  source  on
 various  types  of  income,  consequent
 upon  the  abolition  of  the  special  sur-
 charge.  They  are  amendments  5]  t-
 58.  I  will  not  go  through  them  in
 detail,  but  they  are  merely  concerned
 with  bringing  into  line  the  rate  at
 which  deduction  of  tax  should  be
 made  so  as  to  correspond  with  the
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 rates  at  which  I  have  suggestcd  basic
 rates  of  tax  ought  to  stand.

 These  are  the  amendments  that  I
 have  proposed.

 Some  Hon.  Members  rose—
 Mr.  Deputy-Speaker:  There  must

 be  sometime  for  third  reading.
 Sari  Mcrarka:  This  is  the  most  im-

 portant  part  of  the  Bill.
 Mr.  Deputy.Seaker:

 finish  before  6  O'clock.
 Shri  M.  R.  Masani:  It  is  just  5  0'

 clock.  Amendment  83,  which  I  have
 moved,  deals  with  the  Life  Insurance
 Corporation  clause  in  the  Bill  which
 seeks  to  raise  the  tax  on  the  LIC  from
 47.5  to  52.5  per  cent.  My  amendment
 seeks  to  replace  47.5  per  cent  in  place
 of  52°5  per  cent,  or,  in  other  words,

 We  have  to

 to  bring  it  back  to  the  presen
 position.

 Now,  Mr,  Deputy-Speaker,  anyone
 who  thinks  that  it  is  a  tax  on  the
 LIC  does  not  clearly  understand  that,
 when  the  LIC  is  being  taxed,  it  is
 not  the  LIC’  but  the  small  policy
 holder  who  is  really  being  taxed,  that
 is,  ordinary  people  like  Members  of
 this  House,  middle-class  peop!e,  who
 have  been  asked  to  insure  and  to
 whom  great  appeals  are  made  co  that
 they  may  think  it  is  worth  while  to
 fo  in  for  insurance  from  the  personal
 and  national  point  of  view.  l{  works
 in  two  detailed  way.  First  of  a!)  if
 you  take  away  more  tax  you  reduce
 the  profit  of  the  LIC.  There  are  a
 large  number  of  policy  holders  who
 have  taken  up  policies  “with  profits”.
 There  are  two  kinds  of  policies,  with
 and  without  profits  and  many  people
 take  out  policies  with  profits  by
 paying  slightly  higher  premia  because
 they  would  like  to  share  in  the  pros-
 Perity  of  the  institution.  The  moment
 you  increase  a  tax  like  this,  you  are
 in  fact  cutting  down  the  return  to
 the  policy  holder  of  that  profit  and
 you  are  mulcfing  him  of  his  hard
 earned  profit.  Secondly,  by  reducing
 the  profit  in  the  hands  of  the  LIC.
 you  are  making  it  impossible  for  the
 LIC  to  consider  building  up  reserves
 and  reducing  the  rate  of  premium.
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 The  rate  is  high;  it  should  be  brought
 down.  Instead  of  bringing  down  the
 premium,  government  is  taking  away
 money  in  order  to  prevent  the  LIC
 form  ever  being  in  a  position  to  bring
 down  the  premia  which  the  policy-
 holder  has  to  pay.  This  35  anti-
 common  man  and  anti-socialist  if  I
 may  say  $0.  These  people  who
 talk  so.  loudly  about  making
 things  easicr  for  the  common
 man  are  the  very  people  who
 are  mulcting  the  common  man  and
 opproessing  him  in  a  hundred  ways
 such  as  this  finance  Bill  represents.
 Therefore,  in  the  interest  of  the
 smal!  policy  holder,  I  would  like  to
 urge  that  the  House  do  not  make  this
 change  or  rather  they  accept  my
 amendment  which  prevent  any  injury
 to  the  policy  holders  in  this  country.

 Dr.  L.  M.  Singhvi:  have  very
 briefly  to  draw  the  attention  of  the
 hon.  Finance  Minister  to  the  discrimi-
 natory  character  of  double  taxation  to
 which  the  registered  firms  are  sub-
 jected.  It  is  one  of  the  most  out-
 rageous  vagaries  of  our  taxation  sys- tem  that  a  body,  a  registered  firm
 which  is  not  even  a  legal  entity  and
 which  is  no  more  than  an  aggregate
 of  those  who  combine  for  business,
 small  people,  what  you  may  call
 middle  class  in  business  are  subjected
 to  taxation  both  at  the  personal  level
 aus  well  as  at  the  level  of  firms.  I  do
 not  understand  why  the  hon.  Finance
 Minister  should  continue  this  very
 objectionable  provision  which  was
 introduced  in  956  and  about  which
 opposition  had  been  voiced  in  the
 most  emphatic  way  and  in  the  most
 rational  manner.  This  really  escapes
 all  logic  though  the  hon.  Minister
 said  that  there  was  nothing  like
 logic  in  a  taxation  system  and  cited
 with  telling  effect  what  a  ]9th  century
 publicist  had  said,  I  hope.  He  would
 concede  that  within  the
 limitations  of  the  taxation  system
 which  may  fundamentally  have  been
 accused  of  being  illogical  or  iniqui-
 tous,  a  certain  concession  has  to  be
 made  to  logic  and  to  consistency.  Why
 should  it  be  that  if  a  person  carries  on
 proprietary  business,  as  an  individual,
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 he  should  be  taxed  only  as  an  indivi-
 dual  whereas  two  persons,  when  they
 combine  to  do  business,  should  be  tax-
 ed  not  only  as  individuals  but  also  as
 a  firm?  This  escapes  all  logic  and  all
 consistency.  It  appears  to  me  that  it
 is  a  kind  of  discrimination  which  has
 no  san:tion  of  logic  or  of  consistency
 and  which,  in  being  discriminatory
 against  a  body  which  has  not  even  a
 legal  entity,  does  not  justify  itself  in
 any  manner  whatever.  As  I  said,  it  is
 one  of  the  many  vagaries  which  con-
 tinue  to  be  a  part  of  our  taxation  sys-
 tem,  and  I  hope  that  the  hon,  Finance
 Minister,  if  he  is  not  able  to  do  any-
 thing,  rightaway,  at  least  would  give
 it  the  consideration  that  it  deserves
 that  a  registered  firm  should  not  be
 subjected  to  such  discriminatory  dou-
 ble  taxation

 Shri  Morarka:  |  wish  to  speak  only
 on  onc  topic,  namely,  Schedule  I,  para
 (f),  which  deals  with  company  taxa-
 tion.  I  also  propose  to  .onfine  myself
 to  the  taxation  on  what  is  called  close-
 ly-held  corporation  or  23A  companies.
 I  am  speaking  in  this  august  House  on
 this  particular  topic  for  the  last  several
 years,  and  Finance  Ministers  after
 Finance  Ministers  have  been  promising
 to  do  something  in  that  respect,  but
 unfortunately,  before  they  can  do
 something  actually  they  make  an
 exit,  And  this  year  also,  I  am  very
 sorry  that  the  promise  of  the  ex-
 Finance  Minister  remains  unfulfilled
 on  that  account.

 The  hon.  Member  Shri  Dandeker
 very  ably  pointeg  out  that  there  is  no
 justification  at  all  in  discriminating
 between  the  basic  rates  of  taxation  of
 the  closely-held  corporations  and  the
 other  public  corporations.  If  there  is
 a  fear  that  the  closely-held  corpora-
 tions  would  be  useg  as  a  vehicle,  as
 a  means  for  evading  super  tax,  you
 can  take  care  of  that  by  compulsorily
 requiring  them  to  distribute  all  the
 profits  or  a  certain  per.entage  of  the
 profits  by  way  of  dividend  and  then
 you  tax  the  dividends  in  the  hands  of
 the  shareholders.  And  if  the  company
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 does  not  distribute  the  dividents,  then,
 you  levy  a  penal  tax  on  the  Company.
 But  as  the  time  passed  by,  more  re-
 finements  were  introduced  in  these  23-
 A  companies,

 Shri  Sachindra  Chaudhuri:  They
 ure  no  longer  23A  companies.

 Shri  Morarka:  I  am  sorry;  now
 they  are  section  04  companies.  These
 companies  are  called  section  04  com-
 panies,  ‘and  they  are  subdivided  into
 three  categories:  one  those  section  04
 companies  which  do  gencral  business;
 another  is,  those  section  04  companies
 which  are  industrial  companies,  and
 the  third  is,  those  section  04  com-
 panies  dealing  with  priority  industries.
 The  rate  of  tax  on  all  these  three  cate-
 gories  of  companies  differs  from  one
 another,  You  would  be  surprised  to
 know  that  within  the  section  04  com-
 panies,  the  lowest  rate  of  taxation  this
 year  is  50°6  per  cent  and  the  highest
 is  65  per  cent.  If  a  section  04  indus-
 trial  company  is  a  closcly-held  cor-
 poration,  if  it  is  owned  by  a  limited
 number  of  people,  and  it  has  all  the
 haracteristics  of  a  monopoly  or  has  a

 coterie  of  people  holding  and  manag-
 ing  and  monopolising  it,—if
 all  these  things  are  there—and
 yet,  because  the  nature  of  the  business
 carried  on  by  that  company  is  a  diffe-
 rent  or  a  particular  one,  it  has  to  pay
 a  tax  only  of  50°6  per  cent,  whereas
 another  company’  which  does  very
 good  business  in  the  sense  that  it  also
 serves  a  national]  purpose  and  contri-
 butes  to  the  national  development,  and
 yet,  it  has  to  pay  a  tax  of  65  per  cent.
 As  I  said,  there  is  no  reason,  no  justi-
 fication,  at  all,  firstly,  in  making  a
 distinction  between  what  in  called  a
 public  company  and  a  clasely  -held
 company,  and  secondly,  there  is  much
 less  justification  for  a  discrimination
 between  one  section  04  company  and
 another  section  04  company.  I  have
 made  some  calculations  in  this  regard.
 If  the  total  income  is  Rs.  ]  lakhs  and
 there  are  5  partners  or  shareholders  or
 coparceners,  in  the  case  of  a  coopera-
 tive  society  the  total  tax  lability  is
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 Rs.  34.500.  In  the  case  of  an  unregis-
 tered  firm  it  is  Rs.  47,500.  In  the  case
 of  an  individual,  it  is  again  Rs.  47,500.
 In  the  case  of  a  registered  firm  it  comes
 to  only  Rs.  18,000,  In  the  case  of  a  pub-
 lic  company  it  is  less  than  Rs.  60,000.
 In  the  case  of  a  closely  held  corpora-
 lion  it  comes  to  very  near  Rs.  70,000.
 So,  a  closely-held  company  today  is
 taxed  more  than  a  registered  firm.
 more  than  a  cooperative  society  and
 more  than  even  an  individual...
 Is  it  fair?  Though  the  Finance
 Minister  says  that  the  tax  =  sys-
 tem  has  no  logic,  |  am  sure  he  be-
 lives  in  logi.;  his  profession  is  based
 on  logic.  He  thought  he  should  do
 justice.  In  his  anxiety  to  do  that.  he
 has  moved  amendment  105.  That
 only  partly  mitigates  the  injustice  that
 has  been  done

 I  have  been  making  this  :equest
 time  and  again.  I  repeat  that  the
 time  has  come  when  the  taxation  on
 the  corporate  sector  must  be  thoro-
 oughtly  examined  by  the  government.
 Last  year  the  hon.  Finance  Minister
 said  that  he  would  —  introduce  some
 simplification,  He  has  made  an
 attempt  in  that  direction,  but  —  that
 has  not  <arried  us  very  far,  On  the
 other  hand,  there  is  a  general  increase
 in  taxation  on  the  corporations.  If  the
 government  policy  is,  which  I  am  sure
 it  is,  to  encourage  the  formation  of
 new  companies,  while  they  give  loans
 and  other  facilities,  so  far  as  the  fiscal
 levies  are  concerned,  they  are  very
 very  harsh  towards  these  corporations.
 This  year  the  Finance  Minister  has
 increased  taxation  on  all  _  entities
 except  registered  firms.  Why,  if  I  may
 ask,  has  he  not  thought  fit  to  increase
 the  tax  on  registered  firms  also?  If
 five  persons  form  into  a  company  by
 mistake,  they  have  to  pay  70  per  cent
 tax,  But  if  they  form  into  a  register-
 ed  firm,  they  can  get  away  with  I8  per
 cent  tax  only.  Is  that  fair?  After  all,
 it  is  not  a  marginal  difference.  The
 difference  is  very  acute.  I  had  hoped
 that  the  Finance  Minister  would  have
 examined  this  proposal  and  removed
 this  discrimination.  I  am  concluding
 with  the  hope  that  at  least  now,  he
 would  not  lose  any  time  in  getting  the
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 matter  fully  examined  and  would  be
 doing  justice  which  is  overdue.

 Shri  Oza  (Surendranagar):  Sir,  my
 amendments  33  to  37  relate  to  the
 taxation  proposals  on  cooperative  so-
 cieties.  On  many  occasions  in  this
 House,  veices  have  been  raised  against
 levying  income-tax  on  ooperative
 society  incomes,  according  to  my  hum-
 ble  opinion  not  without  justification.
 We  know  that  according  to  the  coopera-
 tive  laws  and  bye-laws  of  the  States, there  is  always  a  ceiling  on  the  divi-
 dends  which  is  distributable.  We  can-
 not  distribute  beyond  that  limit.  That
 limit  is  already  there,  But  if  you
 bring  all  the  co-operative  societies
 under  one  sweep,  I  think  the  very
 fundamental  tenets  of  co-operative
 movement  will  be  affected.  For  exa-
 «mple  we  a'l  know  that  thrift  has  to
 he  exercised,  economy  has  to  be  achie-
 Ved  and  the  management  has  also  to
 be  very  efficient,  By  bringing  all  the
 co-operative  societies  under  one  sweep
 what  will  happen  is  that  societies  will
 be  discouraged  in  exercising  thrift,  in
 achieving  some  economy  here  and
 there  and  stepping  up  the  efficiency  of
 the  management.  I  think  this  ques-
 tion  requires  to  be  examined  very
 thoroughly.

 In  the  Constitution  we  have  given
 certain  guarantees  to  the  S-:heduled
 Castes  and  Scheduled  Tribes,  They
 have  been  given  some  protection,  But
 under  these  taxation  laws  there  is  no
 discrimination  between  co-oerative  so-
 cieties  for  forest  labour,  Scheduled
 Castes  and  Tribes  and  other  co-opera-
 tive  societies.  So,  those  co-operative
 societices  are  working  under  very
 hard  and  difficult  circumstances.  If
 the  co-operatives  of  forest  labour
 achieve  econamy  by  hard  work  and
 make  some  profit,  they  attract  the

 ‘provisions  of  the  Income-tax  Act.  80,
 they  have  no  in:entive  to  make  profits.
 The  same  is  applicable  to  co-operatives
 of  Scheduled  Castes  und  Scheduled
 Tribes.

 Therefore,  I  urge  on  the  Government
 that  they  should  give  thought  to  these
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 aspects.  All  the  co-operative  societies
 should  not  be  brought  under  one
 sweep.  There  should  be  some  ration-
 nale  in  taxing  co-operative  societies,
 especially  when  the  Constitution  has
 given  some  guarantces  and  some  pro- tection  to  the  members  of  some  castes.
 T  um  pleading  particularly  for  forest
 co-operatives,  In  Gujarat  ‘and  in  many
 other  States  we  have  forest  co-opera-
 tives  run  by  poor  adibasis,  They  are
 working  very  hard  under
 very  difficult  circumstan-
 ces.  Now  these  people  have  to  go  to
 the  income-tax  officers  and  they  arc
 sometimes  even  harassed.  The  same
 thing  is  happening  to  co-operative  so-
 cities  of  Scheduled  Castes  and  Tribes.
 Government  should  give  consideration
 to  this  matter.

 Shri  P.  C.  Borooah:  I  am  sure  my
 amendments  will  be  welcomed  by
 every  section  of  the  House  because
 they  give  relief  to  low  income  and
 middle  income  groups.  This  year
 the  Finance  Minister  has  raised  the
 exemption  limit  by  Rs.  500,  from
 Rs,  3,500  to  Rs,  4,000.  My  amend-
 ment  seeks  to  raise  it  to  Rs.  6,000.
 Similarly,  for  undivided  Hindu  fami-
 lies  I  want  to  raise  the  limit  from
 Rs,  6,000  to  Rs.  9,000.  The  cost  of  liv-
 ing  has  increased  during  the  last  few
 years  and  ,  correspondingly,  the  money
 value  has  gone  down.  If  the  Finance
 Minister  could  rise  the  exemption
 limit  to  Rs.  4,000,  I  think  he  can  very
 well  raise  it  to  Rs.  6,000,  If  this
 amendment  of  mine  is  accepted  the
 whole  country  will  call  him  the
 real  saviour  of  the  low  income  group
 people.

 I  have  one  suggestion  to  make  re-
 garding  making  good  this  loss.  Now
 the  backward  areas  and  hilly  areas  are
 not  within  the  parview  of  this  tax.
 We  are  sending  crores  and  crores
 of  rupees  on  the  development  of
 these  areas.  As  a  result  of  that,  many
 people  in  these  areas  have  become  aff-
 luent.  Since  they  have  become  rich
 people,  they  should  not  be  allowed  to
 ga  without  payment  of  income-tex.
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 My  third  amendment,  amendment
 No.  46,  seeks  to  add  reserve  to  the
 capita]  for  purposes  of  calculation  of
 tax,  It  is  not  understood  why  the
 reserves  built  up  by  a  company  are  not
 included  for  purposes  of  calculating
 the  excess  dividend  tax.  Reserves  are
 always  treated  as  part  of  the  capital
 base  of  a  company.  It  is,  therefore.
 suggested  that  the  dividend  tax  should
 be  levied  on  distribution  in  excess
 of  0  per  cent  of  the  company’s  paid-
 up  equity  share  capital  plus  its  free
 reserves

 My  last  amendment  suggests  the
 substitution  of  the  day  of  distribution
 of  the  dividend  in  place  of  the  “first
 day  of  the  previous  years’  in  Ex-
 planation  I(b).

 Shri  Himatsingka:  I  want  to  speak
 on  amendment  No,  29.  My  amendment
 refers  to  the  First  Schedule  regarding
 the  surcharge  on  income-tax.  There
 are  two  kinds  of  income—earned  _in-
 come  and  unearned  income.
 You  will  find  at  page  34  that  interest
 on  security  of  the  Central  Government
 and  interest  on  the  security  of  the
 State  Government  are  charged  to  tax
 as  earned  income.  They  are  not
 charged  as  unearned  income.  Similarly,
 incomes  received  from  the  units  of  the
 Unit  Trust  of  India  are  charged  85
 earned  income.  I  have  suggested  that
 income  received  by  way  of  dividend  on
 uny  shares  should  also  be  treated  in
 the  same  manner.

 As  you  know,  no  new  companies  are
 coming  up  on  account  of  the  taxes  that
 have  been  imposed  last  year  and  this
 year,  Practically  nothing  is  being  left
 in  the  hands  of  the  companies  and  the
 shareholders  to  enable  them  to  put  any
 money  in  shares  of  new  companies.
 The  Finance  Minister  was  just  now
 pleased  to  say  that  people  are  invest-
 ing  money  in  buildings  and  houses;
 therefore,  they  do  not  think  of  going
 in  tor  industry.  I  do  not  think  that
 that  is  correct,  That  may  be  the  case
 with  some  individuals  in  Ca.cutte  or
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 Bombay  but  generally  people  want  to
 invest  in  companies  provided  it  be-
 comes  attractive.  Therefore  I  have
 suggested  that  if  divided  income  is
 regarded  as  earned  income,  and  not
 be  liable  to  tax  as  an  unearned  income,
 that  might  encourage  people  putting
 in  money  in  shares.  Therefore  I  have
 moved  this  amendment.

 Shri  Sachindra  Chaudhuri:  J]  am
 sorry,  I  cannot  accept  any  of  —  these
 umendments,  If  I  had  to  give  a  re-
 ply  to  each  one  of  these,  I  will  take
 more  than  half  an  hour;  therefore,  I
 am  afraid,  I  cannot  give  the  reasons  in
 detail.  I  cannot  accept  them.

 Mr.  Deputy-Speaker:  I  shall  now
 put  all  the  Government  amendments
 (Nos.  101,  102,  103,  104,  and  05)  to
 the  vote  of  the  House.

 The  question  is:
 (i)  Page  32,  line  36,  for  “Rs

 6,500",  substitute  “Rs.  7,000".  (101)
 (ii)  Page  33,  line  5,for  ‘Rs.

 3,500”,  substitute  “Rs,  4,000”.  (102),
 (iii)  Page  35,  line  34,  for  “Rs.

 3,500”  substitute  “Rs.  4,000".  (103),
 (iv)  Page  35,  line  37,  for  “Rs.

 3.500",  substitute  “Rs.  4,000".  (104)
 (क).  Page  38,  line  14,  for  “65  per

 cent.",  substitute  “60  per  cent.”.
 (105)

 The  motion  was  adopted.
 Mr,  Deputy-Speaker:  I  shall  now  put

 all  the  other  amendments  to  the  vote
 of  the  House.
 All  the  other  amendments  were  put

 and  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  the  First  Schedule,  as

 umended,  stand  part  of  the  Bill.”
 The  motion  was  adopted.

 The  First  Schedule,  as  amended,  was
 added  to  the  Bill.

 The  Second  Schedule  was  added  to  the
 Bill.
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 The  Third  Schedule  (New)

 Amendment  mades

 Page  43,  after  line  9,  insert—
 ‘THE  THIRD  SCHEDULE

 (See  section  32)
 Further  amendments  in  the  Insome-

 tax  Act
 Section  56—Omit  “(including  annuity

 deposit  referred  to  in  Chapter
 XXII-A)”  with  effect  from  the  Ist
 day  of  April,  1967.

 Section  246.—In  clause  (०),--
 (द)  in  sub-clause  (v),  omit  “or”;
 (b)  omit  sub-clause  (vi),
 with  effect  from  the  Ist  day  of

 April,  ‘1967,
 Section  280E.—Renumber  the  existing

 Explanation  as  Explanation  ,  and
 after  Erplanation  |  as  so  renum-
 bered,  insert—

 “Explanation  2.—The  provisions  of  this
 section  and  of  sections  280F  to
 280  shall  not  apply  in  respect  of
 the  financial  year  commencing  on
 the  Ist  day  of  April,  966  or  any
 subsequent  financial  year.”

 Omit  se.tions  2807,  280K,  280R  and
 280T  with  effect  from  the  Ist  day
 of  April,  1987.

 Section  280M.—For  sub-section  (2).
 substitute  with  effect  from  the  Ist
 day  of  April,  :967—
 (2)  Where  any  depositor  hus

 deposited  any  amount  for  any
 assessment  year  which  he  is  not
 liable  to  deposit  under  the  provi-
 sions  of  this  Chapter  or  which  is
 in  excess  of  the  amount  required
 to  be  deposited  under  the  suid  pro-
 visions  for  that  vear,  then,  the  en-
 tire  amount  or  excess  amount,  as
 the  case  may  be,  may  be  refunded,
 adjusted  or  otherwise  dealt  with
 in  su.h  manner  and  having  regard
 to  such  factors  as  may  be  specified
 in  a  scheme  framed  under  section
 280W."’.
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 For  section  280५२,  substitute—
 Rounding  off

 “280Q.  The  amount  of  any  depo-
 sit  to  be  made  under  this  Chapter
 shall  be  rounded  off  to  the  nearest
 multiple  of  ten  rupees  and
 for  this  purpose  any  part  of  a
 rupee  consisting  of  paise  shall  be
 ignored  and  thereafter  if  such
 amount  is  not  a  multiple  of  ten,
 then,  if  the  last  figure  in  that
 amount  is  five  or  more,  the  amount
 shall  be  increased  to  the  next
 higher  amount  which  is  a  multiple
 of  ten  and  if  the  last  figure  is  less
 than  five,  the  amount  shall  be  re-
 duced  to  the  next  lower  amount
 which  is  a  multiple  of  ten.”.

 Section  280W.—After  clause
 sub-section  (2),  insert—

 (a)  of

 “(aa)  the  cases  in  which,  the
 circumstances  under  which  and  the
 conditions  subject  to  which  the
 Income-tax  Offiier  may,  under
 the  proviso  to  clause  (ii)  of  sub-
 section  (2)  of  section  280C,  allow
 a  depositor  to  make  a  deposit  or

 a  further  deposit  after  the  expiry
 of  the  fi  ial  year  diately
 precedi.  the  year;”.
 (106).

 (Shri  Sachindra  Chaudhuri)
 Mr.  Depaty-Speaker:  The  question

 is:

 “That  the  Third  S.hedule  (New)
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 The  third  Schedule  was  added  to  the

 Bill.
 Mr.  Depaty-Speaker:  The  question

 is:
 “That  clause  l,  the  Enacting

 Formula  and  the  Title  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clause,  the  Enacting  Formula  and  the

 Title  were  added  to  the  Bill.

 MAY  5,  966  Bill,  966  74938

 Shri  Sachindra
 move:

 Chaudhuri:  Sir,  |

 “That  the  Bill,  as  amended,  be
 passed.”
 Mr,  Deputy  -Speaker:

 moved:
 Motion

 “That  the  Bill,  as  amended,  be
 passed.”
 Shri  Ranga:  Mr.  Deputy-Speaker.

 Sir,  the  Government  seems  to  pursue
 the  same  policy  as  is  pursued  by  a
 hungry  tiger  in  a  forest.  He  tnakes
 no  discrimination  between  one  animal
 or  another.  He  must  find  a_  victim;
 he  must  have  his  toll.  If  anybody
 were  to  ask  him,  “Why”,  he  would
 say.  “I  am  hungry;  therefore,  I  must
 have  my  food”.  That  seems  tu  be  the
 attitude  of  this  Government  ang  also,
 unfortunately  for  him,  of  the  present
 Finance  Minister.

 No  better  justification  did  he  give.
 In  the  9th  century  income-tax  would
 have  been  treated  as  an  anathema  but.
 in  the  20th  century  income-tax  has
 come  to  stay.  Government  needs
 morey;  therefore.  he  is  going  to  put
 it  on  a,  b,  c,  d,  up  to  z,  whether  one  is
 capable  of  bearing  it  or  not.  Such  is
 the  unjust  approach  to  the  present
 economic  situation  in  our  country.

 What  do  we  find?  Last  year  there
 were  two  Budgets,  two  impositions  of
 fresh  taxation.  This  year  again  he
 has  come  forward  and  threatened  to
 impose  Rs.  I00  crores  more  of  ad-
 ditional  taxation.  When  there  was  so
 much  of  hue  and  cry,  he  must  have
 already  had  al!  this  up  his  sleeve  and
 he  offered  to  reduce  it  to  the  tune  of
 Rs.  13,  crores.  Anyhow,  he  is  taking
 Rs.  87  crores  of  additional  money
 from  the  masses  of  this  couniry.

 That  is  the  long  and  short  of  the
 demand  that  he  has  made.  Is_  this
 reasonable?  Ts  this  just?  He  simply
 says,  “I  am  not  concerned  with  all
 these  things.  I  want  this  money  for
 these  hungry  wolves  who  are  behind



 4939  Finance

 me,  in  my  pack,  whom  I  have  got  tu
 feed.  All  these  various  Ministries  and
 also  the  State  Governments  are  de-
 manding  more  and  more  money.  It  is
 for  that  purpose  I  am  here.  As_  the
 Finance  Minister,  they  ask  me  to  pro-
 vide  the  funds.  I  have  no  control
 over  them  at  all.  Therefore,  J  am
 unleashing  thesc  new  taxes,  new  bur-
 dens.”  Not  even  the  LIC.  or  the
 handloom  weavers  are  exempt  from
 this  trouble;  not  even  the  cooperatives
 who  are  supposed  to  be  the  favourite
 childven,  the  latest  chileren  of  this
 Government,  are  exempt  from  this
 rapacious  demand  of  the  Government
 madc  through  this  unfortunate
 Finance  Minister.

 Is  there  any  guaraniee  that  this
 would  be  the  last?  Three  years  ago,
 I  demanded  the  Government  and  |
 challenged  them  that  it  would  not  be
 possible  for  them,  committed  as  they
 are  to  their  Plans,  to  reduce  the  tax
 burdens  to  abstain  from  increasing  the
 tax  burdens,  and  my  forecast  has
 come  true.  Next  year,  would  there
 not  be  additional  tax  burdens?  Is
 there  any  guarantee  that  there  will
 not  be  a  supplementary  budget  bet-
 ween  now  and  next  March?  Possibly,
 the  same  Finance  Minister  may  conti-
 nue;  the  same  Budget  might  not  be
 found  to  be  enough.  All  the  funds
 that  we  ure  placing  at  his  disposal
 may  not  be  enough  to  feed  all  thesc
 packs  of  hungry  Government  Depart-
 ments  that  he  has  found  around  him-
 self.

 What  do  they  want  to  do  with  all
 this  money?  He  says,  “I  am  going  to
 help  industries,  public  enterprises”
 and  we  know  the  achievements  of  the
 public  enterprises.  Membcr  after
 Member  has  borne  witness  to  the  fact
 that  the  public  are  tired  of  the  bad
 economy  of  these  public  enterprises.
 their  wastefulness,  their  extravagancc,
 their  uneconomic  way  of  managing
 their  own  affairs  and,  finally,  the  loss
 they  are  accumulating  year  after  year
 and  failing  to  show  any  commensurate
 results,  Then,  he  says,  “We  are  also
 helping  private  enterprise  through
 these  Finance  Corporations  and  Indus-
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 tcial  Finance  Corporation  and  go  on.
 So,  we  must  find  money  for  them.”  |
 ask:  Why  should  you  rob  the  ordinary
 poor-folk  for  whom  every  rupee  is  so
 valuable,  take  all  that  money  and  kcep
 accumulated  in  the  hands  of  the  Gov-
 ernment  where  the  value  of  money
 goes  down  as  it  goes  on  increasing
 and  then  place  it  at  the  disposal  cf
 these  capitalists  who,  according  to
 themselves,  are  supposed  to  be  making
 so  much  profits?)  Why  not  allow  thos:
 industrialists  themselves  to  go  to  the
 share  markct  and  get  the  money  from
 the  people  by  showing  their  own  re-
 sults,  their  own  achievements?  On  the
 other  hand,  Government  wants  to  col-
 lect  it  from  these  poor  people  and
 place  it  in  the  hands  of  the  industria-
 lists  and  other  people  whom  it  says  it
 is  pampering.  Actually,  what  is  hap-
 ening  is  that  the  money's  value  is  taken
 away  and  it  is  placed  in  the  hands  of
 the  people  where  it  can  only  become
 less  valuable.

 Then,  there  is  another  thing.
 If  they  have  got  so  much  money,
 if  they  are  able  to  get  all  this
 money  from  amongst  the  masses,
 then  the  best  possible  use  that  they
 can  make  of  it  is  to  place  it  at  the
 disposal  of  the  Finance  Ministry,  the
 Foodgrairs  Corporation  and  the  Minis-
 try  of  Agricultural  and  also  the  cooper-
 ative;  all  over  the  country  (o  help  our
 kisans  to  get  credit  at  reasonable  rates
 of  interest.  Even  today,  cooperatives
 are  obliged  to  charge  from  the
 peasants  as  much  as  12  per  cent
 interest  and  in  some  places  it  is  even
 4  to  5  per  cent.  In  Madras  alone,
 it  has  come  to  be  9  per  cent.  Al-
 though  the  Reserve  Bank  is  advancing
 at  the  rate  of  3  per  cent  these  people.
 the  new  cooperative  money-lenders,
 are  charging  9  per  cent  in  South  India
 and  2  per  cent  in  U.P.  Now,  the  best
 way  to  get  out  of  this  difficulty  for
 the  Government  is  to  place  these  funds
 at  the  disposal  of  the  cooperatives  as
 well  as  the  Food  and  Agriculture
 Ministry  and  help  our  kisans  to  get
 credit  at  at  least  9  per  cent  in  all  the
 States.  Ten  times  more  than  what  is
 now  being  placed  at  the  disposal  of
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 the  Finance  is  needed  if  really  their  is  the  education  fund.  How  many
 agricultural  policy  were  to  be  imple-
 mented.  Money  should  be  placed
 where  it  is  needed.  On  the  other
 hand  it  is  being  placed  at  the  disposal
 of  these  new  white  elephants  and  the
 latest  white  elephant  is  going  to  be
 their  Bokaro.  It  started  with  Rs.  00
 crores;  then,  we  thought  it  was  going
 to  be  Rs.  300  crores  when  the  Ameri-
 cans  were  touching  it,  and  when  the
 Midas  had  touched  it  it  ran  upto
 Rs.  900  crores.  But  at  the  same  time
 they  did  not  have  the  moral  courage
 to  tell  the  Russians  that  this  was  an
 absurd  estimate  because  they  thought
 that  thé  Russians  would  be  unhappy
 and  angry  and  they  did  nct  wish  to
 look  the  gift  horse  in,  its  mouth.

 Are  they  using  this  money  in  an
 economic  manner?  They  do  _  not.
 Look  at  the  way  in  which  the  State
 Governments  are  misusing  these  funds
 and  these  have  become  the  new  pro-
 digals  of  Government  of  India—
 extravagant  State  Governments
 wasteful  State  Governments,  impro-

 t  t vident  govern  s  the  gover  5
 which  are  bankrupt  to  such  an  extent
 that  the  Reserve  Bank  of  India  had
 warned  the  Government  of  India  and
 those  Governments  that  they  would  no
 longer  under-write  their  ways  and
 means  deficits.  The  time  has  come
 for  the  Finance  Minister  to  ask  for
 the  necessary  power  and  authoritv
 from  the  Prime  Minister  as  well  as
 the  whole  Cabinet  to  see  that  the
 State  Governments  are  rot  conti-
 nuously  pampered  in  the  same
 manner  that  they  are  being  pam-
 pered  and  they  are  not  underwritten
 in  their  extravagance  in  the  manner
 that  the  Government  of  India  has
 been  doing.

 Are  they  going  to  fight  inflation?
 My  hon.  friend  is  very  sincere—I  am
 prepared  to  admit  that:  —in  his
 anxiety  to  bring  down  _  inflation.
 Would  it  be  possible  for  him  to
 do  this  apart  from  all  other
 reasons?  What  is  it  that  he  is
 koing  to  do  with  the  P.  L.  480
 funds  that  he  is  going  to  be  loaded
 with?  Onc  outlet  that  he  has  found

 more  other  funds  or  other  trusts  is  he
 going  to  create  in  order  to  utilise
 those  funds?  The  money  flows  into
 the  nerves  of  our  economy.  Would
 there  not  be  inflation  and  how  is  he
 going  to  fight  that  inflation?

 There  are  troubles  on  our  borders.
 There  is  the  impending  trouble  also
 from  Communist  China.  We  need
 more  and  more  of  our  Defence  pre-
 parations.  Ordnance  factories  have
 got  to  be  built;  they  are  being  built
 and  they  all  have  got  to  be  financed.
 Wherefrom  is  he  going  to  get  all  the
 money?  I  would  like  him  to  assure  us
 that  even  within  this  budget  he  has
 sufficient  scope,  because  of  disguised
 ways  of  keeping  it  there,  to  meet  al!
 those  additional  items  of  expenditure
 which  are  going  to  face  the  Govern-
 ment  during  the  next  one  year.  If
 he  has  not  got  any  such  disguised
 sources  of  funds  within  the  ambit  of
 this  Finance  Bill,  how  is  he  going  to
 avoid  a  supplementary  budget?  If  he
 is  going  to  avoid  a  supplementary
 budget,  let  him  take  the  people  into
 confidence  and  assure  them  that  there
 would  not  be  a_  supplementary
 budget.

 Let  him  assure  us  that  there  would
 not  be  such  additional  tax  burdens.
 How  can  he  avoid  such  additional
 tax  burdens  and  _  supplementary
 budgeting?  He  can  avoid  them—in
 only  one  sovereign  manner  in  the
 present  circumstances,  that  is,  by  im-
 Posing  an  economy  cut.  That  is  what
 IT  have  been  repeating  again  and
 again.  My  hon.  friend  was  good
 enough  to  say  that  he  agreed  to  it  and
 he  was  really  insistent  upon  it.  But
 this  Finance  Minister,  as  was  the  case
 with  the  earlier  Finance  Minister
 also,  will  not  be  able  to  impose  this
 economy  cut  unless  there  is  a  real
 determ:nation  on  the  part  of  the
 whole  of  the  Cabinet  here  and  also
 their  masters  and  the  Chief  Minis-
 ters  at  the  State  level,  really  to
 achieve  economy  and  not  to  be  ex-
 travagant  as  they  have  been  for  the
 last  sixteen  years,  and  to  have  a
 healthy  and  wholesome  respect  for
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 people’s  money.  Every  rupee  taken
 away  from  the  people  by  way  of  tax
 has  got  to  be  treated  as  worth  Rs.  30
 by  Government;  on  the  other  hand,
 unfortunately,  till  now,  Government
 have  been  treating  it  only  as  0  paise.
 That  improvident  policy,  that  foolish
 policy  and  wrong  policy  and  anti-
 common-people  policy  must  be  given
 up  by  this  Government  if  they
 really  deserve  the  name  of  a  civili-
 sed  democratic  government.

 Mr.  Deputy-Speaker:
 Daji.

 Now,  Shri

 Shri  Sheo  Narain:  How  is  it  that
 you  are  calling  only  the  Opposition
 Members?  Do  we  also  not  have  a  right
 to  speak  on  the  Finance  Bill?

 Shri  Daji:  The  Finance  Bill  which
 we  are  just  going  to  pass  is  bound
 to  generate  inflationary  pressures,
 whether  the  Finance  Minister  likes  it
 or  not.  If  wishes  were  horses,  beggars
 could  ride.  Actually,  it  is  not  a  ques-
 tion  of  wishes,  but  the  very  logic  of
 this  measure  is  bound  to  generate
 inflation  and  run-away  prices.

 The  Finance  Minister  has  been  at
 pains  to  tell  us  and  the  country  that
 he  wants  to  seriously  curb  the  rising
 prices.  But  the  measures.  that  we
 have  adopted  or  are  about  to  adopt
 today  do  not  show  even  an  inkling  of
 this  oft-expressed  wish  of  the  Finance
 Minister.  How  then  he  is  going  to
 square  the  needs  of  the  economy,  the
 pledge  of  the  Government,  and  the
 policy  of  the  Government  and  their
 desire  to  hold  the  prices,  with  this
 Finance  Bill  which  is  a  sine  qua  non
 to  a  blank  cheque  for  rising  prices,
 certainly  beats  my  inaagination.

 The  problem  of  rising  prices  has
 assumed  very  great  importance
 because  it  is  coupled  with  unfruit-
 ful  and  wasteful  expenditure  which
 ४  mounting  up  every  day.  It  is  not
 a  question  of  mere  taxation  for
 nation-building.  We  have  now
 Teached  a  vicious  logical  circle  of

 's  law  working  with  a  ven-
 550  (Ai)  LSD—0.
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 geance,  namely  the  white  elephant  of
 administration  consuming  more  and
 more  of  fodder  without  yielding  any
 returns.

 Of  course,  the  Finance  Minister
 sometimes  tries  to  tinker  with  the
 problem  of  administrative  expenses  by
 cutting  down  some  little  concessions
 available  to  the  poor  employees  as  he
 has  done  recently  by  an  order  where-
 by  he  has  cut  down  the  overtime
 allowances  for  the  Government  em-
 ployees.  Without  checking  the  rise
 in  prices,  if  the  overtime  allowances
 are  cut  down  in  this  manner,  I  most
 respectfully  warn  the  Finance  Minis-
 ter  that  he  is  heading  for  trouble  and
 disaster.  Right  from  the  9th  May  to
 the  22nd  May,  he  is  going  to  face  a
 series  of  demonstrations,  hunger-
 strikes  and  non-co-operation  move-

 ment  from  jarge  sections  of  the  Gov-
 ernment  employees  including  refusal
 to  work  overtime.

 An  hon.  Member:  That  is  the  plan
 of  the  Communist  Party.

 Shri  Daji:  This  Government  which
 legislates  for  the  private  employers
 and  says  that  they  should  give  double
 the  normal  wages  as  overtime  allow-
 ance,  refuses  to  pay  overtime  to  its
 own  employees.  There  is  no  logic
 behind  this  decision.  I  warn  him
 that  he  is  going  to  face  a  series  of
 demonstrations  right  from  the  9th
 of  May  onwards  as  a  corollary  to  his
 rushing  forward  with  such  extortio-
 nate  measures.  I  warn  this  Govern-
 ment  that  they  are  going  to  face  more
 and  more  determined  onslaughts  by
 the  people  to  defend  their  living
 standards.

 Even  today,  one  of  my  friends  in
 this  House,  Shri  Sarjoo  Pandey  is
 on  hunger-strike  at  Lucknow.  More
 and  more  of  such  strikes  and  more
 and  more  of  such  demonstrations  will
 have  to  be  faced  and  they  will  be
 mounting  up  so  that  the  Govern-
 ment's  policies  are  forced  to  be
 changed,  or  are  retraced  or  are  com-
 pletely  routed.
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 Shri  Ranga:  The  Food  Corporation
 employees  are  on  strike.

 Shri  083:  The  illogicality  of  the
 Govern!  t’s  policy  be  all  the
 more  oppressively  evident  when  we
 consider  how  discriminatory  it  is.

 On  the  one  hand,  we  are  suffering
 from  foreign  exchange  shortage  so
 much  so  that  even  the  Speaker  of  the
 Juok  Sabha  was  not  sanctioned
 adequate  foreign  exchange  for  his
 treatment  and  he  was  sanctioned  only
 £0  which  would  not  be  sufficient
 even  to  meet  the  fee  of  a  decent
 consultant  in  England,  and  on  the
 other,  we  find  that  80,0000  dollars  were
 sanctioned  for  a  special  issue  of  The
 New  York  Times,  and  if  any  hon.
 Member  looks  at  that  issue,  he  will
 find  that  it  is  a  trash  issue;  excepting
 for  self-praising  articles  by  some
 industrialists  of  India  and  two  or
 three  partners  in  America,  not  one
 important  public  figure  in  America
 has  contributed  a  single  article  on
 Indian  development.  I  do  not  know
 what  was  sought  to  be  done.  For
 such  a  worthless  special  issue  of  The
 New  York  Times,  80,000  dollars  were
 sanctioned,  but  the  Speaker  of  the
 Lok  Sabha  could  have  only  £0  sanc-
 tloned  for  his  treatment.  This  is  the
 discriminatory  treatment  which  is
 making  the  whole  thing  all  the  more
 sore.

 I  would  also  like  to  point  out  to
 the  Finance  Minister  that  there  are
 so  many  loopholes  in  all  the  legis-
 lations  that  are  enacted.  I  would
 refer  specially  to  the  case  of  Messrs.
 Barium  Chemicals  Ltd.  which  has
 been  reported  upon  today  in  the  judg-
 ment  of  the  Supreme  Court.  That
 judgment  is  a  matter  of  grave  import,
 not  only  for  the  case  to  which  it  re-
 lates  but  for  the  genera]  powers  of
 Government.  I  would  like  to  know
 what  Government  proposes  to  do  in
 the  matter.

 Shri  Ranga:  They  will  issue  an
 ordinance.
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 Shri  Daji:  What  do  Government
 visualise?  This  only  shows  just  one
 more  chink  in  the  weak  armoury  of
 our  laws  dealing  with  the  corporate
 sector.  I  do  not  mind  if  the  Govern-
 ment  makes  it  a  whole  game,  but  if
 the  Government  think  that  the  legis-
 lation  is  required  and  they  require
 powers,  let  the  legislation  be  fool-
 proof.  We  have  launched  ourselves
 into  a  very  contradictory  position  now
 that  whereas  if  I  commit  a  murder
 or  there  is  the  report  of  a  murder
 by  me,  I  can  be  challaned,  the  report-
 ed  misfeasance  of  a  company  cannot
 be  investigated  into.  I  would  like  to
 know  what  the  Government  wants  १0
 do  about  it.

 I  want  to  use  this  occasion  to  make
 a  very  important  revelation,  ‘This
 morning  we  had  questions  on  gold
 which  was  seized  from  one  Mr.
 Goenka,  I  know  Mr.  Goenka  is  ६  big
 man,  a  very  influential  man,  and  has
 friends  in  the  Treasury  Benches,  but
 I  want  to  give  further  information
 to  the  House  through  you.  This  Mr.
 Goenka,  after  the  gold  was  _  seized,
 tried  to  interlope  a  declaration  of  tha:
 gold  ante-dated  through  a  subsidiary
 of  the  State  Bank  of  India,  namely
 the  Bank  of  Indore,  Indore.  The  man
 does  not  live  in  Indore,  he  has  no
 business  there,  the  gold  was  seized
 in  U.P.,  and  he  makes  an  ante-dated
 entry  in  the  Bank’s  Register  showing
 that  declaration  for  a  total  amount  of
 about  Rs.  30  lakhs  worth  of  gold.  But
 the  declaration  has  not  been  entered
 in  the  Register  of  the  Bank,  it  is  not
 countersigned  by  the  Manager  or  the
 Officer  in  charge  of  gold  declaration,
 but  a  clerk  is  found  who  signs  that
 Paper  and  shows  the  entry  before  the
 date  on  which  the  gold  was  seized.

 Then,  what  happens?  I  have  made
 some  investigation  to  try  to  help  the
 Finance  Minister,  if  the  Finance
 Minister  is  pleased  to  go  and  examine
 the  thing,  a  wonderful  thing.  Some-
 times  the  thieves  get  caught  when
 they  try  to  be  over-clever.  That
 clerk  who  has  countersigned  was  on
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 four  days  casual  leave  including  the
 date  on  which  he  has  affixed  his  sig-
 nature  to  that  paper.  That  shows
 what?  First  of  all  the  guilty  consci-
 ence  of  the  man.  Secondly,  what
 kind  of  a  measure  is  this  that  ante-
 dated  declarations  can  be  made,  that
 this  loophole  is  being  used?  Thirdly,
 when  the  wrong  is  detected,  the  clerk
 is  being  made  the  scapegoat  as  if  the
 whole  thing  is  a  conspiracy  between
 Mr.  Goenka  and  the  clerk.  I  refuse
 to  believe  that  an  ordinary  clerk
 could  have  dared  to  ante-date  a  dec-
 laration  of  gold  for  Rs  38  lakhs.
 Therefore,  I  suggest  a  thorough  probe
 by  the  Finance  Minister  into  the  gold
 declaration  of  Mr.  Goenka  which  was
 unte-dated  into  the  register  of  the
 subsidiary  of  the  State  Bank  of  India.

 Before  I  conclude  I  have  got  onc
 word  more  to  say.  All  our  schemes,
 all  our  planshave  led  us  nowhere.
 The  gap  between  the  poorer  and
 richer  sections  has  increased.  There-
 fore,  |  would  plead  above  all  for  a
 reorientation  of  the  entire  Govern-
 ment  economic  policies,  so  that  the
 backward  areas  of  the  country  and
 backward  sections  of  the  country  are
 attended  to  immediately,  at  least  to
 be  brought  to  a  level  of  minimum
 standard  of  living.  It  has  been  said
 that  the  world  cannot  be  half  free
 and  half  slave.  I  say  India  cannot
 be  half  prosperous  and  half  starving.
 Unless  the  entire  policy  of  the  Gov-
 ernment  is  reoriented  to  bring  up
 very  fast  the  depressed  sections  and
 the  depressed  areas  of  the  country  at
 least  to  a  modicum  level  of  pros-
 perity,  to  a  modicum  level  of  life,  I
 believe  the  whole  progress  of  the
 country  will  be  held  up.

 Dr.  L.  M.  Singhvi:  I  would  not
 like  to  be  harsh  on  the  hon.  Finance
 Minister  on  his  maiden  budget.  He
 is  a  good  and  able  man,  he  is  an
 honest  min,  a  wel!-meaning  man,  a
 mun  with  ability  and  perception,  but
 I  wonder  whether  he  is  not  a  man
 who  is  somewhat  helpless.  It  seems
 that  he  has  an  unenviable  inheritance.
 and  he  is  necessarily  a  captive  of  that
 inheritance.
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 He  said  that  logic  does  not  play  a
 very  major  part  in  the  tax  system
 of  the  country.  I  could  not  agree  with
 him  more.  It  seems  that  experience
 and  the  lessons  of  the  past  also  do
 not  play  any  measurable  or  palpable
 role  in  the  tax  system  of  the  country.
 It  seems  that  the  only  thing  that
 plays  a  part  is  drift  and  indecision  in
 our  economic  policies.

 1  um  sure  that  the  hon.  Finance
 Minister  would  appreciate  that  these
 appropriations  are  in  the  nature  of
 an  advance  to  him  on  the  guarantee
 that  the  economic  management  of  the
 country  would  improve,  on  the
 guarantee  that  the  country  would  be
 given  a  clean  and  honest  administra-
 tion  at  all  levels,  on  the  guarantee
 that  the  lot  of  the  common  _  people
 would  be  improved.

 Shri  Ranga:  No  chance.

 Dr.  L,  M.  Singhvi:  Unless  the
 administration  which  has  become  very
 flabby  is  made  muscular,  there  js  nu
 prospect  of  the  common  man  looking
 forward  to  an  cra  of  prosperity  for
 himself.  Mr.  Deputy-Speaker,  I  must
 also  mention  that  the  rupee  stands
 today  at  the  lowest  ebb.  Somebody
 in  the  lobby  said  that  in  the  so-called
 international  market  which  js  only  a
 euphemism  for  black  market  in
 foreign  currency,  Rs.  3i  fetch  no
 more  than  pound  sterling.  This  is  a
 very  humiliating  state  to  which  we
 have  come.  Mr.  Deputy  Speaker,  the
 other  day  I  mentioned  that  there  is
 continuous  heavy  dose  of  deficit  fina:c-
 ing  in  our  country's  economy  and  I
 estimated  it  to  be  of  the  order  of
 Rs,  370—400  crores  during  this  ycar. I  would  like  the  hon.  Finance  Minis-
 ler  to  come  forward  with  an  analysis
 and  appraisul  of  deficit  financing
 which  unleashes  inexorable  pressures
 of  inflation  in  our  economy.  It  seems
 that  unless  the  Augean  stables  of
 inflation  and  deficit  financing  are

 ch  d,  we  t  possibly  hope  to
 arrive  at  a  situation  where  we  would
 be  able  to  hold  on  our  own.  The
 ‘asic  amenities  in  vaTious  parts  of

 the  country  wsfe  lecking  today.
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 (Dr.  L.  M.  Singhvi]
 Gandhiji  emphasised  above  al]  that  in
 his  dream  of  India,  these  basic  ameni-
 ties  must  be  ensured.  There  are
 parts  of  India,  and  you  are  aware  of
 them,  Sir,  where  even  drinking  water
 is  not  available  and  you  have  to  go
 as  far  as  8  miles  or  20  miles  to  fetch
 a  pitcher  of  drinking  water.  You  are
 aware  of  the  food  situation  which  is
 critical  today.  Unless  these  basic
 amenities  are  provided,  unless  Shastri-
 ji's  healing  touch  is  brought  to  bear
 fruit  and  blossom  in  the  administra-
 tive  approach,  we  will  not  be  able  to
 give  to  the  common  man  even  a  modi-
 cum  of  prosperity  and  the  rise  in  the
 standard  of  living  of  which  my  friend
 Homi  Daji  spoke.  Before  concluding,
 I  would  like  to  make  a  very  fervent
 plea  to  the  hon.  Finance  Minister  to
 consider  lifting  gold  control  and  if
 necessary  to  set  up  a  committee  of
 Members  of  Parliament  to  gO  int-,
 this.  I  am  sure  he  would  appreciate
 that  the  Gold  Control]  Act  has  failed
 to  serve  any  of  the  purpose  for  which
 it  was  intended.  It  has  generated
 unemployment  but  it  has  not  brought
 about  either  a  check  on  the  smug-
 gling  or  any  other  economic  relief
 in  this  country.  One  more  word  and
 I  have  done.  This  is  in  respect  of  the
 plea  for  rationalisation  of  our  tax
 structure.  Adhocism  would  not  do.
 Unless,  for  example,  the  abolition  of
 the  sales  tax  is  effected,  unless  sales
 tax  is  replaced  by  excise  duty,  unless
 the  tax  structure  as  a  whole  is  ratio-
 nalised  and  renovated,  I  think  the
 Finance  Minister  would  continue  to
 answer  these  angry  questions  and  to
 answer  apprehensions  which  we  have
 pointed  out  about  the  utilisation  of
 assistance  without  carrying  conviction.

 aft  शिव  मारायण  :  उपाध्यक्ष  महोदय,
 “गरीबों  को  मिले  रोटी  तो  मेरी  जान  सस्तो
 है”  यह  नारा  इस  देश  में  लगा  था  |  मैं
 झपने  फ्राईनेंस  मिनिस्टर  साहब  का  ध्यान
 दिलाना  चाहता  हुं  कि  जो  इस  मुल्क  में  गरीब
 लोग  हैं  उनके  प्रति  वह  सहानुभूति  व  राहत
 प्रदान  करने  के  लिए  कदम  उठायें  ।  मैं  उन
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 से  यह  भी  मांग  करता  हूं  कि  वे  मेहरबानी
 करके  कंट्रोल्स  को  हटा  दें  ।  सोने  का  कंट्रोल
 हटायें,  भ्रश्न  का  कंट्रोल  हटायें  हर  चीज़  का
 कंट्रोल  हटाइये  |  श्रन्न  की  कमी  वास्तव  में  इस
 देश  के  अन्दर  नहीं  है।  मैं  उन  से  कहना  चाहता
 हूं  कि  वे कम  से  कम  शिक्षकों  की  तरफ़  नज़र
 उठायें  जिनकी  की  हालत  णोचनीय  हो  रही
 है  ।  श्राज  जबकि  हिन्दुस्तान  के  श्रन्दर
 चपड़ासियों  को  so  ग्पये  मासिक  वेतन
 मिलता  है  तब  हमारे  टीचर्स  लोग  जिन  पर
 कि  शिक्षा  प्रदान  करने  का  इतना  महान्‌
 उत्तरदायित्व  है  उन्हें  45  या  70  रुपये  ही
 मिलते  हैं।  गवनंमेंट  इस  व्र  प्रविलम्ब  ध्यान
 दे  और  शिक्षकों  का  वेतन  क्रम  ऊंचा  करे  ।

 उत्तर  प्रदेश  के  एग्रीगलचर  मिनिस्टर
 सेंट्रल  हाल  में  बैठे  थे  ।  उन्होंने  बतलाया  कि
 33  करोड़  रुपया  इस  मिनिस्ट्री  ने  मुल्क
 भर  में  स्केयरसिटी  ऐरियाज़  के  लिए  बांटा
 लेकिन  उत्तर  प्रदेश  को  उस  सम्बन्ध  में  नैगलेक्ट
 कर  दिया  गया  ।  श्राज  हालत  यह  है  कि
 इलाहाबाद,  प्रता"  गढ़  और  जौनपुर
 ग्रादि  में  हाहाकार  मचा  हुआ  है  ।  वहां.  ध्न्
 की  कमी  है  पटेल  कमिशन ने  पूर्वी  उत्तर-
 प्रदेश  के  चार  जिलों  का  बस्ती  बलिया  ग्रादि
 का  उल्लेख  किया  था  और  श्री  टी०  टी०
 कृष्णमाचारी  ने  कहा  भी  था  कि  मैं  उनके  विकास
 ब्ादि  का  कार्य  लगा  लेकिन  भ्रभी  तक  कुछ
 नहीं  किया  गया  है  ।  उस  सब  को  ब्लैक
 झाउट  कर  दिया  गया  है  1  मैं  बतलाना
 चाहता  हूं  कि  मैं  सब  से  गरीब  व  पिछड़े  इलाके
 का  यहां  प्रतिनिधित्व  करता  हूं,  सब  से
 गरीब  इलाके  से  मैं  श्राता  हं  प्लौर  मैं  भ्पील
 करता  हैं  कि  हमारे  हलके  बे  सुबअ।र  व  सहायता
 के  लिए  सरकार  स्‍झविलम्ब  कदम  उठाये  1

 दूसरी  बात  मुझे  सरकार  से  यह  कहनी
 है  कि  वह  प्रपने  बोस  की  सुरक्षा  की  शोर
 ध्यान  दे  शौर  उसे  हृढ़  बनाये  रक्खे  ऑर  उस
 काम  में  तनिक  भी  ढील  न  गाने  दे  आझाज
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 देश  में  जैसे  हालात  चल  रह  हैं  ौर  बाहरी
 संकट  का  भी  खतरा  टला  नहीं  है  डी०  झाई ०
 आर०  इस  मुल्क  में  रहना  चाहिए  ।  डी०
 श्राई०  ार  देण  की  वर्तमान  प्रवस्था
 में  रहना  ज़रूरी  है  (ब्यबधान)  |

 कई  मान रोब  सदस्य  नहीं  नहीं  ।

 थी  शिव  साशायण  जरूर  कायम
 रहना  चाहिए  ।  अभी  दाजी  साहब  ने  धमको
 दी  कि  9  मई  को  बड़ा  हाहाकार  मचने  वाला
 है  तो  मेरा  कहना  है  कि  सरकार  को  प्रपने  इस
 Ho  arto  शार  को  बनाये  रख  कर  किसी
 भी  प्रान्तरिक  गड्टबड़ी  बीर  ्रशान्ति  को
 रोकना  चाहिए  शौर  गड़बड़ी  फैलाने  वाले
 ग्रराजक  तत्वों  को  भल  ही  वह  कोई  हों,
 उधर  के  हों,  उनको  भी  बन्द  करके  देश  में
 शान्ति  और  व्यवस्था  को  बनाये  रक्खें  |
 (व्यकध।न  )

 मैं  चाहता  हूं  कि  फ़ाईनेंस  मिनिस्टर
 ठीक  तरीके  से  लोगों  को  राहत  पहुंचाये  प्रौर
 उन्हें  पैसे  से  मदद  करे  और  पैसे  का  डिस्ट्रि-
 व्यूशन  करते  वक्‍त  वे  भेदभाव  को  छोड  दे  ।
 गरीबों  के  साथ  जो  एक  उपक्षा  का  बरतवि
 हाता  है  उसे  दूर  करे  प्लोर  देखें  कि  पैसे  व
 सहायता  का  बटवारा  उचित  रूप  से  हो  ताकि
 गरीओं  को  वास्तव  में  राहत  मिल  सके  1

 यह  चाहता  हूं  कि  यह  जो  ग्राप  के  सूद
 की  दर  है  वह  जो  9  परसैंट  और  2  परमैंट
 है  उसे  घटा  कर  छे  परसट  करे  ।  5  परसैंट
 ाप  देते  हैं  तो  हम  से  6  परसट  ले  ले  t

 6  परसेंट  ले  लेबे  या  ज्यादा  से  ज्यादा  7
 ररसेंट  ले  लेबें  बाकी  यह  ५,  i0  या  72,
 परसेंट  लेने  की  क्या  जरूरत  है  ?  यह
 काम  जो  प्रपोद्भीगन  बालों  का  था  उसे  मैं  एक
 कार्ग्रेसमेन  कर  रहा  हूं  ।  कांग्रेस  वाले  चाहते
 हैं  कि  देश  में  समाजवादी  समाज  की  स्थापना
 हो  इसलिये  &  यह  सुझाव  भ्रपनी  सरकार  को
 दे  रहा  हैं  '  श्राप  चोधे  फ़ाइनेंस  मिनिस्टर
 है  ।  भाप  से  हमें  बडी  झाशाएं  हैं  t  ध्राप
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 भी  गांव  के  रहने  वाले  हैं।  हसलिए  गांव  वालों
 की  समस्यापक्‍्रों  ग्रौर  कठिनाइयों  का  प्रापको
 बखूबी  पता  होगा  ।  धाप  बयफते  के  उस
 मुसीबतज़दा  इलाके  से  प्राते  हैं  जहां  कि
 रोज  चावल  का  हाहाकार  मचा  हुभा  है  ।
 मैं  उनको  विश्वास  दिलाना  चाहता  हूं
 कि  श्रगर  श्राप  हमार  वहां  सिचाई  की  माकूल
 व्यवस्था  कर  दें  तो  हम  बस्ती  जिसे  से  उनको
 काफी  मात्रा  में  जावल  पहुंचा  सकते  हैं  ।
 बस  मैं घ्रौर  अधिक  न  कह  कर  समाप्त  करता

 Shri  Sachindra  Chaudhuri:  |  felt
 I  need  not  inflict  another  specch  on
 my  hon.  friends  here,  for,  much  of
 what  has  been  said  had  been  said  in
 some  shape  or  form  earlier  in  the
 course  of  the  debate  on  the  general
 budget  and  otherwise,  on  the  Demands
 for  Grants  and  so  on.  Therefore,  there
 is  very  little  which  I  have  to  reply
 to  or  I  can  reply.  We  have  debated
 the  Finance  Bill  clause  by  clause.
 The  only  thing  to  which  I  would  like
 to  refer  and  to  which  I  have  not  re-
 ferred,  is  the  Gold  Control  Act  or  the
 Gold  Control)  Order.  Speaking  for
 myself—I  know  what  I  am  going  to
 say  is  going  to  be  very  unpopular—-
 ]  believe  that  there  is  reason  for  gold
 controi,  but  I  am  prepared  to  give  it
 a  second  thought,  taking  away  from
 my  mind  the  reasons  that  I  have,
 und  applying  my  mind  to  what  has
 heen  put  forward  in  this  House,  80
 that  I  can  see  whether  or  not  it  can
 be  done  away  with.  As  I  say,  I  am
 not  so  wedded  to  any  sort  of  measure
 that  I  do  not  or  cannot  consider  it  in
 any  other  form.  (Interruption).

 Dr.  L.  M.  Singhvi:  How  does  he
 propose  to  review  it,  by  setting  up
 some  8  machinery  or  a  committee  or
 in  any  other  way’?  Would  he  indi-
 cate  his  mind?

 Shri  Sachindra  Chaudhuri;  Al!  that
 I  can  say  is  that  a  committee  will  be
 set  up.  if  necessary.  But  first  let  me
 have  a  look  ut  it  and  tet  me  consult
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 {Shri  Sachindra  Chaudhri]
 my  colleagues  first,  and  after  having
 done  that,  let  me  see—(Interruption).

 Shrimati  Lakshmikanthamma
 (Khammam):  Why  should  the  Finance
 Minister  be  afraid,  when  the  women
 are  behind  him  on  this  measure?

 Shri  Sachindra  Chaudhuri:  The
 thing  is  this.  It  has  been  said  that
 the  purpose  of  the  Gold  Control  Act
 was  to  stop  smuggling.  But  the  real
 reason  was  not  to  stop  smuggling
 alone.  The  real  reason  was  to  try
 und  reduce  the  desire  for  gold  among
 the  people  in  this  country,  so  that  the
 money  might  be  diverted  to  other
 purposes.  That  is  number  one.

 Secondly,  so  far  as  gold  is  con-
 cerned,  if  the  Gold  Control  Order  is
 removed,  one  of  the  things  about
 which  some  hon.  Members  here  have
 emphasised  rightly  is  that  the  people
 invest  their  money  in  gold  after
 having  escaped  taxation  or  after
 having  earned  the  money  in  black
 market.  So  far  as  the  gold  is  con-
 cerned,  if  it  is  allowed  to  go  on
 increasing  without  any  control  or  any
 report,  it  would  be  easier  as  a  matter
 of  investment  for  those  people  who
 have  got  money  to  invest  and  which
 they  do  not  want  to  bring  out.  These
 are  the  factors  which  really  make  me
 feel  a  little  doubtful,  in  fact,  quite
 doubtful,  as  to  whether  I  should  or
 should  not  ask  this  House  to  let  me
 remove  that  order.

 Shri  J.  P.  Jyotishi  (Sagar):  Will
 you  kindly  see  that  the  order  is  strict-
 ly  enforced?

 Shri  Sachindra  Chaudhuri:  So  tar
 aus  not  enforcing  the  law  strictly  is
 concerned,  that  may  be  my  fault,  but
 it  does  not  mean  that  the  law  itself
 is  bad.  It  merely  means  this:  that
 we  have  got  to  think  in  terms  of
 further  and  better  enforcement.

 Now,  my  hon.  friend  Shri  Daji  drew
 my  attention  and  the  attention  of  the
 House  toa  particular  gentleman—!
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 do  not  want  to  name  him—had  a  cer-
 tain  quantity—I  forget  the  exact
 amount  and  I  think  it  was  Rs.  37  lakhs
 worth  of  gold—which  according  to
 the  hon.  Member—I  do  not  know  as
 I  have  not  examined  it  and  I  will
 have  to  examine  it  now  that  he  has
 told  me—was  the  result  of  invest-
 ment  of  money  which  had  evaded  tax
 and  also  perhaps  the  money  which
 had  been  made  by  putting  up  prices
 unjustifiably.  In  other  words,  by
 black-marketing.  The  easiest  way  of
 investing  it  was  found  in  this  gold
 I  do  not  know  whether  he  was  in
 volved  in  gold  smuggling  or  not.
 Because  of  the  law  having  been  there,
 he  took  or  tried  to  take  advantage  of
 the  declaration  and  ante-dated  the
 declaration.  If  he  had  not  done  that,
 if  the  law  had  not  been  there,  the
 information  which  Mr.  Daji  has  given
 us  would  not  have  been  there.  This
 little  clue  which  he  has  put  before
 us,  which  this  gentleman  was  made
 to  resort  to  by  reason  of  the  fact  that
 the  Gold  Control  Act  is  there,  would
 not  have  been  there  if  that  law  had
 not  been  there  and  it  would  have
 been  very  difficult  for  us  to  get  it.

 8.00  hrs.

 Shri  D.  C.  Sharma:  Why  could  not
 the  government  find  it  out  through
 its  own  sources?  Your  machinery  is
 so  defective.

 Shri  Sachindra  Chaudhuri:  Mr.
 Daji  has  got  sources  which  I  have
 not  got.  The  Government  of  India
 does  not  have  multiple  eyes  and
 multiple  arms.

 Shri  Daji:  You  have  got  better
 sources,  but  they  are  tainted  and
 corrupt.

 Shri  Sachindra  Chaudhuri:
 use  accusing  me.

 It  is  no

 Shri  Daji:  I  am  not  accusing  you.
 but  your  sources  are  corrupt  and
 tainted.  When  I  have  come  to  know
 of  it,  you  should  have  come  to  know
 of  it  also.
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 Shri  Sachindra  Chaudhuri:  I  do  not
 know  whether  they  are  corrupt  or  not.
 He  has  said  something  as  a  responsi-
 ble  member  of  this  House  and  natu-
 rally  it  is  my  duty  to  enquire  into
 it.  I  do  not  make  this  statement
 which  Mr.  Daji  is  making  without
 examination,  that  something  is  cor-
 rupt  or  not.  I  do  not  judge  a  person
 until  I  am  satisfied  that  there  is  at
 least  a  prima  facie  case.  Therefore,
 I  cannot  accede  to  it  that  my  sources
 are  corrupt

 Then,  |  should  like40  say  something
 in  self-explanation’  Reference  has
 been  made  in  this  House  to  a  parti-
 cular  circular  which  went  out  asking
 Commissioners  of  Income-tax  not  to
 make  raids.  I  do  not  remember  the
 exact  language  of  it,  but  I  will  say
 this  that  very  soon  after  I  had  taken
 office,  I  felt  and  found  that  in  certain
 cases,  there  was  enthusiasm  and  the
 tainted  source  which  Mr.  Daji  refer-
 red  to  persuaded  income-tax  officers
 to  go  and  make  raids  without  there
 being  sufficient  reason  to  do  that,  in
 the  sense  that  without  examining  it,
 us  a  reasonable  person,  you  should
 not  have  done  it.  If  you  examine  it,
 it  may  be  that  ultimately  that  person
 will  be  found  completely  free  from
 guilt.  But  at  any  rate  the  suffering
 to  himself  in  his  mind,  body  and
 reputation,  the  agony  of  that  man
 and  the  money  that  is  spent  by  the
 Government  in  pursuing  it  cannot  be
 undone.

 I  cannot  recollect  the  exact  words,
 but  if  I  remember  aright,  the  instruc-
 tions  I  gave  were,  where  you  have
 got  to  do  it,  do  it  with  the  greatest
 harshness.  But  before  you  start  doing
 it,  do  not  have  a  repetition  of  the
 Barium  case  to  which  Mr.  Daji  has
 referred;  kindly  ensure  that  there  is
 prima  facie  evidence  on  the  basis  of
 which  you  can  proceed.  If  you  have
 any  doubt  in  any  big  case,  having
 regard  to  my  little  experience,  refer
 the  matter  to  me  and  I  shall  tell  you
 whether  to  go  forward  or  not.
 Fortunately  for  me,  that  occasion  has
 Not  arisen.  But  if  a  case  like  the  one
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 referred  to  by  Mr.  Daji  comes  to  me,
 I  will  look  into  it  myself.

 ]  do  not  see  Mr.  Banerjee  here.
 Had  I  seen  him  here,  I  would  have
 told  him  something  more.  He  refer-
 red  to  a  certain  party  in  U.P.  who
 nad  Rs.  3l  lakhs  written  off.  I  think
 the  House  should  be  told  about  i'.
 In  958  there  had  been  a_  proposal
 made  by  this  particular  party  in
 regard  to  a  finding  which  had  been
 made  by  the  now  defunct  Income-tax
 Investigation  Commission.  I  may  be
 out  by  a  lakh  or  two;  do  not  mis-
 understand  me  on  account  of  that.
 The  commission  had  found  that  that
 Particular  party  had  to  pay  tax  to
 the  tune  of  Rs.  52  or  Rs.  53  lakhs.
 On  the  approach  being  made,  an
 enquiry  was  made  jnto  the  assets  of
 this  person  and  it  was  found  that  the
 Person  had  got  Rs.  5  or  Rs.  6  lakhs
 worth  of  assets  at  that  time.  He
 might  have  had  more.  I  beg  your
 pardon;  it  was  not  Rs.  6  lakhs  but
 Rs.  22  lakhs.  If  we  made  a  forced
 attempt  then  Rs.  8  or  Rs.  9  lakhs
 would  be  realised.  I  am  prepared  to
 say  it  may  be  Rs.  5  or  Rs.  16  lakhs
 which  could  be  realised

 In  these  circumstances,  the  gentle-
 man  in  charge  at  that  time  came  to
 the  conclusion  that  it  might  be  a  good
 idea  to  write  off  something  and  let
 him  have  a  relief,  if  he  could  provide
 Rs.  20  lakhs  in  a  certain  period  of
 time.  Thereafter,  by  reason  of  the
 judgment  of  the  Supreme  Court,  the
 Income-tax  Investigation  Commission
 was  held  to  have  been  ultra  yires
 and  its  decisions  were  of  no  effect.
 The  result  was  that  this  was  reopen-
 ed.  In  96  it  was  found  by  reason
 of  this  lapse  of  time  another  Rs.  24
 lakhs  had  to  be  paid  by  this  man.
 What  was  done  was  a  claim  of  Rs.  53
 or  Rs.  54  lakhs—I  may  be  out  by  a
 lakh  or  two—was  settled  on  these
 terms  that  in  a  period  of  time  the
 time  given  wus  3  years—there  should
 be  a  payment  of  Rs.  22)  lakhs.  In
 that  event,  the  balance  of  Rs.  3!  lakhs
 would  be  written  off.  Now,  what

 persuaded  these  people  in  charge—
 luckily  or  unluckilv,  these  people  are
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 not  there;  neither  the  Finance  Minis-
 ter,  nor  the  Minister  of  State,  nor  the
 Chairman  of  the  Board,  nor  the  Com-
 missioner  who  was  concerned  with
 that  is  there—this  is  my  information.
 Therefore,  I  am  left  with  this,  that  I
 have  to  examine  the  documents,  and
 on  that  examination  what  I  find  is
 this,  that  there  had  been  a  look  given
 to  it  and  the  decision  was  taken  on
 this  basis,  that  if  we  allow  this  man
 to  function,  retain  what  he  has  got,
 then  we  shall  get  more  tax  out  of
 him,  because  he  is  going  into  busi-
 ness;  if  we  take  it  away  from  him,
 there  would  not  be  any  recovery  of
 tax;  therefore,  perhaps  it  would  be  a
 8००१  thing  if  we  allow  him  to  pay
 Rs.  224  lakhs  in  the  course  of  three
 years,  plus  whatever  tax  is  due  from
 him  on  his  current  earnings,  and  in
 that  case  we  might  consider  the  ques-
 tion  of  writing  it  off.  That  decision
 was  taken  in  1961.

 Shri  Daji:  Has  he  paid  that  Rs.  22)
 lakhs?

 Shri  Sachindra  Chaudhuri:  Yes.
 That  is  what  I  am  saying.  In  964
 he  paid  Rs.  224  lakhs  plus  such  other
 tax  as  was  due  from  him  up  to  that
 rate.  There  were  certain  claims
 against  him  which  were  not  gone  into
 by  that  time  as  there  is  always  delay
 in  income-tax  matters.  But  he  has
 paid  Rs.  22h  lakhs  without  any  refer-
 ence  to  the  Ministry,  by  reason  of
 the  order  previously  made,  and  the
 writing  off  was  done.  That  is  the
 entire  story  of  the  writing  off.

 In  this  case  you  may  take  a  view
 and  we  may  take  a  different  view.
 If  you  take  the  view  that  Rs.  6  lakhs
 was  not  the  correct  assessment,  you
 may  say  that  the  decision  taken  was
 wrong.  I  have  not  left  it  at  that.  I
 have  asked  or  suggested  that  the
 matter  should  be  examined  again, what  were  the  assets,  what  was  the
 value  put  on,  whether  there  was  any fraud  committed  by  this  man  or  not,
 whether  any  misinformation  has  been
 given,  whether  any  wrong  is  done  so
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 that  this  assessment  of  Rs.  22  lakhs
 started  in  958  was  wrong.  If  that  is
 found  correct,  I  have  said  that  the
 rigours  of  the  law  must  be  enforced
 to  the  last  extent.  I  can  assure  this
 House  that  whenever  any  such  thing
 happens,  whether  I  come  and  report
 to  the  House  or  not,  I  shall  take  the
 strictest  action.  At  the  same  time,  I
 would  beg  of  this  House  to  have  con-
 sideration  for  the  people  of  this  coun-
 try,  even  if  they  are  rich  people,  even
 if  they  are  businessmen.  If  there  is
 an  examination  and  on  that  exami-
 nation  no

 age)
 evidence  is  found,

 *  there  is  no  prima  facie  case,  let
 these  people  not  be  harassed,  because
 it  is  not  the  intention  of  this  House
 that  these  people  should  be  harassed.
 I  am  sure  that  every  member  of  this
 House,  before  he  makes  a  statement
 of  this  nature,  takes  care  to  find  out
 for  himself  how  far  his  information
 is  true.  That  is  all  what  I  have  to
 say.

 Mr.  Deputy-Speaker:  The  question ee

 tt  मधु  लिसये  किलाचन्द  देवचन्द
 के  केस  में  जें०  पी०  सिह  के  खिलाफ़  क्‍या
 कार्यवाही  की  गई  है,  इस  का  जवाब  नहीं
 दिया  गया  है  ।  वह  56  लाख  रुपये  का
 मामला  है  |

 Mr.  Deputy-Speaker:  Order.  order.
 please  sit  down.

 tt  हुकम  चम्द  कछबाय  (देवास)
 जबाब  नहीं  भ्ाया  है  -  जवाब  दिलवाइये  ।

 ्य  मघ  लिसथे  :  उसर  नहीं  झाया है.  t
 जे०  पी०  सिंह  को  उल्टा  एक्सटेंशन  मिला
 है  -

 |  Mr  Speaker  Order,  order.
 |There  is  no  time  now.  I  have  to
 \guillotine  it.  Now.  the  question  is:

 |

 :  “That  the  Bill,  as  amended,  be
 Passed.”

 The  motion  was  adopted.
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 i  RELEASE  OF  MEMBERS
 (Shri  R.  Umanath  and  Shri  Ananda

 Nambiar)
 Mr.  Deputy-Speaker:  I  have  to

 inform  the  House  that  the  Speaker
 has  received  the  following  communi-
 cation,  dated  the  2nd  May,  1966,  from
 the  Superintendent,  Central  Jail,
 Cuddalore:

 “I  have  the  honour  to  inform

 GMGIPND-—LS  II—550

 VAISAKHA  15,  888  (SAKA)  Release  of  0  114g  ©
 you  that  Sarvashri  R.  Umanath
 and  Ananda  Nambiar,  Members,
 Lok  Sabha,  have  this  day  been
 released  from  detention  on  can-
 cellation  of  the  detention  order.”

 8.09  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Friday,  May
 6,  966/Vaisakha  16,  888  (Saka).

 (Ai)  LSD—]-8-66—970.


